Tuesday, August 13, 1968
Sravana 22, 1890 (Saka)

Fourth Series Vol.XIX-No.16

LOK SABHA
DEBATES

(Fifth Session)

(Vol. XIX contains Nos. 11-20)

LOK SABHA SCRETARIAT
NEW DELHI
Price : Re. 1.00



CONTENTS

(Vol. XIX—Fifth Session, 1968)
No. 16—Tuesday, August 13, 1968/Sravana 22, 1890 (Saka) .

' CoLuMNs
Oral Answers to Questions —
*Starred Questions Nos. 451 and 453 to 456 1769—1802
Written Answers to Questions —
Starred Questions Nos. 452 and 457 1o 480 . . 1802—1822

Unstarred Questions Nos. 3762 to 3791, 3793 to 38?1
3873 to 3901, 3903 to 3948, 3951 to 3969 and 3971 to
4001 3 : . 1822—1992
Calling Attention to Matter of Urgent Publlc lmportanoe—
Reported administrative dispute between the Central
Government and the Delhi Administration over nomination

of Finance Member to ND.M.C. . . . ... 19922012
Question on Statement laid on the Table on 12-8-68 re.

Indo-Swiss training Centre at Chandigarh . . . 2012—2016
Papers Laid on.the Table . . 2016—2018
Committee on Privatc Members Bllls al'ld Resolut:ons-—-

Thirty-fifth Report " ; ’ . : . : 2019
Gold (Control) Bill—

Report of Joint Committee . . . 2019

. Demands for Excess Grants {Rxﬂways), 1965-66 . . 2019
Demands for Supplementary Grants (Railways), 1968-69 . 2019
Statutory Resolution re. Indian Patents and Designs (Amend-

ment) Ordinance—Negatived; . . . 2019—2032

Indian Patents and Designs (Amendment) Bill; and Palcnts'
Bill —
Motion to Consider—

Motion to refer Patents Bill to joint committee

Shri F. A. Ahmed . . . . . '2020—2029
Shri N. Dandeker . . 20292031
Indian Patents Designs (Amendment) Bxll—Conrd
Clauses 2, 3 and 1 . . . . . 20322043
Motion to Pass, as amended—
Shri Lobo Prabhu . . . . . . . 2041—2042
Shri F. A. Abmed . . . . 2042

*The sign + marked above the name of a Member indicates that the
question was_actually asked on the floor of the House by that Member,



Patents Bill—
Motion to refer to Joint Committee .
Foreign Marriage Bill—
Motion to Concur in Rajya Sabha recommendation to join
Joint Committee . .
Motion Under Rule 38% re lnsura.nce (Amendment} Bll]

Insurance (Amendment) Bill—

Motion to refer to Joint Committee *
Shri K. C. Pant
Shri Abdul Ghani Dar
Judges Inquiry Bill .
Motion to Consider . . .
Shri Y. B. Chavan . . . :
Shri Ranga
Shri K. Narayana Rao
Shri Brij Bhushan Lal : .
Shri R. D. Bhandare . . L.
Shri V. Krishnamoorthi
Shri Bhogendra Jha
Shri Randhir Singh

Discussion Re. Hindustan Steel Limited
Shri D. N. Patodia
Shri S. R. Damani
Shri Brij Bhushan Lal |,
Shri S. Kandappan .
Shri Prem Chand Verma
Shri S. M. Banerjee
Shri Nambiar
Shri Sheo Narain .
Shri Kameshwar Singh
Shri Shinkre .
8hri P. C. Sethi

COLUMNS

2043—2044

2044—45
2046—66

2066—82
2066—67
2070—76

2082—2104
2082—2104
2082—87

2087—89
2089—90
2090—92
2092—97
2097—99
2099—2101
2101—03

2104—44
2104—10
2111—12
2112—15¢
211517
211720
2120—22
2122—24
212425
212527
212729
2229—44



LOK SABHA DEBATES

- LOK SABHA

Tuesday, August 13, 1968/Sravana 22,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
AREA UNDER JUTE CULTIVATION

*451, SHRI S. K. TAPURIAH:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that this year area under jute sowing
will be considerably lesser as compared
to that of last year;

(b) whether this, coupled with the
fact that rains in May last were consi-
derably less, will reduce the size of
the jute crop; and

(c) the steps taken by Government
to mitigate this shortage and to ensure
that this largest export earning industry
is not adversely affected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) (a) and
(b). Yes, Sir.

(c) Government have already autho-
rised the import of 75,000 bales of
superior quality raw jute to meet the
immediate requirements. The question
of further imports is being considered.
Efforts will be made to see that shortage
of raw material does not affect produc-
tion and exports.

SHRI S. K. TAPURIAH: After
textiles, jute is the second industry in
charge of this ministry, which is now
facing a crisis. In this industry also,
as in the other, ministerial failings have
been aided by the vagaries of nature and
the problems are increasing. This year

“our production of raw jute is expecu:d
to be 55 lakh bales as against
annual requirements of 75 lakh balta.
which means a shortfall of 20 lakh
bales. You can reduce it by 3 or 4 lakh
bales due to curtailed production by
jute mills. Still, there will be a shortage
of at least 15 lakh bales. But Govern-
ment has decided to import only 75,000
bales. May 1 know what other steps
they will take in view of the world
shortage of raw jute this year? It is
expected that India, Pakistan and Thai-
land combined will have a raw jute
production of 110 lakh bales whereas
the world requirement is 170 lakh bales.
May 1 know what steps they are going
to take immediately, so that we may
not have to pay high prices if we take
a decision later ?

SHRI MOHD. SHAFI QURESHI :
Due to vagaries of nature, we. have a
shortfall in production. But the hon.
member should realise that we have al-
ready taken steps and we are importing
75,000 bales. Regarding other steps,
as and when we make an assessment
about the shortfall, necessary imports
will be made. I would like to inform
the House that a proposal for importing
3.55 lakh bales to meet the shortage
of jute is under consideration.

SHRI S. K. TAPURIAH: Sir, I
would like to bring it to your notice
that the estimates of the Government
are very wrong. Last year also they
went on saying that our production will
be so good that we will be exporting
raw jute. But their expeclations went
off by nearly 35 lakh bales.

Since they had been proved wrong in
their estimate last year, this time will
thcy please listen to others? Ever
since Apnl we have been trymg to warn
the minister that there is going to be a
shortfall. Will they take sufficiet care
to impors at least 10 lakh bales within
this month or within six weeks ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : The hon.
member is usually fairly well informed
and sometimes gives us some informa-
tion which we take inta consideration.
He will appreciate that we have got to
look at the position of jute produced
in this country and to have a proper~
price for that jute. If we import 10
lakh bales today, what will be the effect
on the local production? All these
things have to be taken into account.
We shall certainly try to import jute
as and when it becomes necessary, but
at the same time, we have also got to
keep in mind that the price of locally
produced jute is not depressed artifi-
cially. All these things have to be
bormne in mind and we shall do our
best, because the hon. member says,
there is world shortage of jute. What
can we do in y world shortage ?

q“rfmﬁtﬁm : JEqE WEITT, T FT
af vt W A o ¢ it s
TM F A H A€ FAGEAL A A A
A § ¥ F@ETT 9T ZaTT T F AT
FORIX QgL & 9E T TR Fedl &
e am g fs A9z e
AR w9 R F o w7 § IEa Hraa
fire et & aT gwet wew A g @
e @R s ad 1 AT awy
ST gaT § fFwrag oF a oo
o ffra w7t o <@ @ ot framr
% forg Tegfen 17 gt A
AR AL AN AT SHRE
FA o AT @R ?

ot Are ww g o A
AEIET A ¥ a1 w1 o e g
T W F WO A R A
TEA & 65-667 30 %o NTEH 41 frast
e ot g 40 w99 9 X AT § A
T A1 I T 40 797 & W IR
S AT AFT R A AT AAT ITHY
o} €& ag A AT AEW fE IHET W
Tt ®Y S AW A 9T |
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wt f!!’;f“a‘ ferst : o =70 THYET
fredl ez dqg i F 30
To M AT AT 40 o Fr 1€ § AfFrag
garfaa Fom #3 g ?

SHRI SURENDRANATH _DWI-
VEDY : Sir, this oft-repcated policy
that we are giving support price to jute
cultivation has not actually worked to
the benefit of agriculturists, Is it not
a fact that even though Rs. 40 is the
support price fixed at Calcutta actually
it is sold at Rs. 20 and Rs. 25 in
places lake Orissa, Bihar and Uttar
Pradesh and the agriculturists do not
get this price of Rs. 40 with the result
that they are not very enthusiastic to
take to jute cultivation? If that is so,
have Government reviewed this position
and would they change their policy so
that the agriculturists at their own places
get at least Rs. 45 a month?

SHRI MOHD. SHAFI QURESHI :
The prices we have fixed after the
report of the Agricultural Prices Com-
mission. They went in detail into the
whole production system of jute and
other crops. It was only on their
suggestion that the bottom price was
fixed at Rs, 40, At this time the prices
are very much above the bottom price
and therefore there is no question of
reviewmg the matter at this stage. The
matter would be taken into considera-
tion when the prices get depressed or
show a tendency to do so. .

SHRI LILADHAR KOTOKI: In
view of the fact that it cannot be a
correct policy of the Government to
import raw jute due to export of manu-
factured jute goods and in view of the
fact that the price support for jute that
has been fixed has not proved to be
sufficient incentive for increase in jute
production and, on the other hand,
jute production is going downm, may I
know whether Government propose to
take up this matter with the Ministry
of Food and Agriculture and see that
there is comparative pricing of food
crops, sugarcane and jute so that there
is no undue adverse effect on the pro-
ducion of jute?
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SHRI MOHD. SHAFI QURESHI :
This is a suggestion, Sir, which will be
given due consideration.

Wt foawea am : w@w wERa,
# qrm wrEn g fF weEw A ez
ORI T FET AgT A 9 & A%
fFEmi st qeaT g W 3 Ffag
IUCHIMF ACETHT § T26T "0
AT TR !

Wl gEeg ww g o feae w
AeTE & fer, afe ST a7os T e,
TRz & qifed amE &1 g ofe
feft cF Rz 5 faadi & afew are
MHfAgd | iR T W REd €
fe 9z A wrw 40 wF & A9 fred A

ZRFT § AT T EH 7 qHAA® THAHIA
Safm¥adearg..........
(wwem=) ... ...

o fraaTa A= 0z TR R
ol REFAT MR FUA ;7 faegA
THFZTQE. .. .. (sqxara) .. ..

Feme WEEd, TH I At fEEmr &
TEE FIA FT 79T T Gav AL g
FifT 40 T0T F AUE ATEW A {FC
*1 g€ & SEN 79 T1E T FT A KT
9T qzaq faw @ e

st gfE%T WO : § F SIE g
fs gax q2w & wemw o fead &
T § AT 5@ AT T IW RN
I qEr g ? -

! WEFRT T A W A9 6
AT 7O 4 2 | W & faw Afew &
TE gRIT

SHRI N, K. SOMANI : Sir, India is
steadily losing ground in the world
market in the matter of exports of
hessian goods vis-a-vis Pakistan, 1 hope
the hon, Minister knows that during
that months January to May 1968 hes-
sian sales to America from Pakistam

SRAVANA 22. 1890 (SAKA)

Oral Answers 1774

have increased by 50 million yards while
the same from this country has gooe
down by about 21 million yards. In
view of the very important position
occupied by jute industry and the fact
that jute is highly speculative and im-
portant commodity would it not be
worthwhile to build up a buffer stock of
raw jute from all sources other than
Pakistan, like Thailand and other coun-
tries, so that our world market is safe-
guarded and we have a steady future
for this industry.

SHRI DINESH SINGH : 1 entiraly
agrec with the hon, Member that we
should have a buffer stock of jute and
that is why last year we started this
buffer stock for raw jute and also for
jute goods. The idea of a buffer stock
is that there will be sufficient raw
material stored by making purchases
when the price falls to be utilized dur-
ing the period when the prics is high.

oY Fo ATo faardi : Halr wEw ¥
aTg & g7 7€ a9 w7 & F¥ fF aew
NTEH 2 #1 3R EY A1 & A1 99 wadw
et & AN adt 7€ & ) et wgw A
g Wit g fza f it wra aq fear man ¢
40 T T § A€ YT 10~ 15 €94 FqTRY
faw w@r ¢ | #d Agey ¥ g2 I A
s i g fragour o faw i &
T AR FTEEIC § AR TW qZ AT T
1% § 9T gAY gw R § ¥ g
25%9F AT 28 T9F AF AT THE
IqE TYRT IW G AL AW I F
Ty 9rgen § fw qg oy qrfaat 3 fe
Az * AW ATEE ¥ W AT AR A
19 917 A1 T ¥ g @ dg AT AW
AT T 1967-68 # feadt qzEq
@ T0% Y g iy ag s
& afeg & =0 g g e # gEd
A & A § iRy g ?

Foq w7 ag & fE 19 A EE
® 3z ¥ frat frmaoie § &Y agl
< et gfefame o dar 4 €1 Tefrg
g7
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ot qEvw oW oA Rt 9w
TTHA FT FHF FT AT & W fag
A 75 g o e & fF oAz 7
T HT AT 40 79T TR FE AT AT
Wt 40 T ¥ w7 FAw g€ avfra A
AT AT AT TEAHE 7 TF AAEAL
S I ¥ I oY 9§ F AEHC @O

% AWAT W I 19 TG G
2

il T W) wlw : wEgl 9w 4
g &7 areew & #7 9% gew &
waer faar & 1 gart o uw e
AFHT 2 FAER § AT 39 N o
fae g ... ... (wraer)

QT AFA AT AHHL TAT A
AL S A

0 e fagrdt avwdt : A 9z
FiaeTT 78 wifvg g2 sfamed

Nt qETT W O ZW AT @
wT ¢ AW aww SO w7y 5079
AW s3vTmaAw R ... ... ...
(szum)

=t o ﬂ!ofﬂﬂﬂ?:ﬁﬁ'wgﬁ
ot aTmT § @0dr § W1g Areme-
fem ¥ sfvq o1 9ot wwwrd oo
¥ afwg ax fea €fesma Srewwa
6 AT g #Y IFE € T AT g}
e g ?

Y qEERT W FOAT : 7 A A
g g v aFdew 65 orw A ¥
S 9 TrEINA ER1 | T Ig g9
wrnadfer & afc e 1€ § ot geet
sfere @ T g oW A R

ot fawfa faw: sasd 7 waw
Few AW ¥ 7T 40 TR § wAfT
AT omg 40 TR TR
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oft FEA e R A Sw afaT ¥
wraT g gt & f s, ama w9 g
AT Fw B qoATE g 1 W APy
Fyaw X gu Fg g 9w & <
40 TA ¥ A9 ¥ 9T g oS
¥ W adz A 1 F we wwE §
fF a5 7t Fradt oo T & A Ag A
& Tt €Y g7 & Foraen i oot & aa-
WA | F Aefr qERT ¥ F@AT AR
fF a8 @9 N oFew T FOR FT@
& | & st =mgen g o fagre st s
¥ 99 @al ¥ Wi f qeww g g Ay
few frw auimd & oy § &l &1 2
M fFrar e sradR A ?

A am A ag o wEw g fE
Tg W AT T 40790 Haw AR 5y
§a) 66-67 ¥ G & WP ATHEH
¥ agi & st F few X fear ¥
RNEd g ? SHd I A T
I 5 wRg & qewa FrFA AT
Fa Tl A1 0w & Forg T ey aw
amifega & qra sk e ade Faerar
@ € forad fe fedfes Sevew @137
a4 7 :

ot ooy : @AM w0 TA &
W & JIT § FT 797 at AT 62
aa & ff T8 40 €97 FT W T WL
faar T a7 ag owA qew U W
w9Fd & fAQ a7 o\ gafaw ¥ aaw
F 7€ afrn fis gEH AT G2 % fAU
WA AanE@ M T A Y. ...
(www)

o GET AL : ATSAF AT AT AG £
f e 7§ W ag @ @ Ad fair 2

UF ATAAlY SAE : A A HaT
gy & e ar sy F AT @)

sl fadw g : WA wEew W
IW a9 qg A & watE foed e
«
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# wae sew #7 fors feam vt | 39 T
ot 7% 2 27 91 fE 77 40 TR SR
# gnit 31T org I ¥ ww @it AT
A w1 M frar Sraw T

7z 6% ¢ f wowa & Wt gz ST AW
4070 A TS EHII A FH AT WT | 39
wWE 50 3 agt FO I & ganm AW
AR SF HHT B T F A Fiferer
g

wgi o framt st e g faew
#1 gy § ag IfE [T G W IR
4T aaT faer @3 Jafe 9% a1 #
F97 & foq 7gr 9T wemeifer a7 X
AFEY T W oY swmoide
T A 7eE §1, 99 F fau ag sifow
FT &1 AT a0t 7ag fpary A @
et }. ... (wwata) . W AW
mANT weg ¥ ug qor & fF W g
F T B gL FE $ (A FCH I H
fadfer swee U @ F ae F
frsefraisa s o aasgad fs
wA weer "% & fawe w3 e g
& feae & fou awea & farae 99-
axit fag g

st wy o« sqrarT T e sl
FY T § ST Am AT gL e 8
AT TG T AT QY 1 g A
quTy Y gw w9 & @ & 1 7 gAY
WEYRG & oA wEaT § fR e aw
o XW A Ay o & e fegea
# quT g 9 AU ® W 9T €T
=T & Sfeg faemaa s o g,
frafe or § ol Iw & oy fad
T faaeft § 9w ¥ afey amge & i
e & wgmk awft § aR W &
& et § AN e g Hefm v wg
w=aqa & & gfefaca § | w1 T
HAWT A 14 AL 1967 AT 1 -
T 1966 1 A Aifefrbue ardr e
&, e st wrey & v F o dfw gk
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o 90 ¥ Fwnig g AfefeRuw @t
& g€ ¢ 9w #r N oformer @, famge
feas At §1 smoafr = frwh g
T Iz aewdt sy & wfeg e am
QT AT s v w97 1 @ qET A
¥ wfer wrer g @ e v
g, A1 Heft AEET T F A Y AR
e § AT o @ Alfefadwe o
#% areft Ieora fara oo ag 5w AT
soar ofe 741 Wife ag wfg &
a<fae § ? dfa & wgy mar ot fF Aqme
F ST et AT 92T EAT ¢ I AT
9% a7 A U § I e -
O F ATt @ Afar ag @0 Aure
& qgT ¥ WM W@ E, gg TR AW
WA AR Y A TG ATE w@T W
VAT HRTET |TE aF W& ae #
wgt wgr feafa s welt T ame
T AT FL 1

it %y fewd : araw AgRE, AT
amaAfmamis s frrg s &
ATH GHTCT WY 64T 4T § 1 56 & wey
F g9 AT GO Y A AT W@ ¢
ol Ay & d@fa @ ot ooy @
FRAFTHIW 9 § 7909
anfy it & forg aramaTe gor gam &
o 38 Ffsameai, et 5 A aee
Awgr, g MNsANgi T@T g |
T I & A1 F AU ATHTC A qrAw
sl frega ad wafaa
# i wawan s g avfea grm f gw
HGAT AT | HTE HTH IS4 1 IT T LS
g ot ot icE chcit 4

ot fadm fag : wfg 7 aerc s
¥ ford aft o A e 41
T SATAT T GRAATH al I * Afe-
v R ar v

oft waw fexite Wt © o e & i@
¥ gangey § ST S fw sar ag
agagl & s fggeam & 92 w1 1 gri
HACHT FY T & IAA gAYy AEAl
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fra o faa frcdfy st , g e
Frewr aifeeary # 92 Nfa g, fow #r
Tog ¥ T F CRAE IHAFTH 158
3o gfaaa oF &g TaT § | F AT Agan

. T aER A g Rar s sqraar
A Fr WA g Az A @™
A F S Saarfeary ? sorvar
AN IArFAT AT ITH ARA FEAR
1§ IEAF ZA7 g ?

oft fdw fag @ x@ (F & o€ qAq
s srqegM amafsqz e
ZART AT F FQALE I FT @A
& fad g9 ¥ T Q@ € | AT e
A A qrfweara wr fors fear g F aed
w1 %g 3 5 ag w1 fodl g€ T aff
i aga ¥ g daafe
qifveam g T ¥ Sa T wWre,
A I F AP T Ay g ar vk
& AN A AT AATGAFA
4, 98 3YF 7E! § FIF Ag gATT THI-
Y & fad arwaras 7€) grm | g9 fad
f& fagay adar N Afza i@ nd 37
# Neformgn ITEF a7 A=A
q&ET. A g1 %9 g Zw A1 A
Tg ¥ N g § N IAFA G I B
FAFLFM T I & IT & fgga &
& fifew F3 @ § arfe Avgara Az
F SATIIT & IT FY AT T % A g

T 43 % |

SHRI D. N. PATODIA : Referring
to the statement made by the hon.
Minister that India proposes to import
3,55,000 bales very soon, may I know

whether licences have been issued, what
is the machinery for import and during

what period this jute is going to be im-
ported and from where ?

SHRI MOHD. SHAFI QURESHI :
This proposal is under the consideration
of the Government.

SHRI D. N. PATODIA: During
what period do they propose to import ?
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SHRI MOHD. SHAFI QURESHI :
The decision will be taken very soon.

ft wramAw : § A9F T HEl
TgRT A S g g fow wFw
¥ T € Fraa frara w1 Ifqw a o
& FIT T FT FORA FHZ1 T ¢
TTIR IFR Fq¢ 77 1) & fir qeem
! *rw frer & wor sl B
ITATV AN N W R AT T
ST T RE ! gEA T q 7@
ST Strgan g 6 92w &1 fareet e
A RN FA F fad s A Wi
FIAAT TS @ 7 FR QYA a0k g A
A fraraeig gr qz &
a7 sren-feT Y arEd ?

ot mgery vy wTwlt: frew 25 fame
¥ T aw 97 99f g @re fw fwwa
T £¥H a9 A W qEEAT F A @€
I T F4T E F1 Farw qav Y Qe |
e aF AT |YT &7 7919 §, 99 &
et Tw1 1Y 39 F FET FW & T
3T FETT 98! A1 99 T HAGTg W1
frar s

=t 1o AT formrt : syt 5l WA
A w1 {5 FIFAT B THZ T TENA T
A 40%o 1 F I AgaT § f
fagiz 7 A0 WEwE 7 SEel w0
Frra & A fwaml ¥ argad awe §
fead we arfear onam @ 7

ot e Wl Wt T A
mmwsatﬁﬁtl
dvmmameg: @ 5 g
frg w FrEwrg ?
@ e W gl T A
Feafas § t qeafas v § $@ F61
g

SHR1 SAMAR GUHA : In view of
the fact, so far as the jute cultivators
are concerned, that the price of ricc

L
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ia three times the price of jute, a large
arca of jute production has been divert-
ed to rice production and, secondly,
due to recent floods which affected very
vitally the jute production area of 24-
Parganas and other areas, taking all that
into consideration, may I know what in
the estimate of the Government will be
the calculated loss of production of jute
this year and, in view of that loss,
whether the Government has taken into
account that the imported amount will
meet this loss and whether, as a perma-
noat measure, jute production area will
be extended to Dhoobri-Golpara area
of Tripura and also to Cachar area
where there is a probability of good jute
production ?

SHRI DINESH SINGH : We would
certainly welcome greater areas coming
under jute Production. We have spent
some time over this matter. 1 would
only like. the House through you to
bear one point in mind. The question
of price of jute has been raised several
times and the feeling that perhaps the
farmer is not getting an equitable
share. . ..

SHRI SURENDRA NATH DWI-
VEDY : It is not ‘perhaps’, it is a
faot.

SHRI DINESH SINGH : The point
in all these things is what should be
the equitable price. That is a matter
of opinion. The hon. Member may feel
that any price may be given. But then
it will have its impact on the cost of
production of jute goods and its sale.
We have to compete in a world market.
if the price of raw jute is very much
higher in our country than the world
price of raw jute, how will we com;
in world market 7 All these things have
to be taken mto consideration by Gov-
cmment before fixing a price. If the
hon, Member would like us to fix any
price for jute, we can certainly do it,
but then 1 would like him to tell me
who will buy the jute goods. How will
be then run these mills ? Therefore, all
these things have to be taken into con-
m . (Interruptions).

SHRI SAMAR GUHA : I categori-
cally asked about the cslimated loss due
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to diversion of jute acreage to rice acre-
age and also due to recent floods.

SHRI DINESH SINGH: We are
short of rice also, and if we have more
rice, how is it a loss ?

ot T¥% /% : F wEn g § e
w1 7g a1 79 § s qz & e
w41 & o gz faeil # wnfers awfat
Aggfrqefmid e sl siwg
TTEA AR gAY w4 {1 i ) &
T | G Y T T AL I A GG
W frar ) g & L F Aoy wgEw &
wmrag?

ot aper TR gt W E
fra gw wifiw w37 v 7t o AAf
T T8

oft qo gWo Wi : AW "R,
W 39 &1 T ATEATE | EF A THANAGT
ATAT G AT, AfFT qATA & ARXA
Adt ARy A el gd faae @
I & gATL fawrr 1 fadt T F7 wwm
gl faerar & 1 99 faamel @ Ifea
weq At faaar § aa aadqe WL fRami
7 37 A1 4t AgY @A ! §F aa w
AFT AT A 9ol | Ty 4T 6 40
Bod# IH T HIA E | I ATC-ATTIXEH
w21 AT {4 @ T A W AT W
74 gL Al 95 ¥ FE gU AR F@ £
FIAATIZIEE) SAK ACFGA§
F Frarqifza 9MEe! FAmE | g7 am
18 @ § {5 femal #1 7ex 3 & faa
Arcgawrnfarsiagn & fag wrdfa
3 axx i Wy fr feq 7 § ag e
#1 3w w1 & fal ¢ & fod o
7 frar & 1 o Fi€ wavg A e
mar & 13 e g fr adl T aE &
fag FrE €742 331 .

«ft ficm Fag : 5t 3H F T A
srefom s g g A FgmfE @
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AT FZ WE IT A ARG TN
aAEFgI e ew & fod aw
§ oY TEARFAY § W

off wwx wrw wqC  FE aE Har
HEIRA AT § wew ) 4 RrgmaE

oft fem g« sEiasqz Faw A
A ¥, @ aaa & fr g aee
JA 9T AT T W@ E 40 To &
FR T | aE AT AT qTANT A AIA A
g0 § AT T AR fE 7Y aar g7 -
74T @ FF 999 079 T T FATG 8§
40 5o AT | FE qiF ag a1a wE 1€ )

st B Wi : Aq gTEA Aeg-
Y FY 397 2 § a8 A IR

@t fiedrn Forg - % oy g ) Wi
#} §, 3T ATT G F) qAHAD FLA |
wggar Ay ferdr v
ag ea ¥ w1 Pnfc @ fF qorre A
40%o A1 I9 ¥ HqT e Tw 4T
4! feome & sgar wear wr 1 TAt A
WY f% sy & 1 3 W 99T w99
¥ F9 g 1 9% fgama & s faa
WGT AF AT AAT ATZ A AT &, AT
AT HE H AAT AAT WA EAT & A4
fr 39% I g 1 =i qEar d,
A T A FT @A grav g, LI F
Tt {397 § FE 373} Ag 7 Tg T
2 T w31 & Peamr ) FF3ar fasom ora
% ag 7 A g1 fr fow frama &t 9
dwgiFfTam FaR A @ @R
A AT T a0 aY F Jar AMFHW f*
agi #t 7€ ) ot 1w faady i 2
(Gas))

MR. SPEAKER : Will the hon, Mem-

ber kindly sit down? May I request
him to sit down now ?

ot avrer wt o FrE s @ A
Frar o agr # v fae

AUGUST 13, 1968

Oral Answers 1784

w'tmam%q'{: IAE G ¢
ETH 9 |

MR. SPEAKER : Order, order. He
has been shouting too much from the
beginning. I have not allowed him.
Now, he must sit down.

oft vz vt ST A AT Ay
& 1 smar vy @ a7 faar w g Sfew
dargsaw STl Ag) A awr § )

RELEASE OF VESSELS BY PAKISTAN

"+453. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleas-
ed to state :

(a) whether any efforts have been
made during the past three months to
resolve the dispute between India and
Pakistan for the exchange of vessels and
cargo seized during the 1965 Indo-
Pakistan conflict; and

(b) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) and
(b). The Government have, in ing
with the Tashkent Declaration, 're-
peatedly affirmed to discuss at an early
date the question of return of proper-
ties and assets which also include vessels
and cargoes taken over by either Gov-
ernment. The last note in this respect
bringing out the general question of
return of goods was sent on 28-6-1968
by the Ministry of External Affairs to
the High Commission for Pakistan in
India.

MR. SPEAKER : I think this ques-
tion. was answered only a few days
back.

SHRI DINESH SINGH : This has
been discussed here so many times.

SHR1I HIMATSINGKA: May 1
know whether it is a fact that only in
May this year Government decided to
release the Pakistani vessel seized by
India from the Kutch area, and whether
it is also a fact that despite varioms
unilateral steps taken by Government
to rclease the Pakistani vessels and the

L]
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cargo seized by India during the 1965
conflict, Pakistan has not done anything
to release our vessels or our cargo ? In
these circumstances, may I know what
steps Government will take to influence
Russia or any other authority so that
Pakistan also carries out the Tashkent
spirit ?

SHRI DINESH SINGH : As you, Sir,
‘very rightly mentioned in the beginning,
we have exhaustively discussed this
question. If T may say so, the hon.
Member is now mixing up two issues
here, one regarding the vessels and car-
go seized during the 1965 conflict
and the other the question of some
intrusions into Kutch. The two are
entirely different questions.

SHR1 HIMATSINGKA : Certain
vessels of Pakistan seized by India have
been 1eleased, but Pakistan is not taking
any steps to release either our cargo or
‘our vessels. On the contrary they have
disposed of most of the cargo seized
by them; that is the information that
we have, and the vessels seized by them
are being used by them for their own
purposes. In those circumstances, will
Government take any steps to ascertain
whether that is a fact, and if it is a
fact, then what steps do Government
proposc to take to sce that the amount
realised is paid back to India?

SHRI DINESH SINGH: I had
given all these answers during the
course of the discussion here on the last
occasion.

MR. SPEAKER : Next question,

SHRI TRIDIB KUMAR CHAU-
DHURI : May I make a submission ?

MR. SPEAKER : I have got the hon.
Member's letter. But first let us hear the
hon. Minister because there is also some
overlapping betwcen the Centre and the
States.

SHRI HEM BARUA: How could
there be overlapping ?

MR. SPEAKER : Let us hear the

hon. Minister first,
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GOVERNMENT CONTROLLED INDUSTRIES
IN MADHYA PRADESH

*454, SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government are aware
that by an order issued on the 12th
December, 1967, the Madhya Pradesh
Government have reserved 12 products
manufactured and processed by depart-
mentally run and other Government
contrplled industries in the State exclu-
sively for Government purchases with-
out inviting tenders;

(b) whether Government consider
that such a practice results into a loss
to the Exchequer as in the absence of
open competitive tender the suppliers
arc given higher price to protect and
cover their inefficiency and high cost of
production.

(c) whether Government are aware
of any such discrimination being prac-
tised anywhere else in other States or
in the case of Centrally controlled pro-
jects and, if so, the particulars thereof;
and

(d) what steps Government propose
to take to end such discriminations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFA-
IRS (SHRI BHANU PRAKASH
SINGH) : (2) to (d). A statement i
laid on the Table of the House.

STATEMENT

(a) and (b). The Federation of
Indian Chambers of Commerce and
Industry have recently brought to the
notice of the Government that such an
order has been issued by the Govern-
ment of Madhya Pradesh. The matter
has been referred to the Government
of Madhya Pradesh and their comments
are awaited.

(¢) and (d). It has been reported to
Government that a system of price pre-
ference has been introduced by some of
the State Governments, by which gooda
manufactured within the State, either
by Public Sector Units or others, arc
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given preference in Government pur-
chases to those manufactured outside
the States, even though the latter may
be more favourably priced. As this is
a major issue of policy, which affécts
several States, it is necessary to have full
consultation between the Centre and the
States before any practical solution can
be evolved. The matter is under exami-
uon in consultation with the State Gov-
ernmeats,

MR. SPEAKER : The hon. Member’s
contention is that it is a State subject
and it should not be allowed in Parlia-
ment. But let him read the answer
laid on the Table of the House.

SHRI D. N. PATODIA : The reply
given by the hon. Minister does not
exactly meet my question, 1 want
to know whether it is a fact that there
is a growing tendency both at the Cen-
tre and in the State Governments to
give patronage to State-owned industries
and in that process the Central and the
State Governments and public sector
projects have in several cases placed
orders on the public sector undertakings
or sub-contractors without inviting ten-
ders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
The reply bas been given already. 1
would like to point out in this connec-
tion that particularly such industries
which are State-owned are set.up by a
particular State for the purpose of meet-
ing their own requirements. It may be
difficult for us to persuade them not to
have this policy of purchasing their
requirements from their own industries.

At the same time, certain criticisms
and objections have been raised from
various quarters, and 1 have already
taken up the matter with the State
Governments pointing out that such
measures run counter to the policy of
dispersal of indust'ies and national inte-
gration and that in the interests of indus-
trial development of the country as a
whole, it is necessary to ensure that
such discriminatory practices are elimi-
nated. I am waiting for their replies.
Some replies have come from some
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States, but replies from the other States
are yet to come. After all replies are
received we shall take up this matter
with the State Chief Ministers,

SHRI D. N, PATODIA : The second
part of my question has not been replied
to. What about the Centrally govern-
ed projects ?

SHRI F. A, AHMED : So faras 1
am aware, there is no such discrimina-

SHRI HEM BARUA : How could
this question have been tabled here?
How could you accept this question?
This puts us in a very false position.
We get letters from our constituencies,
and people are asking us to put certain
questions here but we are writing back
to them saying that this is not possible
because the Speaker would not allow
such questions. It is a State subject. .

!ﬂwqfﬂﬂﬁ:‘iﬂ‘*ﬁﬂmmfwi
T X arfqom & s ar AT )

MR. SPEAKER : 1 would request
hon, Members to kindly rcad the state-
ment where it is said :

“As this is a major issue of
policy which affects several States,
it is necessary to have full consulta-
tion between the Centre and the
States before any practical solution
can be evolved”.

If it related to one single State then ]
would have disallowed it; even if it had
been printed by mistake, I could bave
disallowed it even at this stage. But the
answer is clear. This matter relates
not only to one State but to several
States and this s a policy matter, whach
Government themsclves have accepted.

SHRI HEM BARUA : But you have
ruled so many times that policy matters
should not be asked during the ques-
tion hour,

SHRI D. N. PATODIA: I would
like to caution the hon. Minister before
he makes a commitment. Is it not a
fact that Bokaro and other steel projects
and also the railways have placed orders
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in such a manner that tenders have been
climinated and the private sector has
been eliminated, and the orders are
beig placed exclusively on the public
sector projects ?

SHRI F. A. AHMED : I have al-
ready explained that where a public
sector undertaking has been set up for
the purpose of meeting their require-
ments of Government, this question of
preference is relevant, The Heavy
Engineering Corporation, the MAMC
ctc. are all public undertakings which
have been set up for the purpose of
providing capital equipment which will
be necessary for Bokaro. Therefore,
there is no harm in giving some- pre-
ference to these public undertakings.

SHRI D, N, PATODIA: Why at
the cost of the private sector 7 Why
should they not compete with the pri-
vate sector? Where is the answer to
that point ? The hon. Minister has not
replied to my question at all. Why does
he want to eliminate competition from
the private sector 7 Let the public sec-
tor compete with the private sector.

SHRI F. A. AHMED : That fact is
taken into consideration. At the same
time. as T have said, a certain prefer-
coce has certainly to be given because
Government have made heavy invest-
ment for the purpose of manufacturing
these capital equipments.

SHRI D. N. PATODIA : They want
to shut out the private setcor. It is not
a question of preference. [ am not at
all satisfied with the answer.

SHRI CHINTAMANI PANIGRAHI:
What is the policy of the Central Gov-
crnment when a private industrialist be-
longing to the Swatantra Party has been
favoured with lands for 2 lakhs of
rupees whose worth is Rs. 3.02 crores
for setting up an industry at Rourkella ?
(Interruptions).

SHRI F. A. AHMED : We do not do
it on a party basis,

AN HON. MEMBER : Why should
there be reference to the Swatantra
party in the question?
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SHRI CHINTAMANI PANIGRAHI:
All right, 1 would only say ‘private
industrialist’,
MR. SPEAKER : That portion was

irrelevent. The hon. Minister may
answer only the relevant portion.

SHRI CHINTAMANI PANIGRAHI:
I shall change it to ‘private indus-
trialist’.

MR, SPEAKER : I think the hon.

Minister has no answer,

SHRI CHITAMAN] PANIGRAHI :
Are we to understand that indus-
trialist minus the Swatantra Party does
not exist ?

SHRI F, A. AHMED ;: We do npot
do it on a party basis,

SHRI TRIDIB KUMAR CHAUD-

- HURI,: The hon. Minister appears to

be.rather shamefaced in regard to pre-
ference being shown to public sector in-
dustries in the matter of purchases for
so long. But I would submit that pre-
ference to public sector undertakings in
the matter of purchases has been the ac-
cepted policy of Government, Is there
any intention on the part of Government,
or has any new decision been taken to
depart from the accepted policy so far
that so far as Government purchases
are concerned, these will preferably be
from government-owned mdustries ?

SHRI F. A, AHMED : There has
been no such departure.

SHRI NITIRAJ SINGH CHAUD-
HARI : Is there any constitutional or
other prohibition in terms of which
State Governments or departments can-
oot patronise local production ?

SHRI F. A, AHMED : In so far as
States set up units for their own e
quirements, it will be very difficult for
us to prevent them from purchasing
things required for their.own purposes.

SHRI TENNETI VISWANATHAM :
It is not a question of difficulties. Is
it not a matter of policy that when pub-
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lic sector undertakings are started by
Government, it is only natural that they
should use the products of such under-
takings in preference to the products of
any other_sector, unless, other things
being equal, private sector undertakings
give better stuff? That being so, why
is the Minister - hesitating and saying
that he will consult all the Govern-
ments ? Why are public sector under-
takings started? They are not started
to compete with the private sector or
to oblige them.

SHRI RANGA : They have to com-
pete.

SHRI TENNETI VISWANATHAM:
If the public sector is not meant to
oblige the private sector, why is the
hon. Minister hesitating ?

SHR1 F. A, AHMED : As 1 have al-
ready pointed out, this question has to
be split into two parts. Where a parti-
cular State has set up a unit for «ts
own requirements, it will be very diffi-
cult for us to persuade the State Gov-
ernment not to allow a policy of prefer-
ence for ils own requirements. But
where a unit has been set up mnot to
meet the requirements of the State as
such but for other purposes, there 1|
have indicated the lines on which I
have addressed the States and I am
awaiting their reply. If necessary, I
shall further discuss the matter with the
Chief Ministers,

SHRIMATI TARKESHWARI
SINHA : How much are the total pur-
chases being made by Government
from the public sector and the private
sector in proportionate terms ? Is it
not a fact that a large part of govern-
ment purchases is from the private sec-
tor and very much less from the public
sector ?

SHRI F. A. AHMED : A good deal
of the purchases goes to the private sec-
tor. I bhave not got the actual figures.

SHRIMATI TARKESHWARI
SINHA : Could he give them later ?

SHRI F. A. AHMED : Yes.
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s awew foy wwwg @ Aar
"R FarEd fF ¥ arg JeyrEd B
¥ &, fora #1 weg Ry aFR ¥ T@ET
ITHaT & ¥ @ 1 fvig tea @7
#1 78 agr f+ {fF 37 szt 1 dng
e g1 way a1, gafaw 37 1 @
sryafasar v ? ¥n g AT EE &
& 5 ga a4 fagrga Faw 97 wawst
FT FF FY 7€ &, for a7 v qgr Awy
AT § GLIGT ST 47 oY forer & wver &7
g% 99 794 g1 T §, 4117 T 99-
s @y s aafaga HaE g ?

SHRI F. A, AHMED : It is a long
list. I can lay it on the Table.

MR. SPEAKER : He may lay it on
the Table.

Next question—455,

SHRI SITARAM KESRI: 469 may
also be taken along with this, as it is
similar.

MR, SPEAKER : Not so similar.
Let us see when it comes.

IMPORTERS' ASSOCIATION OF INDIA

*455. SHRI PREM CHAND
VERMA :

SHRI R. BARUA :

Will the Minister of COMMERCE

be pleased to state:

(a) whether it is a fact that the Im-
porters’ Association of India have sub-
mitted a representation to Government
regarding their position vis-g-vis that of
the State Trading Corporation;

(b) if so, the main points of the
representation and whether these have
since been examined;

(c) whether Government have taken
any decision in the matter and, if so,
the detgils thereof; and

(d) whether these decisions are in
any way likely to react on the import
policy and, if so, in what manner ?

*



1793

Oral Answers

THE DEPUTY MINISTER m THE
MINISTRY OF COMMERCE {(SHRI
MOHD. SHAFI QURESHI) : (a) to
(d). A statement is laid on the Table
of the House.

STATEMENT

(a) The All India Importers’ Asso-
ciation submitted a Memorandum to
S.T.C's Review Committee on the 10th
July, 1968,

(b) The main points mentioned by
the Association in the Memorandum are
as below :

(i) STC should be treated on
basis of equality with other
sectors of trade. No special
concessions, favours and faci-
lities should be given to it;
Commodities in the import
export trade should be specifi-
cally defined, demarcated and
fixed on equitable basis for
the STC and the Private Tra-
ders;

(iii) Trade in raw ‘materials and
consumer goods should be
reserved for private trade
while imort on behalf of
Government and import of
heavy plants and machinery
may be canalised through the

(id)

(iv) Commission charged by the
STC for introducing the parti-
es to each other for business
should be nominal;

(v) The main task of the STC
should be export promotion
by disseminating useful infor-
mation about trade opportuni-
ties, market conditions, con-
sumers tastes, etc.;

(vi) Government should appoint
Advisory Panels to advise STC
both in the matter of import
and export trade;

(vii) STS should not be allowed to
enter  internal  distributive
trade;

(viii) Link Deals and Barter Deals
nl:lould be generally discourag-
ed;
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(ix) The Government and its offi-
cials should dis-abuse their
minds of the prejudices, pre-

dilections  and  suspicions
against the business commu-
nity.

(c) and (d), The points raised in the
Memorandum are under the considera-
tion of the Committee which is yet to
submit its report to Government.

ot Sn wx waf: & waY wWRw ¥
g A0 Trgar § £ A 538 g7 A7)
AR ITATFT T ¢, I ¥ A
FF-NTE

oft greay wet Hiwlt . FA2 & A
q § : | TFHW T, KA, THo Ve
aro (FTET), W) ofa aon, T,
feam =gz s ddwwe wa,
S Qo Wo TAFHET, TGz AR,
fafaezt &% wedd, ot Ko qHo Werdy,
argz AR, fafaedt o feaia, o
THo THo FrE, fHAivw graER,
o yar® frar, SaTdT, GHlFeww

srgfasr sA1wrT 31t so®o ATAIT,
fafasra @397, ggo 2ro e,
7€ fasdT

ofY A7 wey awf ;. w6 7GR ¥ gy
¢ fr 77 AT & SgTdT 5 9o qWe
Z¥AE | 397 Tg A% 7E) & % qro 2o
fre & F7T4T, A ofedsw e ot
aF §EqT 8, 54T A% ¥ oF Femd
e g A O aga 7€t aride e
¥ Iavge @ 7 g 94 @ &
ITF A F 1% AEAT AW A ST
# saray famd 33 & faw @& atid
woearT fad o 1@ § for e e &
AW} ¥ 77 72 fed 72 ma ¥ 77, 57 g%
farcw s, ofeds Jecer ga7 s
T gTE & Ay § G ¥w, wrfAw
T 1 sqrn gfmeg &
faar 9 <@ &, 7z g, A Afa 7 g7 afe-
[AFFRUATE?
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wifwen welt (ot fedrm fag) - gwo
2o WY ¥ FY & VT qFiT fvd my
&, ST AT AT Y | A -
T ARTAG Ay SAdraw X
adt w1 3 A Fg ok 7 ofems e
qAG | FEIA AT JTTH 9V HA
frar s gg M v & % s g
afeer Fre7 Fr A AT S, IEwT
oY ag g agg ¥ fawidd | sne-w
gfvar  aga & g TF AR A q91 97
3 ¢ fr ofeas w7 o1 oW e
a<g & fear 9@, a1 39 & fas qO-
W, TAAT qEEH 79 qF | 7 -
AT WY T A | T AT qgA
AFATT GERET A FE A4 T 41T AW
frsfrmt fremy afemw ded o7
&Y @Y & f5 99 A e #9
g | AT zEY aE ¥ oF SwAwA
A ATHo o HYo § T@IE | § TW-
waT 91 fF AEAT G369 T THRT TH
FE, AT EE {6 ¥ qET 7 dm
T UE & &, watw § awwar g o
ITEY TR AT Y L WY A U
& gwwar g fF 17 a3 ¥ a1Qq s
APV AEN TN | TEN §H ITH F17 2 |
S EA I TEA I IAF AILH I
T T FTIA § A1 79 @ T FgA
TRAE, NSHAFHA T aT T A
A ST FH TCATAIGATE, FTH FH AT
S T §, 98 ITATET , IX Arar

&\ ¥ ArAg Sl  wE FemiE Y

|l 1 w77 ¥, T F A w0, F7 AW
AT TR BT AfEF a9 oG

SHRI R. BARUA: May 1 know

whether any assessment has been made

about the working of the private sector
and the STC in the field of exports?
What percentage of the total export is
handled by the STC? I should also
like to know whether the Government
is proposing to constitute advisory
panels for stimulating export of different
items through the STC. -

SHRI MOHD. SHAFI QURESHI :
The STC is now dealing with over 100
commodities so far as exports are con-
cerned. It is the intention of the Gov-
emment to review ‘the activities of the
STC every now and then. The deve-
lopment of the export potential of the
STC is also under the consideration of
the Government.

e : s oRifedws
Y 7F T A AT ey @y ¢, W
T g aEz ag g

The STC should be treated on the

basis of equality with other sectors

and no special concession, favours
and facilities should be given to it.”

T ag WA g frogw art §
qdT qERT T FAT T § | WY QIR
AT FIE 2T 7 % 0Fo #Yo dro F1
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off Sy vt wt oI AR F
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off emfiw qraw - I TEEAT A
=T fFav 91, A ITAT 7FWT 7
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EHTT 3T ®TIA TS &1 feRiaeet 31
T TRET T | g 2 A
g I T g, fom FraFe ed
gRAMA fw awdr & g aR A
TAAT FE W A awfee =T A
I A #) AEe faeh g T s &
QEAYIE &) WM q@F § | FT Fo
2o dro 1 Gt &y fearaa & wE g fa:
g @ afwTr & 51 @Awfar g
I § TR ¥ g 2@ ¥ fergwam &
#1 ¥ q¥ g § o forr 4 @aw &%
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g, at foe® faal 4 go% fag w7 e
Farq T § 7

#
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& qEeg Wt woed ;- gEEER 0w
qERgA wEeT § | 9us fag A-
&FTTUA UF FIW q7 AUNAF AT -
E a1 FF qwET 3T F AR F
YA T H YA § AT FACAE AR
TMEA-FNEFEERT 57 W & W)
qGT AT THoZToHTo FT ATEAF & 1956
AAqag AT/ ATE IH AR TEET
FIATT 9 FLT FTGT, a9 § AHT A
gge 2o I FT FIET 152 FUF
&7 a6 g9 T4 § | @ qg feT &%
w1fgT w7d § & Tao o Hro & FTA-
AT 3T @ & AT T F FAAGA
FEITH FOART TG FT aATOAT @
ga% faq ogodledlo &T F@T AT
ARATEANE § T HIaT FI W@ E |
ExPoRT OF HANDLOOM PRODUCTS

*456. SHRI CHINGALRAYA
NAIDU :
SHRI N. R. LASKAR :

SHRI ANBUCHEZHIAN :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that an agree-
ment has been concluded between India
and the European Economic Communi-
ty for the export of handloom products
during the current year;

(b) if so, the main features thereof;

(c) whether the negotiations for the
export of coir and jute have also been
finalised; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

{(b) The European Economic Com-
munity has established annual duty-free
quotas of $§ 1 million each for hand-
loom fabrics of silk, or of waste silk,
and handloom fabrics of cotton, with
effect from Ist July, 1968.

These quotas have been fixed at
$ 500,000 each for the second half of
L38LSS|68—2 K
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the year 1968 (lLe. from 1st July to
31st December, 1968) and will be fully
applicable from 1st January, 1969.

Imports under duty free quotas will
be governed by a certification procedure
which has began agreed upon between
the EEC and Government of India.

(c) and (d). Negotiations for greater
access for India’s exports of jute and
coir goods to the European Economic
Community have not yet been finalis-
ed.

SHRI CHENGALRAYA NAIDU:
I am glad that the Minister has taken
some interest. At present, the hand-
loom industry is the most-affected indus-
try in our country. In Europe and
America and Southeast Asia, there is a
very good market for handlooms, but
the only thing is, they want the designs
to be changed, but here, we are mano-
facturing some other designs. Will the
Government contemplate to send the
Chairman of the Handloom Board and
some other manufacturers of handloom
products to foreign countries for study
on the spot, to know about the designs
and come back and manufacture such
designs which are favoured in other
countries 7

SHRI MOHD. SHAFI QURESHI :
The Government is aware that in order
to sustain ourselves in the export market
in handlooms, we have to keep ourselves
abreast of the changing patterns and
designs which the importing countries
want. The trends in the export of
handlooms are very encouraging and
this year our exports have gone up to
Rs. 12 crores and we are expecting a
target of Rs. 20 crores to be achieved
during 1967-68. As regards the send-
ing of delegation, the Government has
already sanctioned the sending of a dele-
gation abroad to look into the different
markets for the export of handlooms.

SHRI CHENGALRAYA NAIDU:

It is very good that they have contem-
plated the sending of a delegation, but
are they going to send manufacturers'
representatives who are in charge of the
manufacture, and the Chairman of the
Handloom Board or some other officers?
v There is no use of sending officers be-
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cause they can only attend to correspon-
dence, but to boost sales in foreign
countries, the manufacturers’ represen-
tatives must be sent, Will the Govern-
ment consider that aspect ?

SHRI MOHD, SHAFI QURESHI :
The Vice-Chairman of the Handloom
Board is one of the members of the
delegation. There are exporters and
manufacturers and one Government
official also attached to the delegation.
One Member of Parliament is also
attached to the delegation and possibly
he will lead the delegation.

SHRI CHENGALRAYA NAIDU:
The question is whether they will send
the Chairman of the Handloom Board.
Why have they selected
Chairman ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : The Gov-
ernment have a duly to see as to who
would be the best person.

SHRI S. KANDAPPAN : While wel-
coming the agreement reached between
our Government and the EEC countries
with regard to the export of handloom
products, I would like to know whether
they have got a permanent machinery
to see to this aspect of the matter : after
all, our handloom products have been
driven out of the foreign market because
of competition from Japan, China and
other countries who are able to excel
in design and also to suit the consumer
needs in those countries and thus our
market possibilities have been retarded.
So, T would like to know whether, keep-
ing that in view, they have a sort of
permanent machinery to see that they
keep watch of the consumer trends in
foreign countries where we are export-
ing our goods and orient our handloom
industry in such a way as to meet the
consumer demands there,

As far as 1 am aware, there is no such
machinery,

SHRI MOHD. SHAF1 QURESHI:
There is the All India Handloom Board,
the Handloom and Handicrafts Exports

tion, the All India Handicrafts
Board-all these organisations are com-
mercial promotional organisations and
they are looking to the development of

the Vice-
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handlooms within the
abroad also,

SHRI SONAVANE : May I know if
steps are being taken to export handloom
products from Sholapur, which are

country and

famous for their check designs, particu-

larly towels and bedsheets ?

SHRI MOHD. SHAFI QURESHI :
From Sholapur, towels and bedsheets
are being exported. Every effort is
being made to increase those exports.
oft gon W woA™ : § g AT
argar g fw ag ot frafa faar ormar @
ZATL BTY FT IATZAT TAHT F93T IAY
FTHT FATHI FATYT ATAT § | FYT {HTCA
Tq o 9% fa=e f & 6 9 o312
AT AT AIA ZTT A FTH FW@ § AR
I /I Y a8 T T A § AW
I B AT FT FTH! F9 7 ATHT
@ §, G &7 §70 AW qg 99 qrarr
T3 § A1 37 BR-BR 760 & oy
TE W AGF 9ar, 9% AT 9 F q
€ 9 T & T afaw g G
mHfAraETsRa A BT wErg ?

ot g W gt o g AT
SRIGT TTH ¥ WY JEAF @ar &
Ffer Tz gLEw #7 o7 ag wifww &
i Y FORT AARFIE FAIC TH FT
g5 feen Arag w1 ot frsar wnfee )
ww faafas & s gfeqr gfrime ¢
BT ¥ SR AAZI@ @I
fir st gAR TAATE ITRT At A
fort dgaT AT |

ft fimTm ¥WQ . FEae wgew,
FaH 7 T 50 FUT YT & H 374 F
g1 & AT 5 T ATEH G FT9 AT F
W& | ¥qT EAHE FT AT TF AT
2 fF onft grer 7 A9 & o7 Hfaww aw
TR, I FI AT AT ATCH § AT
2, T9 ¥ qug § wRAvE F gw I
8 qr oy § < gwra A faRwy
ForyeRaaETy ? wagEw ¢ 7
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oft e v Wi : 5w Al
TEOTT 20 T FTGH H FH IR
g gmhammgifegmoam @
a1z #7 o § e gad el & W few
T &% AT WTA fvw AR gR e
aifs TaaqE AR § g9 ATAT ST
FTAH T 75 |
SHRI RANGA : May I know what
special incentives and concessions are
being given for the handloom exporls
to push up their sales abroad not only
in the Common Market countries but
other countries also ?

SHRI MOHD. SHAFI QURESHI :
The handloom export industry is given
certain concessions which include non-
levying of excise duty on yarn below
40 counts, because that is the variety
which handloom uses. Because of accu-
mulation of large stocks in the Madras
handloom industry, Government has
given an amount of Rs, 50 lakhs
1o the Madras handloom industry so
that the yarn is consumed by the mills
and it is sent for export. Then, market
studies are made regularly. Teams are
being sent out periodically and we parti-
cipate in various exhibitions. Through
these steps we are trying to increasc
exports. Incentives for drawbacks are
also given.

SHRI HEM BARUA : The minister
just now said that change of designs is
made to meet the demands of the buyers
in foreign countries. Are we to under-
stand that the changed designs would
conform to the Indian pattern or to
the atrocious-looking Hollywood pat-
tern ?

SHRI MOHD. SHAFI QURESHI :
We have to export whatever the buyer
wants. It is to their tastes that we
‘have to cater. If they change their
tslnstes we have to change our designs
also.

SHRI HEM BARUA : I want to know
whether the changed designs would con-
form to the Indian pattern or to the
atrocious-looking Hollywood pattern ?

SHRI MOHD. SHAFI QURESHI :
ﬁe are trying to sell our own designs
30,
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SHRIMATI ILA PALCHOU-
DHURI : So far as the dyes that the
handloom industry needs to conform
to the tastes of the countries to which
we export our handloom goods are con-
cerned, sometimes they are not available
in India and those dyes have to be
imported. May I know what facilities
are given to import those dyes whenever
necessary ?

SHRT MOHD. SHAFI OURESHI :
Import of dyes and chemicals is done
on a reolenishment basis. Whosoever
exports handlooms will get permission
to import dyes and chemicals.

WRITTEN ANSWERS TO QUES-
TIONS

ILLEGAL  TRANsACTION oF (CoOTTON
BALEs BY A BIRLA CONCERN

*452. SHRI K. RAMANI :
SHRI VISWANATHA
MENON :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
Technological Institute of Textiles and
Birla Ginning and Pressing Factory,
Malout and their four employees were
charge-sheeted under the Essential Com-
modities Act for illcgal transaction of
cotton bales;

(b) if so, the details of the charge-
sheets ?

(c) the total number of bales ille-
gally transacted and the total value
thereof:

(d) the names of the persons involv-
ed;

(e) whether any action has been
taken agamnst the Technological Institute
of Textiles; and

(f) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes.
Sir.

(b) and (d). The names of the
accused and the charges are as fol-
lows :—

1. Ti i Institute of Tex-
tiles, Bhiwani,
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3. Shri Pushkar Dutt Makharia,
General Manager, Technological
Institute of Textiles, Bhiwani.

4, Shri Champalal  Rajgarhia
Manager & Attorney, Technolo-
gical Institute of  Textiles
Bhiwani.

5. Shri Narain Prasad, Chief
Accountant, Technological Insti-
tute of Textiles, Bhiwani.

6. Shri Ram Niwas Birla, Supervi-
sor, M/s, Birla Mills Ginning
& Pressing Factory Malout
(Punjab).

The charges were that the persons men-
tioned above were party to a criminal
conspiracy to commit or cause to be
committed an offence punishable under
S. 120B IPC read with S. 7 of the Es-
sential Commodities Act inasmuch as
they transported without valid permits
cotton bales from Punjab State to
Haryana State during the period Feb-
ruary 1967 to July 1967 in contraven-
tion of Notification No. 10(1)/67-
CLB.II/79 dated 20-2-1967 issued under
alause 14 of the Cotton Control Order
1955,

(c) 645 bales valued at Rs. 3,87,000.
(e) Yes, Sir.
(f) Does not arise.

CoLrLapse oF Coke OVEN
DURGAPUR
*457. SHRI BHAGABAN DAS:
SHRI K. M. ABRAHAM :
SHRI ONKR SINGH :

SHRI ATAL BIHARI VAIJ-
PAYEE :

SHRI JAGANNATH RAO
JOSHI :

SHRI YAIJNA DATT
SHARMA :

SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :

Will ¢he Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that one of
the Coke Oven units atteched to the

UNIT AT
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Durgapur Stee] Plant has completely
broken down recently;

(b) if so, when the coke oven unit
was set up;

(¢) the reasons for the break-down
in such a short period;

(d) the likely total cost for its re-
placement and the total loss of coke per
day;

(e) whether it is also a fact that the
break down in such a short period was
due to its being over-worked at the
insistence of the British General Mana-
ger of the Plant a few years ago; and

(f) if so, whether Government have
investigated the whole matter; and if
not, the reasons therefor ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL, MINES .
AND METALS (SHRI P. C. SETHI):
(a) Battery No. 1, one of the 3 coke-
oven batteries at the one million tonne
stage, has suffered extensive damage
and it has been decided to re-build it.

(b) Coke-oven battery No, 1
commissioned in December, 1959,

(d) Tenders for re-building of Bat-
tery No. 1 are under examination and
the cost will be known after contract
has been finalised. As against the rated
capacity of 4.35 lakh tonnes, actual
production was 1.79 lakh tonses of
gross coke during 1967-68, le., 41% of
rated capacity.

(¢), (e) and (f). A one-man Com-
mittee—Pande Committee was appoint-
ed in September, 1966, to conduct an
expert review of the shortcomings of
the performance of the Durgapur Steel
Plant with special reference to the coke
ovens and Wheel & Axle Plant. Copies
of the Report of the Committee were
laid on the Table of the House on 19th
July, 1967. The Report (Chapter VI)
describes in detail the reasons for the
damage incurred in the Coke Oven
Plant and gives various recommenda-
tions for remedial action. The recom-
mendations of the Committee have been
accepted by Government and remedial
action is under way.

was
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S.P. E INVESTIGATIONS INTO IMPORT
LICENCES FOR PROHIBITED ITEMS

*458. SHRI UMANATH :
SHRIMATI SUSEELA GO-

PALAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 8227 on the
23rd April, 1968 and state :

(a) the progress made by the Special
Police Establishment to complete the
investigations regarding the issue of
licences for import of prohibited items:

(b) when the investigations are likely
to be completed; and

(c) the names of the persons and
firms against whom the investigations
are going on?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
{b). Investigations of the Special Police
Establishment are still in progress and
may take some more time to be com-
plete since enquiries have to be conduc-
ted at various places in India and in-
volve obtaining of documents, tracing of
witnesses etc.

(c) A statement indicating the names
of the persons and firms which were
mentioned in the FIR and against whom
cases have been registered by the Spe-
cial Police Establishment is laid on the
Table of the House.

1. M/s. Jaydeo Products (India),
Jaipur.

2. M/s. Daga Industries, Jaipur.

3. M/s. Bensons Industries, Gwa-

lior.

4, M/s. Steelwyn Metal Works,
Jaipur,

5. M/s K. C. Metal Industries,
New Delhi.

6. M/s. Kamdar Rayons, Ahmeda-
bad.

7. M/s. New India Plastic &
Leather Cloth Manufacturing

8. M/s. India Metal Works,

Chandigarh,
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9. M/s. Universal Industrial
Works, Ghaziabad.

10. M/s. National Industrial Works,
Bombay,

11. Shri O. P. Nanda, Section Offi-
cer, Office of the Chief Control-
ler of Imports & Exports, New
Delhi.

12. Shri N. L, Sharma, Upper Divi-
sion Clerk, Office of the Chief
Controller of Imports & Exports,
New Delhi.

MaHASHEWARI DEV1 JUuTE MILL,
KANPUR

*459. SHRI SHARDA NAND :
SHRI KANWAR LAL GUP-
TA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
Maheshewari Devi Jute Mill, Kanpur
was sanctioned a loan by the National
Industrial Development Corporation
without the proper sanction of the
Board;

(b) if so, the amount of loan and the
rcasons for by-passing the Board;

(c) whether it is also a fact that the
loan has not been paid back so far
and even the penal intercst has not been
charged; and

(d) if so, whether Government pro-
pose to hold an enquiry into the matter?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). Two loans of Rs. 8 lakhs and
Rs. 9.5 lakhs were sanctioned to the
Mill by the National Industrial Develop-
ment Corporation in July, 1961 and
June, 1964 respectively with the due
approval of the Board of Directors. The
mill drew Rs. 7.25 lakhs out of the
first Joan and Rs. 7.98 lakhs against the
second.

(¢) A sum of Rs. 1.92 lakhs out of
the first loan has been paid back. For
the. balance, the Mill will not be entitled
to any rebate in view of default.

(d) The Corporation has a first
charge on the assets of the company
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and the loans are also guaranteed by
the Director of the Company. No en-
quiry is proposed,

ALLOTMENT OF SHoDDY WooL

*460. SHRI BAL RAJ MADHOK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have decided to give raw material
of Shoddy Weol direct to the weavers;

(b) whether it is also a fact that a
number of shoddy weaving factories of
Ludhiana have not beén allotted any
quota of shoddy wool;

(c) whether the spinning factories
have been demanding that import quota
for Shoddy Wool should be given direct
to them instead of through the spinning
mills; and

(d) if
thereto ?

so, Government’s reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(d). Government have decided that, as
in the case of the worsted sector, 20%
of the amount earmarked for import of
raw materials for the shoddy sector
should be given as a direct allotment
to the shoddy spinners to be used for
spinning yarn which they will be free
to dispose of. The balance of 80%
is earmarked for the weaving secior
and will be allocated by the State Trad-
ing Corporation to spinning mills in the
ratio of their spindleage on condition
that the yarn spun by them will be sold
on terms and conditions to be settled
by the State Trading Corporation.
These terms and conditions will be
decided by the State Trading Corpora-
tion in consultation with the spinning
mills and weaving units. In determin-
ing a method of allocation of yam at
prices fixed by the State Trading Cor-
poration, the Director of Industries of
the concerned States may also be con-
sulted. The State Trading Corporation
will have a Committee to advise it on
the import of raw materials, The Com-
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mittee will consist of spinners and
WeEavers.

No allotment has yet been made to
any shoddy weaving factories of Ludhi-
ana as their consumption figures have to
be ascertained and verified.

PURCHASES OF PAKISTANI JUTE

*461. SHRI YASHPAIL SINGH:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have been
considering a proposal to buy Pakistani
Jute through third countries like Thai-
land and Singapore; and

(b) if so, the reasons therefor and
when a decision is likely to be taken in
the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). In view of the anticipated shortage
of jute fibre this season, import of
75,000 bales of long jute of good
quality through the Jute and Jute Goods
Buffer Stock Association was authoris-
ed. Representations have been made
for allowing further imports of jute and
mesta. This is under consideration of
Government. No decisions have been
taken. Pakistan has not lifted the ban
on trade with India. Therefore, there
can be no direct imports from Pakistan.

RECRUITMENT OF GANGMEN IN
RAILWAYS

SHRI P. GOPALAN :

SHRI NAMBIAR :

SHRIMATI SUSEELA GO-

PALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that up till
1963 the vacancies for the posts of
Gangmen in the Railways were filled
up from casual labourers strictly accord-
ing to seniority;

(b) whether it is fact that after 1963,
this practice of appointment was given
upi

(e) if so, the reason therefor; and

*462.
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(d) the new mode of recruitment in
vogue ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) to
(d). The information is being collected
and will be laid on the Table of the
Sabha.

OUTSTANDING FREIGHT CHARGES FOR
WAGONS

*463. SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that lakhs of

rupees by way of freight charges are -

outstanding on account of wagons placed
at sidings of private and public sector
undertakings in the Bilaspur Division
of the South Eastern Railway;

(b) if so, the names of the principal
concerns involved and the amount due
from each of them; and

(c) the action taken to recover the
amounts speedily ?

THE MINISTER OF RAILWAYS
(SHRI - C. M. POONACHA) : (a)
Yes, Sir.

(b) There are three principal parties
involved namely Bhilai Steel Project,
Orient Paper Mills, Brajrajnagar and
Jamul Cement Works Bhilai. The
amount due from the first party is
Rs. 1,53,978 from the second party
Rs, 287,167 and from the last party
Rs. 81,600.

(c) The authorities concerned seem
to have failed to keep a watch and to
take effective action for clearance of
these outstandings. The matter will now
be pursued and appropriate action taken
to recover the outstanding amounts

speedily.

IMPORT OF Raw JUTE
*464. SHRI BHOGENDRA JHA :
SHRI ONKAR LAL BERWA:
SHRI S. S, KOTHARI ;
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
Jute mill owners are demanding permis-
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sion for the import of raw jute from
abroad;

(b) if so, Government's reaction

(c¢) whether this demand has arisen
due to the decreased cultivation of jute
by the peasants because of unremunera-
tive prices offered to them; and

(d) whether the import of raw jute
is beneficial to our economy than pay-
ment of remunerative prices to the jute
growers ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d).
In view of the anticipaled shortage of
raw jute during the 1968-69 season
due to lack of rains and subsequent
floods, the Indian Jute Mills Associa-
tion has come up with the request
that imports of fibre be permitted to
meet the cumrent shortage. The ques-
tion whether any.imports should be
permitted is under consideration. The
shortage in the 1968-69 season is owing
to both a reduction in the acreage
under jute cultivation and the adverse
weather conditions. Government's poli-
cy is to provide price support for jute
30 as to ensure remunerative price to
the jute growers. If, however, shortage
develops as a result of either adverse
weather conditions or because of other
reasons, imports become unavoidable
in order to maintain production and ex-
ports of jute manufactures which earn
large amounts of foreign exchange for
the country.

HEAVY ENGINEERING CORPORATION,
RaNCHI
*465. SHRI K. ANIRUDHAN :
SHRI MOHAMMAD IS
MAIL :

SHRI A. K. GOPALAN :
SHRI E. K. NAYANAR :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Heavy Engineering Corporation, Rachi

is likely to incur a buge loss on supply
of equipments for the Bokaro Steel
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(b) if so, the total amount of Jloss
likely to be incurred.

(c) the reason for the loss; and
(d) the steps taken by Government
to eliminate the loss?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) The prices of, machinery and
equipment being manufactured by
Heavy Engineering Corporation Limit-
ed for supply to Bokaro Steel Plant are
yet to be finalised. So the questoin of
Heavy Engineering Corporation incur-
ring any loss on this account does not
arise.

(b) to (d). Do not arise,

T s fom g gt ol
It ¥ Tt W s
*466. ot Tw wew fawrdt : w7
wifore st 7 7@t F PO A e -

(%) w1 g8 859 2 f5 oon =g
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AT 9T UF duT a% Ay s g,
fireg fiRe oY 9% 1ot AW gaT 2

(&) gt s awgst &1 AT 4T
g o= & amamer g T s femw
®rE gt g wET;

(w) =7, 1967 ¥ FATH &M AT
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Lock-ouT AT H.M.T. Factory, Banga-
LORE

*467. SHRI R. K. SINHA :
SHRI K. P. SINGH DEO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Hindustan Machine Tools Factory at
Bangalore had to declare a lock-out in
the third week of July as the workers
went on strike;

(b) if so, the reasons for the strike;
and

(c) whether the dispute has since
been settled ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) to (c). Employees of the Boring
Section in the Machine Tools Factory
at Bangalore went on 'tool down' strike
on 12-7-1968. The strike subsequently
spread to some other departments and
by 17-7-1968, more than 1700 employees
were on ‘tool down’ strike out of a
total strength of 5100. Because of the
‘tool down' strike, the operations in the
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factory were adversely affected. Even
though conciliation proceedings were
immediately instituted by the State
Labour Commissioner, these failed.
There was no improvement in the situa-
tion and the indiscipline of the workers
culminating in the intidimation of the
supervisory staff and loyal workers was
also noticed by the management.
Damage to life and property was also
apprebended. In view of the deteriora-
ting situation, the management declared
a lock-out in the Machine Tool factory
at Bangalore at 23.30 hrs. on the 17th

July, 1968,

The demands of the workers which
Jead to the ‘tool down’ strike were (i)
withdrawal of the warning letter issued
to a worker in the Boring Section; and
(ii) the employees should not be called

for maintenance work on Sundays
(Holidays).
On 22nd July, 1968, Conciliation

proceedings were again instituted by the
State Government. Following an agree-
ment reached between the Hindustan
Machine Tools Karmik Sangha and the
management in the presence of Secre-
tary to the Government of Mysore
Department of Food, Civil Supplies and
Labour, and the Commissioner of
Labour, on 23rd July, 1968, the ‘tool
down' strike was called off. The lock-
out was lifted with effect from 27th
July, 1968 as provided in the agree-
ment.

In terms of the agreement reached
between the Hindustan Machine Tools
Karmik that they will not interfere in
the day-to-day disciplinary proceedings.
‘They have, however, reserved the right
to raise an industrial dispute whenever
they consider any warning issued or
disciplinary action taken against any
worker as unreasonable. It has also
been agreed that the grievance proce-
dure should be worked effectively. It
has been recognised that in Sections
where work canrot be stopped on week-
¥y bolidays, the workers can be required
to come for duties subject to a compen-
satory holiday being given in lieu, as
per provisions of the Factories Act,
1948. It has also been agreed that for
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workers who work on holidays, the
ad hoc allowance which was hitherto
being given will be continued and fur-
ther, the management will consider
favourably the question of enhancement
of that allowance early.

CONSULTANCY OROANISATIONS

*468. SHRI S. R, DAMANI: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No., 9863
on the 7th May, 1968 and state :

(a) whether the Research and Statis-
tics Division of the Department of Com-
pany Affairs has since completed its
study of the relationship existing batween
Consultancy Organisation and the erst-
while Managing Agents;

(b) if so, what are its findings; and

(c) what action Government propose
to take to check this malpractice ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI 'F. A. AHMED) :
(a). No, Sir,

(b) and (c). Do not arise,

ExXPORT OF YARN TO BURMA AND OTHER
COUNTRIES

*469. SHRI SITARAM KESRI:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Burma has placed any
orders for the purchase of yarn:

(b) if s0, the quantity thereof; and
(c) whether any efforts have been
made to explore the potentialities of the

markets in Burma and neighbouring
countries for the Indian yarn ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir.

(b) Burma has placed orders with
India for 27,616 bales of cotton yarn
valued at Rs. 265 lakhs,

(c) Yes, Sir.
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ENGINEERING INDUSTRY

*471. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the total installed capacity of the
engineering industry in India:

(b) the percentage of the capacity
lying idle;

(c) whether inspite of the 70 per cent
of the engineering industry lying idle,
the country is importing engineering
goods;

(d) if so, the value of engincering
goods imported during 1967-68 and the
first quarter of 1968-69; and

(e) whether the aforesaid goods could
not be manufactured in the country and,
if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (e). The information is being
collected and will be placed on the Table
of the House.

MANUFACTUIB OF IRON AND TI:N’
SHEETS

*472. SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that different
types of iron and tin sheets are not
available in the country to meet the re-
quirements of industrialists particularly
of the cycle parts dealers;

(b) if so, what is the requirement of
these sheets yearly and to what extent
these requirements are met; and

»
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(¢) whether there is any proposal to
set up a public sector project for manu-
facturing thesc sheets and, if so, the
main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). The information is being
collected and will be laid on the Table
of ¢he House.

M/s. AL PRIVATE LIMITED
CAT3. RI MADHU LIMAYE:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state : -

(a) whether Government's attention
has been drawn to the Photo copies of
the agreemen: between M/s. Dodsal
(Private) Limited and the Deputy
Prime Minister's son published in the
Bliiz of the 15th June, 1968,

(b) whether the photo copy is a
genuine reproduction of the agreement
between the two;

(c) whether Government’s attention
has also been drawn to the portion of
the Deputy Prime Minister's speech in
Lok Sabha and the 15 questions or
posers asked by the journal in the same
issue; and

(d) what is Government's reply to
each opne of these questions cr poscrs ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes, Sir,

(b) Attention of the Hon, Member is
inviced to the observation made by the
Deputy Prime Minister on the 24th
July, 1968 in connection with the ques-
tion of privilege that “on the question of
the documents, there is mo question of
disowning them. They are legally regis-
tered documents on stamp paper. They
are not sccret agreement in any way™.

(c) Yes, Sir,
(d) The question of Government
giving any reply does not arise,
InDIA’'s TRADE RELATIONS WITH SOUTH
AFrica, RHODESIA AND PORTUGAL

*474. SHRI SHIVA CHANDRA
JHA ;: Will the Minister of COM-
MERCE be pleased to statc :
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_(a) whether it is a fact that India is
still having trade relations with South
Afriea, Rhodesia and Portugal,

(b) if so, the reasons therefor and
the amount of foreign exchange being
carned annually as a result of trade with
these countries at present; and

(c) if the reply to part (a) be in the
negative, when were the trade and com-
mercial relations broken with these
countries and on what grounds?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No,
Sir.

(b) Does not arise.

(c) Trade with Portugal was banned
after the adoption by the United Na-
tions General Assembly, at its 20th ses-
sion, (held in January 1966) of a reso-
lution calling upon all member nations
to boycott trade with Portugal. The
ban has continued since then.,

Trade with South Africa and Rbodesia
has been banned since 1946 and 1965
respectively for political reasons.

REQUIREMENT OF STAINLESS STEEL
SHEETS

*475. SHRI SHRI CHAND GOYAL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the re-
quirement of stainlcss steel sheets is far
greater than can be met by the Durga-
pur Steel Plant;

(b) whether Government have made
furnishing of the non-avaiiability certi-
ficate from the Hindustan Steel Ltd.,
a condition before issue of import per-
mits for these sheets;

(c) whether the furnishing of such
certificate causes lot of harassment to
the industrialists throughout the country
and has become a source of corruption;

(d) whether Government are consi-
dering a proposal for shifting the respon-
sibility of finding out the availability
position on the Iron and Steel comtrol-
ler rather ¢han on numerous industrialists
spread all over the country; and

(e¢) whether Government have receiv-
od representations from some industria-
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lists regarding the suggestions referred to
in part (d) ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) Yes, Sir.

(b) For categories of sheets which
the Alloy Steel Plant, Durgapur can
produce, condition of furnishing non-
availability certificate from the HSL,
Alloy Steel Division, has been incorpo-
rated in the Import Policy for 1968-69.

(c¢) No, Sir. The procedure is well

set out and there is no scope for harass-
ment.

(d) No, Sir, as in respect of S. S.
sheets, there is only ome producer.

(e) Yes, Sir,

«CaLLING OF TENDERS FOR COAL SUPPLY
TO RAILWAYS

*476. SHRI C. K. CHAKRAPANI :
SHRI B. K. MODAK :

Will the Minister of RAILWAYS be
Ppleased to state :

(a) whether it is a fact that the Rail-
way authorities are considering to call
tenders for the supply of coal to Rail-
ways;

(b) if so, the reasons therefore;

(c) whether the National Coal Deve-
lopment Corporation is in a position to
meet the full requirements of coal to the
Railways;

(d) if so, whether the Railway autho-

rities have approached the N.C.D.C. for
the supply of coal directly; and

(e) if not, the reasons cherefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a).
Railways had recently called for tenders
for supply of coal to the Railways for
the period July, 1968 to June 1969.

(b) Calling of tenders is the normal
procedure for purchase of stores includ-
ing .

(¢) No, Sir. The National Coal
Development Corporation can supply
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only a portion of Railways' require-
ments,

(d) and (e). Maximum quantities of
the requisite quality of coal as offered
by the National Coal Development Cor-
poration are procured by the Railways.

ExTENsION oF B.G. RAILWAY LINE UPTO
GAUHATI

*477. SHRI BEDABRATA BARUA:
Will the Minister of RAILWAYS be
pleased ¢o state : )

(a) whether Government have taken
a decision on the question of extension
of the broadgauge line upto Gauhati;

(b) whether in view of the great trans-
port difficulty in Assam, the extension
of the line further has been considered;
and

(c) whether any such request has
been received from the Government of
Assam ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a). Not
yet, Sir. The question is still under study.

(b) and (c). Yes, Sir.

TaxiNG OVER OF RariLway N Goa

*478. SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased do refer to the reply
given to Unstarred Quesstion No. 9930
on the 7th May, 1968, and state :

(a) whether the dispute between the
Railway Board and the Mormugao Port
Trust over the transfer of railway in Goa
to the Government of India has been
examined by the Ministry of Law;

(b) if so, the decision taken in the
matter; and

(c) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). The matter is sub judice.

DURGAPUR GROUP OF INDUSTRIES

*479. SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

¥



1821

Written Answers

(a) the capital invested (in Rupees)
so far in each of the Durgapur Group
of Industries owned by the West Bengal
Government.

(b) the total amount of profit or loss
incurred by each of the Durgapur Group
of Industries from 1960-61 to 19567-
68, year-wise; and

(c) the steps, if any, which have been
or are being taken by Government to
run these industries on a profitable
basis 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). The information is being
collected from the State Government
and will be laid on the Table of the
House in due course.
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ExPORT oF INDIAN BmbDs

3762. SHRI G. S. REDDI : Will the
Minister of COMMERCE be pleaed to
state :

(a) whether it is a fact that tropical
birds of all shapes and sizes are causing
a flutter in the US. and European

markets;

(b) if so, how many varieties of
Indian birds found their way to foreign
homes during the last year and this year
and valug of foreign exchange earned
thereby;

(c) which is the most costly bird and
the value it is fetching in Europe; and

(b) how many natural aviaries are
being set aside in and around Delhi and
how many bird hospitals have sprung
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
West Europe is an important market ac-
counting for about Rs. 26 lakhs out of
Rs. 34.62 lakhs of the total value of
exports of Indian birds during the year
1967-68 whereas U.S.A.s share was only
Rs. 2.12 lakhs,
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(b) and (c). Variety-wise  export
statistics are not maintained as ‘Birds’
are chassified in the Revised Indian
Trade Classification as a single item. It
is, therefore, not possible to say which
is the most costly bird and the value it
is fetching in Europe. However, 1796
thousand birds valued at Rs. 34.62 lakhs
and 284 thousand birds valued at
Rs. 445 lakhs were exported during
1967-68 and 1968-69 (April 1968 only)
respectively. The figures beyond April
1968 are not yet available,

(d) There are natural aviaries and a
hospital to treat the birds in the Delhi
Zoological Partk. The information
about the aviaries and hospitals for treat-
ing birds in an around Delhi run by
Delhi Administration and private So-
cities and Organisations ctc. is not avail-
able.

INDUSTRIAL PROJECTS FOR BIRLA
GROUP OF INDUSTRIES

3763. SHR1 NARENDRA KUMAR
SALVE : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether any industrial projects
bhave been sanctioned in the months of
December, 1967 and Japuary, 1968
sponsored by the Birla Group of indus-
tries; and

(b) if so, the names thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (F. A. AHMED) : (a) No.
Sir,

(b) Docs not arise.

RUNNING OF FasT TRAINS

3764, SHRI NARENDRA KUMAR
SALVE : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that the Rail-
way Board proposes to accelerate the
5| of fast trains upto 160 K.M. per
hour; and

(b) if so, whether the Railway Board
has kept in view, while taking this de-
cision, the spate of accidents on the
Indian Railways due to “failure of hu-
man element” and whether such accele-
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ration without a technically flaw-less
operational system would not result in
greater danger ¢o railway travel ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a). No,
but the question of increasing the maxi-
mum permissible speed of trains is
being cxamined and trials in this con-
nection are being carried out.

(b) All factors will be carefully consi-
dered before incrcasing the speed of
trains.

RUNNING OF SprciaL TRAINS FOR
MoveMENT oF FOODGRAINS

3765. SHRI NARENDRA KUMAR
SALVE : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the total number of special trains
run by the Indian Railways during the
period from February to June, 1968 for
the movement of foodgrains in the
country; and

(b) the total volume of foodgrains
which was moved by the Indian Rail-
ways during the said period ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a)
1413 special trains were run, consisting
of 844 on the broad gauge and 569 on
the metre gauge.

(b) 3,28,562 wagons were loaded
with foodgrains, consisting of 2,21,093
on the broad gauge and 1,07.469 on
the metre gauge.

PRODUCTION AT TUNGABHADRA STEEL
PROJECT

3766, SHRI K. M, KOUSHIK : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that the pro-
duction and outturn of the Tungabbadra
Steel Project in 1966-67 was less than
that of the previous year;

(b) if so, the reasons therefor;
(c) the measures adopted to improve
the position;

(d) whether the said concern has
made any profits so far; and

o
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(e) if not, the losses incurred so far
by the concern ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) Yes Sir,

(b) The fall in production has been
mainly due to keen competition in the
beavy structural fabrication industry and
lack of orders;

(c) Steps including reduction on
overheads in order to make the quota-
tions more competitive, taking up the
manufacture of new items so as <o
make the operations more economic
and arrangements for proper publicity
are being taken to improve the situa-
tion; .

(d) Yes Sir; and

(e) Does not arise.

ExpoRT OF TOBACCO

3767. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased do state :

(a) the quantity and the valuc in
rupees of tobacco exported during the
year 1967 country-wise;

(b) the total amount of foreign ex-
change earned by the tobacco expomis
during the same period;

(c) the rate of export duty levied and
the total amount of export duty collect-
ed therefrom during that year;

(d) whether any special incentives are
given for the promotion of tobacco ex-
ports; and

(e) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). A statement is laid on the Table
of the House. [Palced in Library. See
No. LT—1716/68]

(c) The rate of export duty on un-
manufactured tobacco is 75 paise per
kg. or 20% ad valorem, whichever is

1890 (SAKA) Written Answers 1826

lower. The total amount of export duty
collected on unmanufactured tobacco
during the year 1967 was Rs, 366 lakhs.

(d) and (¢). In order to encourage
exports of unmanufactured tobacco im-
port replenishment has been fixed at
the rate of 3% of the F.O.B. value of
exports of tobacoo to be utilised for im-
port of redrying machines, laboratory
equipment, pest control equipment and
equipment for handling leaf and leaf
packages. Besides this, exporters of
tobacco are allowed to import Gerrad
wire and steel hogshead upto the extent
of actual requirements,

ExporT oF CLOTH

3768. SHRI BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity, the value in rupees
and kinds of cloth exported annually to
various countries (country-wire) during
the last five years;

(b) the rate of export duty levied
and the total amount of duty collected
annually during this period; and

(c) whether any subsidy is given for
these exports and, if so, on what basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
MOHD. SHAFI QURESHI) : (a) A
statement is laid on the Table of the
House. [Placed in Library. See WNo.
LL.T—1717/68]

(b) There is no export duty on cloth.
(c) Yes, Sir. The basis is the differ-

ence in the international prices and in-
ternal prices of cotton textiles.

ExPORT OF CHAPPALS TO MIDLE EasT
COUNTRIES

3769. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity and the value of an-
nual exports of Indian leather chappals
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to Bahrein, Saudi Arabia, Egypt and
other Middle East Countries, country-
wise, during the last three years;

(b) whether it is a fact that while
China sold over 2 million chappals to
Saudi Arabia last year we hardly sold
200,000 pairs of chappals because our
average price was higher by Rs, 10 per
pair while the quality and finish were
far inferior; and

(c) if so, the steps Government are
taking to regain the one ¢ime monopoly
of this traditional export item in the
Middle-East market from China which
seems to have captured this market to-
day ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Ex-
port statistics of chappals is not separa-
tely given in the Monthly Statistics of
the Foreign Trade of India published by
the Director General of Commercial In-
telligence & Statistics, However, a state-
ment of exports of footwear to Middle
East countries for the last three years is
laid on the Table of the House. [Place-
=d in Library. See No. LT—1718/68]

(b) and (c). This position was
brought to the notice of Finished Leather
and Leather Export Promoton Council
by a three Member Buyers Team from
Saudi Arabia which was in India du-
ring April-May 1968. The matters is
being looked into in consultation with
the Finished Leather and Leather Ex-
port Promotion Council.

COMPETITION FROM PAKISTAN IN JUTE
EXPORTS

3770. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Pakis-
tan is our main competitor in jute ex-
ports and it has affected our jute busi-
ness seriously by providing incentive to
its exporters by granting bonus vouchers
to the extent of 30 per cent of dhe
value of exports;

b) whether as against it we have
ﬂ&hﬂmmimme
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and encouraged smuggling of jute to
Nepal with the result that our legitimate
jute exports have fallen;

(c) the quentity and the value in
rupees of our annual jute exports du-
ring the last five year (country-wise);

(d) whether Government propose to
revise their export policy with a view
to boost our jute exports, to compete
with Pakistan and to discourage jute
exports have fallen;

(e) if so, when and, if not, the reason
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a), (b)
(d) and (e). India exports very limited
quantities of raw jute and there is no
competition from Pakistan, As far as
Government are aware, bonus vouchers
are not granted by Pakistan Govern-
ment for raw jute exports.. There was
no export incentive scheme for jute.
With the introduction of the licensing
procedure for exports to Nepal, and the
customns checks, smuggling has been re-
duced considerably. No change in the
policy of jute exports is called for.

(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT—1719/68]

PrRODUCED BY HINDUSTAN
PHoTOo FILMS

3771. SHRI BABURAO PATEL "
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

Raw FmLMs

(a) the kind. quantity and the value,
of raw films produced by the Hindustan
Photo Films of Ootacamund and the
amount and the value of sales effected
so far;

(b) the total percentage, valuc and
particulars of imported raw materials
used for the above production;

(c) the quantity and value of stocks
lying unsold as on the 30th June, 1968
and the reasons therefor;

(d) the profit or loas made so far;
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(e) the possible debates by which pro-
duction of following will be undertaken;

(i) negative cine films of all types;
(ii) amateur roll films;

(iii) X-ray films; and

(iv) sensitized paper; and

(f) the name of the foreign collabo-
rators and the salient terms of their
agreement ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) to (f). The information is being
collected and will be laid on the Table
of the House,

CHEATING OF RAILWAYs BY A GANG OF
SWINDLERS

3772. SHRI C. K. BHATTACHA-
RYYA : Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 6032
on the 2nd April, 1968 and state :

(a) whether investigation has since
been completed into the alleged cheating
of Indian Railways of over Rs. 50 lakhs
by a gang of swindlers; and

(b) if so, the result thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a).
The case is still under police investiga-
tion. The amount involved was, how-
ever, Rs. 50,000/- and not Rs. 50 lakhs.

(b) Does not arise,

SUPERVISION OF WORK IN ZONAL RalL-
WAYs REGARDING IMPLEMENTATIONS Ol
DirecTioNs oN HINDI

3773. DR. GOVIND DAS : Will the
Minister of RAILWAY be pleased 10

state;

(a) whether the Zonal Railways have
been given instructions to the effect that
implementation work of Government
orders about Hindi in the Headquarters
would not be supervised and done bv
an officer below the rank of the Assistani
Administrative Officer;

L38LSS5/68—3
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(b) if so, whether it is a fact that in
the Western Railway Headquarters, this .
work has been entrusted to a Class 11
Officer; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a). Yes.

(b) No.
(c) Does not arise.
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IMPORT LICENCES

3776. SHRI J. H. PATEL ; Will the
Minister of COMMERCE be pleased to
state :

(a) the amount of foreign exchange
involved in the Import Licences issued
by Government during the pe:-iod from
1st January, 1967 to Jute, 1958, and

(b) the amount of foreign exchange
likely to be earned by the industries in
the Public sector and Private sector
with the help of these imports 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
MOHD. SHAFI QURESHI) : (a) The
total value of import licences issued
from 1-1-1967 to 29-6-1968 is Rs.
1,856.08 crores,

(b) It is not possible to indicate the
amount of foreign exchange Lixcly to be
earned by the Industries in the Public
and Private Sectors with the help of
these imports.

IMPORT OF SODIUM NITRATE

3777. SHRI K. M, KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether we are importing so-
dium nitrate; and

(b) if so, from which couctries and
at what price ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a). Yes,
Sir,

(b) From Poland and Bulgaria. It
will not be in the business interest of
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ALLOTMENT oF Raw FrLMs

3778. SHRI JUGAL MONDAL :
Will the Minister of COMMERCE be
pleased to state :

(a) the quota of raw film allotted to
(i) Shri O, P. Ralhan( Producer), (ii)
Shri Raj Kapoor, (iii) Shri Devanand,
(iv) Pacchi (Producer), (v) J. Om Par-
kash (Producer), (vi) Shri B. K. Adarsh
(Producer), (vii) Shri Dilip Kumar,
(viii) Shri Devendas Goel Producer,
(ix) Shri B, R, Chopra, (x) Shri G. P.
Sippy, (xi) Shri A. R Kardar, (xii)
Shri K. Asif, (xiii) Shri Sivaji Ganeshan
(Producer), (xiv) Shri Vasu Menon,
(xv) Shri L, V. Parshad (Producer),
(xvi) Shri Sunil Dutt, Producer, during
the last five years;

(b) whether any complaints have
been received against these FProducers
that they have misused the raw film quota
allotted to them during the above period;
and

(¢) if so, the action tzken bv Govern-
ment against them ?

" THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHR!
MOHD. SHAFI QURESHI) : (ai to
(c). The information is being collected
and will be laid on the Table of the
House,

CONSTRUCTION OF RAmway LinNes IN
WEesST BENGAL

3779. SHRI JUGAL MONDAL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any proposal is under
consideration for the construction of
‘new railway lines in West Bengal during
the Fourth Plan period; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise,

1890 (SAKA) Written Answers 1834

INTERFERENCE BY GOVERNMENT AND
PARLIAMENT IN THE WORKING OF PUB-
LIC SECTOR UNDERTAKINGS

3780. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to stats :

(a) whether it is a fact that the Plan-
ning Commission in a paper has opposed
the excessive interference by Govern-
ment and Parliament in the operation of
public section undertakings;

(b) whether the note has purported
to suggest that the Parliamentary in-
quiry into the working of public sector
undertakings is bampering the healthy
functioning of the undertakings; and

(¢) if so, whether Government pro-
pose to lay a copy of the note on the
Table ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A, AHMED):
(a) to (c). The views of the Planning
Commission in regard to the functioning
of the public sector undertakings and
the accountability to Government and
Parliament is indicated in paragraph 6
of Chapter III relating to “Industry”,
of the “Approach to the Fourth Five
Year Plan”, which is as follow :

“Productivity and profitability of
both public and private seotor enter-
prises should be given urgent consi-
deration. One of the essential re-
quirement for achieving this purpose
in the public sector is to bestow ade-
quate initiative and operational auto-
nomy to the management, so that
there is no interference from the Go-
vernment in the day-to-day operations
of the public sector enterprises. As
early as 1959, the Krishna Menon
Committee had made a number of
recommendations intended tc recon-
cile the accountability of public under-
takings to Parliament on the one
hand with their autonomy for ensuring
efficiency on the other. The Report
of the Administrative Reforms Com-
mission has explained the need to
achieve a proper balance between the
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requirements of accountability of the
enterprises to Parliament and dheir
need for freedom in day-to-day ope-
rations. While Parliament must over-
see and review the performance of
public undertakings with a view to
promoting and safeguarding the pub-
lic interest involved, the fmanner of
achieving this purpose should be such
that it does not weaken the initiative
of the management and thus affect its
efficiency. The general criterion that
can be supplied to determine the ex-
tent ‘of Parliamentary review is that
it should not extend to matters of
day-to-day administration. Parliament
. should be primarily concerned with
the efficiency of the overall operations
of the enterprise rather than with day-
to-day operations, From this point
of view, it is necessary to develop
healthy conventions on the nature of
information etc. sought in Parlia-
ment which are consistent with the
special needs of the Public enter-
prises”.
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IMPORT CONTROL SCHEDULE

3783. SHRI SITARAM KESRI :
SHRI S. K. TAPURIAH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Tariff Revision Com-
mission has made any recommendations
about import control schedule;

(b) if so, the details thereof; and
_(¢) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) The
Tariff Revision Committee has submitted
a report on the revision of t¢he Import
Trade Control Schedule and allied mat-
ters,

»
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(b) The Committee has made 95 ob-
servations and recommendations,
details are given in the report, copies of
which are available in the Parliament
Library.

(c) The decisions of Government are
contained in Resolution No. 6/1/68-

1&EC, dated the 19th June, 1968, a copy

of which is laid on the Table of the
House. [Placed in Library. See WNo.
LT—1720/68].
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BLACK-MARKETING IN RAW MATERIALS

3785. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that raw mate-
rials like wool, woollen yarm, steel wire,
stainless steel and Nylon Yarn etc. worth
crores of rupees were sold in black
market during the last five years at very
high prices as a result of which Govern-
ment suffered a loss of revenue of crores
of rupees in income-tax and sales-tax.

(b) whether Government have con-
ducted any inquiry and, if so, the result
thereof;

(c) whether any party was black list-
ed and, if so, the names of the partics and
the period for which the parties were
black-listed; and

(d) whether it has come to the notice
of Government that the black-listed firms
changed their names with the help of the
Officers and got import licences ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) and
(b), Every effort is made to see that
smuggled goods are not brought into the
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country, It is not possible to say ms to
what is the extent of goods that escape
checks and are sold in the market

(c) and (d). Information is being col-
lected and will be placed on the Table
of the House,

TALCHER INDUSTRIAL COMPLEX

3786. SHRI K. P. SINGH DEO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government propose to
continue the development of the Talcher
Industrial Complex during the current
year; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). The whole question of setting
up Talcher Complex is under considera-
tion of Government, in the light of
Orissa Governments recent proposals.

NEwsSPRINT ProJECT IN U.P.

3787. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI ANBUCHEZHIAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a)whether it is a fact that a news-
print project with the assistance of
Japan, U.S.A and West Germany is be-
ing set up in Uttar Pradesh;

(b) if so, when it is likely to be set
up;

(¢) the total estimated cost of ex-
penditure involved; and i

(d) the assistance which will be pro-
vided by these countries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRI F. A. AHMED) : (a)
No, Sir.

(b) to (d). Do not arise.
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ExroRT OF FILMS TO KENYA

3788. SHRI NIHAL SINGH :
SHRI S. K. TAPURIAH :

Will the Minister of COMMERCE be
pleased to state :

{a) whether it is a fact that an agree-
ment has been reached between the
Film Export Corporation of India and
the Kenya Film Corporation;

(b) if so, the time by which this
agreement would be enforced by Govern-
ment;

(c) the terms and conditions of the
agreement; and

(d) the number of films likely to be
exported to the country during the
current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) The two Corporation have given
effect to the Agreement from Ist of
July, 1968.

(c) and (d). Kenya Film Corporation
have agreed to import 70 films from
India, comsisting of 30 films from the
Indian Motion Pictures Export Corpo-
ration and 40 films from other exporters
of films to Kenya.

MNEWSPRINT FACTORY IN MADHYA
PRADESH

3789, SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that a news-
print factory will be set up in Madhya
Pradesh in the public sector;

(b) whether the feasibility survey for
the location of the factory has been
made;

(c) the production capacity of this
factory; and

&
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(d) the extent to which the country’s

on import would be reduced

as a result of the establishment of this
factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (d). No newsprint plant is proposed
to bo set up in Dandakarnaya. A feasi-
bility study for the establishment of 150
tonne/day Pulp/Paper project in that
area in the public sector has, however,
been prepared, and is under conmside-
ration of Government. The expenditure
on this project has been estimated at
Rs. 17.22 crores. The implementation
of this project therefore will not help in
reducing the import of newsprint.

ImrorT OF T.V. SETS

3790. SHRI GADILINGANA
GOWD : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that Govern-
ment have imported or propose to im-
port a large number of T.V. receiv-
ing sets from abroad;

(b) if so, the landed cost of each of
these sets and the country from which
imported or planned to be imported; and

(c) the range of these T.V, sets in
miles and whether the T.V. Programmes
could be seen from the place of opera-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
5,000 T.V. Sets have been imported in
the pastt There is no proposal at
present to import complete T.V. Sets.

(b) the landed cost of Sets and the

name of the country of import are given
below :

Name of the Number of Pre-
country sets imported Devalua-
tion wvalue

per §

Rs.
Hungary 2,000 1,227-13
Yugoslavia’ 2,000 1,073-81
Japan 600 67963
Ireland 400 1,119-81
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(c) There is only one Television Cea-
tre operating in the country at present,
namely Delhi, which has a range of
about 23 miles.

BANK GUARANTEE FOR PRE-DMPORT
BarRTER DEaLS

3791. SHRI B. K. DASCHOW-
DHURY : Will the Minister of STEEL,
MINES AND METALS be pleased to
state ;

(a) the value of each Bank Guarantee
obtained against each of the pre-import
barter deals for the last five years;

(b) how many of these are still valid;

(c) whether the valid guarantees bave
been invoked; and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (d). Two bank guarantees of the
value of Rs. 7,92,030 and Rs. 3,02,000
were obtained from a firm in respect of
two pre-import barter deals during the
period 1963-64 to 1967-68. There was
no occasion to invoke bank guarantees
as the terms and conditions of the re-
levant bonds were fulfilled by the firm.

CO-OPERATIVE JUTE MILL AT SILOHAT
(AssaMm)

3793, SHRI BEDABRATA BARUA:
Will the Minister of COMMERCE be

pleased o state :

(a) whether Assam Government have
started a jute mill at Silghat in the Co-
operative sector;

(b) whether the Jute Commissioner
has objected to the mill on the ground
that it would not be economic; and

(c) what steps have been taken to
arrange special tax relief and other con-
cession 30 that the only mill in an indus-
trially retarded area is assisted ?

THE DEPUTY MINISTER IN THE

-MINISTRY OF COMMERCE (SHRI
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MOHD. SHAFI QURESHI) : (a) and
(b). Government have granted a licence
under the Industries (Development and
Regulation) Act for the establishment
of a jute mill in the co-operative sector
in Silghat and some machinery has been
imported. The question of the Jute
Commissioner objecting to the mill does
not arise.

(c) No special tax relief or conces-
sion has been sought.

NON-SUBURBAN PASSENGER EARNINGS

3794, SHRI D. N, PATODIA : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether the Government of Rajas-
than have requested the Central Gov-
ernment to raise the compensatory grant
to the States out of the non-suburban
passenger earnings of the Railways;

(b) whether the State Government
have further suggested a simplification
of the pattern of assistance for the
Centrally aided schemes which are part
of the State plan; and

(c) if so, the nature of suggestions
made and Government's decision in the
matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
such request has been received in the
Ministry of Railways.

(b) and (c). The question does not
arise,

DeLeoATIONS TO FOREIGN COUNTRIES

3795. SHR1 PREM CHAND VER-
MA : Will the Minister of COMMERCE
be pleased to state ;

(a) the number of trade delegations,
Ministers, officials and other experts who
went abroad on Government account
during the period from the 1st April,
1967 to 30th June, 1968;

(b) the countries visited in each case
and the duration of each visit;

(c) the amount spent on each visit
and also the amount of foreign exchange
involved;
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(d) the precise nature of the advan-
tages that accrued to Government as a
result of each of the above visit and
whether certain agreements wera also
concluded; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(e). 29 Trade Delegations went abroad
on Government account during the
period from 1st April 1967 to 30th
June 1968. A statement showing the
detailed particulars of these delegations
is laid on the Table of the House.
[Placed in Library. See No. LT—1721/
68]

SURVEY OF STAFF IN MiINISTRY OF
STeEEL, MINES AND METALS

3796. SHRI PREM CHAND VER-
MA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state ;

(a) whether any survey of the staff
employed in his Ministry was made du-
ring the year 1967-68;

(b) if so, how much surplus staff was
found (class-wise);

(c) whether it is proposed to retrench
this staff or to absorb them otherwise;

(d) how many additional hands werc
employed by his Ministry during the
period from 1st April to 30th June,
1968 (class-wise);

(e) how many new posts of Gazetted
Officers were created during the same
period; and

(f) the details of surplus staff working
with Ministers, Ministers of State, De-
puty Ministers etc. for which proper
sanction has not been obtained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). The Department of Iron and
Steel and Department of Mines and
Metals constitute the Ministry of Steel,
Mines and Metals,
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In the Department of Iron and Steel
ithe Staff Inspection Unit of the Ministry
of Finance conducted a Study of staff
requirements in May-July 1967. As a
result of this Study 2 posts of Section
Officers (Class II) and 5 posts of
L.D.Cs were found surplus in the De-
partment of Iron & Steel. However, the
staff was also found to be short of one
post of Under Secretary.

In the Department of Mines & Metals
no survey of staff employed was made.
The question therefore does not arise for
this Department.

(c) One surplus Section Officer was
transferred to the Ministry of Home
Affairs. The other surplus Section
Officer was adjusted against a new post
of Section Officer created subsequently.
Similarly five L.D.Cs declared surplus
were also absorbed against posts created
in the Technical Wing newly created in
the Ministry.

(d) In the Department of Iron &
Steel 3 Stenographers (Grade I, Class
II) were appointed for a period of 3
months with effect from 1-6-1968.

(e) 3 additional temporary posts of
‘Stenographers (Grade I) (Gazetted)
were created for a period of 3 months
in the Department of Iron & Steel with
«effect from 1-6-1968,

(f) There are no such cases.

CasEs OF CORRUPTION, BRIBERY 1IN
MmISTRY oF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS

3797. SHRI PREM CHAND VER-
MA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

() the number of cases discovered
during the period from the 1st April
to 30th June, 1968 involving corrup-
tion, bribery, theft and other criminal
-offences in his Ministry and the number
of officials (class-wise) and non-officials
involved in these offences;

(b) in how many cases prosecution
was launched and how many cases were
referred to C.B.I;
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(c) how many cases of similar nature
were reported in 1967-68 and how many
of the cases resulted in conviction and

against how many persons departmental
action was taken; and

(d) the steps taken to prevent such
cases in future?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). Information is given be-
low :—

(i) No. of cases of corruption and
bribery reported :—
From 1-4-68 From

.lo 1-4-1967 to
30-6-68 30-3-68
Gazetted Officers 5 13
Non  Gazetted
fficers — 3
Mon-Officials — 2

(ii) Prosecution has not been launch-
ed in any Case. All the five cases re-
ported during 1-4-1968 to 30-6-1968
are under investigation by the Central
Bureau of Investigation. Out of the 18
cases reported during 14-1967 to
30-3-1968, 16 are pending investigation
by the Central Bureau of Investigation
and departmental action has been ini-
tiated against 2 Officers,

(d) All necessary preventive steps are
being taken. In case of individual officers
who are found pguilty, suitable punish-
ments are being imposed.

SURVEY OF STAFF IN MINISTRY OF
RAILWAYS

3798. SHRI PREM CHAND
VERMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any survey of the staff
employed during the year 1967-68 was
made in this Ministry;

(b) if so, how much staff was found
surplus class-wise and what policy has
been adopted about it;

(c) whether it is proposed to retrench
the staff or to absorb them otherwise;
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(d) how many additional hands were
employed by his Ministry during the
period from 1st April to 30th June 1968
class-wise;

(e) how many new posts of Gazetted
Officers were created during the same
period; and -

(f) the details of surplus staff work-
ing with Ministers, Ministers of State,
Deputy Ministers etc. for which proper
sanction has not been obtained ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Yes. Apart from a review of the
staff strength by a Committee of Direc-
tors with the object of effecting eco-
nomy, a Work Measurement Study was
undertaken in this Ministry during
1967-68. As a result of the Work
Measurement Study, the following posts
were located as surplus :—

1. Section Officer 3
2. Assistant 19
3. U.D.C. 16
4. LD.C. 17

No staff have been retrenched or re-
verted as a result of the Work Measure-
ment Study, The staff rendered surplus
as a result of this Study are being absor-
bed in equivalent posts,

(d) Additional hands employed in
the Ministry of Railways, cxcept those
drafted from the Railways, during the
period from 1st April to 30th June,
1968 are as under :—

(1) Class 1 3
*(2) Assistant 1
(3) LD.Cs.

Branch No. of

Gazetted
posts
Railway Accidents Enguiry
Committee

Computer Cell
Economic Cell
Safety
Establishment

—
u|.—-uumu

ToTAL

(f) No surplus ataff, for which pro-
per sanction does pot exist, is working
with the Minister, Minister of State and
Deputy Minister for Railways.
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CosT oF ProbucTION oF CoAL

3799. SHRI ONKAR LAL BER-
WA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that the Caal
Industry is facing crisis on account of -
increase in the cost of production of
coal in the country; and

(b) the steps taken by Government
to avert this crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :

(2) No, Sir.
(b) Does not arise.

Sick TextriLg MiLs

3800. SHRI ONKAR LAL BER-
WA : Will the Minister of COMMERCE
be plased to refer to the reply given
to Unstarred Question No. 388 on the
23rd July, 1968, and state :

(a) the financial position of the mills
taken over by the Textile Corporation;
and

(b) the amount of assistance which
has becn given by Government to each
such mill separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :

(a) No mill has yet been taken over
by the National Textile Corporation.

(b) Does not arise,

DERAILMENT OF GoODS TRAIN NBAR
GULARBHOY STaTION (N, E. RLY.)

SHRI N, R. LASKAR :

SHRI ANBUCHEZHIAN :

SHRI CHENGALRAYA NAI-
DU :

Will the Minister of RAILWAYS be
pleased to state :

¥

3801.
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(a) whether it is a fact that twenty-
three wagons of a Goods drain went off
the rails and capsized on the Lalkuva-
Kashipur section near Gularbhoj Station
of the North Eastern Railway on the
11th July, 1968;

(b) if so, the causes thereof and the
total loss suffered as a result thereof;

(c) whether it is also a fact that this
is the second accident on this section
within one week; and

(d) whether any enquiry has been
conducted in the matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
accident occurred between Lalkuva and
Gularbhoj stations. In this accident 17
wagons got capsized and 2 derailed,

(b) and (d). A Railway Officers’ in-
quiry has been conducted into this
accident, The report of the inquiry
committee is under examination. Prima
facie the cause of the accident appears
to have been shifting of load in an open
wagon.

The cost of damage to railway pro-
penty has been estimated as approxi-
mately Rs. 18,000.

(c) No.

TRADE AGREEMENT WITH SUDAN

3802. SHRI N. R. LASKAR :
SHRI ANBUCHEZHIAN :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India and
Sudan  have recently signed a trade
agreement;

(b) if so, the main features thereof;
and

(c) the items India will import from
and export to, that country under the
agreement?

SRAVANA 22, 1890 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) md
(b). No, Sir. The Trade
22nd October, 1965 between India l.nd
the Sudan continues to be valid and no
new trade agreement between the two
countries has been signed recently. How-
ever, in July 1968 the current trade plan
between the two countries was reviewed
and the validity of the cwrrent trade
plan was extended by a period of 6
months fe. upto June 1969, This
trade plan provides for goods worth
£35 million to be exchanged between
the two countries, during the period
Ist January, 1968 to 30th June, 1969.

(c) The items to be imported from-:
the Sudan are cotton and gum wrabic.
Our exports to the Sudan will include
traditional items like tea, jute goods,
tobacco, coffee, as well as a large variety
of engineering and industrial products.

BUFFER STOCK OF COTTON YARN

3803. SHRI N. R. LASKAR :
SHRI ANBUCHEZHIAN :

Will the Minister of COMMERCE be-
pleased to state :

(a) whether Government have accept-
ed the suggestion made by the Chief
Minister of Madras for creating a buffer
stock of cotton yarn;

(b) if so, the main features thereof;

(c) when it is likely to be implement-
ed; and

(d) how far this proposal will help
Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). No such suggestion has been made
by the Chief Minister of Madras. How-
ever, Government have approved a Re-
tention Scheme of yarn with the Mills
in South India. The main features of
this scheme are mentioned in the state-
ment laid on the Table of the Howe.
[Placed in Library. See No. LT—1722/

68].
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(c) The scheme is likely to be imple-
mented as early as possible.

(d) The scheme is for providing re-
lief to the mills in the South India which
have been facing difficultics on account
of accumulation of stocks of yarn and
not 2o help the Government.

WINTER UNIFORMS FOR SAFATWALAS

3804. SHRI BHAGABAN DAS : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 8193 on the 23rd April,
1968 regarding winter uniforms for
Safaiwalas working in Northern Railway
Traffic Accounts Office, Kishanganj,
Delhi and Foreign Traffic Accounts
Office, Western Railway, Kishanganj,
Delhi, and state :

(a) whether the information has since
been collected; and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
On Northern Railway they are getting
one blue jersy, after two years and one
overcoat blanketing blue, one after four
years, On Western Railway, they are
not provided with winter uniforms.

(b) Does not arise.
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MESSRS, SARABHAI-MERCK OF BaAroDA

3806. SHRI UMANATH :
SHRI K. ANIRUDHAN :
SHRI C. K. CHAKRAPANI :
SHRI SATYA NARAIN
SINGH :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No, 7378 on the 16th
April, 1968 and state :

(a) whether the investigations into
allegations against Messrs. Sarabhai-
Merck of Baroda for misusing import
licences have since been completed;

(b) if so, the details thereof; and
(c) the action taken in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir.

(b) and (c). The allegations against
the firm were investigated by D.G.T.D.
and nothing incriminating was found
against the firm,

(¢) Does not arise.

RETIREMENT OF RAILWAY ACCOUNTS
STAFF

3807. SHRI K, M. ABRAHAM : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Uns'arred
Question No. 7397 on the 16th April,
1968 regarding retirement of Accounts
staff and state ;

(a) whether the information has since
been collected; and
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(b) if not, the reasons for the delay
and when it is likely to be made avail-
able ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The information has since been
collected and is given in the statement
laid on the Table of the House. [Placed
in Library. See No, LT-1723/68].

GRANT OF A LICENCE TO M/s. TARA
Jute MiLL, GUNTUR (ANDHRA PRADESH)

3808. SHRI SHARDA NAND :
SHRI KANWAR LAL
GUPTA

Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that a licence
for the setting up of a new jute mill has
been granted to M/s, Tara Jute Mill
Guntur, Andhra Pradesh;

(b) whether Government have issued
a licence to any other Jute Mill during
the last two years; and

(c) if not, the reasons for giving a
licence to M/s, Tara Jute Mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) No licence was issued during the

last 2 years for setting up new jute mills,

(c) Docs not arise.
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DONATIONS TO POLITICAL PARTIES

3812. SHRI J. MOHAMED IMAM :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have investi-
gated as to the number and names of the
public companies which have made do-
nations to political partics during the
period from 1950 to 1968;

(b) the names of the political parties
which have received financial help and
the amount of help thus received; and

(c) the amount at the credit of ecach
party ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). Section 293A of the Companies
Act, 1956, which requires that every
company should disclose in its profit and
loss account any amount or amounts
contributed by it to any political party or
for any political purpose to any indivi-
dual or body during the concerned
financial year, came into force only with
cffect from 28th December, 1960. Prior
to this date no such disclosure was re-
quired to be made by the companies in
their profit and loss accounts. Hence
statistics relating to political contributions
made by the companies before the com-
ing into force of Section 293A of the
Companies Act are not available. Details
of the political contributions made by the
companies after the coming into force of
the aforesaid Section 293A of the Act
are now being collected regularly by the
Registrars of Companies, and submitted
to the Department of Company Affairs
every quarter, A statement showing
political contributions made by compa-
nies as disclosed in their profit and loss
accounts filed with the Registrars during
the period 1st March, 1962 to the 28th
February, 1968 indicating the year-wise
and party-wise contributions, is laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-1724/68]

(c) The enclosed statement will indi-
cate the credit of each party as on 28th
February, 1968,
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ExporT PoLicY RESOLUTION

3813. SHRI YASHPAL SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the proposed Resolution

-on the export policy will be got approved
during the current session of Lok Sabha;
and

(b) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) A draft of the Export Policy Re-
solution has been prepared and prelimi-
nary consultations made with other
Ministries for eliciting their views on the
draft. These consultations need to be
pursued in depth and certain elements in
the draft require to be revised in the light
of export objectives of the Fourth Plan.
It is feared that the revised version will
not be ready for presentation to the pre-
sent Parliament Session.

FINANCIAL AsSISTANCE To JuTe Mmis

3814. SHRI YASHPAL SINGH:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have advan-
ced Rs. 5 crores to the Jute Mills through
the Industrial Finance Corporation; and

(b) if so, to what extent this loan is
likely to be availed of in view of the fact
that the demand for jute goods is expect-
ed to fall in the pear future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Government have earmarked Rs. 5
crores for loan assistance to the jute in-
dustry through the Industrial Finance
Corporation to diversify and encourage
production of items wﬁ have unmg;
diate export prospects. entire amoun
is expected to be availed of by the Mills.
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C.B.]1. CHARGES AGAINST IMPORTERg OF
JUTE FROM THAILAND

3815. SHRI P. GOPALAN :
SHRI GENESH GHOSH :
SHRI MOHAMMAD ISMAIL:
SHRI P, RAMAMURTI :

Will the Minister of COMMERCE be
pleased to refer to the reply given to
Starred Question No. 1395 on the 23rd
April 1968 and state the charges filed
by the Central Bureau of Investigation in
respect of persons against whom there are
prima facie cases regarding the import of
jute from Thailand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): The In-
formation is being collected and will be
laid on the Table of the House,

RETRENCHMENT IN THE BHILAT STEEL
PLANT

3816. SHRI INDRAJIT GUPTA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government are aware
of recent retrenchment of about 10,000
workers employed under contractors at
the Dalli, Kokan, Chikili, Aridongri, and
Jharandalli iron-ore mines of the Bhilai
Steel Plant;

(b) whether it is a fact that further
retrenchment is being planned;

(¢) whether this retrenchment will
aggravate the already acute unemploy-
ment position in chhatisgarh region of
Madhya Pradesh; and

(d) the action proposed to be taken
to provide employment to the retrenched
Iron-ore mine workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The total pumber of workers employed
by contractors in the Rajhara group of
iron ore mines of Bhilai Steel Plagtzsb;-
fore the present retrenchment was 8,256.
Out of these 4,200 have been retrenched
by the contractors.
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(b) It is understood that no further
retrenchment is planned by the contrac-
tors in the near future.

(c) and (d), It is learnt most of the
workers are agriculturists or agricultural
labourers coming from neighbouring
villages to seek seasonal employment in
these mines. They go back to their
villages during harvesting season.

PaY SCALEs OF RATLWAY TECHNICAL
SUPERVISORY STAFF

3817. SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether he is aware that the pay
scales of Railway Technical Supervisory
staff (Foremen, Chargemen and Drafts-
men) are appreciably lower than those
enjoyed by the same categories of staff
in other Central Government under-
takings;

(b) whether he is further aware that
many of the existing pay scales of this
category on the Railways are even lower
than the pre-1931 scales; and

(c) if so, whether the wage structure
of Technical Supervisors is proposed to
be reviewed with a view to remove the
discriminations and anomalies therein ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) In
some cases they are lower, in others they
are similar and in yet others they are
higher.

(b) Some of the existing scales are

lower than the pre-31 scales of pay.

(¢) No. The scales of pay of Techni-
cal Supervisory staff on the Railways arc
based on the recommendations made by
the Second Pay Commission for Central
Government Employees. They are ac-
cordingly commensurate with their duties
and responsibilities. The scales of pay of
staff in the Government Undertakings
and the number of men to be supervised
vary from Unit to Unit. Such compari-
son between Railway Workshops and
.other Government Undertskings is not
apt as the duties, qualifications, method
of recruitment, avenues of promotion,
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type of work, responsibilities, workshop
facilities, etc. are not always similar.

INDIA ELECTRIC WORKS LTD., CALCUTTA

3818. SHR1 INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether any final decision has
been taken regarding the future manage-
ment and operation of the India Electric
Works Ltd., Calcutta;

_ (b) whether it is Government's inten-
tion to reorganise and stabilise the unit in
the light of various suggestions made by
the expert’s committec and the workers'
union; and

(c) the reasons for prolonging the
present conditions in which production
is at a standstill and the workers arc
sitting idle ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c). The State Bank of India have
filed a suit against India Electric Works
in the High Court of Calcutta for reali-
sation of their ducs. The decision regard-
ing the future of this firm will depend
upen the outcome of the suit of the State
Bank of India.

UNUTILISED LAND ACQUIRED FOR HEAVY
ENGINEERING CORPORATION, RANCHI

3819. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcased to state :

(a) whether it is a fact that hundreds
of acrcs of land acquired for the Heavy
Engineering Corporation in Ranchi is
lying unutilised for the present pending
construction thereon;

(b) if so, the acreage of such land;
(c) whether previously this land most-
ly belonged to the Adivasi peasants;

(d) whether these Adivasi peasants
have been demanding the lease of the
land for growing foodgrains till the con-
struction work starts thereon; and
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(e) whether the H.E.C. management
proposes to give this land on lease for
cultivation and, if not, the reasons there-
for ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). Approximately 4,490 acres of
land have been acquired by Heavy En-
gineering Corporation Ltd., for the con-
struction of township at Ranchi. Out of
this, 1,8000 acres of land have been uti-
lised so far for construction of residential
quarters and 278 acres have been trans-
ferred to the State Government, the
Railways and the National Institute of
Foundry and Forge Technology. Of the
balance, only 1,200 acres are suitable
for building purposes and for cultivation.

(c) Yes, Sir.

(d) and (e), Such a demand was
made during the last cultivation season.
The position was examined and it was
found that grant of such lease may give
rise to legal difficulties. A model Agri-
cultural farm, has, however, been set up
in the Corporation with a view to bring
under cultivation as much area as is
feasible.

Heavy ENGINEERING CORPORATION,
RANCHI

3820. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

{a) the number of employees of the
Heavy Engineering Corporation and their
dependents who were killed during the
communal riots emanating from Ranchi
last year; :

(b) their pumber and the value of
their property which was looted;

(c) how many of the employees were
named as perpetrators, aiders and abet-
ters of those murders and lootings;

(d) the action, if any, taken by the
management against such employees as
were found responsible for the said acts;
L38LSS|68—4
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(e) whether any tion was
pa:'ld fto ull:: &liependenu of the deceased
and for the looted property and, if so,
the details thereof; and

(f) what action, if any, has been
taken to prevent recurrence of such in-
cidents ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (f). The information is being collected
and will be laid on the Table of the
House. '

SANCTIONED AND WORKING STRENGTH IN
TRAFFIC ACCOUNTS BRANCHES

3821. SHRI K, ANIRUDHAN : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 5236 on the 26th March,
1968 regarding the sanctioned strength
and working strength in Traffic Accounts
Branches of Indian Railways and state :

(a) whether the information hag since
been collected; and

(b) if not, the reasons for the delay
and when it is likely to be collected ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) and
(b). The information asked for in the
Unstarred Question No. 3532 dated
8-12-67 has been oollected and is given
below :—

(a) and (b). A statement giving the
required figures is given at Annexure ‘A’
laid on the Table of the House, [Placed
in Library. See No. LT-1725/68].

(c) In the case of the Traffic Ac-
counts Branches, there has been a gen-
eral reduction in the number of staff due
to the introduction of new procedures
like simplification. Computers have also
been introduced in a few places reducing
the amount of work for the clerical staff.
These measures have resulted in varylng
degrees of economy on each railway
having reference to the local conditions.

In the General Branches, reduction,
wherever it has taken place, is not sub-
stantial, the glaring differences on the
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Central and the Southern Railways being
due to the formation of the South Cen-
tral Railway and the transfer of staff to
that Railway from 2-10-66,

It was originally decided that the
motional prospects of the staff as
stood on 20-8-66 should be protected
operating upon what are called “shadow
posts”. Recently, it was decided that, in
respect of the Accounts Department, the
scheme of “shadow posts” should be
given effect to from 1-10-62, although
the benefits of promotion against such
posts will accrue only from 1-4-68,
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REPORT OF THE PARIKH COMMITTER ON
AURANGABAD MILLS LTD.

3824, SHRI NIHAL SINGH: Wil
the Minister of COMMERCE be pleased
to state :

(a) whether the report of the Parikh
Committee appointed by the Government
of Maharashtra to enquire into the affairs
of the Aurangabad Mills Ltd. has been
received;

(b) if so, the recommendations made
by the Committee and the action taken
by Government thereon; and

(c) the number of employees in the
said Mill and the quantity of raw mate-
rial for which licences were granted to
the Mill during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) and
(b). As ascertained from the Govern-
ment of Maharashtra, the then Govern-
ment of Bombay appointed in August
1959 a Committee, under the Chairman-
ship of Shri Ramanik K. Parikh, to go
into the affairs of the Aurangabad Mills
Ltd. The report submitted by the said
Committee Tecomnsended that the State
Bank of India should render financial
assistance to the said mills on the guaran-
tee of the State Government, Alterna-
tively, the Central Government should
conduct an enquiry under section 15 of
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the Industries (Development & Regula-
tion) Act. Accordingly, an investigation
was conducted by a Committee appointed
in June, 1965. An Authorised Controller
10 take over the management of the mill
was appointed in March, 1966.

(¢) The number of employees prior
to the closure of the mill was about 650.

No licence has been granted to the mill
for raw materials during the last two

years.
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NaTioNAL CoAL DEVELOPMENT CoORPO-
RATION ENQUIRY COMMITTEE

3828. SHRI K, RAMANI :
SHRI S. R. DAMANI :
SHRI MOHAMMAD ISMAIL:
SHRI B. K. MODAK :
SHRI P. RAMAMURTI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the recommendations made by the
National Coal Development Corporation
Enquiry Committee in its first report;

(b) when the Committee is likely to
submit its final report; and

(c) whether any time-limit has been
fixed for the submission of its final re-
port ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The National Coal Development Cor-
poration Enquiry Committee made 34
conclusions/recommendations in its first
report, which are under consideration.

(b) and (c). The Committes has been
requested to submit its final report by the
20th August, 1968.

PrOMOTION OF UNQUALIFIED STAFF IN
THE RAILWAY ACCOUNTs OFFICE

3829. SHRI K. RAMANI ;: Will the
Minister of RAILWAYS be pleased to
state ;

(a) the total number of unqualified
staff promoted on seniority-cum-suitabi-
lity basis in the Foreign Traffic Accounts
Office, Western Railway, Delhi, Traffic
Accounts Offices, Western  Railway,
Ajmer and Traffic Accounts Office, Nor-
thern Railway, Delhi according to the
Railway Board's letter No. E(NG)66
RR. 1/12/Economy/E(G) Pt, dated the
4th April, 1968;

(b) whether all these promotions
were effected from 1st April, 1968;

(c) if not, the reasons for not imple-
meonting the Board's sald letter; and

g
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(d) the steps taken by Government
to give justice to the unqualified staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :
(d). Information is being collected and
will be laid on the Table of the Sabha.

RePORT OF COMMITTEE ON INCENTIVES
FOR RURAL INDUSTRIALISATION

3830. SHRI R. R. SINGH DEO ;
SHRI B. N. SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Com-
mittee on Incentives for rural Industriali-
sation has submitted its report to Govern-
ment; and

(b) if so, the main recommendations
thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) A summary of the conclusions
and recommendations of the Report is
placed on the Table of the House.
[Placed in Library. See No. LT-1726/
68].

DERAILMENT OF UNMANNED RAILWAY
ENGINE NEAR SarAI RoHiLLA Loco SHED

3831. SHRI R. K. SINHA :
SHRI BIBHUTI MISHRA :

Will the Minister of RAILWAYS be
pleased to state ;

(a) whether it is a fact that an un-
manned Railway engine ran from Sarai
Rohilla Loco Shed to the dead end of
the Railway line and finally jumped off
the rails on the 19th July, 1968;

(b) whether any inquiry has been
ordered into the incident and if so, the
result thereof; and

 (c) whether any person was injured
by the engine ?

(a) to-
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The engine which was waiting in the
Metre Gauge Loco Shed, Delhi aon
19-7-1968 for coaling, started moving in
unmanned condition at about 23.20
hours and after scrashing through level
crossing gate ahead entered the dead end
siding and derailed after smashing the
dead end of siding.

(b) This incident has been inquired
into by a Committee of Railway Officers
and their report is awaited.

(c) One person sustained minor in-
jury.

CANCELLATION OF PASSENGER TRAIN
BETWEEN FAIZABAD AND DELHI

3832. SHRI R. K. SINHA ;: Will the
Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that a fast
passenger train that was running bet-
ween Faizabad and Delhi sometime back
has been cancelled;

(b) if so, the reasons therefor; and

{c) whether in view of the large
number of pilgrims visiting Ayodhya,
Government propose to introduce a fast
passenger train between Faizabad and
Delhi via Lucknow and Kanpur or bet-
ween Varanasi and Delhi via Lucknow
and Kanpur ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
with effect from 1-10-1956,

(b) On account of poor occupation.
(c) No.

ProbpucTioN oF CONTROLLED VARIETIES
oF CLOTH

3833. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that there bas
been a concerted move on the part of
certain textile mills producing fine vake-
ties of cloth to get absolved of all the
responsibilities of producing controlled
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varieties of cloth after paying nominal
penalty;

(b) if so, the specific proposals made
by the Indian Cotton Mills Federation
and its affiliates in this regard and the
precise difficulties of these mills in fulfil-
ling their responsibilities of producing
controlled varieties of cloth; and

(c) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a)
Government are not aware of any such
move,

(b) and (c). Do not arise.

WORKING OF INDUSTRIAL ESTATES

3834, SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Federation of Asso-
ciationg of Small Industries of India has
recently made a survey of the working
of the Industrial Estates in the different
parts of the country and has suggested
ways and means to correct defective
planning of these Estates;

(b) if so, the major suggestions made
by the Federation;

(¢) Government's
and

(d) what steps are being taken in the
light of these suggestions for the plan-
ning of Industrial Estates to be set up
uader the Fourth Five Year Plan?

reaction thereto;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No Sir, but the Maharashtra Small Scale
Industries Conference held in May, 1968
at Nasik passed a Resolution wherein
they pointed out unsatisfactory condi-
tions of Industrial Estates in Maha-
rashtra.

(b) and (c), Do. not arise.

(d) Similar suggestions are already
oogaging the attention of the Govern-

AUGUST 13, 1968

1872

Written Answers

ment and all possible efforts to remove
or mitigate these difficulties are being
made,

FINANCIAL ASSISTANCE FOR EXPORT oF
ProbuUCTs oF CHEMICAL AND ENGINEER-
ING INDUSTRIES

3835. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleassd
to state :

(a) whether Government have decid-
ed to offer additional cash assistance for
the export of products of Chemical and
Engineering Industries;

(b) if so, the extent of additional
assistance offered; and

(c) the extent of increase in the ex-
port of goods manufactured by Chemicals
and Engineering industries in each of the
months since the grant of additional
assistance in May this year as compared
to the exports of these items in the cor-
responding months of the last year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. .

(b) Registered exporters of selected
products of the chemical and engineer-
ing industries are eligible for additional
cash assistance ranging from 5% to
10% of f.o.b, value, on their exports of
the concerned products during the period
1-3-68 to 28-2-69, subject to the condi-
tion that the value of their exports of
such products during the period 1-3-68
to 28-2-69 exceeds the value of their
exports of the same product during the
period 1-3-67 to 29-2-68 by not less than
10%,

(c) Commodity-wise figures of exports
as far as they are available upto May
1968 are contained in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-1727/68).

EXPORT TO LATIN AMERICAN COUNTRIES

3836. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Government have pre-
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pared any scheme for the exploitation
of Latin American markets on a high
priority basis with a view to step up the
countrys' exchange earnings and, if so,
the details thereof;

(b) whether any market surveys have
been made in Latin American countries
with a view to find out the exact poten-
tial for Indian goods;

(c) if so, which of the Indian pro-
ducts are found to be having consider-
able marketing potential in these coun-
tries; and

(d) the steps being taken by Govern-
ment to implement the scheme ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No
specific scheme has been drawn up.
However, the question of improving
India’s trade with Latin American coun-
tries, as with other countries, is constant-
ly under review,

(b) and (c). An Indian trade dele-
gation visited Latin America in 1964 and
suggested certain Indian products (list
attached) which could find a market in
this region.

(d) The steps taken to improve our
trade with this region include the con-
clusion of Trade Agreements with
Argentina and Brazil,
the Pacific International Trade Fair at
Lima (Peru), the despatch of a repre-
sentative of STC to discuss supply of
railway equipment to Uruguay etc.
Government are also considering the
visit of an Indian Jute Delegation to
Latin America and the improvement of
shipping facilities for this region.

STATEMENT

Articles likely to find market in couniries
visited by the Trade Delegation in 1964.

BRAZIL

Tea, machinery, handicrafts and hand-
looms, Indian style footwear and
sandals,

ARGENTINA
Textile machinery, jute goods.
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CHILE
Indian cattle feed and poultry feed.

PERU

Indian spices, pharmaceuticals, pickles,
chutoeys and handicrafts,

BOLIVIA
Jute Goods.

COLOMBIA

Textile Machinery, pharmaceuticals
and chemicalg and spices.

VENEZUELA

Indian silks, handloom and handicrafts
materials, Indian type footwear, brass
decorative items, stainless steel utensils,
hospital utensils, superfine textiles (voi-
les, poplins) embroidered textiles and
prints, aluminium sulphate, chrome salt,
refined peanut oil, small and large freon
and ammonia compressurs machinery
for various industries, domestic electri-
cal and hand-operated appliances, fruit
concentrates, toys and sports goods.

SMmaLL Car ProJECT

3837. SHRI S. R. DAMANI :
SHRI MOHAN SWARUP :
SHRI LOBO PRABHU :
SHRI J. H. PATEL :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there is unanimity at the
decision making level in the Central
Government on the question of sanction-
ing a small car project; and

(b) the reaction of Government to
the proposal of the Mysore Government
to produce 50,000 small cars a year at
ex-factory cost of Rs. 5,000 each?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
As stated in reply to Starred Question
No. 40 answered in the Lok Sabha on
the 23rd July, 1968, l.he a\mhbllty of
resources for the smal pmiecl ur-
ing the Fourth Five Yet is being
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ascertained from the Planning Commis-
sion. On receipt of the views of the
Commission, Government will consider
the project further to reach a decision.

(b) The proposal sponsored by the
Government of Mysore will be consider-
ed, along with other similar schemes,
after a decision is taken to proceed with
the small car project.

MmeraLs IN NEFA

3838. SHRI S. R, DAMANI: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Sulpbur
deposits have been discovered recently
in the Subansiri District of NEFA;

(b) whether tests have been wunder-
taken to verify the feasibility of com-
mercial exploitation of these deposits;
and

f¢) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (c). Occurrences of sulphur bearing
minerals at Potni in Subansi-i district of
NEFA has been noted by the Geological
Survey of India. Detailed investigations
are proposed to be taken up by the
Geological Survey of India during 1968-
69 to determine the pature and extent of
occurrence. It is, therefore, premature
to indicate the commercial potentialities
of the deposits.

SPINNING MILLs IN PUBLIC SECTOR
pURING FOoUurRTH PLAN

3839, SHRI S. R. DAMANI: Will
the Minister of COMMERCE be pleased
to refer to the reply given to Unstarred
Question No. 9894 on the 7th May,
1968 and state :

(a) whether a final decision has since
been taken to set up three centrally
sponsored export-oriented spinning mills
during the Fourth Five Year Plan period;
and

(b) if s0, the estimated production
capacity of these Mills ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) No,
Sir.

.

(b) Does not anse,

INDO-U.A.R. TRADE AGREEMENT

3840. SHRI S. R, DAMANI :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of COMMERCE be
pleased to state :

(a) the important features of the
trade agreement signed between India
and the U.A.R. on the 26th June, 1968;
and

(b) the items, apart from the tradi-
tional exports, which will be exported to,
and imported from, U.A.R. under the
agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
Trade Agrecment of 8th July, 1953
between India and the U.A.R. continues
to be valid and no new trade agreement
between the two countries has been sign-
ed recently. However, in June 1968, the
frade plan for 1968-69 between the two
countries was finalised, This trade plan
provides for goods worth Rs. 64 crores
to be exchanged between the two coun-
tries, during the period 1at July, 1968 to
30th June, 1969.

(b) The main items to be imported
from the U.A.R. are cotton, rice, and
rock phosphate. Other items can also
be imported, by mutual agreement. Our
exports to U.A.R. will contain our
traditional items of export (tea, jute
goods, spices and tobacco) as well as a
large variety of non-traditional products
e.g. chemicals and dyestuffs, drugs and
pharmaceuticals, paper products, tyres
and tubes, soft drink concentrate, fluores-
cent tubes and fittings, diesel engines,
the chasis, buses and automotive spare
parts, tex‘ile machinery, electric faos,
dry, batteries, etc.
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SANCTIONED AND WORKING STRENGTH OF
STAFF IN TRAFFIC ACCOUNTS OFFICES

3841. SHRI P. P. ESTHOSE: Wil
the Minister of RAILWAYS be pleased
o refer to the reply given to Unstarred
Question No. 5225 on the 26th March,
1968 and state :

(a) whether the information has since
been collected; and

(b) if not, the reasons for the delay
m;:: ;ﬁrhen it is likely to be made avail-
a

THE MINISTER OF RAILWAYS
(SHRI C, M, POONACHA) ; (a) and
{b). Information relating to Unstarred
‘Question No. 3540 of 8-12-1967 has
been collected and is given below.

(a) A statement giving the required
information is given in ‘Annexure—A'
laid on the Table of the House [Placed
in Library. See No. LT-1728/68].

(b) There has been a general reduc-
tion in the number of staff due to the in-
troduction of new procedures like
simplification etc. Computers have also
been introduced reducing the amount of
work for the clerical staff. These mea-
sures have resulted in varying degrees of
economy on each Railway having regard
to the local conditions and practices
that were in vogue before mechanisation.

PAYMENT OF ARREARS TO UNQUALIFIED
STAFF IN WESTERN RAILWAY ACCOUNTS
OFFICE

3842, SHRI NAMBIAR : Will the
Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that according
to the Railway Board's letter No. PC62/
PS-5/08-17 dated the 28th January,
1964, the arrcars should be paid in
every case with effect from the 1st
October, 1962;

(b) whether the unqualified staff pro-
moted on-seniority-cum-suitability basis
since 1st October, 1962 in the foreign
Traffic Accounts Office, Western Rail-
way, Delhi and Traffic Accounts Office,
Ajmer, were paid arrears with effect
from the 1st October, 1962; and

(<) if not, the steps taken by Govern-
ment in the matter.
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yee.

(b) Yes.
(c) Does not arise,

SurrLy or EqQUIPMENT TO Boxamo
STEEL PLANT

3843. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

. (a) the total value of equipment to
be supplied by the Heavy Machine
Building Plant of the Heavy Engineering
Corporation, Ranchi to the Bokaro Steel
Plant and the duration of the supply;

(b) the quantity supplied so far; and

(c) whether the entire quantity will
be supplied according to the schedule ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The Heavy Machine Building plant has
to supply about 71,950 tonnes of
mechanical equipment and about 26,500
tonnes of s'cel structures to Bokaro
Steel plant. The supplies are to be made
from the second quarter of 1968 pro-
gressively and completed by the third
quarter of 1971. The price of the
equipment is yet to be settled.

(b) 876 tonnes of mechanical equip-
ment and 1739 tonnes of structurals
have been supplied till the end of July,
1968.

(c) Every effort is being made to
adbere to the schedule.

MaN-MADE FIBRE INDUSTRY

3844, SHRI SITARAM KESRI:
Will the Min'ster of COMMERCE be
pleased to state :

(a) whether it is a fact that the man-
made fibre-fabrics industry in the coun-
try is facing a crisis due to competition
from Nepal as a result of smuggled
fabrics being sold at low prices; and
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(b) if so, the steps taken by Govern-
ment to check smuggling and help the
industry to get out of the crisis ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). Nylon cloth imported from Nepal
is competing with some indigenous cloth.
Article II of the Treaty of Trade and
Transit between India and Nepal pro-
vides that goods originating in either
country and intended for consumption in
the territory of the other shall be exempt
from customs duty and other equivalent
charges as well as from guantitative res-
trictions. Such imports are, however,
subject to levy of additional duty equal
to the excise duty leviable on like Indian
products unless exempted under Section
2A of the Indian Tariff Act of 1934,
The terms and conditions and proce-
dures for import into India of Nepalese
products which are not principally based
on Nepalese raw materials have to be
negotiated and agreed upon between
tho representatives of the Governments
of India and Nepal. The matter is under
consideration and it is proposed to take
it up with the Government of Nepal
shortly.
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ALLAMABAD COMPRESSOR PLANT

3848. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether an agreement has been
reached regarding the terms of collabo-
ration with the Soviet Union in respect
of the Allahabad Compressor Plant; and

(b) if so, the details about the terms
of collaboration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFF;PIRS (SHRI F. A, AHMED) : (a)
No i -

(b) Does not arise,
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R At (st Wo Wo gmw) ¢
(%) & (7) .qad, 1968 FANTA
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ELecTioN oF DIRECTORS THROUGH Pro-

PORTIONAL REPRESENTATION

3850. SHRI YASHPAL SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased 1o state:

(a) whether over 100 Members of
Parliament have demanded amendment
of the Company Law to permit the
election of directors of Private and
Public Limited Companies through the
system of proportional representation by
means of single transferable vote; and

(b) if so, Government's reaction
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir.

(b) The suggestion is still under exa-

mination.

xg unftw sttt sroamit o waeaT

3851 oY wWigw wweq : W
Mofee  feew awr EwaTE-ed
woft gg @y # por A fe

(%) war 7z aw ¢ % wiHanT
aravor afafry wift qwadfa AT
wafe & g5 T WO wrow
o wqrer &1 we fean g
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(wr) afx g, @ & =@ @A
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(1) T T fEg smETT 9
#r s ? .
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TN PLATEs FOR Esso CoMpany

3852. SHRI ABDUL GHANI DAR :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that Govern-
ment sold tin plates to Esso Company at
a lower rate and without calling tenders;

(b) if s0, the reasond therefor;

(c) the reasons why Government pre-
ferred to ecll tin plates to a foreign
concern rather than selling it to needy
Indian Consumers; and

(d) whether it is also a fact that
Government suffered to the tune of
several lakh of rupees in this bargain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (d). The information is being collec-
ted and will be laid on the Table of the
House.

SUuRVEY oF RAILWAY LINES IN GURGAON
DisTRICT

3853. SHRI ABDUL GHANI DAR :
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pleased to state :

(a) whether any survey has sinoce
been conducted in the District of Gur-
gaon for the opening of Railway lines;

(b) if so, the details of the survey
which has been undertaken; and

(c) if no such survey has been under-
taken, the reasons therefor and by what
time it is proposed to be done ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) No.

(b) Does not arise.

(c) Due to paucity of funds, no mew
railway line is likely to be constructed
in the Gurgaon District during the
Fourth Five Year Plan. Any survey
carried out now will be out of date, if
at all the construction of the line fs
considered at a distant future date. No
survey is, therefore, to be taken up mt
present for a new line in this area.

PRODUCTION OF IRON SHEETS

3854, SHR1 ABDUL GHANI DAR :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the pro-
duction of iron sheets is much less than
their actual demand;

(b) the increase in the production of
steel in the last five years, and the quan-
tity of export of steel, year-wise;

(c) whether it is also a fact that the
quality of public sector steel is much in-
ferior to that of Tata's Steel;

(d) if so, the reasons therefor; and
(e) in how much time the public
sector steel plants will be able to com-

pete with Tata and other private prodo-
oers of steel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The *existing level of production of steel
sheets falls short of the actual demand
for these sheets.

(b) The following table gives the

‘Will the Minister of RAILWAYS be sproduction of finished steel in the country
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and export of steel during the last five
years :

. (In '000 tonnes)
Yoor Production Exports
1963-64 4,347 33
1964-65 4,508 63
1965-66 4,604 150
1966-67 4,489 264
1967-68 4013 600
(e¢) No, Sir.

(d) and (e), Do not arise,

KATHUA-JAMMU Ram Link
3855. SHRI MADHU LIMAYE:
Will the Minister of RAILWAYS be
pleased to state :
(a) whether it is a fact that there is

a plan for the construction of the
Kathua-Jammu Rail link,

(b) if so, what will be its cost; and

(¢) whether it will help defend the
integrity of Jammu and Kashmir ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) - (a) to
{c). To provide rail communication
facilities into Jammu and Kashmir State
and for general development of the re-
gion, the construction of the Kathua-
Jammu Rail Link (B.G., 77 KMs.) has
been taken up at an estimated cost of
sbout Rs, 11 crores,

whiw Tw w) frgeama Aed &
fren gw
3856. st wy fowd : T AT
fasTa AT EREC-HTE Ad) 48 dAW
«r A fE

(m') Fmugaaefs 1967 &
A AR | www o A fE-
A Ard ¥ gv faer q1; AR
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% faaor §WT TRF 9T T@T I ?
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IMpPoRT OF MINI-SKIRTY

3857. SHRI SHIVA CHANDRA
JHA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that India
imports mini-skists;

(b) if so, from which countries and
the amount spent thereon during the last
two years; and

(c) if not, the kinds of women's gar-
ment’s being imported at present ?

THE DEPUTY MINISTER IN THE

MOHD. SHAFI QURESHI) : (a) No,
Sir, .

(b) Does not arise,

(c) Import of Appml and Hoslery,

notothcrwinenpectﬂed,bnbunw
for the last several years.
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TATA AND Bmia INDUsTRIAL Houses

3858. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the present position of the Tata
and Birla Industrial Houses in regard to
total capital assets and companies mod
by them respectively,;

(b) whether these have increased or
decreased since the end of the . Third
Five Year Plan and the reasons for such
increase or decrease;

(c) their total profits since the end of
the Third Five Year Plan; and

(d) how many licences have been
granted to them and for which industries
vis-g-vis what they have applied for 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (d). The information sought for will
have to be collected in respect of hund-
reds of companies and would, therefore,
involve considerable labour for a long
time, It would be lald on the Table of
the House after the required information
becomes available.

RAILWAY BRIDGE NEAR JHANJHARPUK
(N.E. RAmLWAY)

3839. SHRI SHIVA CHANDRA
JHA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the
Irrigation and Power Ministry have
approached his Ministry for enlarging
the railway bridge near Jhanjharpur
(N.E. Railway) in between the embank-
ment; and

(b) if so, the reaction of his Ministry
therreto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Plnal decision to provide addi-
tional waterway under the bridge will be

AUGUST 13, 1968
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taken only after carrying eut model
studies. The model studies are being
carried out by the Irrigation Department
of Bihar and the Central Water and
Power Research Station, Poona the re-
sults of which are awaited. The work
can only be taken up for execution when
the studies are over,

ESTABLISHMENT OF STEEL PLANTS

3860. SHRI SHRI CHAND
GOYAL: Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether Government are consi-
dering to set up a steel plant every year
on the basis of our national resources
alone;

(b) the present export and import
position of steel in the country; and

(c) what is internal demand and pros-
pects of export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir. It may be stated that various
factors like the demand for steel—both
for domestic consumption and exports—
existing Steel making capacity etc,, will
inter alig be taken into consideration
while deciding about setting up of steel
plants,

(b) It will be seen from the table
below that imports have shown a declin-
ing trend since 1964-65 but increased in
1967-68 as compared to the previous

year. Exports are continuously increas-
ing :
(in thousand tornes
of finished steel)
Year Imports Exports
1964-65 929 76
1965-66 734 140
1966-67 400 301
1967-68 479 600
(c) Domestic consumption of steel
during the last three years was as

follows :—

*
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(in million tonnes
of finished sieel)
Year Quantity
1965-66 5.20
1966-67 4.59
1967-68 3,89

The National Council of Applied
Economic Research have estimated that
the domestic demand for finished mild
steel in the year 1970-71 will be of the
order of 6.90 million tonnes and in
1975-76, of the order of 11.13 million
tonnes,

The target for export of steel in 1968-
69 bas been set at 945,000 tonnes.

INDUSTRIAL GROWTH

3861. SHRI S. K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government have taken
any policy decision with regard to dis-
persal of ownership for industrial growth
under the Fourth Plan;

(b) if so, the main features of the

(c) whether Government favour
wider dispersal of ownership in this res-
pect and, if so, what are the criteria laid
down for such dispersal of ownership;
and

(d) whether any specific fields have
been selected wherein foreign collabora-
tion would be allowed and, if 8o, the
main features of the scheme ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (2)
to (c). The Planning Commission in
their paper “Approach to the Fourth
Five Year Plan” have suggested the
following measure for curbing concen-
tration of economic power :

*“It may be necessary to lay down
the principle that new industrial
licence would be given to an industrial
house in the light of proved perfor-
mance in relation to earlier licences.

SRAVANA 23, 1850 (S54KA)
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A further step that might be taken ia
to orient the credit policies of the
financial institutions s0 as to prevent
an undue proportion of the available
financial resources being directed to
large industrial houses, It may be
desirable to stipulate that in the case
of large industrial houses, their owm
contribution in a project should be
proportionately higher compared to
medium scale of new entrepreneurs
and funds should not be made avail-
able to them for non-priority indues-
tries.”,

These suggestions are under consi-
dmﬁop.

(d) A decision has been taken in
principle to draw up a list of industries
in which foreign collaboration will be
permitted, The list is being prepared and
will exclude industries in which techno-
logical know-how has been developed
to an adequate level or which are of low
priority.

REPORT OF TARIFF COMMITTEE

3862. SHRI S. K, TAPURIAH : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether the Tariff Committee,
headed by Shri P. D. Kasbhekar, has
submitted its report; and

(b) if so, the main observations and
recommendations made therein 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
Tariff Revision Committee has submitted
a report on the revision of the Import
Trade Control Schedule and allied
matters,

(b) The Committee has made 95
conclusions and recommendations, The
details are given in the report, copies of
which are available in the Parliament

i A summary thereof is laid on
the Table of the House. [Placed in Lib-
rary. See No, LT-1729/ 68].
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PromoTiON OF CLEREKs GmaDE II IN

F.T.A. OFFICE, DELHI (WRSTERN N (‘ﬂ i % 3‘"") :

(%) S af; e 3@ wwraw &t

RAILWAY)
W §AT 9T w1 gEew g &y
" 3863. SHRI VISWANATHA MB- foid agf fiasit & 4
NON : Will the Minister of RAIL-
WAYS be pleased to state the names of (=) o & |

the Clerks Grade II qualified or unm-
qualified who were promoted to the
posts of Clerks Grade I from the 1st
October, 1962 to 19th November, 1963
showing against each name the date of
promotion and the staff order number
in the Foreign Traffic Accounts Office,
Western Railway, Delhi ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : The in-
formation is being collected and will be
laid on the Table of the Sabha.
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PROMOTION OF CENTRAL RamLway Ac-
coUNTs CLEREs GRADE I ™ FA. &

C.A.O's OFFICE, SOUTH CENTRAL
RAILWAY, SECUNDERABAD

3868. SHRI G, S. REDDI : Will the
Minister of RAILWAYS be pleased’ to
state -

(a) whether it is a fact that ths erst-
while Central Railway Accounts Clerks
Grade II now working in the FA &
C.A.O's Office, South Central Railway,
Secunderabad, having passed A.PP I-A
Bum:nallon 12 years ago ar lug-
nating in the initial grade of Rs. 110-
180;

(b) whether it is also a fact that the
Railway Board’s orders contained in
their letters No. 62/DSDA, dated the
6th December, 1966 and E(NG)66RRI/
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12/Economy/E(G)/PT, dated the 4th
April, 1968 have not been implemented
and promotions have not been given to
the above staff as has been done in other
Zonal Railways without any stagnation;
and

(¢) the reasons for not implementing
the Board's orders in consonance with
other Zonal Railways and the likely time
when the Board’s orders will be imple-
mented ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) In-
formation is being collected and will be
laid on the Table of the Sabha.

(b) and (c). There have been some
difficulties in the implementation of
Railway Board’s decision in regard to
“Shadow Posts” on the Central, South-
cm & South Central Railways, on
account of the fact that on 1-10-62 the
South Central Railway did not exist. A
meeting of Senior Officers of the threc
Railways with the officers of thc Railway
Board has just taken place with a view
to evolving a formula for implementing
the “Shadow Posts Scheme" on the three
Railways. Steps will be taken to expe-
dite matters and give the benefit of pro-
motions to staff early.

SuirTinGg oF OFFICEs oF CENTRAL
RAILWAY TO BOMBAY

3869. SHRI G, S. REDDI : Will the
Mmister of RAILWAYS be pleased to
state

{a) whether it is a fact that the 5
Divisions of the Central Railway with
their staff and files are still located in
Sccunderabad as before as they could
not be provided quarters in Bombay,
whereas the 2 Divisions of the Southern
Railway have already been provided
quarters in Sccunderabad; and

{b) whether it is proposed to shift the
Personnel Division of the Central Rail-
way to Bombay in the near future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA). : (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabha.
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NON-AVAILABILITY OF TICKETS AT
MURARPUR FLAG STATION

3870. SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether his attention has been
drawn to a news item published in the
Hindi daily “Aryabarta” of Patna of the
9th July, 1968 under the caption
“Whether it is true” that no 3rd class
tickets were available at the Murarpur
Flag Station on the Sahibganj Loop line
for Bhagalpur and as such the passen-
gers were being allowed a free journey
between these two stations since the 26th
March last;

(b) if so, the reasons for not taking in
time to provide this station with suffici-
ecnt number of tickets;

(¢) the estimated loss incurred by the
Railways on this score;

(d) whether the same condition pre-
vailed between some stations on the
Bhagalpur, Mandarhill Branch also for
some time, and if so, with what loss; and

(c) the steps taken or proposed to be
taken in the matter and whether any
official responsible for such lapses has
been punished ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) and
(b). It is truec that printed adult tickets
from Murarpur to Bhagalpur got ex-
hausted on 26th March 1968 and the
further supply could be made only on
13th July 1968 but passengers were not
allowed to travel without ticket between
these stations and were catered for either
by issue of two child tickets per adult
or by the issue of blank paper tickets.
The reason for delay in supply of tickets
was insufficient capacity of the Ticket
Printing Press which has since been
augmented,

(c) There was no loss of revenue.
(d) No.
The question of loss does not arise.

(e) The capacity of the ticket print-
ing press has been increased from four
lakbs to seven lakhs a day and the posi-

o+
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tion as regards supply of printed tickets
on the Railway is now satisfactory.

The question of fixing responsibility
for failure in timely supply of tickets to
Murarpur is being gone into.

PRODUCTION AND IMPORT OF STEEL

3871. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total quantity and the value
of each varicty of steel produced in
India from the years 1960 to 1967,
year-wise; and

(b) the total quantity and the value
of each variety of steel imported from
abroad during the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). The information is being col-
lected and will be laid on the Table of
the House.

ExroRT OF ENGINEERING PRODUCTS

3873. SHRI JYOTIRMOY BASU:
Will the Minister of COMMERCE be
pleased to state the total quantity and
the value of each of the engineering
products exported to foreign countries
during the year from 1965 to 1967 and
the first five months of the year 1968 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Export
statistics are maintained only on finan-
cial year basis. A statement showing
the export of enginesring products dur-
ing the period 1965-66 to 1967-68 is
laid on the Table of the House. [Placed
in Library. See No. LT-1730/68]. De-
tailed figures for the curreat year i.e.
1968-69 are awaited.

1t is not possible to indicate the quan-
tity since it is recorded in varying de-
nominations
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CreErKs GRADE I aND II AND Sus-HEADS
IN THE RAILWAY AccounTs DEPART-
MENT

3874. SHRI B, K. MODAK : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 10054 on the 7th May,
1968 regarding Clerks Grade T and I
and Sub-Heads in Railway Accounts
Department and state :

(a) whether the information has

since been collected;

(b) if not, the reasons for the delay;
and

(cy when it is likely to be made

available 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). The information is still under col-
lection and will be laid on the Table of
the Sabha soon. The delay has been due
to the fact that the implementation of
Railway Board's orders dated 4-4-68 has
not yet been completed on all Railways.
Every effort is being made to expedite
the collection of final information.
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TRADE DELEGATION FROM MALAYSIA

3876. SHRI B. N. SHASTRI : Wil
the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that as a re-
sult of discussion with the Malaysian
Prime Minister a Trade Delegation from
Malaysia is likely to come to India in
the near future, and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.
Sr.

(b) No definite date has so far been
fixed.

ExPOoRT OF ABU DHABI (ARABIAN
GULF)

3877. SHRI NARENDRA KUMAR
SALVE : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether it is a fact that orders
of importers, worth millions of rupees
from a port called Abu Dhabi in the
Arabian Gulf have not been fulfilled by
the Indian exporters though such orders
were placed several months back; and

(b) if so, whether any measures have
been taken by Government to augment
the Indian exports to this crucial and
oilrich State which is eager for trade
links with India ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Gov-
ernment have no information, as orders
for Indian goods are placed directly on
exporters and do not have to go through
any Government agency.

(b) Lack of direct shipping has so
far been the main factor thwarting our
efforts to expand our trade with Abu
Dhabi. The Shipping Corporation has
very recently iniroduced a regular
monthly shipping service between India
and the Gulf States. It is hoped that
this will help in expanding our trade
with Abu Dhabi and other States.

SuBsiDy FOR EXPORT oF WOOLLEN
Hosiery

3878. SHRI NARENDRA KUMAR
SALVE : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is any proposal
under Government's consideration to
give subsidy to the exporters of woollen
hosiery to enable them to face compe-
tition in international markets; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No.
Sir.

(b) Does not arise.
RADAR SYSTEM oN RAILWAYS

3879. SHRIMATI SHARDA MU.-
KERJEE : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether Government have com-
sidered the feasibility of providing radar
equipment on Railways, as prevalent in
Japan and other advanced countries, to
reduce chances of Railway accidents;

(b) whether any attempt has been
made to assess the cost of introducing
such a radar system on the Railways;
and

(c) if so, the approximate expeadi-
ture thereof 7
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Radar equipment has as yet not been
introduced on Railways im Japan or
other advanced countries for preventing
Railway accidenis. Feasibility of provi-
sion of Radar equipment on Indian Rail.
‘ways has been considered but not found
practicable for adoption in preventing
accidents.

(b) Does not arise.
(c) Does not anise.

APPOINTMENT oF COMMITTEES ToO
LOOK INTO THE AFFAIRS OF TEXTILE
MiLLs

3880. SHRI S. C. SAMANTA : Wil
the Minister of COMMERCE be pleas-
cd to state :

(a) whether Government propose to
appoint Committees to look into the
affairs of the textile mills im Gujarat
and other States;

(b) if so, when;
(¢) what would be the constitution
of these Committees; and

(d) whether labour representatives
will uiso be included in these Commit-

teos ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and

(b). At present Government propose to’

uppoint an Investigation Committee,
under the Industries (Development &
Regulaiion) Act, to enquire into the
affairs of one mill in Gujarat Statc.

(c) The Committee will consist of a
non-official Chairman and representa-
tives of Company Law Board, and of
the office of the Textile Commissioner,
Rombay.

(d) No, Sir.
DETERIORATION IN RAlLwAy CATERING

3881. SHRI S. C. SAMANTA : Will
the Minister of RALLWAYS be pleased
1o state :
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(2) whether it is a fact that although
the rates of meals and refreshment have
been increased, the quality has deterio-
rated in the Railway Catering all over
the Railways;

_ (b) whether any step is being taken to
improve the quality and services in the
Railway Catering; and

© the arrangements made for sur-
prise test and checking in the Restau-
rants run by the Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Rates of meals and refreshments have
been increased whenever found abso-
lutely necessary to avoid losses due to
increasing prices of raw materials and
rising staff costs. The Tact that the com-
plaints in regard to quality of food
served in Railway Catering were on the
decline in 1967-68 as compared to
1966-67, would indicate that the quality
has not deteriorated. There s however
no complacency in this matter and a
constant watch is being kept.

(b) Yes. The measures taken to im-
prove the quality of food and standard
of services in the Railway Catering
are—

(i) tightening up of supervision In
regard to purchase and supply
of good quality raw materials,
laying down proper schedules
for preparations, recruitment
of competent cooks and train-
ing of catering staff in the
culinary art in Departmentally
managed units;

intensification of inspections in
all catering establishments.

(i)

(c¢) Frequent checks and surprise ins-
pections are made by the Officers and
Inspectors to ensure that the prepara-
tion of food and service rendered by
the catering establishments including
Restaurants is of the requisite standard.

BREAKING OF AXLE BOXEs oF A WagoN
N SouTH CENTRAL RAILWAY WORKSHOP

3882. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be
pleased to state :



1903 AUGUST

Written Answers

. (a) whether it is a fact that the four
Axle boxes of the wagon No. C. 10266
which were repaired on the 17th Febru-
ary, 1968 in the South Central Railway
Workshop were broken and the copper
materials were taken away and the
wagon is still lying there without re-
pair;

(b) whether any enquiry has been
made into the matter and the culprits
punished; and

(c) if not, the rcasons therefor ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : (a) No.
(b) and (c) Do not arise.
Use oOF SaALoONS AND INSPECTION

CARRIAGES BY RAILWAY OFFICERS

3883. SHRI YAINA DATT SHAR-
MA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have re-
cently imposed any restrictions on the
use of saloons and inspection carriages
by the officers of the Railway Board and
others;

(b) if so, the rules governing the use
of such carriages as at present and those
after the recent restrictions and what
category of officers will still be eligible
for the privilege of usc of such coaches;
and

(c) whether Government propose to
put a blanket ban on the use of separate
coaches and carriages by Ministers and
officers keeping in view the strong public
opinion against the use of these carriages
and if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b), No new restrictions have been im-
posed on the use of saloons by VIPs/ins-
pection carriages by railway officers.
However, as a Tesult of a review the -
list of trains by which saloons/inspection
carriage can be hauled has been recently
revised, keeping in view the importance
of the trains, the nature of duties to be
performed by the officers and other rele-
vant factors. There is no change in the
categories of VIPs/Railway Officers tra.
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velling on duty, who are entitled to the
use of saloons/inspection carriages.

(c) No. Railway officers travelling on
duty within their jurisdiction are entitled
to the use of inspection carriages for
carrying out essential day-to-day and in-
tensive inspections, Provision of inspec-
tion carriages enables the Railway offi-
cers to carry out day and night inspec-
tions by passenger and goods trains, over
long lengths of line involving big and
small stations, long stretches of track,
signalling depots and yards ctc. which are
considered cssential for the safety and
efficiency of railway operation. For this
reason, the use of inspection carriages by
railway officers is a recognised interna-
tional practice.

In regard to the use of saloons by VIPs
including Ministers, there is no proposal
to put a blanket ban on the use of sa-
loons by them. However, orders already
exist that the use of saloons by Ministers
should be restricted to the minimum,

SANCTIONED STRENGTH OF TRAFFIC AcC-
CcoUNTs OFFICE, WESTERN RAILWAY

3884, SHRI SATYA NARAIN
SINGH : Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 8173 on
the 23rd April, 1968 and state ;

(a) the sanctioned strength of the
Traffic Accounts Office, Western Rail-
way as on the 1st October, 1962;

(b) the sanctioned strength as on Ist
April, 1968 showing Permanent posts
and shadow posts separately; and

(c) the number of staff rendered sur-
plus in the Foreign Traffic Accounts
Office, Western Railway, Delhi ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) to
(c). The information is being collected
and will be laid on the Table of the
Sabha.

T.A. TO NORTHERN AND WESTERN RAIL-
WAY ACCOUNTS STAFF

3885. SHRI SATYA NARAIN
SINGH : Will the Minister of RAIL-
L 4
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WAYS be pleased to refer to the reply
given to Unstarred Question No, 10056
of the 7th May, 1968 regarding T.A. to
Northern and Western Railway Accounts
Staff and state :

(a) whether the information has since
been collected;
(b) if not,

and

the reasons for thé delay;

(c) when it is likely to be made avail-
able 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(¢). The detailed information asked for
in the question is voluminous and it is
not administratively feasible to furnish.
However, a statement (in three parts as
at Annexures A to C) giving the fol-
lowing information is laid on the Table
of the House, [Placed in Library. See
No, LT-1731/68.]

(a) No. of Stafl of the Traffic Ac-
counts Office of—
(i) the Western Railway
(a) at Ajmer, and
(b) at Delhi:
and
(ii) the Northern Railway at Delhi;
who claimed T.A. in cach month during

the period January 1965 to March 1968;
and

(b) the amount of T.A. paid to the
respective staff during each month of
the said period.

- -
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TeEXTILE Mil.Ls 1N GUJARAT

3890. SHRI R. K. AMIN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Central Government
have received any proposal from the
Government of Gujarat to solve the
problem of sick textile mills in that
State;

(b) if so, the details thereof; and

(c¢) whether Government propose to
extend the proposed policy for Gujarat
State to all the sick textile mills in
India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) Briefly the suggestions relate to
revision of excise duty, reduction in
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margins in respect of pledge/hypothe-
cation accommodation to the textile
mills, cxemption from excise duty and
reconstruction rebate as well as advan-
ces against block from Industrial Deve-
lopment Bank of India at preferential
rate of interest to textile mills under-
taking renovation and modernisation,
permission for new licences and for ex-
pansion of well.-managed textile units,
sharing upto 60 percent by the Central
Government in the working capital re-
quirements of mills taken over by Subsi-
diary Corporations in the States, merger
of weak and marginal units with flou-
rishing units, declaring textile industry
as priority industry for income tax pur-
poses etc,

(¢) The suggestions are under comsi-
deration,

IMpacT oF DEvALUATION oF UK. AND
CEYLONESE CURRENCIES ON INDIA's TEA
ExPORTs

3891. SHRI R. K. AMIN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that our tea
cxport has been adversely affected after
the devalvation of the currencies of
U.K. and Ceylon;

(b) if so, whether Government pro-
pose to reduce the duty of Rs. 2 per
kilogram imposed after the devaluation
of Indian rupec in 1966; and

(c) if not, the reasons for stability
despite and devaluation of the curren-
cies of UK. and Ceylon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
There is no evidence to show that de-
valuation of either the British Pound
or the Ceylon Rupee has adversely
affected export of Indian tea, In fact,
exports of Indian tea during 1967 ex-
ceeded those of 1966; also, more teas
have been exported during the period
January to June in the current year than
during the corresponding period of last
year.
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(b) Does not arise.

(c) The adjustments in export duty
on tea effected in November 1966, May
1967 and February 1968, aod the de-
valuation of the Indian Rupee that had
been effected in June 1966 have helped
to maintain the level of India exports
of tea.

BLACK-MARKETING IN SALT

3892. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that salt Is
being sold in black-market in Punjab,
Haryana, Jammu and Kashmir and Hi-
machal Pradesh;

(b) whether it is also a fact that this
is due to inability of transport hecaps of
salt available at several places in Guja-
rat; and

(c) if so, the action Government pro-
pose to take to solve this problem ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). The Government- has not
received any report in this regard. In-
formation is, however, being collccted
and will be laid on the Table of the
House.

FOREIGN INVESTMENT BOARD

3893. SHRI CHENGALRAYA
NAIDU :
SHRI  YAINA  DATT
SHARMA :

., Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcased to state :

(a) whether it is a fact that Govern-
ment have set up a Board for foreign
ptivate investment in the country and
collaboration between India and foreign
partners;

(b) if so, how many applications tor
the 'foreign private investment have been
received and from which countries; and
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(c) the powers and functions of the
said Board ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) It has been decided to set up a
Foreign Investiment Board for the expe-
ditious processing of cases of foreign
participation in industries. The Board
has, however, not been actually set up
so far.

(b) Does not arise.

(c) All cases of foreign investment
and collaboration will fall within the
jurisdiction of the Board. While the
Board will centrally reccive all appli-
cations and will be responsible for over-
all supervision, it will delcgate adequate
authority to the administrative Minis-
tries who will be primarily responsible
for the prompt disposal of applications
falling within their particular fields. Cer-
tain types of cases may be dealt with
dircctly by the Board itself.

TranNsFER OF CLERKs IN  ForeioN
TrAFFIC ACCOUNTS OFFICE, WESTERN
RarLway, DELHT

3894, SHRI P. RAMAMURTI : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that four
Clerks are being transferrcd out of Delhi
in the Forcign Traffic Accounts Office,
Waestern Railway, Delhi despite the as-
surances given by the Railway Board
in their letter dated the 20th August,
1966; and

(b) if so, the steps taken by Gov-
ernment to cancel these transfer orders ?

THE MINISTER OF RAILWAYS
(SHRI1 C. M. POONACHA) : (a) and
(b). The information is being collect-
ed and will be laid on the Table of the
Sabha.

SerTma UP OF SMALL SCcALE INDUSTRIES

3895. SHRI S. S. KOTHARI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND OCOMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Sec-
retary in his Ministry stated recently

-
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th.n:ﬂ:emmtrquuind a million small
scale industries;

(b) if o, what steps Government are
taking for creating propitious conditions
for the establishment of such industries;
and

(c¢) whether Government themselves
propose to participate in the creation of
such small scale industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) No, Sir., What the Secretary has
stressed is that comsiderable expansion
of the small scale industry would be for
the good of the country.

(b) A number of steps have been
taken to create propitious conditions
for the establishment of small scale m-
dustries, namely :

(i) Rendering of techno-manage-
rial consuliancy services on
cost free basis;

Common service facilities;
Supply of built up factory
space in industrial estates in
semi urban and rural areas;
(iv) Liberalised credit

(v)

(ii)
(iii)

facilities;

Intensive campaigns in back-
ward areas to create an aware-
ness among the people of the
-opportunjties in small scale
industries, and also to identify
eatrepreneurs who could be
heiped to set up small industr-

ies.

(vi) Supply of machinery on hire-
purchase basis through the
National Small Industries Cor-
poration;

(vii) Reservation of 45 products for
exclusive development in Small
Scale Sector;

(viii) Reservation of 110 items for

exclusive purchase from small
scale sector under the Central

Stores Purchase Programme.
(c) No, Sir.
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NEw VICTORIA MILLS, KANPUR

3897. SHRI S. M. BANERJEE : Will
the Minister of COMMERCE be pless-
cd to state :

(a) whether a final decision has since
been taken by Government to take over
the New Victoria Mills, Kanpur;
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(b) if not, the reasons for the ab-
normal delay;

(c) when the investigation report has
since’ been submitted; and

(d) whether Government propose to
lay a copy of the report on the Table
of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) The technical and financial posi-
tion of the mills is such that Govern-
ment have to consider carefully the im-
plications of any decision about the
future of this mill. Consultation with
the State Government was also neces-
sary and is in progress.

(c) the investigation Committee’s Re-
port was submitted on 3rd March,
1966. '

(d) No, Sir.
TyYre Factory v UP,

3898. SHRI S. M, BANERJEE : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether the proposal for the es-
tablishment of a tyre factory in Allaha-
bad U.P. has been finalised;

(b) if so. the rated capacity of the
factory; and

(c) when the factory s
start production ?

“THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). There is a proposal by Uni-
versal Tyres for manufacture of tyres
at Allahabad. The matter is under con-
sideration.

DEMANDS OF RAILWAY RUNNING STAFF

3899. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased
to state :

(2) whether after the strike by the
Firemen, Government are seriously con-

likely to
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sidering to meet the demands of the
Running Staff like Drivers, Firemen,
Guards etc.;

(b) if so, whether a Committee has
becn formed; and

(c) if not, whether a bipartite nego-
tiated settlement is contemplated ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
to (c). Even before the agitation by the
Firemen on certain Railways, Govern-
ment had set up a commitiee to review
the Running Allowances of the Rum-
ning Staff. The report of the Committee
‘has just been submitted and is under
examination.

Certain other grievances of the Run-
ning Staff such as re-adjustment of
authorised scales of pay, counting of
running allowance for determining Dear-
ness Allowance rate, Hours of work etc.
which have been represented by Orga-
nised Labour are receiving attention.
Orders have already been issued limit-
ing duty at a stretch to 14 hours. pro-
vided the running staff concerned give
notice at the end of 12 hours of daty.

ROBBERY IN 367-Ur LALGOLA PASSENGER
TrAN

3900. SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that passen-
gers travelling by 367-Up Lalgola Pas-
senger were robbed of their belongings
on the 16th May, 1968 by a gang of 40
robbers armed with daggers and other
weapons at a place between Muraga-
chha and Bethuadahar some distance
from Scaldah on the Ranaghat-Lalgola
section of the Eastern Railway; and

(b) if so, the action taken by Gov-
emment in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Government Railway  Police,
Berhampore has registered a case of
u/ss 395/397 LP.C. So far 73 persons
have been arrested and some of the arti-
cles robbed have been recovered, As 2

-
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preventive measure, night police escorts
have been introduced on all important
trains on the affected section. A témpo-
rary Police Camp has also been opened
at Dhubulia Railway Station.

INDO-CEYLON AGREEMENT ON TEA

3901. SHRI LOBO PRABHU : Will
the Minister of COMMERCE be pleas-
od to state :

(a) the terms of the Indo-Ceylon tea
agreement;

(b) whether the Plantation Industry
and the Tea Trade were also consulted
before the agrecment was reached; and

(c) the reasons for not making pro-
‘visions for improving the common bar-
gaining position of the two countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Hav-
ing recognised the need for active colla-
boration in the field of promoting sales
of blended and packaged teas, India
and Ceylon have agreed :—

(i) to evolve a common approach
to international tea problems
with a view to arresting the
declining trend in prices;

(ii) to intensify meuasures for pro-
motion of tea, as far as possi-
ble through the existing Joint
Tea Councils, and, for deter-
mining the scopc and facilitat-
ing the improvement of tea
promotion  programmes, to
organise joint market surveys
in selected areas;
(iii) to set up Working Group con-
sisting of representatives of
India and Ceylon to draft the
constitution and define precise-
ly the objectives, functions.
financial and administrative
structure and scope of opera-
tions of a Joint Consortium
for the marketing of blended
and packaged teas in selected
markets;
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(iv) to organise joint research in
the following spheres :
(2) packaging and preserva-
tion of tea;
(b) pew forms of tea;
(c) extraction of chemicals
and by-products from tea.

(b) The representatives of the tea in-
dustry and trade were included in the
Indian Delegation which negotiated the
said Agreement with the Ceylonese
Delegation.

(c) The measures already agreed
upon, it will be seen, provide for a com.
mon approach and co-operation between
the two countries to secure better prices
for teas exported by the two countries.
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AREp OF GUJARAT

3907. SHRI VIRENDRAKUMAR
SHAH ; Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is a serious ghort-
_age of availability of wagons in Porban-
L38LSS/68—6
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. dar area of the Gujarat State for the

movement of soda ash and cement dur-
ing the last several months;

(b) if so, whether numerous repre-
sentations from the Industry have been
mcived by Government in this regard;

(c) the action, if any, taken to meet
the immediate requirement of wagons
and also long-term measures proposed
30 as to avoid recurrence of this type of
bottleneck which has resulted in serious
repercussions on the industry ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
No.

(b) Some representations have been
recefved that supply of wagons is mnot
adequate,

(c) There has been an increased load-
ing of cement and chemical traffic from
Porbandar Area during the months
January to July 1968, as compared to
the corresponding months of 1967.
Loading of cement was 14,010 wagons
during the months of 1968 against
10,434 wagons in the corresponding
months of 1967 or an increase of
34.3%. Loading of chemical traffic was
4,983 wagons in the months of 1968
against 4,093 in 1967, or an increase of
21.7%. Movement of cement and che-
mical traffic has already been listed in
higher priority items of the Preferential
Traffic Schedule as item ‘C' and item
‘D’ respectively. There is a quarterly
programme drawn up for movement of
cement traffic from each factory and

loading is arranged accordingly.

PERSONS EMPLOYED IN THE ROURKELA
STEEL PLANT

3908. SHRI D. AMAT: Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total number of persons em-
ployed at present in the Rourkela Steel
Plant of the Hindustan Steel Limited;
and R ]

(b) the number of persons belonging
to Scheduled Castes and Scheduled
Tribes among them and its percentage
to the total ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) ; (a)
and (b). The information is being col-
lected and will be laid on the Table of
the House.
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DEFECTIVE ARRANGEMENTS REGARDING
CLEANLINESS AND WATER SUPPLY IN
TRAINS

3910. SHRI JAGESHWAR YADAYV:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that the arrangements regarding the
cleanliness and supply of water in the
Banda-Kanpur Passenger, Banda-Luck-
now Express and the Jhansi-Manikpur
Passenger trains are very defective; and

(b) if so. the steps taken to remedy
the situation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) This
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is not correct. Coaches of Banda-Kan-
pur Passenger, Banda-Lucknow Express
and the Jhansi-Manikpur Passenger are
given proper attention in respect of
cleanliness and watering.

(b) Does not arise.
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DERAILMENT OF GooDS TRAIN NEAR
WADAKANCHERI

3912. SHRI E. K. NAYANAR:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
about the derailment of a goods train
on the 2nd May, 1968 between Wada-
kancheri and Mullurcarai Railway Sta-
tions (in Olavakkot Division);

%
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(b) how long it has taken to repair
that single Railway line; and

(c) the number of accidents and de-
railmeats which occurred on the same
Emakulam-Shoranur ling during the last
six months ?

THE MINISTER OF RAILWAYS

(SHR] C. M. POONACHA) : (a) The
accident occurred on 3-5-1968.

(b) Fifteen hours.

(c) During the last six months 3 de-
railments including the one in question
took place on this section. In one of
these cases the derailment was caused
.due to a bus colliding with a Workmen
Pilot at a level crossing.

There was no other case of collision,
level crossing accident or fire in a train
-on this section during the said period.

ExporT oF WaGoNs

3913. SHRI LOBO PRABHU :
SHRI SRADHAKAR SUPA-
KAR:
SHRI BISHWANATH ROY :
SHRI VIRBHADRA SINGH :
SHRI B. N. SHASTRI ;

Will the Minister of COMMERCE be
pleased to state :

(a) the number of rail wagons con-
tracted for export and to which coun-
tries; and

(b) the amount of deferred credit
allowed to each country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI) : (a) Fol-
lowing contracts for export of wagons
during 1968-69 are under execution :

Kenya —_ 247 wagons
Hungary — 500 wagons
S. Korea — 1,050 wagons
Burma — 14 wagons
Ceylon — 40 wagons

(b) Export of 500 wagons valued at
Rs. 2.50 crores to Hungary are on de-
‘ferred payment terms for 4 years at
5% interest.
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DaMaGE TO Sure “GoSCHEN"

3914. SHRI S. K. SAMBANDHAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the ship “Goschen” own-
ed by the Southern Railway, which was
damaged in Cyclone in 1964, has been

(b) if so, the details of repairs carried
out so far;

» (c) if not, the reasons for not carry-
ing out the repairs;

(d) the position of the crew of the
ship at present;

(e) whether the loss and damages
caused due to the ship occupying the pre-
sent dock have been estimated; and

(f) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

(c) The vessel has been disposed of
in damaged condition as no use could
be found for it.

(d) Crew of the vessel are utilised in
Mandapam workshop pending absorp-
tion elsewhere,

(e) No. When a Railway assst occu-
pies Railway's own dock, the question
of any hypothetical loss does not arise.

(f) Does not arise,

PRIORITIES FOR SUGAR INDUSTRIES

3915. SHRI S. K. SAMBANDHAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND OOMPANY
AFFAIRS be pleased to state :

(a) whether the priority given to
Sugar Industries has been downgraded;

(b) if so, from which date; and

(c) the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(8) Presumably, the reference is to the
priority given to certain industries for
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allocation of raw materials. In~
cuuy is included in the list of “prio-
* industries and its priority has not
bun downgraded.
(b) and (c). Do not arise.

Coal-BASED FERTILIZER PLANT

3916. SHRI K. P. SINGH DEO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the basic conditions necessary to
be fulfilled for the location of a coal
based fertilizer plant;

(b) whether the Talcher coal belt in
the District of Dhenkanal (Orissa) ful-
fils these conditions; and

(c) if so, whether Government pro-
pose to locate a fertilizer plant there
either in the public or private sector in
the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The besic conditions for location of a
coal-based fertilizer plant are :—

(i) Availability of suitable nom-
coking coal (i.e. coal not re-
quired for metallurgical indus-
tries) in assured quantities and
of one uniform quality on the
spot without requiring railway
transportation.

Availability of electricity at an
economical rate and availabi-
lity of adequate water at the
location;

Availability of land for fac-
tory site adjacent to the coal
mime;

(i)

(i

—

(iv) Existence of necessary rail
and road transportation facili-
ties at the site; and

Market for the fertilizer in the
region around.

(b) and (c). The whole question of
setting up the Complex (wbich includes
fertilizer unit) is under examination in
the light of Orissa Government's recent
propesals,

)
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SURRENDER OF LICENCES BY COMPANIES

3917. SHRI B. K. DASCHOW-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question
No. 6142 on the 2nd April, 1968 and
state :

(a) whether the information regard-
ing the surrender of licences by Com-
panies because of an increass in the
cost of installation of the industry has
since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :(a)
Yes, Sir.

(b) Ounly two companies to whom
licences were ssued are reported to
have surrendered their licences because
of increase in the cost of the project
due to devaluation.

(¢) Does not arise.

INDUSTRIAL UNITs IN WEST BENGAL

3918. SHRI B. K. DASCHOW-
DHURY : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 4600 on the 15th Decem-
ber, 1967 and state :

(a) whether the information regard-
ing the industrial units to be set up in
West Bengal in 1967-68 has since been
collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes Sir.

(b) The information s furnished im
the statement laid on the Table of the
House, [Placed in Library. See No-
LT-1733/68]

(c) Does not arise.
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TALCHAR-BIMLAGARH AND TALCHAR-
SAMBALPUR RAIL LINK

3919. SHRI K. P. SINGH DEO:
‘Will the Minister of RAILWAYS be

pleased to state :

(a) whether the Government of
Orissa have requested the Central Gov-
ermment to take up Talchar-Bimlagarh
and Talchar-Sambalpur rail links to
enable the Rourkela Steel Plant to have
a port nearer to it;

(b) if so, whether feasibility-cum-
traffic survey was conducted by Govern-
ment at any time;

(c) if not, whether Government pro-
pose to conduct sueh a survey; and

(d) whether in view of the recent de-
velopments in the area and for the ex-
ploitation of mineral and forest wealth.
Government are considering augmenting
the Talchar-Bimlagarh and Talchar-Sam-
balpur rail links in the Fourth Plan ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) to (d). Engineering and Traffic
Surveys carried out during 1946—48 re-
vealed that these lines would be unre-
munerative. Due to shortage of funds
these are not being considered for inclu-
sion in the 4th Five Year Plan.

GRANT OF INDUSTRIAL LiCENCES

3920. SHRI K. P. SINGH DEO:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state ;

(a) the number of licences granted
during 1967, both in the public and
private sector (State-wise), for the set-
ting up of major industries;

(b) the number of licences utilised
%o far; and

(c) the reasons for the non-utilisation
«of the remaining licences ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) During 1967, the number of licen-
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ces/letters of intent granted under the
Industries (Development and Regula-
tion) Act, 1951, for setting up of major
industries in the public and private sec-
tor is indicated below :—

Public Private Total
Sector

Sector
No. of licences 12 280 292
No. of letters of
Intent 2 2146 248
TotaL 14 526 540

The State-wise distribution of these
licences/letters of intent is given in the
list laid on the Table of the House.
[Placed in Library, See No., LT-1734/
68.]

(b) and (c). 4 licences and 25 letters
of intent out of those mentioned above
have been revoked/cancelled. The
other licences/letters of intent are still
valid. Since there is always a consider-
able time-lag between the grant of a
licence/letter of intent and the actual
establishment of an undertaking, it is a
little too early to indicate precisely the
number of licences utilised out of those
granted in 1967. The implementation of
the licences may be held up due to
various reasons such as lack of rupee
finances, delay in finalising the techni-
cal details of the project or the terms
of foreign collaboration where this is in-
volved, non-availability of foreign ex-
change from sources or against parti-
cular lines of credit or on terms accep-
table to Government. In most cases
delay arises from a combination of ome
or more of these factors,

W wiwfaf  gro atéfe
AT

3921. st wEr Ww wWwT
T Wy At g T N Fush
fe:

() 7 ag a9 ¢ s offam W
SHATO ®Y Y ¥w SEOfeE X
Wy WY w9 § 5 aeeT
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aar A Tt Safrs g
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SurporT PRICE oF COTTON

3930. SHRI DEORAOQO PATIL : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether there bas been a sharp
rise in the prices of cotton from the
month of May, 1968 in comparison to
the prices prevailing during the months
of March-April, 1968;

(b) whether even now the prices are
well above not only the support price
for the current season but also the ceil-
ing prices for the year 1966-67; and

(c) if so, whether Government have
accepted the request of cotton growers
for raising the support price of cotton
for the next year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a)
Yes, Sir, a rising tendency has been
noticed in the prices of some varieties of
cotton since May, 1968, This tendency
is, however, due to the normal seasonal
factors.

(b) Yes, Sir

(c) The matter is under consideration,

Price PoLicY FOR KAPAS FOR 1968-69-

3931. SHRI DEORAO PATIL : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether Government have con-
sidered the recommendations of the Ag-
ricultural Prices Commission regarding
the price policy for kapas for the year
1968-69;

(b) whether the Commission has re-
commended to fix the support prices of
Kapas which is being sold in the mar-
ket by the Kapas growers; and

(c) if so, the broad features there-
of and Government’s reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). No recommendation regarding price
of kapas has been made by the Agricul—
tural Prices Commission,

(c) Does not arise,
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LAND AcQUIRED FOR ROURKELA STEEL
PLANT

3932. SHRI D. AMAT :
SHRI MAHENDRA MAJHI :
SHRI G. C. NAIK :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total acreage of land that has
been taken possession of by the Hindus-
tan Steel Ltd. for the Rourkela Steel
Plant;

(b) how many acres of land has so
far been utilised and how many acres
are lying unused and since how long;

(c) whether any memorandum has
been received by Government for de-
notification of the un-utilised land so as
to restore the land to the owners; and

(d) whether Government are aware
that there is discontentment among the
tribal people to get back their lands for
which they have courted arrest recent-
Iy?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (d). The information is being collec-
ted and will be laid on the Table of
thc Pouse.

m-r OF GREEN TeEA To Morocco

3933. SHRI LILADHAR KOTOKI :
Will the Minister of COMMERCE be

pleased to state :

(a) whether India has recently con-
cluded an agreement with Morocco Yor
the export of green tea;

(b) if so. the details of the agree-
ment; and

(c) the names of other countries to
which India has been supplying green
tea and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
MOHD. SHAFI QURESHI) : (a) and
(b). No, Sir. A ion from Moro-
cco, which visited India recesdlr, has,
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however, entered into a contract with a
private party for the purchase of 20-
tormes of green tea.

(c) A statement showing the coun-
tries to which Indian green tea was ex-
ported during the years 1963 to 1967,
and the quantity and value of tes ex-
ported to each country is laid on the:
table of the House, [Placed in Library.
See No. LT-1737/68.]
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PropucTioN IN TEXTILE INDUSTRY

3937. SHRI DHULESHWAR
MEENA :

SHRI RAMACHANDRA
ULAKA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there

has been a considerable decline in pro-

duction in the textile industry in the
country;

(b) if so, the reasons therefor; and

(c) the steps taken by Governnent
to remedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No.
Sir.

(b) and (c). Do not arise.
ExPORT OF TEXTILES

3938. SHRI RAMACHANDRA
ULAKA :

SHRI DHULESHWAR
MEENA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the export of textiles to
foreign countries had gone up during
the year 1967 as compared to our ex-
gorts the year before; and
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(b) if so, the extent thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir.

(b) Does not arise.
ExpoRrT OF JUTE GooDs

3939, SHRI RAMACHANDRA
ULAKA :

SHRI DHULESHWAR
MEENA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that our ex-
ports of Jute goods to various countries
have declined;

(b) if so, the existing level of our
exports; and

(c) the steps taken by Government to
step up the export of jute products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b), Exports of jute manufactures
rose from 734,200 tonnes in 1966-67 to
751,400 tonnes in 1967-68.

(c) Apart from adjustment of export
duties suitably, Government are encou-
raging diversification of production in
the jute industry, and a sum of Rs, 5
crores has been earmarked for loan as-
sistance to mills for production of items
which have an immediate export poten-
tial. Research into new uses for jute
goods is also being encouraged.

Hosiery INDUSTRY

3940. SHRI RAMACHANDRA
ULAKA :

SHRI DHULESHWAR
MEENA :

Will the Minister of COMMERCE be
pleased to state :

(a) the conmtribution of the Hosiery
Industry in India in its export perform-
ance;

1890 (SAKA) Written Answers

1950

(b) whether the scope for expansion
of its share m the foreign trade has been
explored; and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)

to (c). Export of Hosiery goods were of
the order of Rs. 409.96 lakh during

1967-68 out of the total export of wool-
len goods including carpets of the order
of Rs. 1,935.67 lakh. Registered ex-
porters of hosiery goods are allowed re-
plenishment of imported raw materials
to the extent of 50% of the f.o.b. value
of hosiery goods exported, A market
survey is proposed to be conducted in
Middle East Countries. In addition,
this item is included in the list of items
to be exported from India in wvarious
bilateral trade agreements,
fmfrr wAl & st &
fad sl ot srwear

3941, st mwww fay ey ¢
T, U AT Ty WY O wan W
Fsmwar v

(%) F=nfemr =g swew qfiomaT
# @ qug fFad ®HNTO & @
g

(=) afawfai & s fad fras
wH @ g

(7) =« F=fa & fag A
& SEET W a% g amer ;) H#I}

(%) 7 ag &= § f& w7 ¥ fom
A A BF HHT [T B AAS
T A T% SHATY AT wTw Ay
& g

TET, WA A9T U7 WA ® 99-
war (st T ¥ww) : (%) denfewn
Ay SEAr (T s 14)
# frafaq daa-Aml 9 WU 800
T aur fmfor o o fasdy &
qFWT 500 FAWTY )



‘1951  Written Answers

(&) =it aF T@ W 635 AR
TI® T

(n) v afrer feew fom
afes weel & ffor o =
I3T @ 1 98 = Feqmor afufa A
aMNgITer s wifa ¥ faew
T IRW T W ffk 1 @
Fxeqr 9X fFY oF g ST ERd
I Ewx T R

(w) sit, =&

durfem X wEEgT & ¥
Arermigat

3942 =t Ty gy
T R WY qg T F1 DA wA

W ddt (St Wo Fo gATW) :
(%) o g fawrEme™ a=oTE
¥ frafa & forg s0aTT 4,500 Yo 270
WY AT AFT JATTEAT FX FSA-
qr ¥ @ frage sfafw Faw @

AUGUST 13, 1968

Written Answers 1952

ote mfear w=at €1 FIF AZ W
T WO

(7) =7 aax af ) =@ @w W
ot aF warqx mfeat swd ¥ 4
gwifavra @ fearmn @)

&X ATEA 9T et oY famor v wmw
IH W AR FArY AaEE & g
W TG # @ g 7 W
T F AT AGET FT AL A
ot Sy A& B 0 ¥ @ A
FEmAR ¥ " TR F, i w©

frmg @t atr @ 21
() < =&
(%) st =@

LoOTING OF PASSENGERS BETWEEN
AONLA AND REOTI BAHARA-KHERA
STATIONS

3943, SHRI VISHWA NATH PAN-
DEY: Wil the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that passen-
gers of the Second Class compartment
of the 356 Down Bareilly-Agra Passen-
ger were robbed by armed men at gun
point between Aonla and Reoti Bahara-
Khera stations on the Bareilly-Aligarh
Section on the 24th May, 1968; and

(b) if so, the action taken by Gov-
ernment in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
but the incident was on 21-5-68 between
Nisoi and Aonla Stations.

(b) Government Railway Police, Ba-
reilly registered a case on crime No. 91
w'ss 394/397 IPC on 22-5-68. 2 cri-
minals were arrested and a wrist watch
worth about Rs. 400/- and a country
made pistol were recovered. The third
suspected accused surrendered in the
cou;t. while the fourth is still at large.
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ExPLOITATION OF MAGNETITE DmrosIT
N KEraLA

3944. SHRI K. K. NAYAR: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that near
-Calicut on the. Sea<coast in Kerala a
Iarge deposit of magnoetite has been
Jocated;

(b) if so, how Government propose
o exploit .he deposits and to utilise the
ore; and

(c) the progress made so far in this
direction ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

(b) and (c). The Government of
Kerala have intimated that the question
of exploiting the deposits and utilising
the ore will be decided after the geolo-
gical survey is over.

FoREIGN TECHNICIANS IN GOVERNMENT
AND PuUBLIC SECTOR ORGANISATIONS

3945. SHRI K. K. NAYAR : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state: \

(a) the number of foreign technicians
employed in the Government and public
sector organisations as on the 31st Mar-
ch, 1968,

(b) the total monthly salary and
allowances paid to these persons;

(c¢) how many of them get emolu-
ments of over Rs. 36,000 per annum;

(d) the nature of arrangements made
to train Indians to take over these po-
sitions; and

(e) how many of the foreign techni-
cians working at present in India are on
extension 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F A, AHMED) :
(a) 1,314 foreign short-term technicians
were employed by private/public limit-
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ed Companies in the public sector on
total monthly emoluments of Rs, 1,000
and more as on 1st January, 1967,

(b) The total monthly emoluments
(partially estimated) paid to them (ex-
cepling 47 technicians in respect of
whom details regarding salaries etc,
not available, amounted to Rs. 56 Iaa

(e) 741 of the foreign short-term te-
chnicians got emoluments of over Rs.
36,000 per annum,

GEOLOGICAL SURVEY IN OmRissa

3946. SHRI K. P. SINGH DEO ;
SHRI D. N. DEB :

SHRI SRADHAKAR SUPA-
KAR :

SHRI C. K. BHATTACHAR-
YYA

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether any Geological Mapping
Survey was carried out recently in the
State of Orissa;

(b) if 80, whether any precious de-
posits like gold were found as a result

thereof;

(c) if so, the extent of the deposits
discovered;
(d) the location thereof; and

(e) whether Government propose to
work on these deposits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
I‘}fETSAIS_ (SHRI RAM SEWAK) : (a)

es 1T,

(b) Minute specks of gold have been
discovered by panning in the sands of
the Kolab and its tributaries in Kom-
put district and the Ichha pala in Sun-
dargarh district,

(c) The deposit at Koraput
over an area of about 100
while that at Sundargarh is

known.

(d) Around Dosimantpuri in Kora-
put district and Giringkela in Sundar-
garh district,

extends
8q. km.
not yet
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(e) The investigations are still in pre-
liminary stage and the question of wor-
king the deposits does not grise, at pre-
seat.

INDUSTRIAL DEVELOPMENT BANK

3947. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a demand for the setting
up of an Industrial Development Bank
as a Central Financial agency for small
industries was made by the representa-
tives of the States at a meeting of the
Goordination Committee on small scale
industries in Delhi on the 5th July,
1968;

(b) whether the demand has been
looked into by Government; and

(¢) if so, with what result?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) to (c). Yes, Sir. The matter is un-
der consideration.

EMPLOYMENT OF CLASs III AND CLass
IV EMPLOYEES IN SOUTH EASTERN
RAILWAY

3948, SHRI R. R. SINGH DEO:
SHRI D. AMAT:
SHRI MAHENDRA MAJHI :
SHRI G. C. NAIK :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railway Board has
received any letter from the Chief
Minister of Orissa regarding employ-
ment of Class [II and Class IV em-
ployees from the State of Orissa in the
South Eastern Railway; and

(b) if so, the contents thereof and
the steps taken so far in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) Yes,

L4

13, 1968 1956

Whnitten Answers

(b) The substance of that letter is
that more representation should be given
to the people of Orissa in railway ser-
vice.

Except a few categories in higher
grades of pay, all posts in Class II] ser-
vice whose scales of pay do not exceed
375 p.m. and which are filled by direct
recruitment are notified in the leading
regional newspapers only. The wvacan-
cies of Class IV are filled unit-wise, a
unit being a Division >r District, major
workshop, Loco-Shed, P.W.I. length
etc., and publicity is confined to local
notices and advice to the local Employ-
ment Exchanges within the recruitment
unit. Thus, the existing procedure of
recruitment to all Class IV posts and
to most of the Class III posts on Rail-
ways is designed to attract Local candi-
dates for appointment and no special
steps are comsidered necessary in the
matter. )

HEAvY ENGINEERING CORPORATION,
RANCHI

3951. SHRI KARTIK ORAON : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state ;

(a) the total number of employees
in the scale of Rs, 400-950 and above
and the number of Scheduled Tribes
employees among them in each scale in
gc dll-llmvy Engineering Corporation,

an

(b) the total number of employees in
the scale of below Rs. 400 and the
number of Scheduled Tribes employees
among them in each scale in that Corpo-
ration; *

(c) the total number of Apprentices
in the Central Training Institute of the
Corporation and the number of Sche-
duled Tribes apprentices among them;
and

(d) the total number of Apprentices
belonging to Chotanagpur area and the
Scheduled Tribes Apprentices among
them in various scales ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
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AFFAIRS (SHRI F. A. AHMED) :
(2) to (d). The information is being
collected and will be laid on the Table
of the House.

HEAVY ENGINEERING CORPORATION LTD.,
RaNCHI

3952. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of foreign experts
up to 1967-68 right from the beginning,
project-wise, in respect of the Heavy
Bngineering Corporation Ltd., Ranchi
and the total expenditure incurred on
them;

(b) the number of Indian Engineers
sent so far for training abroad from
H.E.C., Ranchi to the countries of col-
laboration and the total expenditure in-
curred on them; and

(c) the number of foreign trips made
by General Managers and Chief Engi-
necrs separately project-wise and the
expenditure incurred on them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c), The information to the ex-
tent available is being collected and will
be laid on the Table of the House,

Heavy ENGINEERING CORPORATION
RANCHI

3953. SHRI KARTIK ORAON:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to ‘furnish :

(a) a flist of all Officers in the scale
of Rs. 700-30-1,250 and above in
order of seniority, indicating the State
o which they belong in respect of all
the three projects of the Heavy Engi-
neering Corporation Ltd., Ranchi; and

(b) a list of all Heads of
ments in respect of all the three projects
* indicating the State to which they be-
" long?
L 38 LSS/68—7

SRAVANA 22, 1890 (SAKA)

Written Answers 1958

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). The information is being
collected and will be laid on the Table
of the House,

EMPLOYEES OF THE HINDUSTAN STEEL
L.

3954, SHRI KARTIK ORAON :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total number of employees in
the scale of Rs. 400-950 and above and
the number of Scheduled Tribes Em-
ployees among them in each scale
project-wise in the Hindustan Steel Ltd.,
Ranchi;

(b) the total number of employees in
the scale below Rs. 400 and the num-
ber of Scheduled Tribes employees
among them, project-wise; and

(¢) the total number of employees in-
cluding Scheduled Tribes from the
Chhotanagpur area, in the various
scales ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (¢). The information is being collect-
ed and will be laid on the Table of the
House.

POWERLOOMS

3955. SHRI SHEOPUJAN SHAS-
TRI: Will the Minister of COM-
MERCE be pleased to state :

(a) the number of powerlooms samo-
tioned by Government to the States
of Uttar Pradesh and Bihar during the
last three years and the details of their
allocation, Districtwise, by the State
Governments,

(b) whether Government have sanc-
tioned powerlooms for other States;

(c) if so, the number of powerlooms
allotted to each State; and

(d) 'lhenumherofpowu'loomwtoi
them allotted: to the co-operative socio-
ties in Bihar and Uttar Pradesh ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]) : (a) The
number of powerlooms allocated to the
States of Uttar Pradesh and Bihar for
installation during the Fourth Five Year
Plan is given below :

Uttar Pradesh
Bihar

10,300
7,000

Information regarding distribution of
these powerlooms by the State Govern-
ments, districtwise, is being oollected
and will be laid on the Table of the
House.

(b) Yes, Sir.

(¢) A statement is laid on the Tahe
of the House, [Placed in Library. See
No. LT-1738/68.]

(d) Information is being collected
and will be laid on the Table of the
House.

MARINE ESTABLISHMENT OF NORTH
EASTERN RATLWAY

3956. SHRI SHEOPUJAN SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the ma-
rine establishment of the North Eastern
Railway is tunning at a loss;

(b) if so, the amount of loss incur-
red during the last three years; and

(c) the action taken by the Govern-
ment to minimise the loss ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) Yes.

(b) Amount of loss incurred during
the last three years was as follows :

1965.66 Rs. 24.32,700
1966-67 Rs. 25,71,200
1967-68 Rs.31,47,700

{c) A committee of officers has been
appointed to examine the causes of loss
and to suggest measures for reducing
the same,
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CoalL WaSHERY SET UP BY N.C.D.C.

3957. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Coal
Washery set up by the Natiomal Coal
Development Corporation at a cost of
Rs. 4 crores is facing serious difficulty
in the absence of a conveyer belt to
take the sinks to the thermal power sta-
tion for sinking;

(b) whether it is also a fact that
Government appointed Consultants cost-
ing more than Rs. 30,000 to advise the
means for the disposal of the sinks and
all the Consultants including the Suku
Sen Committee had suggested the instal-
lation of a conveyer belt in the plant;

(c) whether it is also g fact that the
amount at present being spent on carry-
ing the sinks in trucks is disproportio-
nately higher; and

(d) whether at one stage tenders
were invited for the supply of the con-
veyer belt and, if so, the reason why the
proposal was dropped and whether any

‘enquiry was made to find out the causes

thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (c). No, Sir. However, the Kargali
washery of the National Coal Develop-
ment Corporation is affected on account
of the difficulty of transportation of its
middlings to the Bokaro Thermal Siation
of the Damodar Valley Corporation as
their Aerial Ropeway is not functioning
properly. To get over this difficulty,
Damodar Valley Corporation bas agreed
to take the middlings by road umtil the
ropeway is repaired.

(d) No, Sir.

ELECTRICITY IN RAILWAY QUARTERS
NEAR AITHAL RAILWAY STATION

3958. SHRI SURAJ BHAN : Wil
tbe Minister of RAILWAYS be pleased
to state :

(a) whether it is a Tact that the Rail-
4 Way quarters quite adjacent to Aithal
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Railway Station between Laksar and
Hardwar, Northern Railway, are still not
provided with electricity, whereas the
Railway Station had been electrified
about two years ago; and

(b) when it is proposed to supply
electricily in these quarters ?

-THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The electrification of these quar-
ters will be taken up as and when funds
arc available.

DEVELOPMENT oOF INDIGENOUS
TECHNICAL KNOW-HOW

3959. SHRI KARTIK ORAON:;
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there is any move to-
wards the development of indigenous
technical know-how in the projects set
up with foreign collaboration; and

(b) if so, the main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
{a) and (b). Yes, Sir, With a view to
gradually eliminating continued depen-
dence on foreign know-how and techno-
logy, Government are laying greater
stress on research and development with-
in the country. While giving Govemn-
ment’s approval ‘for foreign technical
collaboration, a condition is now laid
down wherever feasible, that the Indian
Company should set up a design and re-
search organisation with a view to
achieve self-reliance within the period
of collaboration agreed to.

CEILING PRICE OF NATURAL RUBBER

3960. SHRI VASUDEVAN NAIR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have con-
sidered the recommendations made at
the 59th meeting of the Rubber Board
that the maximum ceiling price fixed for
matural rubber should be removed; and
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(b) if so, whether any decision bas
been taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) Government do not propose to
remove the maximum ceiling price for
natural rubber.

DEMAND FOR INCREASE IN PRICEs oF
AuTto TYREs

3961. SHRI VASUDEVAN NAIR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY '’
AFFAIRS be pleased to state :

(a) whether the manufacturers of
Auto Tyres have asked for an incrcase
in the price of tyres; and

(b) if so, Government's reaction to
their demand ?

“THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) ;
(a) Yes. Sir.

(b) The automobile tyre manufac-
turers have been allowed to increase the
prices of tyres for Original Equipment
so that the difference between the O.E.
prices and prices of tyres for the re-
placement market is maintained at 10%.

M/s. DSAL (PRIVATE) LIMITED

3962"SHRI MADHU LIMAYE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcased to state :

(a) whether Government are aware
that Shri Kanti Desai had been employ-
ed by M/s. Dodsal (Private) Limited
for the purpose of studying important
schemes in the public and private sec-
tors and secure contracts;

(b) whether the said Shri Kanti Desai
entered into correspondence with qu-
ernment and met the Officers and Minis-
iers of Government after 1960 with a
view to obtaining contracts, licences,
permits and quotas; and
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‘(c) the details of these aotivities and
correspondence ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) According to the information avail-
able with the Ministry of Industrial
Development and Company Affairs, Shri
Kanti Desai had been employed as a
Director of Sales by Dodsal (Private)
Limited. The purposes for which the
Company employed him and his duties
and responsibilities are matters of in-
ternal management of the Company.

(b) and (c). In the absence of cen-
trally maintained records to elicit such
‘information, it is not possible to say
whether Shri K. M. Desai had entered
into correspondence with the Govern-
ment or seen some officers and Minis-
ters in the course of discharge of the
duties assigned to him by the Company.

ExPORT OF SHOES TO RUSSIA

3963."SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that Pakistan is soon entering into com-
petition with India in the export of shoes
to Russia;

(b) whether Government are also
aware that Pakistan is in a position to
supply shoes at a cheaper price than
India;

(c) whether it is a fact that the In-
dian units are unable to effect cost sav-
ing measures because Governmeat's po-
licy is to place small orders;

(d) whether there is any proposal to
standardise the shoe component imdustry
in order to provide components at com-
petitive prices to the export-oriented
units; and

(e) whether there is any proposal to
train management personnel in the new
techniques of small scale units dealing
with the production of footwears ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (‘7'.-.
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US.SR. has been importing footwear
fm:_n various other countries besides:
India like Italy, France, UK. and Pakis.
tan etc.

(b) Yes, Sir.
(¢) No, Sir,

(d) STC gives assistance to the
manufacturers to standardise produc-
tion of certain essential shoe componenty'
and accessories. STC also provides pat-
terns for preparation of standardised
components by the small scale manufac-
turers;

(e) While STC on its own operates.
incompany training schemes for its
footwear inspectors and officers, the
small scale industries organisation has
been imparting training in the manu-
facture of leather footwear specifically
for operators, foremen and managers re-
quired by small scale footwear manufac.
turing industry within the country. They
have been running various training
courses in the Central Footwear Train-
ing Centres at Madras and Agra.

ALLOY STEEL PLANT AT DURGAPUR

3964. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that attempts.
are being made by some private mono-
poly interests to scuttle the expansion of
the public sector alloy steel plant at
Durgapur; and

(b) if so, whether Government have
been influenced by such attempts or
whether Government propose te ge
ahead with their expansion programme ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b) Does not arise.

N.E. RanLway S.A.S. STAFF
ASSOCIATION

3965. SHRIMATI SUCHETA KR
PALANI : Will the Minister of RAIL~
WAYS be pleased to state : .
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. (a) whether his Ministry have re-
<ceived any memorandum from the
North Eastern Railway Subordinate
Accounts Service Staff Association as
per the resolution at their An-
muval Conference held on the 25th Feb-
ruary, 1968; and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) No specific action was considered
necessary as there is a Permanent Nego-
tiating Machinery under which the re-
cognised Railway Unions could discuss
matters concerning all staff including
the Accounts Staff with the local Rail-
way Administration.

Matters requiring decision at a higher
level are discussed by the two All India
Railway Federations which enjoy nego-
tiating facilities with the Railway Board
and to which the local recognised
Unions are affiliated.

RAILWAY CONCESSION TO STUDENTS

3966. SHRI SHEOPUJAN SHAS-
TRI : Will the Minister of RATLWAYS
be pleased to state :

(a) whether it is a fact that the rail-
way-fare concession given to students
during the vacations is granted only for
and from the native place of the stu-
dents and not for and from any of the
hill stations etc.;

(b) if so, the reasons Yor not grant-
ing such fare concessions for, and from,
hill stations and other resorts enabling
them to enjoy their vacations at such
places; and

(c) how many times in a year such
ooncession is granted to a student ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) This
is not a fact. The concession is avail-
able for journeys between the school or
college or training centre and the stu-
dent’s home. The term “home” covers
not only the native place of the student
but also the place where the parents or
the guardian of the student normally re-
side or the place where either of the
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parents or the guardian is residing at the
time. .
Students travelling in parties of not
less than ten are also allowed a conces-
sion for journeys undertaken for educa-

tional purposes and such tours may in-
clude hill stations.

(b) In view of the answer to part
(a), this question does not arise.

It may be mentioned that apart from
the concessions specifically provided for
students and referred to in the answer
to part (a), students may avail of the
hill concession return tickets on the same
terms and conditions as apply to the
public at large.

(c) The number of times that a stu-
dent may avail of the rail concession is
not laid dows.

Tea FIELD ADVISORY OFFICER

3967. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that a post
of Tea Field Advisory Officer for North-
ern region was created in the year 1961
with its headquarters at Dharamsala and
was proving very useful;

(b) whether that post has since been
abolished recently; and

(¢) if so, the reasons therefor and
the alternative arrangements made for
giving advice to the Tea growers of this
region ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.
Sir.

(b) and (c). The last incumbent of
the post was recently transferred; an-
other trained officer of the Tea Board
has been posted at Dbaramsala to advisc
the tea growers of the Himachal Pra-
desh and U.P. region.

MANUFACTURE OF NEW MEGHDOOT
MODEL OF AMBASSADOR CARS

3968. SHRI M. B. RANA : Will the
Minister of INDUSTRIAL .DEVELOP-
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MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whean M/s, Hindustan Motors
Limited, Calcutta are likely to take up
the manufacture of the new Meghdoot
model of Ambassador cars; and

(b) the reasons why Government
have been allowing this Birla firm to
continue the manufacture of the same
type of Model since 1958 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) No proposal has been received from
M/s. Hindustan Motors, Calcutta for
taking up the manufacture of a new
model of Ambassador car.

(b) Do not arise as since 1958 the
firm have introduced two new models
of Ambassador car, namely, Ambassador
OHV and Ambassador Mark II

MANUFACTURE OF FIAT Cars

3969. SHRI J. N, HAZARIKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether any request has been
received from the Premier Automobiles
for expanding its existing capacity from
12,000 to 25,000 Fiat Cars annually;

(b) #f so, whether reduction of price
of the car is one of the conditions offcr-
ed for consideration; and

(c) whether any decision is likely to
be taken in the matter.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) A proposal was received from M/s.
Premier Automobiles Ltd. in January,
1967, for expansion of their capacity for
the manufacture of Fiat Cars to 30,000
Nos. per annum in three stages.

(b) The firm has recently indicated
that on reaching a production level of
25,000 cars per annum, they may be
able to reduce the selling price of Fiat
Car by Rs, 500/- but this reduction
would mot be on the present selling
price but after taking into account the
price increase that they expect from the

L]
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vaernmmt following the Tariff Com-
mission’s recommendations.

(c) Proposals for increase in passen-
ger car manufacturing capacity in-
cluding the proposal under reference
will be considered after the Fourth Plan
Target for passenger cars has been final-
ised and a decision has been taken on
the small car project.

UNITED PLANTERS' ASSOCIATION OF

SoutH INDIA

3971. SHRI NANJA GOWDER :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
United Planters Association of South
India (UPASI) has protested to Gov-
ernment for convening a meeting to dis-
cuss the demand made by a section of
rubber goods manufacturers to allow
the imports of raw rubber without in-
viting the producers; and

(b) if so, Government’s
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ;: (a) In a
letter addressed to Government the
UPASI have referred to the absence of
any representatives of rubber producers
at the meeting held on the 24th July,
1968.

(b) A final decision about the import
of rubber will be taken only after con-
sulting various rubber intercst including
producers.

reaction

HINDUSTAN PHOTO FILMS MANUFACTUR-
ma Co.

3972, SHRI NANJA GOWDER:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) whether it is a fact that the Him-
dustan Photo Films Manufacturing
Company in the Nilgiri are in a position
to export raw films produced by them
to the South East Asian and Middle
East Countries;
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(b) whether it is also a fact that the
company had already booked an order
to export cinema positive films to
Ceylon;

(c) the different kinds of films pro-
duced and the quantity produced, sepa-
rately; and ~

(d) the future programme of produc-
tion and the target of production, if
any ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). Yes, Sir.

(c) At present the production is
mainly confined to Cine Positive (black
and white) in 35 mm and 16 mm, Pho-
tographic paper and Medical X-ray
film. The production figures in respect
of these items for the period April-June
1968 are given below ;

Sl  Month ~Cinc_ Photo- Mecdical
No. positive graphic X-ray
(3mm paper film
and
16mm)
1. April 1968 77,164
sg. m.
2. May . 47,108 14,666
sq. m. 5Q. m.
3. June 33,856 5576 3,034
sq. m. sq.m. sq.m.

The quantum of production of these
itcms, during any particular period de-
pends on the trends in the demand for
the following period.

(d) The production programme in
respect of various items for the year
1968-69 is as follows :—

1. Cine film positive

(black and white)
@ 3Bm 1?8000 (in rolls
rol of 385
metre
each)
&) 16 m 20,000 (in rolls
rolls of 305
metre
each)
2. Medical X-ray film 4,00,000 sg. m.
3. Roll film . 30,65,000 spools
4, Portrait film 50,000 sq. m.
5. Bromide paper 9,00,000 sq. m.
6. Cine film sound . 9,400 rolls
7. Document copying
3 . 1,00,000 sq.m.

paper
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TRAVANCORE CEMENTS LTD., NATTAKOM
(KoYYATAM)

3973. SHRI K. M. ABRAHAM :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have re-
ceived any representation from the
Travancore Cements Ltd., Nattakom,
Koyyatam, against the Government
order fixing cement price at the rate of
Rs 95 per tonne instead of fixing it at

Rs. 113 per tonne in the year 1961 as
recommended by the Tariff Commission;

(b) what are the increased rates
allowed subsequently and the reasons
why the Travancore Cement Ltd., was
left out from granting the increase of
Rs. 2.75 per tonne from the 1st June,
1963; and

(c¢) whether in view of the fact that
the said company is on the verge of
closure, Government propose to recon-
sider its position and allow the Travan-
core Cements Ltd., also the price in-
crease of 1963 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes, Sir.

(b) and (c). The following increases
were given to the cement Indistry :

Rs. 2.75 per tonne with effect from
1-6-63.

Rs. 1.25 per
1-7-64

Rs. 4/- per tonne with effect from
1-7-65

Rs. 13/- per tonne with effect from
1-1-66

The increase of Rs. 2.75 per tonne
with effect from 1-6-1963 was not allow-
e to M/s. Travancore Cemenis Lid.,
as this unit was then receiving the maxi-
mum retention price of Rs. 95/- per
tonne, having been allowed an increasc
of Rs. 25.50 per tonne over the uniform
price of Rs. 69.50 per tonne allowed to
the majority of the producers. Besides,
the profitability of this unit was then
much better than many others.

tonne with effect from
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The general representation for higher
retention price to be allowed to the
cement producers consequent on the in-
crease of cost of production etc., is sepa-
rately under consideration, The claims
of this unit will also be considered
along with others on merits. The ques-
tion of allowing the 1963 price increase
now does not arise.

Hign Exprosives Factory, ROURKELA

.3974. SHR1 CHINTAMANI PANL
GRAHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether an industrial licence has
been issued to a privatg business house
for the setting up of a high Explosives
Factory in Rourkela;

(b) if so, the name of the frm and
that of its chairman; and

(c) when this application came 1o
his Ministry with the recommendations
of the State Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). An industrial licence has
been issued to Messrs Indian Detonators
Limited, Hyderabad to set up a high
explosives factory. Rourkela is one of
the locations that had been indicated by
the firm when they submitted their ap-
plication for the licence which was re-
ceived in February 1965. The recom-
mendation of the State Government of
Orissa for the location of the Yactory
at Rourkela was received in April 1965.
The Chairman of Messrs Indian Detona-
tors Ltd. is Shri C. C. Desai.

OVERBRIDGE AT AMBALA CITY STATION

3975. SHRI SURAJ BHAN: Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether he has recently received
any representations from the Principal,
D.AV. College, Ambala City (Harya-
na) regarding the conmstruction of an
overbridge at Ambala City Railway Sta-
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tion and for the construction of a
second shed on Platform Nos. 2 and 3
on the said Railway Station; and

(b) if so, Government's reaction
thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). No. A foot overbridge connecting
platforms Nos. 1, 2 & 3 already exists at
Ambala City Station. A passenger shed
measuring 100 ft X 40 ft. on platforms
2 and 3 also already exists there, Ia
view of this, there is at present no pro-
posal under consideration for the exten-
sion of passenger shed at Ambala Sta-
tion.

IMPORT OF SobDIUM NITRATE FROM
CHILE

3976. SHRI J. H. PATEL : Will the
Minister of COMMERCE be pleased to
state :

(a) the reasons for which the im-
port of sodium nitrate from Chile was
banned and export of jute bags to that
country stopped during the year 1967-

(b) the factors which led to the re-
vival of the import of sodium nitrate
during the year 1968-69; and

(c) the reasons for which import
price of sodium nitrate has been fixed
by the State Trading Corporation at
Rs. 1,370 per tonne ex-S.T.C. godown
against Rs. 339 per tonne during the
year 1965-66 and Rs. 498 per tonoe
during 1966-67 and thus creating hard-
ships for the small scale and cotiage
industry ? .

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Impert
of sodium nitrate was banned during
April 1967-March 1968 becauss it was
felt there was no mecessity to import
this commodity in this period. Exports
of jute bags were allowed freely during
this period to all permissible destina-
tions of which Chile was one.

(b) The import of Sodium Nitrate
has been permitted for the curremt
licensing year because of the need felt
by the consuming industries.

1972 °
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(c) The S.T.C. has fixed the selling
price at Rs. 1,295 per metric tonns and
oot Rs, 1,370. The basis for fixing a
higher rate in 1968-69 as compared to
previous years is as follows :—

(i) Present imports are of techni-
cal grade, whereas imports
from Chile were of fertilizer
grade;

The purchase price during
1968 is higher than in previ-
ous years;

(ii)

(iii) No import duty was leviable
on the imports during 1965-66
and 1966-67 whereas imports
now made are subject to 60%

ad valorem duty.

PRICE OF Raw MATE'IU.ALS IMPORTED
BY ST.C.

3977. SHRI J. H. PATEL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the
prices fixed by the State Trading Corpo-
ration for most of the raw materials
allocated to the small scale and cottage
industries are very high;

(b) if so, the reasons for which their
direct import is not allowed to the in-
dustries and to the consumers; and

{¢) the justification for giving mono-
poly to the State Trading
for importing sodium nitrate mercury,
other non-ferrous metals and the vari-
ous other items?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No,
Sir. In specific cases like copra palm
oil and tallow, prices are fixed having
regard inter alia 1o the need for protect-
ing the prices of indigenous counter
parts or substitute materials.

(b) and (c). There are certain ad-
vantages in making bulk purchases espe-
cially of raw materials in short supply.
¥ individual small licensees on
a rising market, the tendency will be for
further imcreases in the prices. Before
S.T.C. is authorised to make bulk pur-
chases, Government considers all aspects
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and only after they are satisfied that
such bulk purchase is necessary, it i
entrusted to this Corporation. Such bulk
purchases have been of advantage espe-
cially in commodities like mercury, mal-
phur etc. Non-ferrous metals are im-
ported by MM.T.C. and not by S.T.C.
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REPRESENTATIONS FROM STENOGRAPHERS
™ THE RAILWAY BOARD

3979. SHRI J. M. BISWAS: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that represen-
tations were sent by the Stenographers
recruitad to the Railway Board services
through the U.P.S.C, to him, the Rail-
way Board and men before the Staff
Council during the last 2-3 years in the
matter of semiority of direct recruits
vis-g-vis departmental persons;

(b) if so, the precise nature of their

represantations;

(c) what action has been taken on
the representations so far; and

(d) bow do Government propose to
determing their seniority in the light of
Government's policy towards direct re-
cruits ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
Some representations on this subject
have been received from Stenographers.

(b) The representations relate to the
fixation of infer se seniokity of Steno-
graphers’ Examinations held by the
U.PSC.

(c) and (d). The matter is being
examinad in consultation with the Minis-
try of Home Affairs. "
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INCENTIVE TESTS POR SERVING STENO-
GRAPHERS IN NORTHERN RAILWAY

3980. SHRI  GADILINGANA
GOWD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that incentive
tests @ 100 and 120 words per minute
are being held by the various Railway
Service Commissions for the serving
Stenographers in the grade of Rs. 130-
300 every year;

(b) whether it is also a fact that since
1965 Stenographers are tested in 80,
100 and 120 words per minutc at ihe
time of recruitment and their pay fixed
accordingly;

(c) whether it is also a fact that
Steno recruited in the year
1965-66 on the Northern [Railway were
not tested in 100 and 120 words per
minute despite the advertisement for re-
cruitment of Stenographers by the Rail-
way Service Commission, Allahabad and
there is a lot of frustration prevailing
in the category due to invidious discri-
mination on the part of the Northern
Railway Administration; and

(d) if so, the reasons therefor and
the action being taken to remove the
irregularity in the test held during the
year 1965-66 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). Information is being collected and
will be laid on the Table of the Sabha.

STENOGRAPHERS T™N NORTHERN RAILWAY
HEADQUARTERS' OFFICE

3981. SHRI GADILINGANA
GOWD : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether it is a fact that in seve-
ral Branches of the Northern Railway
Head Quarters Office, Stenographers in
the grade of Rs, 210425 continue to be
employed on the correspondence work
in gross violation of the orders of the
Railway Board and the General Mana-
ger, Northern Railway resulting in great
loss of public funds;

(b) if so, the names of the Branches
which have contravened the orders; and
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(c) the steps being taken to regula-
rise their posting and the action propos-
ed  be taken for this lapse ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
incumbents of some posts of stenogra-
phers are used partially or wholly for
confidential correspondence work, but
this does not violate any of the existing
orders or result in loss of public funds.

(b) and (c). Do not arise.

INCcENTIVE TESTS FOR SERVING STENO-
GRAPHERS ON NORTHERN RAILWAY

3982. SHRI GADILINGANA
GOWD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that incentive
tests for the serving Stenmographers in
the grade of Rs. 130-300 on the North-
ern Railway have not been held for the
last more than a year, which is in con-
travention of the Railway Board'’s stand-
ing instructions; and

(b) if so, the recasons therefore and
the measures taken to hold it ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
{b). Information is being collected and
will be laid on the Table of the Sabha.

Kovna ALUMINIUM PROJECT AT
RATNAGIRI

3983. SHRI GEORGE FERNAN-
DES: Will the Minister of STEEL,
MINES AND METALS be pleased to
state ;

(a) whether any time limit has been
fixed for the commissioning of Koyna
Aduminium Project at Ratnagiri District
in Maharashtra;

(b) if so, the time by which the
plant is expected to go into production;

(c) whether the necessary funds have
been made available for the preliminary
work on the project;

(d) if so, the details thereof; and

(e) if not, when it is proposed to be
done ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). A precise time schedule for
the commissioning of the Koyna (Maha-
rashtra) Alummium Project would be
drawn up only after finalising the tech-
nical consultancy arrangements for the
project for which negotiations are in
progress.

(c) to (c). Provision of a sum of
Rs. 550 lakhs, including a sum of about
Rs. 100 lakhs for the Koyna Alumi-
nium Project, has been made for the
Bharat Aluminium Company Ltd., New
Delhi, in the Budget Estimates for
1968-69. Actual release of funds for
preliminary work in connection with the
Koyna Aluminium Project would arise
after finalisation of the consultancy
arrangements.

ReservaTions or UD.C’s. Posts FoR
ScHeDULED CasTEs PERSONS IN
NORTHERN RAILWAY

3984, SHRI SURAJ BHAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) the total number of posts of
U.D.Cs. for which a Departmental
Examination was held in the Northern
Railway in July, 1967;

(b) the number of posts of U.D.Cs.
reserved for the Scheduled Castes per-
sons out of thoge posts;

(c) the number of the reserved posts
carried forward from the previous year;

(d) the number of persons belonging
to the Scheduled Castes and Scheduled
Tribes who took the said test;

(e) the number of reserved posts
which could not be filled as a result of
the examination held in July, 1967 and
the reasons therefor; and

(f) what steps Government propose
to take to give their due share in the
U.D.Cs. cadre to the Scheduled Castes
persons ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to-
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(f). Information is being collected by
the Northern Railway from the subordi-
nate offices. The information when re-
ceived from the Railway will be placed
on the Table of the House.

OVERTIME TO RAILWAY RUNNING STAFF

3985. SHRI K. M. KOUSHIK : Will

the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the work
of the Running Staff on the Railways is
time-oriented;

(b) whether it is also a fact that the

hours of duty of such staff are fixed per
day;

(c) if so, whether they get overtime
wages if they work for more than fixed
hours on any particular day; and

(d) whether Government propose to
do away with the payment of overtime
by increasing the staff which will also
help in reducing unemployment ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a)
Running staff work according to duty
links/schedules prepared keeping in
view the varying conditions of traim
working, the provisions of the Hours of
Employment Regulations etc.

(b) No.

(c¢) The running staff are paid over-
time when they work .beyond the pres-
cribed hours in a half-monthly period.

(d) Necessary steps have been taken
to reduce the incidence of overtime pay-
ment to running staf to the extent
possible.

RAILWAY BRAKESMEN

3986. SHRI K. M. KOUSHIK : Will
the Minister of RAILWAYS be pleased
1o state :

(a) whether it is a fact that there is
a class of Railway employees called as
the Brakesmen;

(b) whether it is also a fact that there
is no age of superannuation Yor them;
and
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(¢) if so, whether Government pro-
pose to revise their policy and introduce
an age of retirement for these Brakes-
men in view of the growing unemploy-
ment in the country ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). No, except in the case
of those Brakesmen on the Central Rail-
way who were in permanent service on
31-7-1940 on the former G.I.P. Railway
and have rctained Class IV status.

NoRTHERN RamLway Sionar Work-
SHOPS, GHAZIABAD

3987. SHRI SURAJ BHAN : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the
manufacturing units of the Northern
Railway Signal Workshops at Ghaziabad
are proposed to be closed down and the
work relating thereto to be given om
contract to private companies; and -

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
There is no proposal for closing down
the Northern Railway Signal Workshop
at Ghaziabad.

(b) Does not arise.

BROAD-GAUGE LINE FROM VARANASI TO
GORAKHPUR

3988, SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to construct a
broad-gauge railway line from Varanasi
to Gorakhpur Railway Station via Bhatni
Junction;

(b) if so, when; and

(c) the total amount of expenditure
on its construction ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) o
(c). The North Eastern Railway is pre-
o
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seatly carrying out Preliminary Engi-
peering-cum-Traffic surveys with a view
to determine the justification for the
conversion or otherwise of the ML.G.
line from Varanasi to Gorakhpur via
Bhatni. A decision on the actual con-
version of this metre-gauge line and the
time by which this will be taken up,
and the estimated cost thereof will be
known only after the results of the
surveys are examined.

MINERAL SURVEY IN MANIPUR

3989. SHRI M. MEGHACHAN-
DRA : Will the MINISTER OF STEEL,
MINES AND METALS be pleased to
state :

(a) when the first mineral survey was
undertaken by Government in Mani-
pur;

(b) whether this survey was follow-
ed by systematic mapping of the re-
sources for digging work; and

(c) if not, whether Government pro-
pose to undertake further survey for
systematic mapping of the resources in
Manipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. MINES AND
METALS (SHRI RAM SEWAK) : (a)
Mineral and geological survey was first
conducted by the Geological Survey of
India in Manipur during 1882.

(b) Yes, Sir.
(c) Does not arise.
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M/s. Narco BEVEL GEAR ofF INDIA
LTo., BALABGARH

3993. SHRI HARDAYAL DEV-
GUN : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS to be pleased to state:

(a) whether it is a fact that M/s.
Napco Bevel Gear of India Ltd., Balab-
garh, an Indo-American collaboration, is
lying closed for the last one year;

(b) if so, the reasons therefor:

(c) whether it is a fact that machi-
nery worth crores of rupees supplied by
the American collaborators was merely
junk and unserviceable;

(d) if so, what action Government

have taken or propose to take in the
matter;

(e) whether Government also con-’
template to take necessary sleps as to
safeguard the deposit money that this
Company had borrowed from the public
on interest and arrange its repayment to
them in case of its failure; and

(f) the steps Government proposc io
take to make the firm start functioning ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes.

(b) Since the Indian firm failed to
make timely payment to US. AID
Authoritics, the Punjab Government,
acting on the mortgage deed executed
by the firm, took physical possession of
the assets of the firm on 9-4-1967. How-
ever, the Punjab Government could not
take any further steps to run the factory
as some parties had taken the issue to
the court.

(¢) and (d). There were complaints
that the machinery offered by the Ame-
rican collaborators was very old, um-
satisfactory etc, etc. After having care-
fully examined the complaints, Govern-
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ment had stipulated in the approval
given to the foreign collaboration that
arrangements should be made to ensure
inder alia that the machinery would ulti-
mately be inspected by Government on
arrival in India and any machinery
found defective would be replaced by
Ibefomgnﬁrmatﬂu:rmm cost. This
inspection, however, could not take
place simce the matter had, in the mean.
time, gone to the court of law.

(e) and (f). Since a number of cases
which have a bearing on the working
of the factory are pending before Law
courts any action to reopen the factory
may have to await the disposal of these
cases,

LATE DEPARTURE OF TRAINS FROM
DeLuy/New DeELHr RAILWAY STATIONS

3994, SHRT SURAJ BHAN :
SHRI.ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state :

(a) whetber it is a fact that due to
usual late departure of trains from
Defhi/New Delhi stations some trains
were held up by passengers to the extent
of four hours in between Delhi and
Ghaziabad on the forenoon of 26th
July, 1968;

(b) whether it is also a fact that
some senior Railway Officer was travel-
ling in 2 Saloon/Special Coach attached
with one of the trains detained in the
momning and the passengers felt annoy-
ed when the said Railway Officer refus-
ed to listen to their grievances or even
come out of the saloon/special coach;

(c) whether it is also a 'fact that on
the afternoon of the same day, the Rail-
way Police caught hold of some passen-
gers including some students and beat
them mercilessty and also fabricated
some false cases against some of the
innocent passengers,

(d) if so, whether Government would
hold an enquiry into the whole affair;
and

(¢) what effective steps are being
taken to get the trains started in time
from Delhi/New Delhi stations ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Following persistent alarm chain pulling
on 331 Up Delhi-Amritsar
between Sahibabad and Ghaziabad, by
students protesting against late running
of this train on 26-7-68, a3 number of
trains suffered detention rangng from

1 hour 14 minutes to 4 hours 38
minutes.

(b) No.

(c¢) According to Government Rail-

way Police, Ghaziabad, npeither any
arrest was made nor any beating was
done to the passengers/students on
26-7-68. No case was fabricated by the

police.

(d) Does not arise.

(e) All detentions are closely scroti-
nised and corrective and punitive action
taken as necessary to ensure punctual
running of trains including' their sche-
duled departure ex.-Delhi/New Dethi,

atd & fasdlt s qwniv w1
T A AWAT

3995. xY WNTHT TTAW : 4T WA
war ag aR # gAr wAA fEc

(%) @ a7 #= g e fo=it 37m
rerga e fawwr widt 7 7 ¥
974 S 2aT ofed wfa faq R =
I WM 10-30 Fo o AAAT 11 TA
Ho go FTHAT ¥ ;

(@) afz zi, AY A% w1 FTA
g, #

(7) = a@ N gfafrwa .73 &
fad fe @ ATy TWT 9T A FTETE-
ardr v w7 fawre 37

T WAt (s Wo He ga'm)
(%) ar (=) fafywr w19 §,
& w1 s % A, T
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09-00 ¥ ) *® “wW FJwrl F
TR ypfes wewm §ww ¥ A
gedt &1

(w) & gi, T@ TE FT gET 9T
T gfafrma 3@ & fag wads
garg femr s @I

ReversioN oF Crass III STAPF IN
RaiLwAY ELECTRIFICATION PrOJECT

3996. SHRI CHITTARANJAN
ROY : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether Government are aware
of the fact that a large number of Class
NI staff working in the Railway Electri-
fication Project faces reversions when
they will be transferred to the open line
Railways;

(b) whether Government propose to
frame a policy so that promotions held
on the Railway Electrification are re-
cognised by the open line Railways; and

(c) the steps Government propose to
take to save the Class II[ Staff working
in the Railway Electrification Project
from the impending reversions while on
their transfer to open ling Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). A large number of Class LI staff
in the Railway Electrification have been
drafted from the various Railways. Some
of them would have come on promotion
and yet some others would have got
promotion after coming to the Railway
Electrification. The promotions which
the staff got in the Railway Electrifica-
tion are treated as purely temporary so
long as they work in. that Organisation.

As far as the position on the parent
railway is concerned, the staff will, on
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reversion from the Railway Electrifica-
tion, have to be posted to such posts
which they would have held on the
parent railway had they not proceeded
on tramsfer to the Railway Electrifica-
tion. If, however, a special considera-
tion is given to such staff on their rever-
sion to the parent railways, it will re-
sult in discontentment among the staff
who are already working in the parent
cadres. The latter will have a genuine
grievance that the former set of siaff
had already gained benefits by going out
of the parent cadre and that that advan-
tage is being perpetuated by the adminis-
tration at their cost. Considering the
claims of both the groups of employees
together, Government consider that
those who had gone to the Railway Elec-
trification and have gained promotions
should not be placed at a more advan-
tageous position than their seniors in
tha parent cadres.

As regards recognition of selections
held in the Railway Electrification, the
position is that the field of selection in a
Project will be really different from that
on a regular Railway. The standard of
selection in a Project may tend to be
somewhat on the liberal side as the
selections are intended to fill only the
temporary posts in the Project which
will cease to exist after some period. In
a railway, a selection will be a rigorous
one, as selected persons will not only get
confirmation in the grade but will alko
be on the run for further promotions. in
their career. Standing orders already
exist that persons who have got promeo-
tion on a different railway or organisa-
tion during the period of temporary
transfer should not be automatically con-
sidered for any preferential treaiment
on the parent railway in the matter of
promotion to higher grades and that the
normal rules should be applicable Yor
filling the posts in the parent cadres.
However, the report on the performance
in the higher grades in the borrowing
units will be taken into account among
other things when a selection is held in
the parent cadre of such employees.
There is no justification for deviating
from the general orders in the case of
the staff employed in the Railway Elec-

®
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STOPPAGE OF FRONTIER MAIL AT
BHAWANI MANDI

3997. SHRI BRIJ] RAJ SINGH
KOTAH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that the
Frontier Mail stops at Shamgarh Station
despite the fact that there is little or no
traffic from there:

(b) what are the sales of tickets at
Shamgarh for traffic both towards Bom-
bay side and Delhi side;

(c) whether Government feel that
Bhawani Mandi an important Mandi and
business centre and which is close by,
will yield less Traffic than Shamgarh :
and

(d) it not, the reason for not doing
away with the halt at Shamgarh and sub-
stituting it with that at Bhawani Mandi ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Yes, The offering of long distance
traffic at Shamgarh station is 1st class 1.
2nd class 1.5, and third class 50 per
day which is not insubstantial.

(c) and (d). The stoppage of Frontier
Mail at Shamgarh is essentially for the
convenience of passengers to catrain
into/detrain from the dining car,

StoPPAGE oF DELUX aAND WESTERN
ExPREss TRAINS OF SAWAI MADHOPUR
AND BHARATPUR JUNCTIONS

3998. SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of RAIIl-~
WAYS be pleased to state :

(a) whether it is a fact that there is
a great and growing public demand at
both Sawai Madhopur and Bharatpur
Railway junctions for the stoppage of
both the De-Luxe and Western Express
trains at these stations;

(b) whether it is also a fact that at
present these trains are stopping at
Gangapur which is a lesser important
halt in terms of traffic:

(c) what are the factors which pre-
vent Government from acceding to the

L38LSS/68—8
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public demand for halts of these trains
at the said two Stations and cutting out
the halts at lesser important Station; and

(d) how Government propose to do.
away with the impediments in order to
serve the public better and carn greater
revenucs by having these two trains halt
at Sawai Madhopur and Bharatpur ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Some
representations have been received in
this regard,

(b) Yes,

(c) and (d). Stoppages of 25 Dn/26
Up A.C. De-Luxe/Western Expresses at
Gangapur City have been provided
essentially for operational reasoms, viz.,
change of locomotive, These trains were
introduced in order to provide a fast
service for through passengers travelling
between Delhi and Bombay and their
stoppages have been limited to a few
stations mainly for operational reasons.
Provision of additional stoppages by
these trains at Sawai Madhopur, Bharat-
pur and other stations, similarly situatod
from the traffic viewpoint, would consi-
derably decclerate these fast services to
the detriment of the large maijokity of
their long distance passengers.

WAGONS FOR CEMENT AND GRAIN MOVE-
MENT IN KoTa DrvisioN

3999, SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that wagons
for Cement were provided by the
Woestern Railway at the cost of grain
movement in the Kota Division;

(b) the comparative figures for
cement and grain loadings and what was
the outstanding demand from the month
March onwards;

(c) whether any target was fixed for
steady supply of foodgrain movement in
terms of wagons; and

(d) whether there is any fixed policy
in this matter and, if so, the details
thereof ?
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THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) No.
Cement and ' foodgrains have moved
under their respective priorities,

(b) Details are indicated in the state-
ment laid on the Table of the House.
[Placed in Librery. See No., LT-1740/
68].

{c) A daily commodily quota of 30
wagons has been fixed for movement of
grain on trade account from the Kota
Division but supply of wagons for load-
ing has to be arranged in turn of regist-
rations, ulong with other commoditics
under the sume priority, subject to res-
trictions in booking in force.

(d) Yes, Supplies of wagons for load-
ing arc made in order of priority of the
traffic and turn of registrations, Cement
moves under priority ‘C’ of the Preferen-
tial Traffic Schedule, sponsored food-
grains move under priority ‘B’ of the
Preferential Traffic Schedule, while food-
grains on trade account generally move
under Item 'E’ of the Preferential Traffic
Schedule. Endeavours are made to sup-
ply wagons for loading in order of
priority . /

COMMITTEE ON EXPORT 0OF ALLOYS AND
SPECIAL STEEL

4000. SHRI VIRBHADRA SINGH :
SHRI B. N, SHASTRI : ~

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that Govern-
ment have set up a Committee to suggest
measurcs to cxplorc and promote the
cxport of alloys and special steel now be-
ing produced in the country;

(b) if so, the terms of reference of
this Committee; and

(c) the time by which the Committee
is likely to submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b) and (c). Do not arise.
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TrapE WITH U.S.A.

4001. SHRI TUGAL MONDAL :
Will the Minister of COMMERCE be
pleased to state :

(a) the value of exports to and im-
ports from the U.S.A. during the Ilast
three years;

(b) whether it is a fact the exports

from India to the U.S.A. exceed imports
from that country at the present time;

(c) whether any talks have been held
with the U.S.A. regarding the payment
for exports; and

(d) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)

Figures in millions

1965-66 1966-67 1967-68
Rs. Rs. Rs.
Export 14777 2199 -8 2074 4
(f.o.b.)  (8310-3) ($293-3) ($276-6)
Imports 52534 78291 77150
(c.i.f) (51103 -2) ($1043-9) ($1028-7)
{b) Yes, Sir.
(c) No, Sir.
(d) Does not arise,
12.00 HRs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED ADMINISTRATIVE DISPUTE BET-
WEEN THE CENTRAL GOVERNMENT AND

THE DELHI ADMINISTRATION OVER NO-

MINATION OF FINANCE MEMBER TO
N.D.M.C.
ot qwarw oy (Fge) o wemw
HeRd, § Hfaeradm d@1F 7ged &
frafafes fagg &1 sk 7= T8
F gl ot 71 &g femraT SvEAr
g @ g Y g frormd a |
oF qFE T—
“qf faeelr AmTofaEr ¥ fao
ww fao sz@ ¥ amfdm o<
¥y TR T ot e
¥ ¥ gurafr faame & aamam”



1993  Nomination of SRAVANA 22, 1890 (SAKA) Finance Member to. 1994

g™ warew ® e war (s
fagrecer wow) : sEmw wERE,
feesit wwmgw sfufraw, 1966 &
g 27(3) & srawa Wy & fu-
T4 F i A% feoelt AL qrfeaT
¥ et F7 ATRIFA G947 SEF I°g
ATHT WWE! TGV TVTEE §1 OF
A FaEfed g Az sfugEd
gEwfas feg 7 oF fegfq &1 oee
F@ & fad Jrr &1 af o S FA
¥ qgwt &1 fagme or f5 af foei
e qifasT & I § FHFE e
m afmmr arr f&F a3 e faug
TEE F1 HAEfA FAdE § oA
Az g9 97 yoaE & faasma
Fd Tl A0 B @ F)

2. 199, 1968 7% fasefr g
71 fa=r afas fa=g gamws & qafas
fawmr & 3w afTa st gr 1 A,
1968 F T3 AT 9]T & q9F F7
yrerd  gEAT  qar AT qfenma:
feeeft aomaw 7 s fawy afaa fagas
femr 1 a7 5= fx foedlt wem gwiw
§ sg-afae, faw, & feedr aww
qifersr & g =ifed ar fgmaa ar
@ T@d gn 9§ & agw faw
gfsw, fredt %1 oA 54 =ifed,
g & famofe g faest &
I-TwAqI T 3§ ¥ 9T M FT
w© 7 fo Faraf foeft e afasr &
% qorEtfas gz # fagfaa Ao

3. wa f§ za fafww faseql &1
AEA®T ¥ BRAEA o @Y A Sq
TequH A feest g & faw afaw
&1 fau samg & faeell wow W F
Iq #faq & oq g 7t faeelt e
afesr & faer aeeq ¥ ww § afagfaa
fFar | &9 99 TSAYTH HY I JATAT
Fravq §9ET AT aTfE ow fe A ®
FM T, AN IFA FaET A AN

NDMC (C.A)
g, fasrosfla §, 77 faw @2
frgfr 1w Jza< g, fadwst
wq 5 afafs & 9= agaw *+9-
FH FFAA L wE vg @F 9, faw
safer 7 8 997 F o) qraa ArarT
&Y T ®&FAT °7

st g fag : swmw wEeE, 7
g arT A g 6 a7 froag
fasd fagr ¢ v 3wde a@A7
g fafaedt &1 qmeeer v &, gnr
fafret & 37 #1 7l g d—
@ |1 R S T fra a7 s
# 9w 77 frard ar a7 98 famrd ?

ot faener e - fow T g
Tfefwdem sd fearmar, 37 gRazaEs
L F gH AW FAZ qur AT

&t wew fagrd womd (3FOn-
q3) : 9N WERYT, Tg WAST qgA
T 21 ¥ O EER A g Y
7 feeedt worma Ity AAEE F
g ¥ 17 HAIAG F IRT AR
F1w zTx A0 5 fEq o1 77 & e awEw
F 9w &) aEe fEureng 1 seger

‘WEIEY, UST A&ET §FET 7 Fr I

fem g, A ge gv7 989 F RS
feeett gomEA AT WIF AT F A=
7 7% feeet anr wfswr 7 faa gz
frgw 37 & 7 F A1 qA-LqADT gAT
2—_9W FT UF WU A9F A @A
ARAE | 7E 24 FT Tz HOAT &
feft %z oY afwr {7 wgAE
fafet & carez A% At "EmA
F1 0% 9@ fo@r—3w T 0F W
A 9ET g—

“In this connection it is to be noted
that Administrator of Delhi is the
competent authority under the Punjab
Municipal Act, 1911 acting in the
capacity of the State Government to
appoint members to the New Delhi
Municipal Committee, Local self-
government being a State subject it
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comes within the purview of the Delhi
Executive Council. According to Sec-
tion 27(1) of the Delhi Administra-
tion Act, 1966, every decision taken
by the Executive Council in respect of
New Delhi shall be subject to the
concurrence of the Administrator.”

“In the case of any difference of
opinion the Adm'nistrator is compe'ent
to apply his discretion and act accord-
dingly. In this particular case, how-
ever, the Administrator and the Exe-
cutive Councillor seem to be in com-
plete agreement on having the Fin-
ance Secrstary as a member of the
NDMC in place of the Deputy Secre-
tary, Delhi Special Division.”

78 qF § s faar2—

“In these circumstances, we feel
there is no necessity to issue any direc-
tive from the Administration, particu-
larly as we believe that the financial
interests of the Central Government
would be quite safe in the hands of
the Finance Sccretary, Delhi Adminis-
tration, who incidentally happens to
be an officer of the Union Territories
Cadre. So, on this scorc there meed
not be any apprehension.”

oft qifear ¥ 37 97 FIO7 F 4
WA A qZ FAMA & FATET dHeLT
S|t ey 71 fa|r—3q 9@ #7 ow
Fw WY § @A AEAr g owifE g
IH q A gAT ¢ T ATAvAT WY E—
g 11 IT T T —

“Pleasc refer to Parija’s letter in
reply to my letter of 24th April
addressed to A, D. Pande, regarding
the nomination of Finance representa-
tive as a member of the New Delhi
Municipal Committee,. We have put
up the case to the Deputy Prime
Minister. He is of the view that it
should be preferable to appoint the
Deputy Secretary, Delhi State Divi-
sion, Ministry of Finance, as a mem-
ber of the New Delhi Municipal
Committee. He has further observed
that if the Lt. Governor does not
agree to this, let him nominate anyone
he likes.”

W@ 9 ¥ ' § fr oz g darm

® v frgfe ¥R § 9 A,
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NDMC (C.A.)
T A1 ST W HEr & faew
fafrmm #x & foedlt womem A 1@
gfea fear mar v faest oomaw faw
agfdd F ATHAS FEAT ARATE, I9
T qTA @ &1 R v T E
TFF A 2 AT A AR [ TEAT
F A 7 aufaw frga &7 @war @
TAFATT 20TATE FT AFIAZ TFT
3 nx qfafadom s o, o &
fearm & faedll 9gwmR & wEA
FF F1 7F fer e qrfesr
¥ mzeg drgaz 47 faar mm o a@fes
IR A1 aredr , fad o wEm oAy
faar ar f& fmafe & o1 =9t
AFEAT TEAT F1 9F fAmar - 1@ 3
qATE AT A F—

o frgmw e @ 3T @A

A FaTEE

st sew fagrdt aomdr o ardE
ATFT A F § AT A 37 @ B
AT 92 9 @A & fAm daw g
Heqer AR, A qga T NEAIA §,
g fateT &= F a9 TA aE W
AT F—3FF  F FT & AT
afge 1 s@ T & FE -
Afefrdom §F F ar—ar f feet
oA gra fear agr @R A
mE FY geafa ¥ fegrmm, 1@ F A
# g a@ ardrars Aafa a8,
e gar T v § F@T gIT—31
qars &1 @y Ao aEr ez &
dAFHTE T B UF 99 fAEd §
# I 9F FT IGT F ARATE "

ot dwra W (TEEAL )
FEeqA WERY, AW FATAT FT AW
21 & weaz fafesai g o

ot e fagr® awwar : ag A
9T 1 AT Jg g, wgae fafezat
o &1 9w gt § fF e A
frar §?
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AT 1 =T AT F 9T W e
&1 Wt A% waiE w7 mg frey
AT AT AR gaEg aﬁf n‘r
FTAZ ALS &) (z7aem=) - -
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MR. SPEAKER: Does the hon.
Member not know what is private ? How
is this private ? It is.a letter written by
the Government of India to the Lt.
Governor and you call it private, It is
not a love {etter.

ofi wem faprdt weddqt : sreAm
wgEa, § T F1 IZT T BT E —

“It has been decided that it would
be better if effect is not g:\rentothls
Notification and the matter is consi-
dered afrcsh when the Committee is
reconstituted in October. I tried to
contract you over the telephone but
could not get you. I have asked your
Chief Secretary to convey his deci-
sion of the Central Government, ]t
is understood that the Finance Secre-
tary has not taken the oath of office
in NDMC. The oath-taking, there-
fore, may be stayed.”

MR, SPEAKER : Now plcase come
to your question.

st wewm famds meqdr : aEny
TRYET, ¥ 3 W §—TEAT—ad ¥
gTHE AT TEW TH FW 97 A
Tt ot f& faest gwER A1 wEA
%t 7 foedt amonfesr &
S AFIT 2 A fhT A 7 smufa
=i %t v, fangsr 77 fF A o
TfefedFoa o & fFarar q& o
AR ¥ AR F FITT F7 Afaw
wHT & fag o ver4v) WU ogE
g9 % 30 a9 qraE AamEg AR
faaqamg & aavz &7 & 02 @
tfF At W TowE wer #
Tz g ft ax gfE om
araFw safad P fedza
gt T F g et wvTEA
oA ¥ OTET &1 TEATH FAT
SENE? T oAy TwHifas gEEy
LU

st fagree www : e wEgEy,
ggard facwa wea @ 6 F2g awwe
see %) famelt goEa § agaa sAr

¥ AMAE GTeEi & owgm fe g
Wﬁﬂﬁaﬂ'( HURA T FiwwET )
wq Tt feedt wfafasy #90 § 4z
Aqare For o aaT fast m=em 3y 8y,
AfF oz fam gamm 7 feh
FHeAr G aF fasedT YU F rEA
AR T AT TEY 070 o Mo Ao
FEEAN 97 FEAA T AT A F
77 fa=t g § i ased st
faq wamT & feadl ¥FF 7 R
1 aAq ¥ frav qur AT 9 W
321 f& s iy freeft wnfafaga #92
g femr @ 9w, BT ¥ wAew
% 1 @I H g7 faw HaTew
F1 1 fodt gHer 2 gEEr Ty
I 1 g7 w9 faeTendta qr iz @9
% Affesre mHT 7 oF gearw fem
fF a7 sarar Rs31 AT fF nE e
®q ¥ oA, w4 feedt myfafaes
FHEY FT GrEA-q Jrav 47 fegromd )
g gEE FHIT O 97 | Fav ¥
gAY AT 7 F, 92 TEE GRAW
fafedt AT w9 HAY
F g WY T TR IR g
£ fe g sammm s=erEw fv fa=

TwaTm 1 W gvefam @ oIw @

Y feeelt wfafaos #52Y #1 s
Fra A1 famn o v afz fwedee
AT TR fAv dame T €AY e
o Ifeag qus 497 FL 197 IJINEA
T F1 UG Y 9T TE A qE-
Harey & faarmde 91 39 a9y FuEs
vF Afefedom w9 amY
foaaw o7 fear garfa ot feeslt oA
¥ wrEAE A%zt § 3wy 0qe o
tHe ®Yo Fr faw dvax Far faar
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[t frerearcn e |
AT ) TH TT BAST AMGAT  GHAT |
IS AZIRT FT I gEAE o7
FE gz a1 fF uF oqrft wEA| AT
nd0 o THo ATo FI TATAT AF Ffwa
FAAT Fq Z A ATRA ATE AT
3IF 9 JMWEAT ZI1AT FATAIfEE AT |
Qe WEeq, IS FFE" § W0
oAl frafs & @z N § soF 7R
AMT AEAT & | TAA AT TF0 TTo THo
Hro 1 Feav Arfaqz fwar drar ar,
arag fear s ar ga% Ao ofiawg-
fra FEfaat Afg=R7z m@FT 7 T
w37 9 a7 afz AT § 719z &6
ar qr av a1 w7y fFgqrsmar ar
9T IA AAH WEA R UF A(GA ALY
fear war A7 397 gz T AT
(soaena) - - -

s waam ey (fzEAr 7IR) ¢
a4z 4zq WAGA 0FF 2 TR

i\ fagrato wew : 39 77 AT
Tar, AT HA ¥ AT TAIA T gl
2 % zg%r fr=ga @ #T I
arfer 1 qg®  feafs @ 7@ 4T
3q fegfy = as @ § foer oF
AfefE¥wT F fwar mar fred =¥
arcfaa fagg v qar

-----

Fafga & sArefiqa fagg qamr 7ar
(W!EIH) ......

it wza fagrt a@Edt : F ooF
SqIEAT FI G9T ITMAT ARATE | I
ot % fagg qga & & g AT
T FAFFT FSITAT 75 feedrwqra=
® AL QAW FIF W g TE-HAY
it #Y Fgrad fF § gar 9T I
™ &g arg

MR. SPEAKER : He is answering. .
.. (Interruptions).

"
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SHRI M. L. SONDHI (New Delhi) :
He is shielding him. There is corrup-
tion in New Delhi,

faam aq s@w 21 wr g

(Interruptions) He is shielding Mr.
Chbabra and Mr. Chhabra has to go.
(Interruptions),

MR. SPEAKER : Order, order, Will
you kindly sit down ? I think I will have
to expunge if you go on shouting like
this. You cannot simply say, so and so
must go. He has asked a question and
the Minister is answering. If there is
anything, the leader of your party is
there to ask, I take it as a serious matter,
not lightly. Otherwise, I may not havc
put it. I have put it so that something
can be clarified now and, later on, you
could discuss it, if necessary. Now,
about the Home Minister, I do not know
where be is—he may be in the other
House; I do not know. He is also the
Minister of Statc...([/nrerruptions). Hc
is answering. If it is not satisfactory.
other methods are open to you. Suppose
his answers are not able to satisfy you.
We will see later on. The Home Minis-
ter is not here, Arc we going to hold
it up now and say, let the Home Minis-
ter come and, if he is also not able to
salisfy you, let the Prime Minister come.
Where will it lead to ? 1.ct us see, He is
answering.

=it fagrTw e some wERY,
gg ®E saffqwa wmar 4@ g%
AT AR &7 A7F AAfTFa €T 7
Farg ] wr g1 @ A fege arar
IqFr IF FT Afamw o

SHRI M. L. SONDHI : We will make
specific charges, (Inferruptions), He has
threalened to prosecute us. Under Sec.
144, he drags us to the court everyday.
(Interruptions).

st fawrtn @ Fem WERT,
T g ¢ @ a1 fr s=fgm 7 ow
Mifefedar arQ fFan man & gaw
arcfers fagg awman mav | & # 4
faest =yfafaear #4211 fawg snzfaq
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g fag ag & gfew «fadw, &3
fafesr s g & adA AETE
AR AR I FTE FA FT
2ar &1 war gEe afz i fee
fafacs #a2r 7 F§ 7REG AT
FEAT g Al ZHR GG FOAT AAET
ZNT | 9T gad g Agr fear
17 w1 gaa Fgr 5 st T
AF UF 447 FAS AT F AT H
At faae FvEr & o A osEgET
F I FAT g AU T AT F
1% 39 17 T F1 AU, [ A AT
g g€ & 9 gmE ovmw fag faew
w1 NfefewnT s fFarmr g 997
waig FEAEr A F1 wg afew
%7 7% A4t wfafaos xadr aaEn
T 7 T v mo 7ia f§5 w0
T AviET

=t wEw fagrt awgar E G
TEIE, AT G 7 ST G (AATE |
a7 a\% & 5 or T5 a9 a9 w@miE
FHAT FATAR AT A7 AT AH
ITW AHT TP @7 AfFF § qg T
FJgm fr e fawie fafawa aq =
a1 &1 {7 77 AT ¥ fedy &%z
fao qtor 7 ag Fw w41 faw fx
AT FT AT TFA 7 T ;R
9T A1 FZ @ g HaAfF fame
fafrma g1 =z a1 gafaw mmasTt #0
qarq qgt AT Tz qfew EE a7
FAeTar @ fF o9 & g Ay # fey
%70 7 faar 5 st @) q@dr
T 37 7 g9 f afer @l 2
HG AT § HaATAERY T F{T FEAT
2?

st fegraer qew : 55 q1% frar
f& g @18 o ST AgEE &
qTE ¥ 9T ATAT AT I¥ F TG MH G
f& ©F Taga AIHT FY gF0 Fo THo
o ¥ faer fawrm #1 3R ¥ fow

Nomination of SRAVANA 22, 1890 (SAKA) Finance Member to

2002
NDMC (C.A)

Iq T 7IEW AT A | qq g fF
Iw fecy TRz 7w fomr R
feq 7#7 ag fomm d27 97 qaX F
AT g BE g A ¥ 1 qE AW
A7 39 T A F@rg 9@n)

A S T ¥ AW Ao
q fredl gwER o owe fomw
ATAY HET F ATAT ¢ AT ¥ FET
ATIT AT2-T7E & UL faeeft ymaa F
i F oarEr T g ey e
fefesframm walw awwe foeet &
AIFE! qUHA F AT FE G G
o A A g 2 fe # awTeae
gt @A 2 fe Iy gomg
4% A agi W w11 TAw fA
faeet & FHAT FEFAlH ¥ AR
am fafezt 7 a7 @@ w7 fawr-
FJTO MFAT AT F AT F OF BT
T TE g AT TEN T A qE
ATZ-T%E A1 wEafEqr w79 &

q TAR FAFT AT NEATE
T AT AT O qEAN AT A FEN
fx g gar qfvfeesma & M@ &
fac {71 9z @A ag & fF A
wuga ¥ ag wg & g, e
Fwgw # fra w1 affsawg ar?
st da fr gm fafaedr &
ndlvA FRer 7 faar & fx oaww
# WM 7 Tgzrawt savar Ffam
T 4T AT ST G WAET Fifae
HX AT § AAATT g1 AT TAHTIqF
FITT FA AT FT AT 9T A
agnfaes sifasr § X @ A
F§ 7AdZ gt g, famwa wwas
g gAT| FWI WrgAe aAS F,
SrEA %0 A feedr =T w
37 B e ¥ 97 71 ¥
qER A9 F faegT Ag o g
9@ AEArE FF ag M9 A7 F $F 29w
7% ? qar 49 Fgiag feeA & widfea
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. [o werewTer o]

AR gFET A F AT F S
AR zafaw faeet & siafedt & &-
we frar fa wf faeet sgfaeas #adh
¥ S wrEAafamae Gz, § 9w w0
TTo Tro THo TFo F1 Hra? HFLT
FT f2ar 9 AfefAz = mem
9 9% ol W) g1 14 dfEg 9@ 9w
sfeforos qiw & d9r marar qfe-
fous aiw A #gr fF oFo o THo
"o Fr W FraArdr & T}@ wW AT
477 AFY gy §E 2 39 y s feT
q4fzdz maf7 7 faezz Amw S
frer Gzfafrgom & wdw §Fedr
g 3% Mfews frar 37 #1 dwav
o

AT A A OF A AT wAy A A
X 77 zFEwE AavaeT 37 fmTaaTA
A A g7 g fw Az a1 afferTEr
o F A faeelt & afafedi a9
T T I F AT qEr wfow e
& feest swmaa & @y afuw
aferar  snfgear & A9 o 1T
aferaT? 99 & § oft 99 & swa= T Wy ardr
TE A@ AT FT AT A Tg ZFEAEE
qusiFz gafaw #4g7 foar fF awwst
sWE & o sfadiT § 39 &1 FH
fwar g ?

@ & Afafesa g0 *gar a8 g fw
TR0 Fo THo Hlo FT o AfzfEama
BT I ¥ A oF Hifew g A
qr famy  ag oy &= I 9 dfFq
o wrfag) |, fazeT wmer 7 &1
qE W1 7 faer 73 ag Afer dreaw
F A AR A Amg w FiE Aifaw
TG g &1 99 & am e N
Trgtan faar fow F @ v smo &
7 sifgg, ang a7 Afefernaq .67
T & aw agt T @ & i gAo
Ero THo Hlo ¥ faedl wwmEw &
A g7 AfEdAz dar g sﬁ'c‘

AUGUST 13, 1968

Finance Member 10 2004
NDMC (C.A.)

gy STTRqWT § I T A AT
A= fa dfew o7 a3 F Seosmme
TR A Meee fean g o) 9 seaem-
M F AT AR a0 AEA E
91T Mg AT ST ¥ SH AZA A
AT AT E |

This is what the Lt. Governor says.

“1 would however, be failing in my
duty if T did not point out that it
would not be correct to leave it-to the
NDMC which has an annual budget
of several crores to incur expenditure
on various projects without having the
bencfit of independent financial advice.
Obviously, the internal financial officer
cannot be expected to cxercise the re-
quired supervision, control and check
over the expenditure, As long as the
Finance Member is not nominated to
the NDMC, the Delhi Administration
has no means of knowing as to whe-
ther or not the funds of the NDMC
are being utilised properly.”.

7 TA A1 WET A9 ¥ qF I]9-

T wgRY | fowr g

mHo o MHo Hio & f@adrw 2820
Fifez Masaea § difa snft o o%
T f5a ™ § W7 gE o wEwe
Fad F AT AT g1 TF 0 qT
9ET A A gfEAMA a7 grAwT
i fFar? agany § froed Hasaw
i qamar ! gAY ag o U Aifew
FR aEr 4r 3 difer Fraw [
Teeq #4t &7 famr? g 4w
AT FEAA G¥ET AEY TET AY #Y 6
A o wEw § ¢ foe fE
ifeidz w1 foeet osfafmegos &1
Tqo Elo UHe THo F ‘FT!":{fW
CIAGETHT 9T TE TH ¢ AT T
=& feqrd & & 1T A qEq F
Z feam &1 g9 § FiE Wag
Fifeqzdl T ¢ a1 F|T AT FE UF
ifefdn e @ a9 & N
FUA #fAq s e S g A
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¥ g T feesr F @Y
g § o§aT sz eioie fEar @
(e

W fors Amw (F=dY) 0 @@ I
fome & st =fgm fa ag fagdh
e W &Y faw § 1?7 oz 9@ I9-
oA 7 773 9 faar or faw A
w7 fzur a7 aw ®ERqW A EHT
a7 IFE I TET 16T RY AT,
§ oTAF A4 AT gEET AmAT f
MR. SPEAKER : Shri Sheo Narain

should resume his seat now, He does
not need my protection at all. He is
asking how the Lt. Governor's letter and
how the Secretary's letter ete, have come,
‘They are given in the newspapers also.
Why should the hon. Member ask them ?
They are coming in the newspapers.
That is a matter for a separale inquiry
which the Home Ministry will have to
set up. It cannot be asked as a supple-
mentary question on a calling-attention-
notice, Every letter is given in the news-
papers before it even reaches the people
to whom it is addressed,

st fagreor maw : wered wEEE,
§ g fa s gt @ femw
F W1 qzgea AT ok fRgT v METE
37 #1 7% frae 2 o7 W 3@
frerad wany A a1 qAa argaEr
SLE I T € 7 A

o g dw (g o)
ST WEIEA, 57T [AFAT 3T T4 |
At wEEg v arv-ar g7 fegw
F1 =X A1 A (wgraw @t

st fauror e ;w7 O =
37 %P § ¥ faaer T @9 ag
J @9 BT A=Y AT § 4R/F AG7 |
0 AM&E §507 A7 7q & oandr
@Y 2 gw v /e awang #
wafe gav o faw e G&1 = a@
g F7 997 TAA FqY F ATAAT

Nomination of SRAVANA 22, 1890 (SAKA) Finance Member to 2006

NDMC (C.A.)
™ FT g frar @ &) WA
AT T AT FAOL FAL
& e ’

AT AT FATAR AT T WY
979 Q8 g I Y faafadant wag
%ﬂT m .h; .....

R A was 3 qar g fr
afx amd.q wzey v ¥ Fgez oF
qEA 9T W gAfAn gaven § 9
% AF T g AT AT g
9% 7ze & Far i 37 favy Y frode
Tavqe gafar aamar maraifa da
FTAT ATHIT  ATEVEF ARAAT T
a7 2 Awar gfw 9w & fadr &1
FT4T B0 g1 FFr g i g gw
T 1 F1E TFAH AFTEH A ALY
qra #7 F41 faar &1 ™l § 79
Zimgagafra gl en 7 qa1 v
1% TamT g zafag =w F1gw 9 fo
W7 g I faer a0F Frwd
Al T A g W oE w7
794 wafkd & @mam &
(m) -----

ot yzw fagrd Ty : orx fae
q7 FWAT TMET FEAW 91a9 A9
1 ag wafgr 1 T w4 A gEr
AfFa ATET fE=dt 7 JAET FTRMET
FIAR GoIT a7 AT F A7 FAfga
(v Fwmfga &Y @ g @)

oft fagrece qww : Ef AW TR
7% 9% ¥ Mg § fFuge Fre uno
HqYo #1 fafaw wa} Tz 1 o a1
7 FNF I E A T5 | FW AW
FIAFIFE TEaw g &1 F9 Afeq
FArE AAT & #7 £ TEZI BT A
I ¥ gw Awi w1 B grEd Ag
i

gt A% sfeidz wAfnaw gu-
agAT a7 A g WA smfEaw
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[lfrt:wlmw]
Fax ¥ fa=re g f fom adE o
7 7 F fRarama ) Sfsg 99 1w
q ywAF qg ArfzfERes v ww g
zafdaT g7 &1 IH T@AT T
ST W AR HAT wERY
UL 34 A5 FTEE 4T ITE
¥ 7 famm g7
What about an independent inquiry ?

What about having an impartial inquiry ?
That was my last question,

SHRI VIDYA CHARAN SHUKLA :
No inquiry is needed,
ot AW sETmeaw: (FT@aE)
AT WEIRT, 49 A AT TF I T=
¥q HAAT qIA F AT W E N
I8 9 &% fora &1 a4 21 1
%z g A fFgar g a8 uF o
1A ad @ 3F T qTE AT,
afrg & @ nzma En
SHRI JAGANNATHA RAO JOSHI
(Bhopal) : Public interest is a very good
shield under which they can hide any-
thing.
ot AW SFW w97 f3eAr
Tz afasr qam sfafma oz T
HAT FH F7AT £ 417 3@ afafagw
¥ oeqd g oA fae=t womE @ @ 9T
fraaa FTar &1 39 &1 FTolark &1
et waraa @ Aty & fam w@l-
frag adl fraram 7war | =99 wfa-
feaa sfas amweT 7 Wy o1 e I
t @z fody warw T g FR O
9 § o1 faw A%eq € 30 F AR
qzFAQT  TEE E
MR. SPEAKER : The hon, Member
is only repeating what the other Mem-
bers have said. Does he want the func-
tions of the Finance Secretary to be cx-
plained here? Let him come to the
question now.

st i aewm v JEA A T8

Finance Mcmber o 2008
NDMC (C.AD

Femw Y PTEET 9T TgA H WAL
F M § @ 9 37 A7 arafedt
) fonar wgd g1 w2 s fa
gemgwT § ag A Fgr 4 & ak
q@ IT AT T9OT H HAAT AW FQ
@ a1 72 37 A frafe faeet somee
# Fu1 Aax g1 w7 fafy e F
1g @z fanfe ag fmafm =0 &
qFdl A9 Tl g AN ATH fAETA
& qur wrearg fa fowd A am
& ww WAy wewm A wAtzA & few
FE FE ywe A A A fET
a9 7Y wi oAfed & M@ F9H0 g0
& w71 a9 TvA TRl are
A F7 T TORTH A F1 AT ¢ GE
g a7 & SueaTA § gATE &1
W A A | T ) HAd
F gz sanmfa & f& frafe & oo
TFd £ W SyTeaare FY gEwia §
7 faafem g€ 21 AfFA ITmaTa
# mzafr woa faafw ziqreas
g a7 2 % 99 @1 927 TEA AEE
g WTT T @A #1 F oA
T g fr SrosaarA # Fewfr A
st frafar g% 99 w1AET A F@ERA
T a4t wfzar ¢ Avet A w®ET
s A% faeelt AwrarfaET a7 s fa
gfgq Zrm R 9o F FEEiA
Fral F AdEA et quE S
qa faw @t w@t md et
qUTAR A arAEe &A@ gt
s famasw  qEw oA @EY A
W gvA fAAT @ 94 | ATE Aifg g
? f& A gl O TE ¥ faew
aqar fzamr = #v faar &
SHRI M. L. SONDHI : Physician,

heal thyself.

SHRI VIDYA CHARAN SHUKLA :

T bave only said that the kiod of ques-
tions that have been asked shows that

3 fr af foeet wfafoe =98 & _these gentlemen have closed their minds
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to facts and they are only asking ques-
tions with a political motivation, That is
my impression, I have already said that
therc is no question of any conspiracy;
there is no question of any political moti-
vation,

Now 1 will give instances. Shri Tyagi
asked why dufing the last 20 years we
did not consider it necessary, He should
konow that the Delhi Administration Act
has come into force only 2 or 2% years
ago. All these things are being done
under that,

SHRI M. L. SONDHI : The Constitu-
tion of India came into force in 1950.

SHRI VIDYA CHARAN SHUKLA :
It is not & question of any political pre-
judice or any political vendetta against
anybody. He has also made an unfor-
tunate allegation against a functionary. ..

SHRI M. L. SONDHI : Correct alle-
gation, Set up an inquiry,. We will
prove it. Who presented 3 Fiat cars to
the NDMC? Who gave pcrmission to
Prem Nath Motors to build a building
illegally ? Who gave permission for
building a house in Defence Colony
illegally 2 (Interruptions).

MR, SPEAKER : Unless he assures
me that he will not shout, 1 am not going
to conduct the proceedings,

SHRI RANGA (Srikakulam) :
should the rest of the
punished ?

MR. SPEAKER : Why not let the
Minister answer 7 Why should he shout
like this? 1 can understand Shri Tyagi
asking for a clarification if he is not
satisfied with the answer. But cverytime
the hon, Member is shouting.

SHRI M. L. SONDHI : It is concern-
cd with New Delhi,

MR. SPEAKER : Whether it is Shri
Vajpayee or Shri Gupta, whoever puts a
question, he has the right to shout, That
is his sole privilege.

SHRI M. L, SONDHI : I am not talk-
INg nonsense.

MR. SPEAKER : But you have a
right to shout! If Shri Tyagi is pot
satisfied with the answer, I can under-

‘Why
House be

1890 (SAKA)

2010

Finance Member to
NDMC (CA.)

stand his asking a question. But who-
ever puts a question, thc hon, Member
has the right to shout in the middle of
the answer. I do mot want to shut out
any discussion. But one shouting from
that side brings another from the other
side, Where will it lead us ?

SHRI RANGA : Kindly advise the
Minister also not to get into too much
of this sort of thing; let him also behave
properly.

S ®ATAE MA@ FAT AT AT
Wz felew ¥foamm & fegee,
T T I F AN FEAAE ?

SHRI VIDYA CHARAN SHUKLA :
It is very unfortunate and improper to
drag in the names of individual officers
in this controversy. My information is
that there are no charges of corruption

against the President of the NDMC. |
think he has been doing cxcellent work .

SHRI M. L, SONDHI : You are in
league with him, against thieves. ...
(Interruptions), '

SHRI SHEO NARAIN : What is this ?
Lct him behave like a gentleman,

s AWm WETW am : WAl AT
& /T wdr W @ waErg T8 faan
Tz ¥4 Afg 1 IEA § IAW W
z, w4 780 2 9@ feR #T fawwr
§ 24T IAF, 9g A1 AT frAAa|
F4 A qaT 50 9 FE-FET A
forar fe 99 & AT @@ & AW AT
19 3, WX GEAY AT T§ UMEA AT
FT9 AT 9T A ) A AT T
#4137 & fawr § w4 a@Ag At 7
790 ama ag fw s faelt g &
g af faedlt @1 g W@ar 7
Ay faer Harw @A gu $9
Afaar & AT ¥ FAM, ST T
gz am wgr & e 4t frt wafafaea
A ¥ qew T faq FAEET
T gz wE1 91 fF %7 AE 9T A FAwE
a ad & 97 @ frafer @ e

4



2011

Nomination of Finance
Member 1o NDM.C, (C.A.)

[sft swr s wm@Til]

&t fagmae e SR AW IR
TN g &1 wA ¢, H @A IR
T g & favw  ofefeafmt & s
at foeelt mfafans #9d # s
@1 >

st g¥W =T Temm  (I9N)
s At ofcfeafei 7 Gavogam?

Wt fawrrw mew T fed A
Tt war feeelt mfafaoe srorom
% afmfaa fFar divq @ 9w
WET AT &9 &1 AAw g, faedy
YATEA FT AT G AWE g WG A
frmr g1 ag At el sfafaas
FHEY g1, T Tz HATIA AT AwE
Y AT F oy &1 = & o s A
T NEIT TG TFET AT

W wmda Ty yome  (Fas):
T AT A g FAAH AT FTA FGT
fF 78 YW T a% IwAT W
@O am g & 3 gmEe &
arfas fedi #1899 & amr €T @

wg fe 1z gv-afsa 7 1 o= femrsw
#1 ferm &7 afasre 7 #1 qrar g
o Afgee 91 @ W afawe
# afusT ad forar a1 w7 I F
F AT FT & AATHATHE  FT-
aé @ arah ? W9 ag e faeh
SUET FFE F FERT FA @A F
g Aaem & feww § oS feR R
Tq w9 " fEmr s ?

sy frara<w g @ 9@ OF TF
SYH gV T @ g, AA 9EH @)
AT 2 faor @ fa AL faeelt &Y ow
fafme feafa § ol wv% s1a0 @
TR X9 T9g G T@ T el T
fadm st & wEmg ¥,
oy few g fg @ T

AUGUST 13, 1968

Indo-Swiss Training
Centre, Chandigarh

o o SAfgq &1 avareA fiw
AN

el a% 37 af=g s =iy W
Tey § 4 fee @m fr gz w1 fody
T 47 F qde FemTE g gfE
g AEREE I E0 F ed ft
Tt )R 7§ OfRT 7 oaw #
AM | W AfefErvm ST W &
R {9zt fadt w A1 FuRa T
1T 7E ERIT| qETAE AR WA ¥
Afeffrm & 99 79 A= 1=
frdt T oty

et a& fHge &7 a #1 T 2.
TAAE TN ¥ FT &5 gerEy
AT EATYY ATF WEMT €1 W FEiH
TR A q TG AR FGA E
..... (m)wf*m
T ER 2 97 § A e & =
wafa &, S8 amarEor gfaT gar g
afemE J1 3T AME W g AR
fafarer 97 a1 1He o tHo W F
I T AT FAfAEz E, ew g a
fFft @@ &1 W IA T &1L aeg 7E

2
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12.43 HRs.

QUESTIONS ON STATEMENT LAID

ON THE TABLE ON 12-8-1968 RE.

INDO-SWISS TRAINING CENTRE AT
CHANDIGARH

SHRI HIMATSINGKA (Godda) :
May I know what the main objections of
the Swiss foundation are to the contimu-
ance of the project under the CSIO? Is
there any question of principle ? Is there
something of a personal nature
the director of the SCIO and the Swiss
foundation and if so the nature thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : The
foundation has not given any reasons or
justification for keeping it as a separate
unit, On the other hand the CSIR feels
and the expert committee has also sug-

-
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g=sted that the centre which was started
in the Central Scientific Instruments
Organisation—it was part of it—would
serve no uscful purpose as a separate
entity. They have not given any reasons
and we strongly feel that this should
have been a part of the organisation
from the inception.

SHRI S. K. TAPURIAH (Pali) : Ac-
cording to the statement laid on the
Table of the House yesterday, the reason
for the abrogation of the agreement is
the attempt to separate the ISTC from
the CSIO. But the reason that appears
to be a fact is that difficulty arose be-
causc of continuous in‘erference and
power politics by the Director of the
CSIO who was previously sacked by the
late Dr. Bhabha for inefficiency and cor-
ruption, May 1 thercfore know from the
Government (a) whether in the 1961
agreement the CSIO was not mentioned
at all; (b) whether in terms of the 1961
agreement, interference by the adminis-
trative head of the CSIO was a violation
of the agrecment or not and (c¢) is the
Government prepared to lay on the Tabic
a copy of the agreement ?

SHRI BHAGWAT JHA AZAD : The
agrecment was signed between the Swiss
Foundation and the CSIR. CSIO is a
subordinate body of the CSIR and there
was no nced to mention that, There is
no question of power politics at all. The
simple point is that after 7% years of this
collaboration the Government of India
and the experts feel that we are compe-
tent coough to handle this job. We no
more need their collaboration. That is
our view.

SHRI S. K, TAPURIAH : What about
placing the agreement on the Table ?

SHRI BHAGWAT JHA AZAD : It is
known to everybody; it is in the Library.

SHRI S. K. TAPURIAH : What diffi-
culty is there in placing it on the Table
of the House ?

SHRI BHAGWAT JHA AZAD: 1
shall lay it on the Table of the House.
It is in the Library already,

& wniwe fog (anfar) ;o
amfear dgw 3 wgr & fv W WEd

SRAVANA 22, 1890 (SAKA)

Training Centre 2014

Chandigarh
ﬁ'!ﬁoqﬂ'omoaﬁo F TEIRT
Te g fearer) RN e faw
TEIIE & W O, ¢fr @ F
gay fagr ) weEsww & frfaww &
difs fam § aoax Two s T WY
1 fF eratwy S dre tHe Arko
Ao g AT 4 fY A iy 15 wqw
TR IIET T UF BF 9T a1 0|
o f& = #Hfaw dzm w1 dqwe
FEF Ao vHe TEoe HTTo FT U
g F T fam w1 aeg o Wt
niz gaT wEEr are faar m@Em
e wEdmm F e A wA &
T AT AT § T FEIA o AT
TH & ara=id &7 47| Igiv Feram
fr frefy Wt # 2far & so ek
AW T T I Tufawe e faaw
ST

Tl WERA A AT SeHe W
FgT &

“1 appointed this Committee be-
cause the Director of the Central
Scientific Instruments Organisation was
feeling that after about 74 years of
operation of the Agrcement, the
Indian staff of the Indo-Swiss Training
Centre was competent to continue the
training without the assistance of Swiss
instructors.”

WA gT A AT Fr AT O ¢ fe oy
a% ot feft wredm & fafoge @
w1 e faface o 7@ a@mw mr
Al

AT T ¥ WTHZ A UG &

“The Expert Committee after de-
tailed consideration of all aspects of
the matter and personal inspection of
the Indo-Swiss Training Centre and
discussions with those concerncd ad-
vised inter alia that it was not neces-

sary to rencw the existing Agreement
beyond the 31st August, 1968."

79 &Y ara 98 ¢ 5 vy whew
Tate gor Iud gt foed o faw



2015 Indo-Swiss Training

Centre, Chandigarh
[sft wriwz Fig)

v a4, fafags a1 998 w5 aEEE
TE # A faAT A & @ o
fedte 2t # s e g fe e
T 7 famn feawr fafere darasa
& a1 s e wmrFw E?

q qg ot AT W g 5 oA
71 faaw darg 7 g TOww fam g
f& 387 TNz &1 st A exfuae fan

oo ?

FETT WEEA A AT § I
g & & ¥ #dt Wga &1 7% fw
FHmT 1 fooe ot fa8w qam=g &
TR &1 agr fawfadt & @ onw
AWICeH qa™ "41 & faavar, a7 99
#ed TEd 9T T |

w WNAE Al WAT ¢ HA Al
2zhz fagr @ 59 A7 7% s fr W
FHA F7TE W A IF TR F7 oE Ay
¥ o GHo 3o X0 AT Hro Mo
Ao to & falt o gz Aefaa

AUGUST 13, 1968

Papers Laid 2016

Tdf FTO A FT g e W 2T
frz  faar &1

oY w1Rese Fag . fadw sarm &1
T OHE AT qE AR qqMET & |

MR. SPEAKER : Now, papers to be
laid on the Table,

Wi dFFE wmg (afear) o e
wzreg, afqar ¥ g ISt T )
qar fiw smedt W oww F oAt A
q1q E-n: i .....

MR. SPEAKER ; Order, order. 1
have passed on to the next item,

12.46 HRs.
PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (SEVENTH AMEND-
MENT) RuLEs

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL) : I beg to lay on the Table
a copy of the Indian Telegraph (Seventh
Amendment) Rules, 1968 published in
Notification Nos. G.S.R. 1290 (English
version) and G.S.R. 1291 (Hindi ver-
sion) in Gazette of India dated the 13th
July, 1968, under sub-section (5) of
section 7 of the Indian Telegraph Act,
1885. [Placed in Library. See No. LT-
1711/68.]

NOTIFICATIONS AND U.P. KSHETTRA

SAMITIS AND ZILA PARISHAD ADHINIYAM,

U.P. CoO-OPERATIVE SOCIETIEg ACT,

WiesT BENGAL ZiLa  PARISHADsS ACTS,

WesT BENGAL. PANCHAYAT ACT, ETC.,
ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY) :
I beg to lay on the Table :—

(1) (i) A copy of the Uttar Pradesh
Zila Parishads (Conduct of
Proceedings) Amendment
Rules, 1968, i in
Notification No, 7542-B/
XXXIII-I1-25-R-65 in Uttar
Pradesh Gazette dated the 8th

& January, 1968, under sub-sec-
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tion (3) of secion 237 of the
Uttar Pradesh Kshettra Sami-
tis and Zila Parishads Adhi-
niyam, 1961, read with clause
(c)(iv) of the Proclamation
dated the 15th April, 1968,
issued by the President in re-
lation to the State of Uttar
Pradesh (Hindi and English
versions).

(i) A statement showing rcasons

for delay in laying the above

Notification.

A Copy of the Uttar Pradesh
Cooperative Societics (Remo-
val of Difficulties) Order,
1968. published in Notifica-
tion No. 68-C/XII-CA-25(1)-
68 in Uttar Pradesh Gazette
dated the 5th February, 1968,
under sub-section (2) of sec-
tion 133 of the Uttar Pradesh
Cooperative  Socicties  Act,
1965,  read  with  clause
(c)(iv) of the Proclumation
dated the 15th April, 1968,
issued by the President in re-
lation to the State of Uttar
Pradesh (Hindi and English
versions) .

(i)

(ii) A statement showing rcasons
for delay in laying the above

Notification,

[Placed in Library, See No. LT-1712/

68.]
(3)

(4

A copy of West Bengal Notifica-
tion No. 7200/AZP/3T-12/65
(Pt. 1) published in Calcutta
Gazetle dated the 7th July, 1967,
making certain amendments to
the West Bengal Zila Parishads
(Election Constilution and Ad-
ministration) Rules, 1964, under
sub-section (4) of seclion 112 of
the West Bengal Zila Parishads
Acts, 1963, read with clause
(c) (iv) of the Proclamation dated
the 20th February, 1968, issued
by the President in relation to the
State of West Bengal,

A copy each of the following
Notifications under sub-section
(4) of section 120 of the West
Bengal Panchayat Act, 1957,
read with clause (c)(iv) of the
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Proclamation dated the 20th
February, 1968, issued by the
President in relation to the State
of West Bengal :—

(i) Notification No, 9440/Panch/
3-R-2/66 published in Cal-
cutta Gazette dated the Tth
September, 1967, making
certain amendments to the
West Bengal Panchayat Rules,
1958.

Notification No. 12088/
Panch/3R-3/66 published in
Calcutta Gazette dated the
27th September, 1967, making
certain amendments to the
West Bengal Panchayat Rules,
1958.

(5) A statement showing reasons for
delay in laying the Notification
mentioned at items (3) and (4)
above.

(ii)

[Placed in Library. See No. LT-1648/

68.]

NoTiricATION UNDER  ESSENTIAL CoM-
MODITIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELQP-
MENT AND CO-OPERATION (SHRI
D. ERING) : On behalf of Shri Anna-
sahib Shinde, I beg to lay on the Table
a copy of Notification No. G.S.R. 1452
published in Gazette of India dated the
31st July, 1968, under sub-section (6)
of section 3 of the Essential Commodi-
tics Act, 1955. [Placed in Library. See
WNo. LT-1713/68.]

NOTIFICATION RE-MANAGEMENT oOF
MopeL MiLLs NacPUR LtD.,
NAGPUR

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : I beg to
lay on the Table a of Notification
No. S.0. 2607 published in Gazette of
India dated the 16th July, 1968, up-rd
ing management of the Model
Nagpur Limited, Nagpur, under ulb-
section (2) of section 18A of the Indus-
trics (Decvelopment and Regulation)
Act, 1951 (Hindi and English versions).
[Placed in Library, See WNo. LT-1714/
68.]
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT
SHRI KHADILKAR (Khed): 1
beg to present the Thirty-fifth Report of

the Committec on Private Members'
Bills and Resolutions, .

GOLD (CONTROL) BILL
REPORT oOF JoINT COMMITTEE

SHRI BAKAR ALI MIRZA (Sccun-
derabad) : 1 beg to present thc Report
of the Joint Committce on the Bill to
provide, in the economic and financial in-
terests of the community, for the control
of the production, manufacture, supply,
distribution, use and possession and busi-
ness in, gold, ornaments and articles of
gold and for matters connccted there-
with or incidental thereto.

S———

12.48 HRs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1965-66

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : I beg o
present a statement showing Demands
for Excess Grants in respect of the Bud-
get (Railways) for 1965-66,

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1968-6%

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I beg 10
present a statement showing Supplemen-
tary Demands for Grants in respect of
the Budget (Railways) for 1968-69.

12.49 Hrs.

STATUTORY RESOLUTION RE:
INDIAN PATENTS AND DESIGNS
(AMENDMENT) ORDINANCE:
INDIAN PATENTS AND DESIGNS
(AMENDMENT) BILL; AND
PATENTS BILL—Conrtd,

MR. SPEAKER : Shri Fakhruddin
Abmed was on his legs the other day.
He may continue his speech.

AUGUST 13, 1968
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
Mr. Speaker, Sir, yesterday, before the
discussion was adjourned, I was referr-
ing to the resolution moved by the hon.
Member so far as the ordinance was
concerned. 1 explained yeste'day briefly
the circumstances and reasons for pro-
mulgating the ordinance and br'nging
forward this amending Bill to replace
that ordinance. Except Mr, Dandeker,
no other member supported his resolu-
tion regarding the ordinance. But Mr.
Narayana Ruo wanted to know what was
the positive action that Government
wanted to take afier their negative action
in promulgating the ordinance. 1 would
like to tell him that the ordinance was
promulgated only for the purpose of
kecping those petitions pending till the
Bill is passed by this Parliament. Now
the Bill secking to replace that ordinance
is before the House. If the period is
not extended, all those applications
which arc pending will lapse and the
applicants will be denied the benefits
they may derive under the new Act.
It is only for that purpose that the mew
amending Bill has been proposed.
Sccondly, we were also  anxious  that
those applications should not be disposed
of under the existing Bill becauss they
will have certain rights and privileges
which are inconsistent with the develop-
ment of industries in our country. It is
for that reason that the amending Bill is
placed before the House. Therefore, it
is not a negative measure, but a positive
mecasure, On the one hand, we want to
keep the applications alive and on the
other, it would cnable us to dispose of
the applications under the new legislation
when it is passed by Parliament. This is
all that T would like to say about the
ordinance and the Bill seeking to replace
it.

So far as the main Bill is concerned,
number of observations have becn made.
Some hon. members have accused the
Government for delaying this legislation.
1 would like to say that there is not the
least desire on the part of Government
to delay this, On the other hand, Gov-
ernment wanted that the Bill should be
at once taken up for consideration with
Qut reference to a Select Committee, It
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was only because of the overwhelming
desire of the Members of Parliament in
the Advisory Committee that against the
will of the Government it has been deci-
ded to refer it to a Select Committee. I
personally think that in a matter which
had already been once referred to a
Select Committee where we had spent
considerable time examining witnesses
from within and outside the country,
there was no necessity to refer it again
to a Select Committee, But I had to
bow down to the wishes of the members
of the Advisory Committee,

I hope that this Bill will be disposed
of by the Select Committee as early as
possible without the necessity of exami-
ning the same witnesses again and on the
basis of the voluminous material and evi-
dence already available, it will be possi-
ble for the Select Committee to make
such proposals and amendments as they
may consider necessary in the interests
of the country.

Sccondly, there was a criticism that
this Bill—my hon. friend Shri D. C.
Sharma is not here, it was he who made
this criticism—is very inauspicious and
very ominous. He did not like that it
should have been piloted by such a lucky
person as myself. I do not know what
he actually meant by that criticism. But
this certainly shows that a good deal of
thought and a good deal of considera-
tion to a matter which is of a controver-
sial nature has been given. It is only
after the appointment of a committee to
inquire into the various facts and cir-
cumstances, after the matter had been
gone into by a select committee which
examined a large number of witnesses,
that the Bill emerged and it was placed
before this House. Unfortunately, it was
placed on the list of business for pur-
poses of consideration and also final
stages of passing but that discussion did
not take place and therefore the Bill
lapsed and it had to be introduced in the
new Parliament at the earliest opportu-
nity. Therefore, Government cannot be
blamed for the delay and I do not think
there can be any justification for any
person to think that it is an inauspicious
or ominous Bill, |

Two sets of arguments have been ad-
vanced, One set favoured the considera-
L38LSS/68—9 '
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tion of this legislation and the other did
not consider that such a legislation is
desirable or is in the interest of the
country. So far as the category of per-
sons who say that this legislation is not
necessary because it will stand in the
way of fesearch and inventions are con-
cerned, 1 must say that today no one in
this House and no one in the Govern-
ment is opposed to any research or to
any inventions, There is no such thing
that we are opposed to taking any inven-
tions which are taking place outside or
cven within our own country. What we
are saying or what is actually intended
by bringing this legislation is that we
should welcome all research and all in-
ventions whether relating to food, drugs,
medicines or other items but it should
not be at the cost of the country, at the
cost of the consumers in our country.
The purpose of patents if they have to
be given should be subservient to the
purpose of providing the need to a hun-
gry man in our country or removing dis-
tress if a person is ill or sick and they
should not be taken advantage of by pre-
serving that right for a certain set of
people only for the purpose of giving
monopoly or giving the right of import.

What are the facts so far as our
country is concerned ? If hon, Members
would be pleased to look at it, nearly
over 90 per cent of the patents are
patents taken by people from outside the
country and in the name of patents we
are doing nothing else or we are tolerat-
ing nothing else except export promotion
from outside the country within our own
country. 1 would like to place before
this House not only what we think about
it but also what is the opinion of the
countries outside.

MR. SPEAKER : How much more
time will the hon. Minister take ?

SHRI F. A. AHMED : I will take an-
other 15 minutes,

MR, SPEAKER : We may adjourn
now for lunch and he may continue
when we meet again at 14.00 hours
after lunch,
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13.00 HRs.

The Lok Sabha adjourned for Lunch
till two o} the Clock,

———

The Lok Sabha re-assembled after

Lunch at five minutes past Fourieen of
the Clock,

[MR. DEPUTY-SPEAKER in the Chair.)

STATUTORY RESOLUTION RE:

INDIAN PATENTS AND DESIGNS

(AMENDMENT) ORDINANCE;

INDIAN PATENTS AND DESIGNS

(AMENDMENT) BILL; AND PAT-
ENTS BILL—Contd,

SHRI F. A. AHMED : Sir, before the
Lunch break I was referring to the fact
that in India particularly all the patents
rclating to food, drugs and medicincs
are owned by foreign interests and hence
the question, which has been posed be-
fore us, that if we pass the present legis-
lation, it will stand in the way of inven-
tions and research. But, as I have al-
ready pointed out, we are not opposed
to research or new inventions; what we
are opposed to is the evil effects which
these patents have brought into existence
in our country.

So far as that matter is concerned, I
will not give my own opinion but the
opinion expressed in the most advanced
country, the United States, which will
show what kind of ecvil effects these
patents are having in our country. In
recent times particularly this question,
whether inventions in the field of food,
drugs and medicine should be patentable,
has assumed’ so much importance not
only in India and other undeveloped
countries but also in industrially advanc-
ed countries. In the United States of
America a sub-committeec on anti-Trust
and monopoly, with the late Sena‘or

Kefauver as chairman, appointed by the’

Committee on the Judiciary, United
States Senate, made a through study of
the whole matter. Part III of the re-
port deals exclusively with the question
of patents and research in drugs, the re-
lationship between patents and prices in
the world markets and the prices of
drugs in countries with and without pat-
ents. It is interesting to find that with
reference to the position in India the
Committee has observed :—
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“India, which does grant patents of
drug products, provides an interesting
case example. The prices in India for
the broad spectrum antibiotics, Auro-
mycin and Aeromysin, are among the
highest in the world. As a matter of
fact in drugs generally, India ranks
among the highest priced nations in
the world—a case of an inverse rela-
tionship between per capita income
and the level of dryg prices.”

I feel that it is not necessary for me
to advance any other argument but to
quote this passage from an advanced
country like the United States to show
what cvil effects these patents in our
country are having.

I would also like to quote from a
Minute of Dissent to our Joint Com-
mittee Report where it has quoted a wit-
ness before the Joint Committee :—

“A witness stated that some time
ago Liberium a tranquilizer—introdu-
¢ed in the Indian market by a Swiss
firm, which was importing the same
during the year 1963-64 at about
Rs, 5,555 per kilogram C.LF.; but the
same material is said to have been im-
ported by a firm in Delhi at C.LF.
price at about Rs. 312 per kilogram.
Another firm in India has been charg-
ing in this country for Vi'‘amin B12
Rs. 230 per gram whereas the inter-
national price at which it is available
in other countries is between Rs. 90
to 100 per gram. Similarly another
firm which holds the patent for
DEXAMATHA-ZONE was charging
Rs. 60,000 per kilogram. But when
warned by the Import Controller it
readily cut the price to Rs. 16,000.
The case of Talbutamide patented by
Hoechst is one more example of ex-
orbitant prices charged by foreien
firms. It is sold in India at Rs. 187
per 100 Toblets while it is available
for Rs. 50 to 60 maximum elsewhere
in the world.”

These are examples which I have cited
from the report on the basis of evidence
givn before the Joint Committee which
will show what evil effects some of the
patents in our country are having. There-
fore the question which has been posed
before this House that this Bill is intend-
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ed to prevent research and development
of the country is not borne out by facts.

So far as our country is concerned,
there are two opinions. One opinion is
that there should be no patent at all.
In this connection, I would like also to
inform the House that as long ago as
1960, our late Prime Minister Pandit
Jawaharlal Nehru was also of the opi-
nion at that time that there should be no
patents so far as medicines and drugs
were concerned, But having regard to
the fact that we are not industrially ad-
vanced and that research in our country
has not advanced to such an extent as will
be able to give the best quality of medi-
cines and drugs in our country, we have
adopted a via media that while we have
no intention of disallowing patents in
our country at the same time we want
that thosc patents must be allowed under
certain conditions namely that they
would not undermine or make the inter-
ests of the people of this country sub-
servient. It is for that nurpose that this
Bill has been introduced.

Some hon. Members have levelled
charges against us that Government did
not know their mind, and they have said
that they could not understand the pur-
pose for which this legislation had been
introduced. 1 wish that those very
Members who had advocated the very
cause of the people which was advocated
before me when I went abroad—the
same cause was advocated before me
when some of their representatives
came before me—had read the pro-
visions of this Bill, and if they had read
the provisions of the Bill they would not
have made such a serious allegation
against Government that Government
did not know their own mind when they
had brought this measure forward.

I would only like to mention that the
Patents Bill contains very salutary provi-
sions regarding Government's power to
import patented articles for its own use
and patented medicines and drugs for
distribution in Government hospitals and
other similar approved institutions in
public interest, Government’s power with
regard to terms of patents, grant of com-
pulsory licences, automatic endorsement
of patents relating to chemical substan-
ces and items in the field of foods, drug:
and medicines, Llicensing of related
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patents, that is, patents already granted,
use of patented inventions by Govern-
ment and Government undertakings and
acquisition of patents by Government in
public interest and payment of compen-
sation and so on, 1 am sure that if my
hon. friends had read all the provisions
of the Bill they would not have levelled
that charge that Government did not
know their own mind and that was why
they had brought forward before this
House a measure which was of a nega-
tive nature and which had no positive
direction. My submission is that there
are plenty of provisions in this Bill which
is before this House which have posi-
tively suggested a remedy to many of the
evils which are existing in our country.

The argument has also been advanced
that any restriction on patents will stand
in the way of the development of research
in our country. I may point out that
during the past so many years when the
patent was in existence and patents were
ullowed freely in our country, the extent
of research and inventions was not very
much. [ was trying to find out whether
there was any research or whether there
was any invention which had secured
patents outside our country, My infor-
mation is that not more than thres or
four such cases are there. But from
other countrics we are importing so
many of these things. In spite of the
facilities and in spilc of the scope that
we have had for so many years to do
rescarch and to make inventions which
could securc patents outside our country,
our country has not been able to do
much in this regard. I could understand
the question of patents where two ad-
vanced countrics are concerned. But as
regards onc advanced country and an-
other country which is still under-deve-
loped and which is trying to develop it-
self, there can be no justification for
giving protection and creating a mono-
poly which is detrimental to the interests
of the It is for these reasons
that this Bill has been placed before this
House.

Another serious objection has been
made to the need for two provisions re-
garding the acquisition of patents. I wish
the hon. Members had read carefully
those provisions also. In the case of one
provision, namely clause 48, where we
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want to acquire a patent or import a
patent, it is an enabling clause. That is
a case where Government want to do it
for the purpose of research and where
they want to do it for non-commercial
purposes, as for instance, in the case of
an epidemic, where Govermment want to
import some medicine; in such cases, no
compensalion has, therefore, been allow-
ed. It is an cnabling provision which
will be taken advantage of only in thosc
cases where the acquisition will not be
for commercial purposes but will be in
the interests of research and will be in
the interests of inventions and will be
for looking after the health of the people.
There, no compensation is provided. But
where for commercial purposes these
patents will be acquired, compensation
has been provided for. It is for this
reason that the question of acquisition
has been considered and has been pro-
vided for under two separate categories.
We surely do not want to deprive a
patentee when his patent is being acquir-
ed for some commercial purposes. .

Then, there was an objection as to
why Government had shed their powers
and had not taken powers so far as
royalty was concerned. 1 would submit
that on the one band we are accused
of encouraging corruption. On the other
hand, when we make certain provisions
which will reduce the chances of corrup-
tion, we are accused of not taking the
power and keeping it in our hands,

Some hon. Members have wanted that
so far as the question of royalty is con-
cerned, that ought not to have been
fixed but Government ought to have
taken power to fix the royalty from time
to time as circumstances demanded.
What we have now proposed to provide
is that a royalty of 4 or 5 per cent will
be provided; beyond that, royalty will
not be given. But that does not mean
that Government do not have the power
to reduce the royalty from 5 to 4 or 3
per cent where the circumstances demand
such a reduction. We have taken the
power to fix the royalty but at the same
time, we have also fixed a limit beyond
which Government cannot go so far as
the question of fixation of royalty is
concerned, *

AUGUST 13,

1968 (Amdt.) Ordinance 2028

In regard to the term of patent also,
we have reduced the period in the case
of food, drugs and medicines from 16
to 10 years. We have done so far two
purposes. On the one hand it is said
that science and technology have so
much advanced. that a drug_which has
becn found today would become obsolete
after a period of four or five years and,
therefore, the period of ten years which
has been provided for is quite long; on
the other hand, it has been urged that
ten years is quite an inadequate period
for the inventor to get adequale
compensation for his invention and that
some longer period should be allowed
for the drug to be effective and so on.
With the development of science and
technology, I am sure that drugs and
medicines would become obsolete within
u period of four or five years. On the
other hand, one purpose of the legisia-
tion is that we do not want the patentee
to have more than adequate compensa-
tion for his invention. If we allow a
period of 16 years in such cases, that
would be considered as a long period.
Even in advanced countries like the
United Kingdom, there is a suggestion
that this term should be curtailed or re-
duced. If that js the thinking in countries
where development has taken place and
where they have gone in for patents, 1
do not see any justification why we
should not reduce the period. After all,
this is a matter which the Joint Com-
mittee will go into and they can fix the
proper period; if necessary they can in-
crease it or reduce it and so on.
are matters which the Joint Committee
will go into.

The other objection which has been
raised is in regard to our denying patents
so far as products are concerned. My
submission is that even advanced coun-
trics have done away with patents of
products. They bave only permitted or
allowed patents of processes, In fact,
under our existing law also, though the.
provisions permit patents of
yet in practice during the last few yearn
we have not been allowing patents of
products because there is no justification
why a product should not be allowed to
be produced by new processes and it is
only the processes which have to be con-
sidered so far as the patents are concern-.
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ed and not the products itself. That is
the thinking of the advanced countries.
I can give a list of about 16 or 17
countries where they have dome away
with the question of patents of products
and where they are only confining them-
selves to the patents of processes.

Sir, these are the few observations
which 1 would like to place before this
House in reply to the various observa-
tions that were made by the hon, Mem-
bers here. At this stage, I would not
like to go into greater details because
this matter has been referred to the Joint
Committee. But what I would appeal
to the House and to the Members is that
this matter has been pending before the
country for a considerable time and al-
ready there has been a large number of
witnesses who have been examined in
this connection both from within the
country and outside the country and 1
hope, when we meet in the Joint Com-
m:ttee, we shall, without considering the
necessity of repeating the process of
examining the witnesses, on the basis of
the material which is available with us
we shall give due consideration to the
various proposals and complete the task
of the Joint Committee as early as possi-
ble so that the whole matter may come
before this House, if possible during the
next session, and before the year is out,
we may be able to pass this legislation
1 can tell the House that Government is
very anxious that this legislation should
be enacted as early as possible and,
therefore, there is no justification in the
charge that we intend to delay this legis-
lation.

With these words, I move my motion
for commendation of the House.

SHRI N. DANDEKER (Jamnagar) :
Mr. Deputy-Speaker. Sir, I am only con-
cerned with the approval or disapproval
of the Ordinance. I have suggesied that
the Ordinance should be disapproved
and, consequently, I am also concerned
with the amending Bill but not with the
main Bill. T must confess, however, on
listening to the Minister just now about
the main Bill, I am really tempted to
touch also upon the main Bill. But that
is now outside my province.

Sir, the defence that was urged by the
Minister for making use of the powers
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under Rule 47 of the Defence of India
Rules, then embodying those powers in
an Ordinance and now seeking to em-
body those powers in the amending Bill
is, to my mind, most weak; and, indeed,
it amounts to his admiting the charge
that I had specifically made, namely, that
the Defence of India Rule was misused.
The Defence of India Rule, in particular,
relating to this matter is Rule 47,—I am
now reading from the statement on the
Ordinance—empowering the  Central
Government to issue directions for de-
laying action on any class of applications
for patents if the Central Government
considerad it necessary or expedient so
to do for the defence of India and civil
defence or the efficient conduct of mili-
tary operations or the main'enance of
supplies and scrvices. Now, anybody
who knows the first thing about law,
knows the expression sui generis, that is
to say. when you get a number of things
of that kind sprung together and you get
at the tail-end of that something of this
description, such as the maintenance
of supplies and services essential to the
life of the community, the normal rules
of interpretation, in relation to a thing
like this, within the Defence of India
Rules, would mean matters falling within
the same sort of things that have been
mentioned bzfore it.

Under the Defence of India Rules,
one can say that the main objective was
the defence of India or civil defence or
efficient conduct of military operations
or the maintenance of supplies and ser-
vices essential to the life of the commu-
unity in a state of Emergency and of
defence and of military operations and
so on. Therefore, I submit, the defence
argument which is being urged for hav-
ing held up for all these years the appli-
cations for new patents is totally
irdefensible.

Sccondly, the Minister is indeed ad-
mitting virtually that it was a misuse of
power because he went on to say,—quite
unwittingly the cat is out of the bag.—
that it was true these applications were
held up because, from 1964 or 1963 on-
wards, they have been intending to pass
a ncw Patents Bill. A Patents Bill was,
in fact, put before the House during the
earlier Parliament’s life in 1964 or 10
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1965. And, indeed, the Minister admit-
ted in his reply that while that Bill was
under consideration, they did not want
to deal with patents. And that, Sir, was
the recl objective; and 1 do suggest that,
if that was the objective, as indeed it
was, and the reason why these applica-
tions were, in fact, held up was because
the Government hoped that the then
Patents Bill would be passed by the last
Parliament, it was a dcliberate,—not
merely gross misuse,— but deliberately
gross misuse of the powers under the
Defence of India Act and the Rules.

Thirdly, the Minister went on to say,
—which I thought was an even more
extraordinary proposition—that the de-
laying action was not in the interest of
defence or anything at all, but that the
delaying action was nccessary cven now,
(although there is a patent law in this
country) merely because he has got in
hand now th: new Patent Bill. Until
this new Patent Bill becomes law, he
wants to continue the delaying action,
i.e., holding up something like 5,800 or
6,000 applications for paten’s, He wants
to hold them up notwithstanding the
assurance of la'e Shri Lal Bahadur
Shastri, which only resulted in this that
some of thesg patent applications have
béen cxamined and th2y are ready to be
advertised,—those of them that are to
be granted. They are ready to be sealed
but, Sir, the Minister insists that this
action shall not be procecded wi'h mere-
ly because therc was an old Bill that was
on the anvil and that Bill lapsed and
now there is a new Bill on the anvil
Heaven knows how long this will take.
1 appreciate the Minister’s anviety that
this new Bill should be passed in the
next session; but T doubt it because the
issues involved are very serious. Hence,
as a matter of fact, I see no reason what-
ever, not a single justification in the
Minister's statement, cither for the way
Rule 47 was operated or for the Ordi-
nance or for the Amendment Bill. 1,

therefore, press my motion that the
Ordinance be disapproved,
MR. DEPUTY-SPEAKER.: 1 shall

now put Mr. Dandeker’s motion to the

vote of the House,
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The question is :

“This House d'sapproves of the
Indian Patents and Designs (Amend-
ment) Ordinance, 1968 (Ordinance.
No. 8 of 1968) promulgated by the
President on the 6th July, 1968.”

The motion was negatived.

14.25 HRs.
INDIAN PATENTS AND DESIGNS )
(AMENDMENT) BILL—Cu::td.

MR. DEPUTY-SPEAKER : There is
an amendment given by Shri Shiv.
Chandra Jha for circulation of the Bill
for the purpose of cliciting opinion there-
on. I now put that amendment to the
vote of the House. The question is :

“That the Bill be circulated for the
purpose of cliciting opinion thereon
by the Ist November, 1968." (10)

The motion was negatived.
MR. DEPUTY-SPEAKER : Mr. Beni
Shanker Sharma is not present.
Now the guestion is :
“That the Bill further to amend the

Indian Patents and Designs Act, 191]
be taken into consideration.”

T'he motion was adopted,

MR, DEPUTY-SPEAKER : Now we
take up clause-by-clause consideration. -
Clause 2—(Insertion of new sections

78B, 78C, 78D and 78E.)

There are amendments given by Mr.
Srinibas Misra, Mr. Lobo Prabhu and
Mr. Dandeker.

SHRI SRINIBAS MISRA (Cuttack) :
1 beg to move ;

Page 2, line 9,—

for “by order, prohibit or restrict,”
substitute “issue directions prohibiting
or restricting”(1)

Page 2, lines 27 ‘and 28—

omit “and therecafter at intervals not
cxceeding twelve months,” (2)

Page 2, line 34,—
for ‘every” substitute “the” (3)
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Page 3, lines 26 and 27,—

omit “and thereafter at intervals not
exceeding twelve months,” (4)

Page 3, line 31,—

for “every" substitutc “the”. (5)
Page 4,—

after line 25 insert—

“Provided further that when the
Central- Government on reconsidera-
tion under sub-section (3) of section
78B or sub-section (2) of section 78C
is of opinion that the d'rections issued
under scctions 78B or 78C should be
continued beyond a period of one
year they shall proceed to act under
sections 21 and 21A." (6)

SHRI LOBO PRABHU (Udipi) : I
beg to move :

Page 2, line 7,—

omit “or delay the doing of” (79
Page 2, line 19—

for “on such consideration”

substitute— )

“after cons'deration of such repre-
sentation as the applicant may make”,
(8)

Page 3, line 5,—

after “Central Government”

invert “after considering any
presentation by the applicant™ (9)

SHRI N. DANDEKER: I beg to
move :

Te-

Page 3 and 4,—

omit lines 5 to 39 and 1 to 22 fes-
pectively, (12)
Page 4, line 24,—

omit “or section 78C" (13)

Page 4, lines 37 and 38—
omit *‘or section 78C" (14)

MR. DEPUTY-SPEAKER : As we
have cxcceded the time-limit already, so
far as amendments are concerned, I will
not permit more than five minutes each.

SHRI N, DANDEKER : For each
amendment ?

MR. DEPUTY-SPEAKER :
Total time for each member.

No.
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SHRI LOBO PRABHU : The Minister
himself has admitted that there has been
no discussion of any kind on the amend-
ing Bill; all the discussion was on the
new Bill. So, your rule that you will
not permit more than five minutes each
is not fair to the amending Bill,

MR. DEPUTY-SPEAKER : We have
already exceeded the time-limit.

SHRI LOBO PRABHU : It is not
our fault; it is not the fault of the amen-
ding Bill. If you find any member re-
peating the same points, you will be fully
justified in checking him.

MR. DEPUTY-SPEAKER : If I have
understood him correctly, the new Bill
has also been placed before the House....
(Interruption), Now so far as this
amending Bill is concerned, 1 will not
permit more than five minutes each,

Mr, Srinibas Misra.

SHRI SRINIBAS MISRA : Here in
clause 78B, as proposed, the sub-clause
(1) reads :

“....and also, by order. prohibit
or rostriet. "
In sub-cluuse (2) it is said :

“Where the Controller issues any
such directions. .. There is no word
such as direction in sub-clause (1). I
think, this is a drafting mistake which
should be corrected. 1 want to substi-
tute—

“issue directions prohibiting or res-
tricting” for

“by order, prohibit or restrict™,

This is because there has been no
word ‘direction” put in there. There is
no power to issue direction in sub-cl.
(1). This is a matter regarding -which
there can be no dispute. It is simply a
drafting error and so the amendment
should be accepted.

Coming to amendment No, 6, under
this amending Bill they want tc ring in
a provision whereby the Controller can
hold up publication of an application for
six months, then refer to Government,
then after six months it can be repeated
like that ad infinitum, six months, six
months, for 20 years. This is what will
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happen if this Bill as it stands is enacted.
How can that be ? If some investigator
or researcher has invented something
and asked for a licence, it may be useful
to Government, it may not be useful but
may be detrimental to government’s in-
tercst or the defence of the country, If
Government want to hold it up, they
may acquire it after six months, If they
do not allow that invention to be patent-
ed, this is that they should do: either
acquire it themselves or allow him to
have it patented. They cannot hold it
up without any limitation, indefinitely.

What I have suggested is that if after
six months, Government still think that
it should be held up, they should take
recourse to two other sections in the Act
itself—sections 21 and 21A which pro-
vide for such contingencies, That is,
they should acquire the licence or pur-
chase it. On principle, Government or
, the Controller should not have vested in
them arbitrary powers. So they should
proceed under sections 21 and 21A of
the original Act itself. That being there,
no power should be taken either by the
Controller or by Government to hold it
up indefinitely.

Amendments 2-5 are consequential to
amendment No. 6.

SHRI F, A. AHMED : So far as
amendment No, 1 is concerned, the hon.
Member wants to substitute for ‘by
order, prohibit or restrict’, the words
‘issue directions prohibiting or restrict-
ing’. This is more or less a wverbal
change and I have no objection in ac-
cepting it. As for the other amendments,
1 opposz them.

SHRI SRINIBAS MISRA : Give rea-

sOnNs.

SHRI LOBO PRABHU: 1 would
like to pose four tests not only for the
amending Bill but for the main Bill it-
sell. The first is ; is this legislation go-
ing to encourage inventions ? It is neces-
sary to realise that inventions are a very
precious possession. They arc property,
not only individual property but social
property. If this legislation is going to
expose an invention to appropriation by
Government, to delay as has occurred
since 1962, has the Minister considered
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what he has done to encourage inven-
tions ? What is the value of an inven-
tion if for seven years it should lis ex-
posed to the mercy of an official who
can postpone it as he likes for considera-
tion or without consideration? What is
the value of an invention if it has been
advertised and another person could
copy it ? And who is involved in it ? The
inventor is not a rich man; he is not a
merchant prince. 'Why have Govern-
ment been so unfair to him? Why
should they not proceed scientifically in
this matter ? Why should they dis-
couragz inventions, and in a manner
which exposes them to pilferage and
corruption ?

My second test is this. How are you
geing to cncourage industrialisation if
you deny property rights to what is im-
ported in this country ? I had occasion
—my friend is absent now—to enquirc
from the CSIR officers if there was a
single industry which could have been
estublished in this country during the
last twenty years with only Indian inven-
tion. They could not give me a reply.
If you apply the law to foreign invention
saying that these are the frestrictions :
we shall allow you ten years; we shall
cancel your invention if you do not take
up your patent within this period; we
shall give you only this amount of royal-
ty. What is going to happen? Inven-
tions will not come to this country and
you will not have industrialisation. Is
this the intention of the Ministry ? Is he
aware of the number of people which
industrialisation has employed and the
amount of trade that has followed and
the relief that has come to this country
from industrialisation. Please remember
that without inventions being treated
with sufficient hospitality, you cannot ex-
pect this country to take one step fur-
ther forward towards industrialisation.
There was a caption in your own paper.
the National Herald that the law was
ugainst the common man. You yourself
werc pleased to refer to the consumer.
Is it in the interest of the common man
that these inventions be discouraged,
that industrialisation should be discou-
raged, There was u lot of talk about
profiteering,

MR. DEPUTY SPEAKER : Will you
refer to your amendment ?
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SHRI LOBO PRABHU : I shall refer
to my amendment. But I must give the
background.

MR. DEPUTY-SPEAKER : You had
already taken more than five minutes.

SHRI LOBO PRABHU : There is no
rule by which you can give me only five
minutes.

MR. DEPUTY-SPEAKER : If you
refer to the rules, they empower me to
guillotine it now and put it to the vote.

SHRI LOBO PRABHU : You are at
perfect liberty to do it. But I have a
right to be heard... (Interruption). If
there is any kind of profiteering and
there are very high prices, it is because
of the Government's licensing system.
For instance, if enough quantity of vita-
min B2 was not produced, it is because
there has not been enough competition.
If Americans were producing that item,
why do you not allow your friends the
Russians also to do.. .

MR. DEPUTY-SPEAKER : Now,
you must conclude. .. (Interruptions.)

SHRI LOBO PRABHU : Since 1 have
been guillotined. . .

AN HON. MEMBER :
been guillotined ?

SHR1 LOBO PRABHU : It comes
practically to that. T am coming to my
amendment. The particular provision
which I object to is this. Any official
may omit or delay doing a certain thing.
Have [ to tell you that your officials do
not need to be encouraged to omit doing
a thing or delay doing it. That is the
whole business of the Government—Ilo
delay, 10 omit to do things. Dou you
want to give legal sanction for it? If
you want any particular invention re-
garding defence to be examined, there is
section 67 which permits the officer to
refer the matter to the Government, You
necd not give him this power to delay or
omit to do something.

MR. DEPUTY-SPEAKER : You must
conclude now; your time is over.

SHRI LOBO PRABHU : You have
disturbed my trend. Why are you doing
it?

Have you

MR. DEPUTY-SPEAKER: Your
party spokesman had enough time. Be-
cause you moved an amendment, I
allowed you to speak. You said you had
been guillotined, If you had been guil-
lotined, resume your seat.

SHRI LOBO PRABHU : | refuse to
be guillotined. 1 shall proceed with my
amendment. When it comes up before
the Government, there is no opportunity
to an applicant to state his rcasons. This
is not fair, when a Government passes
an order without giving a chance to the
defendant. As regards the other amend-
ment, regarding food, I submit that the
provision made here is against the rule
of law. Everyone is entitled to state his
case, You may say anything in favour
of your Bill and your amendment, but
you are neither acting according to the
law nor in the interests of the inventor.
You are not acting in the interests of the
industry, and you are not acting in the
interests of the consumer. You are notl
even representing your own party which
is almost unanimously opposed to your
Bill.

SHRI N. DANDEKER ; Sir, 1 have
only a few things to say in support of
my amendment No. 12, the amendments
Nos, 13 and 14 being consequential.
This amending Bill in clause 2 seeks to
introduce into the existing Act certain
new provisions such as section 78B and
78C. Sections 78D and 78E are conse-

.quential, and so I will not bother with

them. The really important provisions
are 78B and 78C; and I would draw
your attention ? Sir, to the very clear dis-
tinction between them which these very
provisions make. New section 78B is
concerned with special provisions relat-
ing to applications relevant for defence
purposes; [ have no quarrel with that
one. But new secction 78C relates to
special provisions in respect of applica-
tions for paten's in the field of food.
drugs or medicines. One would have
thought that the special provisions would
be to get on with the job and grant these
pending patents or refuse them as quick-
ly as possible. On the contrary clause
lof new section 78C empowers the Cen-
tral Government, as if the power was
necessary, to direct the officers concern-
ed with these applications for patents to
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abstain from doing or delay the doing of
anything which would otherwise be re-
quired to be done in relation to such
applications, It is a crazy kind of thing.
that by a statute the Government is go-
ing to direct its officers not to do their
duty or to delay in doing what is other-
wise plainly their duty under the existing
Patents and Designs Act. T have never
in my life come across any provision in
a law by which the Cantral Government
can say to an officer, “Don’t do your
statutory duty, or go on delaying the
performance of your statutory duty.
Never mind the rights of the applicants
for drugs or medicines or food patents.
Never mind the people, the consumers,
who for the last five ycars have been de-
prived of what would have been manu-
factured as a result of granting these
applications.” The Central Government
is so deermined that nothing shall move
until the new Patents Bill is enacted,
that they have taken power, as if it was
needed, to tell the officers to go to sleep.
After all, they arc sleeping anyhow. But
here. there is a power given to the Cen-
tral Government to say, “Look, boys, be
good; don't do anything.” If the officer
is zealous, the Minister will say to him,
“Take it easy; please dalay it.”” This is
the power they arc taking, Therefore,
1 am suggesting that this sec'ion 78C
which is proposed to be introduced by
the amending Bill - should bhe comple-
tely scrapped. My other amendments
are corsequential,

MR, DEPUTY-SPEAKER : The
Minister is accepting amendment No. 1.

SHRI F. A, AHMED : 1 would like
to make it very clear that the very pur-
pose which the hon. Member has in
view will bz defeated if I accept his
amendment, because, as I said, there are
over 5,000 applications pending and out
of them nearly 4,000 will be time-barred
if this—

SHRI N. DANDEKER : It is not the
fault of the applicants; it is the fault
of the Government who have delayed
action, It is no use talking to me that
it is time-barred, There would be writ
applications and writs of mandamus.

SHRI F. A, AHMED : I said that we
want to give consideration to some of
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of them as are given in the interests of
the country will certainly be lookad into
and those patents will be considered. Bul
here, if we accept his amendment, when
all those applications become time-
barred—

SHRI N, DANDEKER : This is mis-
leading. First, today, is there a Patents
and Designs Act or not ? Secondly, can
these not be dealt with under this Act?

SHRI F. A, AHMED : I have already
said that some of the applications have
alrcady become time-barred and 1 have
sajd that the policy of the Government
is that we do not want to give such
rights as cannot be taken under the new
Act. When we have the policy where
the patent law has to be amended, we
want to dispose of those applications
under the new provisions.

SHRI LOBO PRABHU : Will you
kindly reply to my objections ?  Are you
not able to do so?

MR. DEPUTY-SPEAKER : Order,
order. The Minister has accepted amend-
ment No, 1, it is textual. So, excluding
amendment No. 1, I shall put all the
other amendments—Nos, 2 to 14—10
the vote.

Amendment Nos. 2 to 9 and 12 1o
14 were put and negafived.

MR. DEPUTY-SPEAKER : 1
now put amendment No, 1.

will

The question is :

Page 2, line 9,— for “by order, prohi-

bit or restrict™ subsiitute “issue direc-

tions prohibiting or restricting” (1)
The motion was adopted.

MR. DEPUTY-SPEAKER :
question is :
“That clause 2, as amended, stand
part of the Bill™
The motion was adopted.

The

Clause 2, as amended,

the Bill.

Clause 3, clause 1, the Enacting For-
mula and the Title were added to the
' Bill.

A ad

was o

®
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®HRI F. A, AHMED :

move 7 _

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER : Motion
moved ;

“That the Bill,
passed.”

‘SHRI LOBO PRABHU : Sir, I am
-confining myself to two things—defence
patents and food patents, The minister
is aware that where there is danger of
a defence patent being published, section
67 of the existing Act provides for re-
férence to Government, I would like
to' know why this section has not been
ubed during the last 5 years. This pro-
cedurc of delaying it is completely
wrong. It is no credit either 1o our law
o'r_ to our administration.

1 beg to

as amended, be

Sccond]y in respect of secret patents,
there is the Secret Patents Act by
which Government can choke it for such
period as it likes. There is a similar
provision in the Atomic Inventions Act.
Even the cxisting sections of the Act
bgginning from section 21 onwards. are
sufficicnt, Was it necessary under thesc
circumstances that the minister should
have tuken recourse to the Defence of
India Act? It is his duty to maintain
law. It should not be his duty to make
a _mockery of the law. He can argue
anything, but it does not do any good.
For six years, these patents have been
kept pending. His argument that these
applications will lapse is a bit of casuis-
try. If he wanted, he could have intro-
duced a saving clause that even after
the period of 31 months allowed under
the Act, duc to the special circumstances
these things will not lapse. It is not
necessary to continue this blanket prohi-
bition,

Coming to the matter of food, it is
incongruous for anyone to believe that
baby food or invalids’ food are necessary
to cquip the defence forces, This is
somcthing which is straining the mean-
ing of the word. About medicines also,
are we thinking of soldiers or the com-
mon people when it is said that medi-
cines should be protected by law ?
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Is it for plunder or piracy that he
wants a Bl like this ? This is what it
means, For six years, he has kept these
patents pending. For six more years,
we do not know what will be th2 course
of this legislation, In the meanwhile
anybody can plunder these things

I would request the minister, please
wiihdraw this B Il even at this stage and
redeem yourself. It is a very incon-
gruous that when so many members of
your party have opposed this Bill, they
have to act against what they said and
vote for this Bill. This is not democracy
This is happening too frequently, Th's is
a mockery that almost every Bill is
opposed by your party but when 1t
comes to voling, they vote in favour of
it. Are they people who are recognising
the right to an opinion or do they say
whatever the Min'ster says, wrong as he
is, he is right ?

SHRI F. A, AHMED ; Sir, my hon.
fricnd asked why I am coming with this
provision when there is an existing law
so far as production for defence pur-
poses is concarned, If that is so, 1 really
do not sce any reason why my hon.
friend is objecting to this. If as a way
of abundant caution we arc trying to do
it T think there is complete justification
and there is no justification in his object-
ing 1o it when he says that according to
existing laws we can very well do what
now we scek to do under the present
Bill.

So Tar as observations made by certain
hon. Members arc concerned, 1 am sure
that no one has given me an indication
that they are opposing the Bill. They
had given their opinion with regard to
certain provisions. All the Members of
the Party have also not spoken. So he
is not justified in saying that each and
cvery Member of my Party has opposed
the Bill and still the Government is pro-
ceeding with the Bill. Those Members
also who had made some obscrvations
made those observations with regard to
one clause or another. The principle of
th: Bill has been accepted by all. It is
only with regard to details that they have
expressed their opinion, and for that
matter it will go before the Sclect Com-
mittee and come back before this Houw
for approval.
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MR. DEPUTY-SPEAKER: The
question is :

“That the Bill, as amended, be
passed.”

The motion was adopied.

14.50 HRs,
PATENTS BILL—Contd.

MR. DEPUTY-SPEAKER :
question 1is :

The

“That the Bill to amend and conso-
lidate the law relating to patents, be
referred to a Joint Committee of the
Houses consisting of 33 Members, 22
from this House, namely :—

Shri Rajendranath Barua,

" Shrj C, C. Desai,
Shri B. D. Deshmukh,
Shri Kanwar Lal Gupta,
Shri Hari Krishna,
Shri Amiya Kumar Kisku,
Shri Madhu Limaye,
Shri M. R, Masani,
Shri G. S. Mishra,
Shri Srinibas Mishra,
Shri Jugal Mondal,
Shri K. Ananda Nambiar,
Dr. Sushila Nayar,
Shri Sarjoo Pandey,
Shri P. Parthasarathy,
Shri T, Ram
Shri Era Sezhiyan,
Shri Diwan Chand Sharma,
Shri Maddi Sudarsanam,
Shri Atal Bihari Vajpayee,
Shri Ramesh Chandra Vyas,
Shri Fakhruddin Ali Ahmed, and

11 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee the quorum shall
be one-third of the total number of
members of the Joint Committee;

that the Committee shall make a re-
port to this House by the first day of
the second week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend_ to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communi-
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cate to this House the names of 11 mem-

bers to be appointed by Rajya Sabha to
the Joint Committes.”

The motion was adopied,

14.51 Hrs.

FOREIGN MARRIAGE BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): Mr. Deputy-
Speaker, Sir, I beg to move :

“That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
miltec of the Houses on the Bill to
make provision relating to marriages
of citizens of India outside India,
made in the motion adopted by Rajya
Sabha at its sitting held on the 13th
May, 1968 and communicated to this
House on the 15th May, 1968 and do
resolve that the following thirty mem-
bers of Lok Sabha be nominated to
serve on the said joint Committee,
namely. ..

MR. DEPUTY-SPEAKER: You
need not read the names; they have been
circulated,

SHRI M. YUNUS SALEEM : I have
only two amendments. In serial no. 1...

MR. DEPUTY-SPEAKER : In the
names ?

SHRI M, YUNUS SALEEM : Yes.
In serial no. 1...

MR. DEPUTY-SPEAKER : This is
rather strange. You should have given
votice. Now I will admit it but in future
you should give notice.

SHRI M. YUNUS SALEEM: Al
right, I am sorry, Sir.

MR. DEPUTY-SPEAKER: Now,
please indicate what are the names sub-
stituted.

SHRI M. YUNUS SALEEM: In
serial no. 1, the name of Shri C. M.
Krishna may be substituted in place of
Shri Jahan Uddin Ahmed: and in serial
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no, 19 the name of Shri Lakhan Lal
Kapoor may be substituted in place of
Shri G. S. Mishra. These are the only
- two changes. :

MR. DEPUTY-SPEAKER : Now, 1
shall put the concurrence motion regard-
ing the Foreign Marriage Bill, with these
two names substituted, to the vete of the
House. The question is :

“That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mittee of the Houses on the Bill to
make provision relating to marriages
of citizens of India outside India,
made in the motion adopted by Rajya
Sabha at its sitting held on the 13th
May, 1968 and communicated to this
House on the 15th May, 1968 and do
resolve that the following thirty mem-
bers of Lok Sabha be nominated to
serve on the said Joint Committee,
namely :

Shri C, M. Krishna,

Shri Ramchandra J. Amin,

Shri A. E. T. Barrow,

Shri B. N. Bhargava,

Shri Jyotirmoy Bosu,

Shrimati Ila Pal Choudhuri,
Shri B, K. Daschowdhury,

Shri Devinder Singh,

‘Shri Shri Chand Goyal,

Shri V. N, Jadhav,

Shri Shiva Chandra Jha,

Shri Z. M. Kahandole,

Shri Dhireswar Kalita

Shri Liladhar Kotoki,

Shri V, Krishnamoorthi,
Shrimati Sangam Laxmi Bai,
Shri Vikram Chand Mahajan,
Dr. M. Santosham,

‘Shri Lakhan Lal Kapoor,
Shrimati Shakuntala Nayar,
Shri Vishwa Nath Pandey.

Shri S. B. Patil,

‘Shri Bhola Raut,

Shri Mohammad Yunus Saleem,
‘Shri P, A. Saminathan,

Shri Shiv Kumar Shastri,

Shri Janardan Jagannath Shinkre,
Shri Sant Bux Singh

Shri Nagendra Prasad Yadav, and
‘Shri P. Govinda Menon.”

The motion was adopted.
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MOTION UNDER RULE 388 RE.
INSURANCE (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : Sir, on behalf of
Shri Morarji Desai I beg to move :

“That this House do suspend the
first proviso to Rule 74 of the Rules
of Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for the reference of the Bill
further to amend the Insurance Act,
1938, 50 as to provide for the exten-
sion of social control over insurers
carrying on general insurance business
and for matters connected therewith
or incidental thereto and also to
amend the Payment of Bonus Act,
1965, to a Joint Committee of the
Houses.”

SHRI SRINIBAS MISRA (Cuttack) :
Sir, on a point of order, This motion
seeks to suspend the first proviso to rule
74 of the Rules of Procedure and Con-
duct of Business. It is a provision which
is contained not only in the rules but
also in the Constitution, Rule 74 reads :

“When a Bill is introduced, or on
some subsequent occasion, the mem-
ber in charge may make one of the
following motions in regard to his Bill,
namely :—

(i) that it be taken into considera-
tion; or

that it be referred to a Select
Committee of the House; or

(ii)
(iii) that it be referred to a Joint
Committee of the Houses with

the concurrence of the Coun-
cil; or

that it be circulated for the
purpose of eliciting opinion
thereon :

(iv)

“Provided that no such motion as
is referred to in clause (iii) shall be
made with reference to a Bill making
provision for any of the matters spe-
cified in sub-clauses (a) to (f) of
clause (1) of article 110 of the Con-
stitution.”
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The Minister by moving such a mo-
tion has admitted that this Bill comes
under article, 110, sub-clauses (a) to (f)
of clause 1. Once it is admitted, the
Constitution comes into play. Now,
article 109 says :

“(1) A Money Bill shall not be
introduced in the Council of States."

Now, it has been introduced here. This
Bill is pending in this House, It is a
question of privilege of this House that
a Money Bill should not be introduced
in the Council of States, in the other
House, simultaneously. For. associating
the Rajya Sabha in such a Joint Com-
mittee, the Bill has to be introduced
there simultaneously. It must be pend-
ing there so that Rajya Sabha will pass a
resolution, nominating some members to
serve in the Joint Committee. It is a
question of privilege of this House and,
being a constitutional bar, we have no
power to waive it. This maiter came up
for consideration in this House on an
earlier occasion when thc then Speaker.
Shri Mavalankar, decided with respect
to the Indian Income-tax Amendment
Bill, 1951 that being a Money Bill it
cannot be referred to a Joint Committec.
There is only onz such instance which
has been given at page 407 of Practice
and Procedure of Parliament by Kaul
and Shakdher. Article 109(2) says:

“After a Money Bill has been pas-

sed by the House of the Peoplc it shall
be transmitted to the Council of States
for its recommendations. ...”

So, before it is passed by this House, it
cannot be transmitted to the other House
and the other House cannot take cogni-
sance of the Bill, So, the motion for
suspension of the first proviso to rple 74
under rule 388 is untenable and it can-
not be done.

There are other considerations also.
It has been laid down by the Speaker in
this House that these are matlers in
which the Speaker exercises discretion.
In regerd to money Bills there is the
statutory constitutional bar. In regard
to other Bills where there are financial
provisions, the Speaker exercises discre-
tion. While exercising discretion many
aspects are considered, one of which is
whether there will be saving of time,
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which is what the Minister proposes
here, But it is not applicable to this case.
The only instance where the matter has
been thoroughly discussed is in the States
Re-organisation Bill where there are
some financial clauses,

15 HRs.

It was referred to a Joint Committee,
There this House waived its right and
the first proviso to rule 74 was suspend-
ed. But that is a different matter, The
States” Re-organisation Bill was a Bill
for reorganising the States and thcre was
some consequential financial provision.
That suspension is not relevant for the
purpose of the present Bill.

The. present Bill admittedly is a Money
Bill; otherwise, this Resolution would
not be there. This Resolution says
that the first proviso'to rule 74 be sus-
pended. That proviso only refers to
article 110 relating to Money Bills.
So it is admitted in the Resolution that
this is a Money Bill. Therefore it can-
not be referred to a joint Committee
and this Resolution is infructuous. This
House cannot pass this Resolution.

SHRI K. C. PANT : Sir, the point is
a simple one. This Bill is not a Money
Bill within the meaning of article 109
because it does not deal exclusively with
matters referred to in article 110, sub-
clauses (a) to (g) of clause (1). The
purpose of this exclusion is to move the
second motion so that Members of

‘Rajya Sabha can be associated with it.

He is going on the interpretation that
this is purely a Money Bill. This is a
financial Bill.

SHRI SRINIBAS MISRA : If &t is
not a Money Bill, the question of sus-
pension of the proviso does not arisc.
Why should he move this motion and
why should we pass it ?

AN HON. MEMBER : It is redun-
dant.

SHRI SRINIBAS MISRA : Let him_
withdraw the motion.

MR. DEPUTY-SPEAKER : 1|
explain it. .

SHRI SURENDRANATH DWIVE-
DY (Kendrapara) : Are yoo joining in
the discussion or are you giving your
ruling ? )

shafl
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‘'MR. DEPUTY-SPEAKER: I am
giving my opinion.” As the Minister of
State for Finance has put it, this is not
a Money Bill in the strict sense of the
term. You will accept it.

SHRI SRINIBAS MISRA : That is
another matter.

MR. DEPUTY-SPEAKER : You re-
ferred to the States’ Re-organisation Bill
where some financial implications were
there and at that time the rule was sus-
pended. You admitted that here.

SHRI SRINIBAS MISRA : No, Sir.

MR. DEPUTY-SPEAKER : If there
is any doubt, I will clarify it. Secondy
ultimately who is to decide whether it
is a Money Bill or not? It is the
Speaker. Article 110(3) says :—

“If any question arises whether a
Bill is o Money Bill or not, the de-
cision of the Speaker of the House of
the People thereon shall be final.”

If 1 am convinced that it is purely a
Money Bill, I would certainly have con-
sidered your objection very seriously, but
as you yourself are not sure, from your
own argument, that it is strictly a Money
Bill—some financial implications are
there; that you admit—I do not think
your objection is valid.

SHRI SRINIBAS MISRA : [ am not
now on the provisions of the Bill, whe-
ther it is a Money Bill or not, Accord-
ing to the Resolution, which wants to
suspend the first proviso to rule 74, it
is a Money Bill. According to them it
is a Money Bill; otherwise, why this
Resolution ?

The proviso to rule 74 says :—

“Provided that no such motion as
is referred to in clause (iii) shall be
made with reference to a Bill making
provision for any of the matters spe-
cified in sub-clauses (a) to (f) of
clause (1) of Anticle 110 of the Cons-
titution.”

This Resolution is because the Govern-
ment has assumed that this is a Money
Bill. If it is mot a Money Bill why
should they move such a Resolution ?
If they withdraw the Resolution, we will
then come to the question whether it is
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a Money Bill or not when we take up
the second motion. If he is sure that
it is not a Money Bill, let him withdraw
the motion. The motion is infructuous.
It cannot be moved. What is the use
of this motion ? Let him make it clear.

MR. DEPUTY-SPEAKER : 1 wanted
to give you full opportunity to place
your case before the House.

SHRI SRINIBAS MISRA : Let us be
clear about it. My point of order relers
to the Resolution itself, The Resolu-
tion says that they want to suspend Rule
74, first proviso, which refers 10 a Money
Bill and nothing else. Therefore, they
have assumed that this is a money Bill.
Because it is a money Bill, they want this
proviso to be suspended.

MR. DEPUTY-SPEAKER : I have
followed your argument, You are re-
peating it,

SHRI SRINIBAS MISRA : Let us as-
sume, for the sake of argument, that
this is not a money Bill.- I will have
my say when the Bill is moved. If it is
not a money Bill, what is the value of
such a resolution ?

MR. DEPUTY-SPEAKER ; 1
explain,

SHRI R. D. BHANDARE (Bomaby
Central) : May I make a submission ?

MR. DEPUTY-SPEAKER : I will ex-
plain it.

SHRI R. D. BHANDARE : Have you
already made up your mind ?

MR. DEPUTY-SPEAKER : There is
no substance in the argument. Other-
wise, I would have, certainly, taken help
from other constitutional pundits.

SHRI K. C. PANT : Sir, you have
said that it is a financial Bill, not a
money Bill strictly. I have explained
the reasons, It is entirely within your
discretion, within your power, to say
whether the Bill is a money Bill or pot.

MR. DEPUTY-SPEAKER : That I
have already said. He has advanced one
more argument, article 110(b) which
reads :

“the regulation of the borrowing of
money or the giving of any guarantee

wilt
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[Mr. Deputy Speaker]
by the Government of India, or the
amendment of the law with respect to
any financial obligations undertaken
or to be undertaken by the Govern-
ment of India;"

Now there are two questions.

i gee wwo W Tﬂ') 3qT-
W HgRY, WAAM AR A &
TEAT HATT ISMET &, AT IH F qATC
#F wfe fqu 1 qgwr qaw wEfe
FR ag wAr faw A€ &, 491 ag
W ®ioGw fer mar )

MR. DEPUTY-SPEAKER : Even
then, as [ have said, he has rcalised the
weakness of his argument when he re-
ferred to the carlier case of the States
Reorganisation Bill. That is a prece-
dent which he has referred to. At that
time, this Rule was suspended becausc
certain financial implications were in-
volved. Therefore, on this occasion
also, under article 110(b), it is essen-
tial to suspend the Rule and  proceed
with the business. As I have said, the
final authority is with the Speaker.
It is not strictly a money Bill but there
are certain financial implications invol-
ved. So, this Rule is to be suspended.

SHRI SRINIBAS MISRA: We are go-
ing too fast, rather putting the cart be-
fore the horse. Now you are trying to
decide whether it is a money Bill or not
1 am not on that. Whether it is a money
Bill or not, it will come subsequently.
Now, we are on the Resolution. Accord-
ing to them, this Resolution comes under
article 110(a) to (f). The Resolution it-
self says so. You may kindly read the
Resolution. It says,

“That this House do suspend the
first proviso to Rule 74 of the Rules
of Procedure...... "

If it is not a money Bill, why should the
first proviso to Rule 74 be suspended ?
If it does not come under article 110(a)
to (f), why should it be suspended ?

MR. DEPUTY-SPEAKER : You are
making a mistake. As you have just
now said, any of the matters specified
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in sub-clauses (a) to (f). I have pointed-
ly mentioned article 110(b) under which
there are two parts, The first part re-
fers to money matters and the second
part refers to financial matters.

SHRI SRINIBAS MISRA : I think,
you arc in 4 hurry. Let me make it
clear,

MR. DEPUTY-SPEAKER : I am not
in a hurry. I have followed your argu-
ment. It it is not a money Bill, why
should this proviso be suspended ? But
cven if it is not # money Bill strictly
speaking, and even if the Speaker has
ruled that it is not a money Bill, still
under article 110(b), there is the second
proviso :

“or the amendment of :he law with
respect to any financial obligations
undertaken or to be undertaken by
the Government of India;”

Though not strictly a money Bill yet
it involves financial considerations. Jt
is for that purpose that this suspension
is called for.

SHRI SRINIBAS MISRA : How can
that be ?

' UHo UAo WM, : JITedE
gy, vF fae & fam qa Afao
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"For the purposes of this Chap-
ter, a Bill shall be deemed 10 be

a Money Bill if it contains only
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of the following muatters. ...
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SHRI DATTATRAYA KUNTE
(Kolaba) : Before you come to a con-
clusion I would really like to know one
thing. Before the hon. Minister moved
this motion he should have given an
explanation as to why he wanted the
proviso to rule 74 1o ‘be suspended. If
he had given that explanation then he
would have had to say whether this Bill
contained any of the provisions men-
tioned in Article 110(a) to (f). As
long as he does not do that, Shri Sri-
nibas Misra’s point is valid. Merely be-
cause he has said that it ought to be
presumed to be a money Bill you cannot
say that you rule that it is not a money
Bill. We are not asking for a ruling
from the Chair as to whether this is a
money Bill or not.

First of all, the Minister has to give
an explanation why he considers this to
be mecessary as this Bill invokes Article
110. As long as he does not give that
to jump to a conclusion that it invites
attention to Article 110 and later on
to jump to the conclusion that it is the
swect prerogative of the Chair is not
proper. I should think that even if it

is left to the Chair to decide whether it

is a money Bill or not, it is a matter of
discretion and not of individual judge-

ment. So, let not the Chair think that
it has......

MR. DEPUTY-SPEAKER : 1 have
not exercised.......

SHRI DATTATRAYA KUNTE: It
is not a question of your exercising. You
have not exercised it. But I am refer-
ring to the manner and method in which
you put it to the House that ultimatcly
it is the authority of the Speaker. 1
say, ves, I shall bow down to the autho-
rity of the Speaker, but the authority
of the Speaker is that of a judicial mind
and not in his individual judgment is
that exercised in his judicial diseretion.
Therefore, he must apply his mind and
that is why I am helping him to apply
L38LSS/68—10
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his mind. That is, why, first of all, let
the hon. Minister come forward and ex-
plain how at all this Bill comes under
the provisions of Article. 110(1)(a) 10
(£). Let him make that clear first, As

long as he does not make that clear, if

my hon. friend here says that it might
be a money Bill, or it might not be a
money Bill, it is no use. Let him make
it clear why he is moving this motion.
Is he afraid that it comes under Article
110 and if it comes under Article 110
this motion might be required ? If it
comes under Article 110(1)(a) to (f)
then it has to be construed as a Money
Bill and, therefore, the hon. Minister
must make this point clear first. If he
does not care to make it very clear, then
naturally objections will be raised and
Government have got to answer it. The
objections have got to be answered .not

‘merely by a ruling from the Chair but

by cogent arguments by the hon. Minis-
ter.

MR. DEPUTY-SPEAKER : The hon.
Member is perfectly within his rights to
expect a statement as to why the sus-
pension of this proviso is called for. To
that extent, his argument is very valid.
The House would like to know, before
it exercises its judgment, and I also
would like to know the position before
I exercise my judgment. Therefore, I
would like the hon. Minister to clarify
the position.

SHRI K. C. PANT: May | draw
your attention to sub-clause (c) of
clause 1 of article 110 of the Constitu-
tion which reads thus :

“The custody of the Consolidated
Fund or the Contingency Fund of
India, the payment of moneys into or
the withdrawal of moneys from any
such Fund.”

This sub-clause (c) is obviously at-
tracted by this Bill......

MR. DEPUTY-SPEAKER : When hc
moves for the suspension of the rule, he
will have to give the rcasons why he is
coming forward for the suspension of
the rule. A statement is called for on
that.

SHRI K, C. PANT : As you your-
self have rightly pointed out, the differ-
ence between the money Bill and the
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financial Bill is very clear. (Interrup-
tions). My hon. friend was saying that
the Chair was not applying its mind.
Therefore, please let him allow me to
address the Chair. I hope my hon.
friend will understand,

SHRI DATTATRAYA KUNTE:; 1
am trying to.

SHRI K. C. PANT : The difference
between a money Bill and a financial Bill
is there and that has got to be under-
stood. Article 110(1) reads thus :

“For the purposes of this Chapter,
a Bill shall be decmed to be a Money
Bill if it contains only provisions
dealing with all or any of the follow-
ing matters, namely......

If a Bill deals only with the matters
mentioned in sub-clauses (a) to () of
this article, then it is a money Bill. In
the other case, where it does involve
expenditure coming within the provisions
of these sub-clause (a) to (f) it is a
financial Bill, if it deals with other things
also and not only with them. That is the
difference between a money Bill and a
financial Bill.

The proviso here which has been read
out again and again is that:

“Provided that no such motion s
is referred to in clause (iii) shall be
made. .....

Clause (iii) refers to reference of the
Bill to a Joint Committee of both
Houses, The proviso further reads :

L T with reference to a Bill
making provision for any of the mat-
ters specified in sub-<clauses (a) to (f)
of clause (1) of aritcle 110 of the
Constitution™,

Sub-clause (c) of article 110(1) refers
to the custody of the Consolidated Fund
and the payment of moneys into or the
withdrawal of moneys from it. There-
fore, this Bill is not a money Bill but
it is a financial Bill.

Therefore, unless this motion is made
it cannot be referred to a Joint Com-
mittee of both the House.

SHRI DATTATRAYA KUNTE : Be-
fore you give your ruling, please allow
us to make our observations also.

AUGUST 13, 1968

Rule 388 2056

SHRI R. D. BHANDARE : You have
already given your ruling......

MR. DEPUTY-SPEAKER : Only on
one point namely whether it is a money
Bill or not.

SHRI R. D. BHANDARE : So kindly
do not say that you are going to deter-
mine the point now.

MR, DEPUTY-SPEAKER : Whether
it is a money Bill or whether certain
financial matters are there, and, there-
fore, article 110 is attracted, is a point
on which I have given my ruling, and [
shall stick to that, But the hon. Mem-
ber had raiscd a_different point alto-
gether.

SHRI R. D. BHANDARE : The ques-
tion whether it is a money Bill or
not is a different question. The wvery
fact that the motion for suspension of
the proviso to rule 74 is moved shows
that this Bill deals with matters pertain-
ing to 2 money Bill within the meaning
of article 110(1). The question is why
such a motion should be moved if it is
not a moncy Bill. The hon. Minister
must answer this question. You should
also apply your mind {o this. I wanted
to explain this point but then you said
that you had already determined it.

MR. DEPUTY-SPEAKER : I took
the question which he raised wvery
seriously for two reasons. When the
House wants to apply its mind regarding
the suspension of a rule, the hon, Minis-
ter must justify why suspension is called
for. Therefore, 1 have said that it is
a very valid point that he has made, and
I asked the hon. Minister to meet the
point raised. Even if I consider that it
is not a money Bill, still a statement to
this cffect is called for, a cogent state-
ment giving the reasons why he has come
forward with this motion for suspension
of the proviso. The hon. Minister has
tried to explain it away. But I would
suggest that that will not be proper; it
will not be proper for me to decide on
that basis, As the hon, Member has
also pointed out, it is the privilege of
the House that the House also must be
satisfied, and the hon. Minister must
satisfy the House by making a state-
ment on why this motion is rquirad._
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SHRI K. C. PANT:.Was there any
lack of clarity in what I bad said ?

MR. DEPUTY-SPEAKER : . The
main point is that unless he comes for-
ward with a statement......

SHRI K. C. PANT : I have
forward with a statement already,

SHRI K. NARAYANA RAO (Bob-
bili) : Why not an explanation only?
Is it necessary that a statement must
be made? He has already explained
his point of view. Then what else is
there to be explained ?

MR. DEPUTY-SPEAKER : On that
point, 1 have given a clear ruling. If
we are asked to suspend the rule, then
he must convince the House.

SHRI K. NARAYANA RAO:
has convinced the House already.

' MR. DEPUTY-SPEAKER: Then
alone, we can do it and otherwise not,

SHRI K. NARAYANA RAO : If onc
is not prepared to be convinced, how
can one be convinced ?

SHRI SURENDRANATH DWIVE-
DY : Let him come forward with a
statement tOMOIrow,

SHRI K. C. PANT : I think you were
on the point of being convinced when
perhaps certain new doubts were raised.
I personally have not quite been able to
follow what the new doubts are.

come

He

The simple point is this, If this is not
a money Bill but only a financial Bill,
in that case, is article 110 attracted or
not? If article 110 is attracted, is
rule 74 attracted or not? If rule 74
is attracted and we want a Joint Com-
mittee, is it necessary to move this
motion or not? These are the issues.
I would like to have your ruling on
these issues,

MR. DEPUTY-SPEAKER : I am on
a different point. As I have already
said, I do not consider it a Money Bill.
even then, the House has a right—that
is the main point raised and it is a
procedural matter—to know why a parti.
cular rule needs suspension., They have
to apply their mind on that point. It
is a serious matter because the rules
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have the sanction of the whole House.
If any particular rule needs suspension
for procedural reasons at any time, you
must come forward with a statement,

SHR] K. C. PANT : May 1 under-
stand your observation to mean that,

. whenever anybody comes forward with

a motion to suspend a rule, an explana-
tion will have to be attached to it ? May
1 know. whether this was a past ruling
or this will be a prospective one.
(Interruptions) .

SHR1 V. KRISHNAMOORTHI
(Cuddalore) : He should not question
your ruling.

MR. DEPUTY-SPEAKER : He is
not questioning my ruling. He only
wants a clarification. ... (Inaterruption).

SHRI SURENDRANATH DWIVE-
DY (Kendrapara) : Ruling is a ruling
whether it has any precedent or whether
it will apply later on. That is not the
question at issue. A ruling has to be
obeyed and the Minister by questioning
you whether it is a prospective ruling
or has a precedent, does not want to
obey what you have said,

MR. DEPUTY-SPEAKER : If I have
understood him correctly, there was no
question of challenging my ruling. He
was a little confused on this point and
he wanted to get it clarified.

SHRI K. C. PANT : Since Mr. Dwi-
vedy has used some words which cer-
tainly reflect lack of respect on my part
towards you, I must clarify this. The
simple point was this. If I had known
that the explanation was required of th's,
[ would have been duty-bound to come
to the House with the explanation.
Therefore, 1 enquired whether it would
have retrospective effect or prospective
effect. In future, we will be guided by
your ruling. There is no question of my
not obeying the Chair. We on this side
of the House are very sensitive to this. It
would have been better if we had known
that this was to come about so that we
would have come with the explanation.
If you now decide that even in the pre-
sent case it will be better for the Govern-
ment to bring forward an explanation,
certainly we shall obey to your ruling.
If, however, you are satisfled abcut the
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substantive ‘matter now, ‘then I would
submitt that you may give your ruling
now and then for the future we will
certainly come forward with the expla-
nation. .. . (Interruptions)

SHRI S. K, TAPURIAH (Pali) :
You have ruled that the House must be
satisfied with the explanation. The hon.
Minister has tried his best, but he has
not been able to satisfy the House. He
has even said that if he had known
carlier, he would have come forward
with an explanation. So, Lhe other things
do not come. Let the Bill be postponed
till tomorrow. Let them come with the
explanation and after that, it can be
discussed.

SHRI R. D. BHANDARE : May 1
make a submission ? With due respect
1 am making a submission. The point
is that if proviso to rule 74 is to come
into play, .then it is a Money Bill..
(Interruptions).

MR. DEPUTY-SPEAKER :
not the question.

SHRI R, D. BHANDARE : I am not
re-arguing; I am not arguing on that
point; 1 am only making a submission.
You can reserve your ruling. You can
say it is a Money Bill. Then the
provisions of art. 110 are attracted.
If you say it is not a Money Bill, then
the rule of suspension docs not apply. It
is a very simple point.

SHRI K. NARAYANA RAO : Why
should it not apply ?

SHRI R. D, BHANDARE : There-
fore, make up your mind,

MR. DEPUTY-SPEAKER : It is not
that. As I have already said, looking
to the provisions of art, 110 as they are
attracted, 1 consider this involves cer-
tain financial matters and thought it is
mot a Money Bill in the strict sense of
the term, this provision of suspension
is called for and for that reason. he has
given an explanation. The simple ques-
tion is : after ‘the werbal explanation
given by the Minister concerned as to
why he has come forward with this mo-
tion for suspension, is the House satis-
fied? As I have made very clear, on
any issue when there is a motion for
suspension of a rule brought forward, a

That is
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cogent statement from the .mover is
called for -stating -the reasans therefor.

SHRI S. K. TAPURIAH : In view of
your ruling, let the Minister come for-
ward with a statement tomorrow. Why
take more time of the House like this
in the meanwhile ?

SHR] K. C. PANT: Certainly I
would like to satisfy the House. 1 am
sitting here only to try to satisfy the
House in all matters. But there, under
the Constitution, if any question arises
whether a Bill is a Money Bill or not, it
is the Speaker who has to come to a final
conclusion,

SHRI1 S. K. TAPURIAH : That is not
the issue here.

SHRI K. C. PANT: 1 would submit
with all respect that in matters involving
such intricacies and interpretation of the
Constitution, rules etc. 1 am quite pre-
pared to come and explain again to the
House. But 1 would also submit that
that this is not a matter 1o be decided
by votes in the House or even by the
sense of the House. It is for you to
exercise your discretion and come to a
decision (Inferruptions). You are called
upon, if I may say so, under the Consti-
tution to come to your conclusion and
give us the benefit of it in the form of
a ruling.

SHRI S. K. TAPURIAH : He has al-
ready come to his conclusion,

MR. DEPUTY-SPEAKER: That
benefit aspect has been disposed of, A
new point was raised that when you ask
for suspension, should you not come
forward with a statement? You have
already tried to convince the House.

SHRI K. C. PANT : You.

MR. DEPUTY-SPEAKER ; After I
gave my ruling, there is this particular
point regarding the motion for suspen-
sion, the technicality of a statement. 1
adhere to my ruling.

AN HON. MEMBER : This is creat-
ing confusion. ... (Interruptions).

SHRI K. NARAYANA RAO: The
point before the House is whether the
Minister has made out a case for suspen-
sion. That is not the issue at all, The real
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issue is whether this is a Money Bill at
all: (Interruprions),

MR. DEPUTY-SPEAKER : That I
Have disposed of. Do not touch that
point, It is not a Money Bill.

SHRI K. NARAYANA RAO: The
Chair hes ruled that it is not a Money
Bill. The rest of the thing should fall.
Is there any person present in the House
who has raised the question....

MR. DEPUTY-SPEAKER : He has
not followed the argument. Nobody has
questioned my ruling regarding whether
it is a Money Bill or not. After going
through art. 110, I have ruled that it
is not strictly a Money Bill. I have
made that very clear. Even then, a
point was raised—a very pentinent point
—ito which I have to apply my mind,
whether when a person comes before
the House with a motion for suspension
of a rule, is it not obligatory on him to
give a cogent statement why the sus-
pension is called for? This is a pro-
cedural matter. On that point, I have
given my ruling.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : May I make a
submission ?

SHRI VASUDEVAN NAIR (Peer-
made): Where is the Law Minister of
the Government of India ? Has the Go-
vernment of India ne Law Minister ?
I see the Deputy Minister here:

SHRI VASUDEVAN NAIR: We
have sent a great Law Minister from
Kerala, Where is he ?

SHRI DATTATRAYA KUNTE: T

was hoping that the Minister of State
for Finance would advance cogent rea-
sons why he wants the suspension of
the rule, when: he gets a- second oppor-
tunity. If he thinks that he is net in
a position to give that reason now, we
shall be prepared to wait till tomorrow.
Nothing is lost. On the other hand, if
be is simply going to appeal to the Chair
and depend upon the ruling of the Chair,
really there will not be much discussion
in' the House, The Chair has rightly
ruled that the House ought to: be satis-
fied as to why the rule is being sus-

SRAVANA 22, 1890 (S4AKA)

Rule 388 2062

pended and cogent reason should be
given. 1 was not able to understand—
may be, there may be lack of under-
standing on my pant—his argument as
he tried to read sub-section (¢) of Arti-
cle 110(1). If his explanation had been
that Article 110(1) (c) had been attract.
ed by this Bill and' therefore, he is seek-
ing to suspend the rule, e has to give
explanation how and why Article 110(T)
(c) is being attracted, You have ruled
that it is not a Money Bill. If so, the
point arises : why is this procedure
adopted ? In his own mind, heart of
hearts, he thinks it is a Money Bill, Be-
cause you have ruled that it is not a
Money Bill, he cannot possibly go against
your ruling. It also suited him at that
stage. But then let him give cogent
reasons why this rule has to be suspend-
ed ? Is it because Anticle 110 is being
attracted some way or the other? In
what manner is it attracted ? He can
explain these things even tomorrow and
nothing will be lost in 24 hours.

SHRI SURENDRANATH DWIVE-
DY : The question would have been
simple if either the hon, Minister or you
yourself have stated that this was a
Money Bill and' suspension was neces-
sary. The point at issue is not that. The
Minister also liolds that it is not a
Money Bill, but that only some financial
provisions are given here. Therefore,
it becomes all the more necessary to
know. why' the suspension of the proviso-
is necessary. He must come forward
with a fuller statement so that we can
apply our mind and see if suspension
is necessary. He must come forward
with a written statement and give us full
facts and reasons also why it has to be
suspended.

SHRI M. YUNUS SALEEM: May I
say a few words? The business of this
House is governed by certain rules. This
is a motion moved under rule 388. Once
the motion is moved and admitted by
the Speaker, the question remains to be
considered whether along with the mo-
tion any memorandum explaining the
reasons for moving such a motion is
necessary or not. I submit there is an
independent chapter XIV governing the
moving of motions in the House. Mo-
where in the chapter there is any rule
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[Shri M. Yunus Saleem]
which enjoins on the mover,...
terruptions.)

MR. DEPUTY-SPEAKER : Nobody
questions the right to move a motion.

AN HON. MEMBER : He is ques-
tioning your ruling. You have already
given a ruling that he should explain
the reasons cogently.

SHRI M. YUNUS SALEEM : I may
be permitted to complete my submission.
I submit that the motions are governed
by certain rules. What are those rules ?
If it is a condition precedent that if a
motion is moved to suspend a certain
rule under rule 388, then it must be ac-
companied by an explanatory memoran-
dum,—for that, where do we get this
rule ? (lnterruption).

(In-

AN HON. MEMBER : Who is he to
question your ruling?

SHRI M. YUNUS SALEEM : | am
submitting that in Chapter XIV, there is
no rule to that effect which enjoins the
mover, as a condition precedent, to ap-
pend an explanatory note along with the
motion. There is no necessity for any
written statement. You will kindly
consider rules 69 and 70 where a con-
dition has been laid down that when
any financial implication is involved
a financial memorandum should be ap-
pended, and under rule 70, for Bills de-
legating legislative powers, an explana-
tory memorandum should be appended
along with the Bill. These arc the only
two rules where you find....

SEVERAL HON. MEMBERS rose—

SHRI M. YUNUS SALEEM : They
have no patience to hear me.

MR. DEPUTY-SPEAKER : Order,
order. We have clinched the issue, Only
a very limited scope is there, What Mr.
Kunte raised is a pertinent issue—where
you come forward with a motion to sus-
pend the rule, is it not necessary to come
forward with some cogent reasons why
the suspension of the rule is asked for.

SHRI M. YUNUS SALEEM : Under
what rule ?
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MR. DEPUTY-SPEAKER: I have
given my rulling. (Interruption) But Mr.
Kunte and everybody, I presume, have
gone through the financial memorandum
where, though he has not just now
quoted, it is very clearly said......

SHRI SURENDRANATH BWIVE-
DY : Are you making a statement On
his behalf ?

MR, DEPUTY-SPEAKER : No, no.
I would have insisted on a statement ac-
cording to my ruling. But the House
has every right to know the reasons.
In a financial memorandum, Very cogent
reasons are advanced as to why this
particular suspension is called for. Al-
though here it is not specifically at the
end stated why suspension is called for,
cogent reasons are given and therefore,
I think that such a financial memoran-
dum js enough statement. That is what
I think.

AN HON. MEMBER : It is not cor-
rect.

SOME HON. MEMBERS rose—

SHRI DATTATRAYA KUNTE :
There is another point of order, I refer
to article 117 now.

MR, DEPUTY-SPEAKER : Is that on
the rules of procedure ?

SHRI DATTATRAYA KUNTE:
Article 117.

SHRI B. SHANKARANAND (Chi-
kodi): I have got a point of order.

MR. DEPUTY-SPEAKER : Shri
Kunte has raised one first,

SHRI B. SHANKARANAND: My
point of order will dispose of everything.

MR. DEPUTY-SPEAKER : I have
called Mr. Kunte. If you have any
other point, I shall listen to you.

SHRI B, SHANKARANAND : My
point of order should be heard first.

MR. DEPUTY-SPEAKER : There
cannot ‘be a point of order on a point
of order in this House. There is some
procedure. How can I take it first ?
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SHRI B. SHANKARANAND : It is
about the procedure.

MR. DEPUTY-SPEAKER : There is
a point -of order which has been raised
before you raised your point of order.
Please resume your seat. I shall listen
to you. Let me dispose of the first one.
Let me hear his point of order first.

SHRI DATTATRAYA KUNTE:
While giving your ruling that it was not
a Money Bill, you were pleased to say
and the minister was pleased to admit
that it is a Financial Bill. Article 117
refers to financial Bills and says :

*“(1) A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f) of
clause (1) of article 110 shall not be
itroduced or moved except on the
rccommendation of the President and
a Bill making such provision shall not
be introduced in the Council of
States.”

It has been introduced in the Council of
States.

MR. DEPUTY-SPEAKER : No;
has not been introduced there.

SHR]I SURENDRANATH DWIVE-
DY : This'is a motion to enable the
Rajya Sabha to associatc itself at the
introduction stage. That means, & will
be introduced there,

MR. DEPUTY-SPEAKER : Accord-
ing to article 117, this House gets pri-
ority regarding financial measures. But
once we adopt it, then it can go there.
Nothing has been done to introduce it
there first. Now, what is his point of
order.

SHRI B. SHANKARANAND : Whe-
ther it is a Money Bill or a Financial
Bill, whether a statement is required or
not—all these things we have discussed
and you have given your ruling. I do
not know whether still they will go on
raising points of order and whether the
discussion will go on.

MR. DEPUTY-SPEAKER: When
matters of procedure or constitutional
provisions are brought to the notice of
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the Chair, it is the duty of the Chair to
go into them metitulously. Now, I will
put the motion,

2066

The question is :

“That this House do suspend the
first proviso to Rule 74 of the Rules
9f Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for the reference of the Bill
further to amend the Insurance Act,
1938, so as to provide for the exten-
sion of social control over insurers
carrying on general insurance business
and for matters connected therewith
or incidental thereto and also to
amend the Payment of Bonus Act,

1965, to a Joint Committee of the
Houses,"” -

The motion was adopted.

15.43 HRs.

INSURANCE (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : Sir, with your permis-
sion, 1 would like to make some changes
in the list of names of members of the
Joint Committee. So far as your ruling
is concerned, Sir, your ruling, as any
other ruling, will always be a guide to
us in future. The changes in names arc
as follows :

In place of Shri B. D." Deshmukh at
Serial No, (1) substitute Shri K. Surya-
narayana. In place of Shri Dhireswar
Kalita at Serial No. 6 substitute Shri
Ramavatar Shastri. This is an amend-
ment moved by Shri Vasudevan WNair
and we have accepted it. Then, in place
of Dr, Mahadeva Prasad-at Serial No.
(9), substitute Shri Brahm Prakash,

I beg to move :

“That the Bill further to amend
the Insurance Act, 1938, so as to
provide for the extension of social
control over insurers carrying on
general insurance business and for
matters connected therewith or inci-
dental thereto and also to amend the
Payment of Bonus Act, 1965, be re-
ferred to a Joint Committee of the



2067 Insurance (Amdt.)
Bill

[Shri K. C. Pant]
Houses consisting of 33 members, 22
from this House, namely :—-

Shri K. Suryanarayana, Shri Shiva-
jirao S. Deshmukh, Shri George Fer-
nandes, Shri Bimalkanti Ghosh, Shri
Humayun Kabir, Shri Ramavatar
Shastri, Shri C, M. Kedaria, Shri 8. S.
Kothari, Shri Brahm Prakash,
Shri  Jagannath  Pahadia,  Shri
K. C. Pant, Shri Mrityunjay Prasad,
Shri K. Rajaram, Shri Ram
Charan, Shri P, Ramamurti, Shri V.
Marasimha Rao, Shri R. Dasaratha
Rama Reddy, Shri Beni Shauker
Sharma, Shri N. K. Somani. Pandit
D. N. Tiwary, Shri Balgovind Verma,
Shri Morarji R. Desai, and i1 from
Rajya Sabha;

that in order to constitute a spting
of the Joint Committec the quorum
shall be one-third of the total number
-of members of the Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make: and

that this House do recomwmand to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of 11 members to be appointed by
Rijya Sabha to the Joint Committee.”

SHRI S. K. TAPURIAH (Pali) : Sir,
aceording to my party, it is wrcng to
refer this Bill to a Select Committee
without any discussion whatseever cn 1he
floor of the House. Our Deputy
Leader, Mr. Masani, has already written
a letter to the Speaker about this.

MR. DEPUTY-SPEAKER : That is
on record. When it has been decided
by the Business Advisory Commitlee that
this Bill would be referred to the Joint
Committee without discussion; if I per-
mit you, I will have to permit others
amo. 1 am very sorry.
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The Business Advisory Committee was
the forum for you to raise this issue.

SHRI S. K, TAPURIAH: We did
mention it there.
MR. DEPUTY-SPEAKER ; I shail

put the motion for references to a Joint
Committee.
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MR, DEPUTY-SPEAKER : 1 would
have admitted his motion for circulation
but in the Business Advisory Committec
it was decided......

SHRI SURENDRANATH DWIVE.
DY (Kendrapara): The Business Advi-
sory Committee has considered only the
question of reference to a Jomnt Commit-
tee. Here is a motion for circulation.
I do not think the Business Advisory
Committes ever thought there was a mo-
tion for circulation also.

MR, DEPUTY-SPEAKER : [n that
case I will put that motion without any
discussion. The main decision of the
Committee was that there should be no
discussion.

SHRI H. N. MUKERJEE (Calcuita
North BEast) : Sir, the House has a right
to listen to what the hon, Member has
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to say. The Business Advisory Com-
mittee took a certain decision. We ac-
cept that. But that does not mean the
motion for circulation cannot be discus-
sed.

MR. DEPUTY-SPEAKER : Normal-
Iy I would have permitted it. But when
the decision of the Business Advisory
Committee was placed before the House
it was unanimously accepted.

SHRI SURENDRANATH DWIVE-
DY : That was only with regard to the
motion for reference to the Joint Com-
mittee. The Business Advisory Com-
mittee has nowhere said that if there is
a motion for circulation that would not
be discussed.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Sir, Shri Dar is correct that he is within
his competence to move his motion for
circulation. The Business Advisory
Committee’s decision does not mean that
a motion for circulation cannot be put
to vote and rejected or accepted. But
the decision is that there should not be
any discussion and it shall be put to vote.

MR. DEPUTY-SPEAKER : The ob-
jection raised is that what the Business
Advisory Committee decided relates to
the motion for reference to a Joint Com-
mittee. Was there any decision that the
motion for circulation should also be
put ¢o vote without any discussion ?

DR. RAM SUBHAG SINGH : No.

MR. DEPUTY-SPEAKER : Then I
will have to permit him to move and
make a brief speech.
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MR, DEPUTY-SPEAKER : I have
not declared the result. I was on the
point of putting it to vote when the
motion for circulation was brought be-
fore me.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : When the
main motion has been put to vote, how
can this be allowed now ?

MR. DEPUTY-SPEAKER : He is
making a mistake. I have not given
my decision on the main motion. I
have permitted the hon, Member to
speak on the circulation motion.
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[Sir I move :

“That (he Bill be circulated for the
purpose of electing opinion thereon
by the 20th November, 1968"(2)F
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MR. DEPUTY-SPEAKER : 1 shall
now put amendment No. 2 to the vote
of the House,

The question is :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 20th November, 1968.”

The morion was negatived.

MR. DEPUTY-SPEAKER : Now 1
shall put the main motion to the vote of
the House.

The question is:

“That the Bill further to amend the
Insurance Act, 1938, so as to provide
for the extension of social control over
insurers carrying on general insurance
business and for matters connected
therewith or incidental thereto and also
1o amend the Payment of Bonus Act,
1965, be referred to a Joint Committee
of the House consisting of 33 members,
22 from this House, namely :—

Shri K, Suryanarayana,

‘Shri Shivajirao S. Deshmukh,
Shri George Fernandes,
Shri Bimalkanti Ghosh,

Shri Humayun Kabir,

Shri Ramavatar Shastri,
Shri C. M. Kedaria,

Shri S. S. Kothari,

Shri Brahma Prakash,

Shri Jagannath Pahadia,
Shri K, C. Pant,

Shri Mrityunjay Prasad,
Shri K. Rajaram,

Shri Ram Charan,

Shri P. Ramamurti,

Shri V. Narasimha Rao,
Shri R, Dasaratha Rama Reddy,
Shri Beni Shanker Sharma,
Shri N. K. Somani,
Pandit D. N, Tiwary,

Shri Balgovind Verma,

Shri Morarji R. Desai, and
11 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the querum
shall be one-third of the total number
of members of the Jaint Committec;

that the Committee shall make a
report to this House by the first day
of the next session;
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that in other respects the Rules of
Procedure of this, House relating to
Pa_rliarnentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to the House the names of
11 members to be appointed by
Rajya Sabha to the Joint Committee.”

The motion was adopted.
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MR. DEPUTY-SPEAKER : I permit-
ed you before because it was pointed
out to me that you had a motion in
your name. At that time you ought to
have pointed out that you had another
motion. Mow it has been disposed of.
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MR. DEPUTY-SPEAKER ;: I have
given you an opportunity. Please resume
your seat.

SHRI DATTATRAYA KUNTE
(Kolaba) : Sir, it is a matter of general
procedure in this House and, therefore,
I would like you and the House to give
.closer attention to the point which has
been raised by the hon. Member, Shri
Dar. In order that time might be saved
the Business Advisory Committce might
decide, “All right, this Bill will be re-
ferred to a Select Committee without any
discussion,” But that does not mean that
if an hon. Member has given notice of
an amendment, which means that it is
before the House, he will not be called.
The practice in this House has been that
it is left to the Chair to call a Member,
but if the Chair does not call the_ Mem-
ber, it does not take away the right of
the hon. Member. It might be that
those who help you here have not placed
all those papers before you and, there-
fore, you were not aware that there was
a particular amendment to this motion
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for reference of the Bill to a Joint Com-
mittee, But is this the way that we
shall do business in this House ? Some-
times—shall I use a bad word 7—there
is free style; we go on. For that we
have plenty of time. But when it comes
to proper procedure and proper discus-
sion, we will have no time, In the
Business Advisory Committee every
section of the House is not represented.
For instance, the independents are not
represented there and the independents
are as many as 50 or 60 in this House.
If the business of the House is not pro-
perly conducted, what do we do ? The
hon. Member has given notice of a
motion and I could not understand why
all this hurry should be there. In doing
this we are undoing justice to the public
for whom we are legislating and whose
representatives we are here. Therefore
[ want to raise this main point as re-
gards how we conduct ourselves in this
House. We should not merely decide
by the clock—the clock also ought to be
a guiding factor—but we ought to be
more relevant, more rational, more
reasonable. I find that here is an hon.
Member who has no party behind him
to support him in this House and who
has given notice of an amendment,

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : He spoke on that amend-
ment. The House has rejected that
amendment,

SHRI DATTATRAYA KUNTE:
No, Sir. The hon. Member, Shri Atal
Bihari Vajpayee, has not followed the
proceedings completely. He had: a
motion in his name for circulating this
Bill and he has an amendment to the
motion referring the Bill to the Joint
Committee.

SHRI ABDUL GHANI DAR: It is
about how to decide, how to report.

SHRI DATTATRAYA KUNTE:
That amendment unfortunately did not
come before the House. Therefore the
Toint Committee will decide in a parti-
cular manner and not in the manner
which the hon. Member wants to sug-
gest. If it is going to be presumed be-
fore the matter is being discussed before
the House......(Interruption)

MR. DEPUTY-SPEAKER :
please......

Now,
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SHRI DATTATRAYA KUNTE:
1 do not understand this.

MR. DEPUTY-SPEAKER :
taking you very seriously.

SHHRI DATTATRAYA KUNTE:
I want the House to understand because
in this House, unfortunately, we are
coming to the conclusion before any dis-
cussion is begun that somebody bas so
many on his sidle and somebody elsc
has so many on his side. ‘Here, it is
presumed that the hon. Member, Shri
Abdul Ghani Dar, is alone in this House
because he is an Independent and, there-
fore, the rest might not be on his side.
It has got to be decided in the House
properly. All I am pointing out is that
" his amendment ought to have been
brought before the House. We should
not have gone in this hurried manner.

16 HRS.

MR. DEPUTY-SPEAKER : The hon.
Member has made certain observations.
I do not think anybody would take ex-
ception to it. About his second amend-
mend, it is out of order. As soon as
the first amendment was brought to my
notice, I did not declare my decision
and I, immediately, called him. You
need not say that the Chair was not
vigilant enough. It was only a question
that T ought to have declared it out
of order at that time. Noaw, it has been
brought to my notice, and 1 declare it is
out of order, About the general obser-
vation that you have made, whatever is
the hurry, whether he is an Independent
or he belongs to a party, big or small,
nobody is neglected when we sit together
for debate and collective discussion and
final decision. This is the law of the
House. Nobody is neglected, whether
he belongs to a big party or a small
party. Every Member, so far as the Chair
is concarned has equal standing within
limits. The other observation that you
made has no relevance on this occasion
and T would say that you went too far.
The only question was that I ought to
have declared it out of order. This is
out of order and, therefore, the question
does not arise mow,

SHRI DATTATRAYA KUNTE:
I am heholden to the Char.

I am
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MR. DEPUTY-SPEAKER :
declared it out of order.

16.02 HRs.

I have
That is all.

JUDGES (INQUIRY) BILL

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN) : Mr.
Deputy-Speaker, Sir, I beg to move :*

“That the Bill to regulate the pro-
cedure for the investigation and proof
of the misbehaviour or incapacity of
a judge of the Supreme Court or of
a High Court and for the presemta-
tion of an address by Parliament to
the President and for matters con-
nected therewith, be taken into con-
sideration.’

As we all know, our Constitution pro-
vides for the removal of a judge of the
Supreme Court under article 124(4)
which reads thus :

“A Judge of the Supreme Court
shall not be removed from his office
“except by an order of the President

Movzd with the recymmend ition of the President.
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passed after an address by each House
of Parliement supported by a majo-
rity .of the total membership of that
House and by a majority of not less
than two-thirds of the members of
that House present and voting has
been presented to the President in the
same session for such removal on
ground of proved misbehaviour or
incapacity.”

The article lays down that only on two
grounds a Judge of the Supreme Court
or, as a matter of fact, under article
217, a Judge of the High Court can be
removed, One is the ground of proved
misbehaviour and the other is incapa-
city. For that matter, sub-clausc (5)
of the same article provides :

“Parliament may by law regulate
the procedure for the presentation of
an address and for the investigation
and proof of the misbehaviour or
incapacity of a Judge under clausc
(4).”

Now, clausc (4) gives a right to Par-
liament for presenting an address and
also lays down certain reasons for which
he can be removed. Then, clause (5)
gives authority to Parliament to legis-
late the procedure about two matters.
One is about the presentalion of an
address to Parliament and the other is
about the method of proving the mis-
beéhaviour or incapacity. The present
Bill does cxactly what sub<lause (5)
of article 124 expects of Parliament to
do.

16.05 HRrs.
[MR. SPEAKER in the Chair]

1 would like to give some history
about this Bill. This Bill was drafted
in 1964 and was presented to the Third
Parliament and the Bill was referred to
a Joint Commiitee which went very
carefully into the clauses of the Bill, the
provisions of the Bill, and presented a
report, but before that report was fur-
ther processed in Parliament, the life of
Third Lok Sabha came to a close and,
therefore, the Bill lapsed. 'Iherefo_re,
the Bill based on the report of the Joint
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Committee of 1966 is the one which I
am presenting before this hon. House.

I would like to cxplain the very fun-
damental features of this Bill. But it
can better be cxplained by a compari-
son of the Bill which was presented to
the hon. House in its original form with
the Bill as it emerged as a result of the
repori of the Joint Committee of both
the Houses.

1 must say that the Bill as it was re-
ported by the Joint Committee is qua-
litatively different from the Bill which
was presented in the beginning. I was
not there either on the Joint Committee
or to pilot the Bill at that time, but I
have studied very carefully the Joint
Committee's report and the very valua-
ble evidence that was given before the
Joint Committee. These are very valua-
ble documents which deserve a study.
I am very glad that the Joint Committee
has made a valuable contribution in the
legislation of a Bill like this.

When 1 said, ‘qualitatively different’,
what is the qualitative difference? The
qualitative difference is this. 1 would
like to makc a reference to  clause 3,
sub-clause (1) of the original Bill as it
was moved in 1964 : It says :

“If the President, on receipt of a
report or otherwise, is of opinion
that there arz good grounds for
making an investigation into the mis-
behaviour or incapacity of a Judge,
he may constitute a Special Tribunal
for the purpose of making such an
investigation and forward the grounds
of such investigation to the Special
Tribunal.”

The scheme of the Act as it was ori-
ginally presented before Parliament was
that the President, ie., the ecxecutive,
can take initiative for good rcasons to
appoint a Special Tribunal to inquire
into the conduct or the capacity of a
judge and to get a report to come to
some sort of a provisional decision and
then come before Parliament for con-
sideration. That was the whole scheme
of work, But the Joint Committee of
the Houses completely changed the
whole structure, They took out the
cxecutive from every phase of the
proceedings of the inquiry because
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they said that the whole scheme
of Constitution is that the higher judi-
ciary will have to be completely inde-
pendent of the executive and if Parlia-
ment needs to look into this matter, the
Parliament should from the very begin-
ning to the end of it look to all the as-
pects of thc procedure of this inquiry
and this Address, In the present Bill,
therefore, at all stages wherever they
suspected that there was some hand,
direct or indirect, of the executive, they
have tried to push it off. It starts, as
we see, that a motion can be made by
the Members of Parliament, and in
order to see that it is not rather a light-
hearted motion they have made it a
condition that at least one hundred
members of Lok Sabha or 50 members
of Rajya Sabha will have to make a
motion.

SHRI V., KRISHNAMOORTHI:
(Cuddalore) ; His Party itself consists
of more than that,

SHRI Y, B. CHAVAN: That he
can try to help reduce next time; he
can try to reduce us to less than 100.
Then possibly for presenting a motion
like that, we will have to have a coali-
tion, This is a different matter. Let
him please not introduce politics into
this, I am trying to get politics out of
it.

The story does not end there, Merely
tabling a Motion by 100 members of the
Lok Sabha or 50 members of the Rajya
Sabha is not enough. There again, the
Speaker or Chairman, as the case may be,
has been given a very important role in
this Matter. The Speaker/Chairman has
a very very important role. He does
not automatically admit it. Just be-
cause 100 Members have tabled a
Motion, the Speaker does not admit it.
He will have to satisfy himself that
there is a prima facie case. He can
consult, he can write to other persons.
He can wr.te to the Chief Justice of
the Supreme Court. He can write to
the Chief Justice of the High Court
from which the- Judge concerned
comes. This is a precaution that is
taken,

- After that, the whole scheme of the
Bill is that if the Motion is admitted,
L3BLSS(CP)/68—11
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the Speaker constitutes a Committee of
Inquiry. The former Bill had authoris-
ed the President to appoint a Special
Tribunal; as it was a Special Tribunal,
it was consisting only of Judges, either
serving or retired, Under the present
Bill, they do not allow any retired Judge
to come into the picture. This Com-
mittee of Inquiry will consist of (1)
either the Chief Justice of the Supreme
Court or a Judge of the Supreme Court,
sitting; (2) one of the sitting Chief
Justices of the High Courts, and (3)
and one who is an eminent distinguished
jurist whom the Speaker or Chairman,
as the case may be, select in this mat-
ter. After that, the Committee of
Inquiry goes into the matter,

What is the procedure for that in-
quiry 7 Certain rules have to be pres-
cribed under the Act for the procedure
of this Committee. That is also not
left to the executive. A Joint Com-
mittec is to be appointed by the Houses
to go into the matter of making rules,

If the Committee' of Inquiry submits
a report to the effect that there is no
case, automatically the Motion lapses.
If the Committee says that there is a
case, on that basis a discussion can take
place on the Motion, and if it is ac-
cepted, then an Address can be pre-
sented to the President on which he can
take further action,

This, really speaking, is the entire
process. This was some sort of a neces-
sity. I would not say it was a lacuna,
but it was a deficiency which Parlia-
ment expected us by law to fill in, which
he have not done so far in the last
17-18 years. I think now it has become
a necessity. An ex-Chief Justice has
also expressed the view that such a law
is necessary.

As I have explained, the Joint Com-
mittce of Parliament have gone into all
aspects. 1 can say that the present Bill
which has been based on their report is
a perfect Bill,

SHRI RANGA:
Good Bill.
SHRI Y. B, CHAVAN : Good Bill.

I must say it is completely conuigent
with the spirit of the Constitutive, }

(Srikakulam) :
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therefore request the hon.
accept it,

MR. SPEAKER : Motion moved :

“That the Bill to regulate the pro-
cedure for the investigation and proof
of the misbehaviour or incapacity of
a judge of theSupreme Court or of
a High Court and for the presenta-
tion of an address by Parliament to
the President and for matters con-
nected therewith, be taken into con-
sideration.” ~

i wew fagdy AW (Few-
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SHRI V. KRISHNAMOORTHI :
Because we have the power.

SHRI Y. B. CHAVAN : If T start
answering that, it would amount to
moving a motion against somebody, It
was the view of a certain Chief Justice
of the Supreme Court and also of cer-
tain Judges. 1 can only say that is our
considered view also that such a law is
necessary.

SHRI RANGA : What js the
for this ?

MR. SPEAKER : Two hours,

SHRI RANGA ;: I am glad that my
hon. friend the Home Minister has
made himself responsible for sponsor-
ing this Bill. It is, as he said, based
entirely on the report of the Joint Com-
mittee of the previous Parliament. I am
glad to say that 1 was associated with
that Joint Committee and I was also
very much satisfied with the scheme that
was evolved by them. This is one of
the best possible Bills which we could
have and anyone of us would be very
happy indeed to spomsor it. The hon.
Minister has said that the Joint Com-
mittce was very well advised in seeing
to it that as far as it was humanly pos-
sible the executive was as far removed
from the consideration of the career

House to

time
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and conduct of the judges. Not that
we do not have any respect for our
executive. We do respect our execu-
tive. But we have got all kinds of exe-
cutives just as we have got all kinds of
Members, At the same time, we have
got to cope with whatever executive we
have for the time being. We know
more about our executive than about
the judges and we can talk much more
freely about our exccutive than we can
possibly about our judges. That is onc
of the reasons why we took care to sec
that so far as the tenure, career, etc. of
the judges were concerned, the execu-
tive was not allowed to have any kind
of control over them, One of our
friends said that the executive enjoyed
the support of the majority under the
parliamentary system. Therefore, he
said that they would be able to get up
any kind of a charge against any judge.
It is just because of the possible misuse
of that power we have brought in the
Speaker, Onc may say that he would
also be at the mercy of the executive.
Then, we have brought in once again
the Housc. Without the consent of the
House nothing can be donc. In between
we have got a tribunal of three people
and all the three of them are sought to
b2 Kept as far away as possible from
the exccutive or its control. 1 cannot
think of a better scheme for the dis-
charge of this very high and onerous
responsibility because we should not
like Supreme Court judge, from a poli-
tical point of view, to be charged and
arranged before parliament. If and
when any such serious and dangerous
contingency arises, all these safeguards
have got to be taken in the execution
of that responsibility which it cast on
the Chair and on the Parliament and
also on the ruling party as well as the
other parties, I sincerely trust that in
times to come Members of Parliament
would act as wisely as we do at least
or more wisely than we can possibly
hope for,

MR. SPEAKER : Prof. Ranga has
spoken., Two hours have been allotted.
I think it is too much time. This Bill
has received encomium from the Oppo-
sition spokesman also. The Home
Minister has explained it. Prof. Ranga
has supported it completely. There-
at
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fore, 1 think we can finish it by 5 or
5.15 today. All of them need not speak
on this Bill and take the time of the
House, When we allot two hours for
some Bills, we take 3 or even 4 hours
sometimes. This time, appeal to the
House so that we finish this Bl by §
or 5.15. Ten minutes this side or that
side may be allowed, and then we may
take up the next business. I do not
think all the Members should speak.
Shri Narayana Rao. Please be brief.

SHRI K. NARAYANA RAO (Bob-
bili) : Mr. Specaker, Sir, just now, the
hon. Home Minister has rightly placed
the Bill in its proper perspective before
the House. The way in which the exe-
cutive's initiative has been taken away
is a matter which is sensitive; it is a
sensitive area to be touched. But in the
highest judiciary, | think these are the
provisions which the House should cer-
tainly welcome.

1 would like to confine myself to two
points where | feel there are doubts
which are likely to be entertained, in
regard to this Bill. For one thing, the
Bill has anticipated, and has placed
misbehaviour as well as incapacity on
the same par. The Constitution also, as
has been rightly pointed out by the hon.
Home Minister, has mentioned these
two grounds on which the question of
removal of a judge can be raised. But
misbehaviour and proved incapacity of
a judge have different connotations.
They should not be mixed together in
the sense that they denote two different
connotations. So far as incapacity is
concerned, I feel that no consultation
with the Committee need be called for
at all. After all, if only incapacity is
called in question, then the opinion of
a competent expert or that of a compe-
tent Medical Board can be sufficient.
Therefore, 1 feel that the association of
a committee so far as incapacity is con-
cerned, is not called for., Perhaps we
.may take it away from the purview of
the Committee and keep the rest.

The second point is, the Constitution
is silent and so does the Bill, in so far
as the point whether a judge can func-
tion as a judge while the enquiry is on.
is concerned. When once a certain
allegation is made against a judge, is he
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to sit still or has he to function as a
judge while the enquiry or investigation
is going on ? This is a matter on which
I have no guidance either from the
Constitution or from the Bill. It would
not be proper, once an allegation has
been made against a judge, for the
judge to continue in his work. And
when the hon. House presents an
address to the President and when an
enquiry according to law and the Cons-
titution is going on, it is a question to
be decided whether it would be proper
for the judges to continue to function
as judges during that period. There-
fore, my submission is that we must
make a provision to see that while an
enquiry is pending, the judges should
not function as judges. On this point,
1 have a grave doubt, so far as the cons-
titutionality of making such a provision
is concerncd, in the sénse that in the
absence of such a provision, whether
we have competency to do so. I have
my own doubts about it. I feel that
this is a matter on which the hon. Home
Minister should ponder over and see if
such a thing is possible,

With these few remarks, I welcome
the Bill.
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SHRI R. D. BHANDARE (Bombay
Central) Mr. Speaker, Sir, since this
Bill has secured support from all sec-
tions of the House, ] feel a little diffi-
dent in speaking on it., According to
my opinion, thuis Bill militates firstly
against the concept of sovereignty of
both Houses of Parliament and second-
ly against the individual judge, who is
sought to be impeached under this Bill.
The third point on which 1 am diffident
is, in case of conflict, what is the way
out? The committee of inquiry sub-
mits its report which is laid before the
House and discussed. In case of con-
flict between the two Houses on the one
hand and the committee of inquiry on
the other, what is the remedy ? I think
no remedy is suggested.

Let me explain first how it militates
against ; the sovereignty of Parliament.
So far as the procedure is concerned, I
hygve no quarrel except at one or two
places, to which 1 shall refer later.
Have we no knowledge as to how the
impeachment proceedings are carried on
in different parliamentary institutions ?
If we have taken into consideration the
procedures followed in different parlia-
mentary instuutions, we would not
have introduced an innovation that after
the allegations are made eiher in the
Lok Sabha or in the Rajya Sabha, after
hearing them, the matter is referred to
an inquiry committee. Why is it that
the impeachment proceedings taken out
of the Houses of Parliament? Has it
been done in any other country 7 | will
give an illustration as to what happens
under the American Constitution. If
any particular judge is to be impeached,
a resolution is moved in the House of
Representatives. When it is passed
there, it is sent to the Senate, The
Senate then sits as the committee of
inquiry and some individuals are select-
ed by the House of Representatives to
prosecute the person who is impeached
before the Senate. In other words, in
simple language, the matter is not taken
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out of and beyond the precincts of the

sovereign Parliament.

What is it that is sought to be done
under the Bill? After impeachment
proceedings are started the matter is
entrusted to the Committee of Inquiry,
Therefore, I say, it militates against
the sovereignty of Parliament itself.
The Constitution never contemplated
that such an impeachment should be a
matter inquired into and decided by a
body outside both the Houses. There-
fore, my point is that it militates against
the sovereignty of Parliament. Let us
go to the different Constitutions and
find out the provisions thereunder,

SHRI Y. B. CHAVAN : Let us see
our Constitution. Why should we go
to other Constitutions ?

SHRI R. D. BHANDARE : Could we
not be rich by the experience of other
nations ? So far as our Constitution is
concerned I am quite aware of the posi-
tion under Article 124(5). That proce-
dure could be laid down. When our
Constitution speaks of the procedure it
speaks of a committee which can in-
quire into when impeachment proceed-
ings are started. It speaks of the Com-
mittee of Parliament, a Committee of
the House of either of Rajya Sabha or
Lok Sabha. It also lays down the pro-
cedure, It also speaks of laying down
the procedure, how it should be pro-
ceeded, how a charge-sheet should be
framed, whether copies should be given,
whether a right to be heard is given to
the accused or the impeached person,
whether he is also allowed to call wit-
nesses in his favour etc. That is all a
question of procedure. But it does not
speak of taking impeachment proceed-
ings out of both the Houses. It does not
give any opportunity for us to take the
matter out of both the Houses. That is
why I say that it militates against the
sovereignty of Parliament.

Then, it militates against the indivi-
dual judge, the person who is sought to
be impeached. What happens if we are
to accept the procedure, and I think the
whole House s géing to accept it since
it has been suppcmed by all the sides?
The matter is sent to the Committee of
Inquiry. The judge concerned has to
face the Committee of Inquiry. After
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theyuponlhereportnplaoedbefom
the House. The report is again dis-
cussed in this House. So the person im-
peached has to go through that process
of agony two times, I hope I have made
the point clear,

MR. SPEAKER : Yes, but only be
short.

SHRI R. D. BHANDARE: The
Business Advisory Committee was justi-
fied in allotting two hours,

MR. SPEAKER : Whether they are
agreed to or not, they are good points.
But I want you only to be brief.

SHRI R. D. BHANDARE : I am just
taking into consideration the agony of
an individual who has to wait for a
long time. The, individual who is sought
to be impeached has to face the tribunal
or Committee of Inquiry which is bound
to take some time because be has a right
to be represented and right to cross-
examine the witnesses. The House has
also a right - to call for the witnesses.
So it is bound to take some time. Then
the report is placed before the House.
The House is also bound to discuss the
matter. Therefore, I am just visualising
the agony of that individual who has to
go through these two processes. I do
not say that the person impeached will
be called before the House. No. After
the submission of the report or after
facing the Committee of Inquiry his
work is done. He is free. But what
about the House. Therefore, I say it
militates against the individual." Our
Constitition says that-a person should
not be punished twice for the same
offence. So, why should he be asked
to go through the process twice for the
same offence? But I am not tl‘udmg
on that ground at all,

Then there is the practical difficulty,
The Committee of Inquiry submits the
report and the report is laid before the
House. The House debates it and comes
to a different conclusion., What is the
remedy 7 Has the House no right to
discuss and come to.a cooelusion on a
report submitted to it? . What is the
answer ? I think no person in his pro-
per senses will say that the House shall
have no right to discuss or debate a re-
port and come to a conclusioa,
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SHRI K. NARAYANA RAO :
the Bill does not say so.

SHRI R. D. BHANDARE : Laying
the report before the House necessarily
means considering the report by the
House. I hope the hon. Home Minister
will not go to the extent of saying that
the House will be deprived of discuss-
ing the debating the report. Nobody
will say that; I am quite certain.

SHRI Y. B. CHAVAN: Do not
make arguments on certain presump-
tions. If you just read sub-clause (3)
of clause 6, it begins thus : “After the
motion is adopted by each House of
Parliament”. You should not forget
that even this committee of inquiry
starts functioning only after the motion
is accepted by the Speaker. The motion

But

is there. After the report is submitted,
the motion will be discussed in the
House.

SHRI R. D, BHANDARE : 1 beg

pardon of the Home Minister, In order
to complete my speech, I will eliminate
the other process. I did not deal with
the other clause at all. I know that
when the proposition is accepted then
the matter is referred to the committee
of inquiry. L am aware of that clause.
But my point is different. The report of
the committee of inquiry is laid before
the House. To obviate the difficulty. I
may refer to the clause which says that
the Speaker, or the Chairman where the
Committee has been constituted jointly
by the Speaker and the Chairman, shall
cause the report submitted under sub-
clause (2) to be laid on the Table as
soon as possible.

SHRI Y. B. CHAVAN ; What I read
follows.

SHRI R. D. BHANDARE : 1 quite
understand the position. In case there is
some conflict between the Houses and
the report, what happens? Some pro-
vision ought to be there to cover that.
These are my points.

AN HON. MEMBER : What are
those points ?

SHRI R. D. BHANDARE : These
are my doubts and suspicions on this
point. Then I ¢ome to clause 7. Sup-
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posc a judge on grounds of incompe-
tency or physical or mental incapacity
is asked to face a medical board and he
refuses.

SHRI Y. B. CHAVAN : Clause 7 is
the rule-making clause.

SHRI R. D. BHANDARE: 1 am
referring to clause 3, sub-clause (7).
The clause says that if the judge refuses
to undergo medical examination when
asked, the board shall submit a report
to the committee stating that the judge
had refused to undergo the examination
and the committee may, on receipt of
such a report, presume that the judge
suffers from such physical or mental
incapacity. There may not be only one
ground for his refusal the ground of
mental incapacity. On a number of
grounds he may refuse. Then, should
the presumption be against him? It
militates against the very juridical con-
cept. On some ground other than the
ground of incapacity, mental or physi-
cal, he refuses but the point should be
determined that he suffers from incapa-
city, mental disability !

SHRI ATAL BIHARI VAJPAYEE :
Why should he refuse ?

SHRI R. D. BHANDARE: For
thousand and one reasons. For that we
can make a provision as to what hap-
pens if he refuses.

SHRI ATAL BIHARI VAJPAYEE :
Then he should face the consequences.

SHRI R. D. BHANDARE : I do not
know whether my hon. friends are prac-
tising advocates and know that the bene-
fit of doubt should be given to the
accused until he is proved guilty. It is
the positive duty of the prosecution to
prove a person guilty; till then he is pre-
sumed to be innocent. If he does not
go to the medical board, he is presumed
to be incapable or suffering from in-
capacity ! What a fantastic provision !
It does not admit to my mind.

Anyway, these are my few observa-
tions, In any event, since the measure
has been accepted, if these three diffi-
culties could be obviated, I think, there
could be no difficulty,
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One last point regarding the judges
though it may be considered to be an
extraneous matter. Let us not run
away with the idea that the presumption
that judges are impartial are honest,
has been reverted because of the present
conditions. If there is a specific case,
therc can be impeachment proceed-
ings. But let us not run away with the
idea, let us not allow our imagination
to be so wild as to consider that judges
are not immune. Judges are immune.
The presumption is in their favour. If
the presumption is to be in their favour,
they should also be paid so that they
could, with honesty and impartiality,
execute or discharge their functions,

With these words, 1 have done.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Mr. Speaker, Sir, I shall
be failing in my duty if I do not pro-
test that the Bill is unwarranted, unti-
mely and unnecessary. The hon. Home
Minister, while piloting the Bill, said
that the Parliament has been given the
power under article 124(5) of the Con-
sticution to enact a law in this behalf.
But that power when there is a nccessity
then only the House can use; otherwise,
if we use that power merely because the
Constitution has given the. power to Par-

liament, it is a misuse of power. It is
not necessary at all.
I would like to point out that the

judiciary should be kept above the ap-
proach of the executive; they must be
independent of approaches. Already the
judiciary is suffering enough. About
the salary which has been fixed at the
time of making the Constitution, already
the Judges are fighting. They are at
the mercy of the hon. Home Minister;
also, about the tenure of office. We are
following so many principles of the
American  Constitution. There the
Judges can be in office till they are alive
or {ill they resign; but here we have
fixed the age as 60 years or 65 years.
If a Judge has attained maturity and has
still the capacity to serve, why must
there be a provision that he should re-
tire at the age of 60 or 657

The lacuna, that the judiciary is de-
pendent upon the executive, is already
there. This Bill adds one more to that
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executive power, This provision in the
Constitution is very, very extra-ordinary

"and it should be used only during extra-

ordinary circumstances. Let the hon.
Home Minister come before the House
and tell us what the extra-ordinary cir-
cumstances are which warrant his bring-
ing forward the Bill. Have we not
managed the affairs of this country in
the past 18 years without a Bill? The
Constitution already provides that if a
motion brought forward by the hon.
Home Minister, by the Government
side, is passed by the required majority
as has been stated in article 124(4), the
President can remove him. Then what
for is this Bill? Does he want the
Judges to be at the mercy of the Mem-
bers of Parliament? If 100 Members
of Parliament put their signatures
then the entire burden is shifted from
the Members of Parliament to the Spea-
ker. The hon., Home Minister is bring-
ing forward this Bill in order to take
a revenge against the Speaker as well as
the Members of Parliament. That is
all. There is no necessity at all for this
Bill,

The Constitution says that Parliament
may, by law, regulatc the procedure for
the presentation of an address. Now,
if the Home Minister from the ryling
Party brings forward a motion with the
Speaker’s permission, if he convinces
about this motion, in order to removc
a Judge for the misbehaviour and if the
House considers that and votes in a pre-
scribed manner, then who questions let
a Judge be removed. But by bringing
forward a Draconian Bill like this, say-
ing 50 Members of Rajya Sabha can
bring an allegation against a Judge of
the Supreme Court or the High Court
or 100 Members of Parliament can
bring an allegation against a Judge of
the. Supreme Court or the High Court,
it will be an end of judiciary and it wi!]
be an end of the independence of judi-
ciary. T accuse the hon. Home Minis-
ter for putting an end to the indepen-
dence of the judiciary. As a humble
lawyer, I will be failing in my duty if
I do not protect the independence of
the judiciary. By bringing forward this
Bill. he is following the policy pursued
in China. He is following the policy
pursued in the totalitarian countries. I
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say this Bill is unwarranted and unne-

cessary, It is not timely at all, So, I
am opposing this Bill,
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SHRI RANDHIR SINGH (Rohtak):
I congratulate the hon. Minister for hav-
ing brought forward this Bill. It was
the need of the hour, and this was a
sort of lacuna so far as inquiry against
judges was concerned. In the absence
of this Bill, it was an unfettered power
that the executive, that the Home Minis-
try or any other agency of the Govern-
ment, enjoyed; they could have done
away with a judge outright. But _this
Bill lays down a procedure and this is
going to take the shape of a statute.
Under article 124, if a motion is moved
against some judge before this august
House, then there is a clear-cut proce-
dure laid down which has to be gone
through, and this procedure is indepen~
dent of the executive; the Home Minis-
ter or the Home Secretary or any other
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"Article 21 of the Constitution is
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executive under them has nothing what-
soever to do with the machinery created
under this Bill,

I do not agree with my Lon, learned
friend, Mr. Krishnamoorthi. This Bill

" gives the fundamental nght to a judge

to defend himself. This is a right avail-
able to every accused, to any person who
is charged with such an offence, to
defend himself. According to this 'Bill
which will be passed into an Act,
this fundamental right will be available

.to a judge to defend himself before an

independent sort of inquiry committee
consisting of judges and jurists of high
eminence who will arrive at a certain
finding independently, of their, own,
without any pressure from the Home
Minister or from the Government or
from the executive, I do not agree with
my hon. friend, Mr, Krishnamoorthi, I
do not know how he says that this Bill
is going to act as a dictatorship. (Inter-
ruptionsy. ‘That is not so.

SHRI V. KRISHNAMOORTHI :
already
Yqu must be aware of it,

SHRI RANDHIR SINGH + He said
that there was no need for this Bill. In
that case, there would have been enor- .
mous powers enjoyed by the Home
Minister, by the executive to do any-
thing they liked, They would have
come with a proposal before this House
and would have condemned any judge
outright—the majority is there. This is
something which is in the interest of a
judge and I fail to understand how my
hon, friend is not appreciating it,

there.

T would like to make some humble
requests if they could be considered. I
would first refer to clause 3. sub-clause
2.(a), (b).and (c). Here what I find
is that if a judge is accused, then the
Tribunal which will try, which will
make inquiry into the conduct of the
judge, also consists of judges. The ac-
cused is a judge and the Tribunal also
consists of judges. Is there any dearth

"of talents or independent jurists in this

country ? No. There is no dearth. The
hon. Home Minister should consider this
seriously. 1 agree that clause 3(2)(a)
~—one shall be chosen from the Chief
Justice and other Judges of the Supreme
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Court—may remain as it is. But aboul
(b)}—one shall be chosen from among
the Chief Justices of the High Courts—,
suppose the Judge is the Chief Justice of
the Supreme Court or is a Judge of
that Court. The Chief Justice of a High
Court is to sit in judgment in an inquiry
to be held against the Chief Justice or
a Judge of the Supreme Court. This is
something which will cause embarrass-
ment to the Chief Justice of the High
Court. Certainly, a Supreme Court
Judge is senior to a High Court Chief
Justice.

SHRI Y. B. CHAVAN : No.

SHRI RANDHIR SINGH : This is
my view. Instead of that, the hon.
Home Minister should think of having
the President of the All India Bar Coun-
cil as one of the members of this Com-
mittee.

SHRI Y, B. CHAVAN :
considered as a jurist.

SHRI RANDHIR SINGH : Just as
the Bench is very important, the Bar is
no less important and if the President
of the All India Bar Council is taken as
a member of the Inquiry Committee, it
will give more authenticity and sanctity
to the Committee,

As regards (c)—one shall be a per-
son who is, in the opinion of the Spea-
ker or, as the case may be, the Chair-
man, a distinguished jurist—the hon.
Home Minister will appreciate that
there will be no barm if a jurist mem-
ber of this august House is taken on the
Committee.

SHRI V. KRISHNAMOORTHI :
That is still worse.

SHRI RANDHIR SINGH : My hon.
friend said something about cl. 3(7).
Suppose the judge suffers from a phy-
sical or mental incapacity. This is
something very serious. I do not know
why he is not appreciating it. If he
refuses to make a statement under sec.
342 Cr. P.C., it means he is guilty. The
law of presumption is available in such
cases. This is something, according to
law, which should remain a part of this
Bill. I feel there is great and urgent
necessity for this. With these observa-
tions. I fullv sumport the Bil '

He may be

13, 1968 Hindustan Steel Ltd,
(Dis.)
MR. SPEAKER : It is 4.58 P.M. now.
I think one more hour is neccessary for
this. We shall postpone it tomorrow
and take up the next item now,
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As for the next item we have only
one hour for the discussion. It is not
as if every Party must have its say. The
debate need not necessarily be on party
basis. Whoever is rcady may get up
and speak.

16.58 Hrs.

DISCUSSION RE. HINDUSTAN
STEEL LIMITED

SHR1 D. N. PATONIA (Jalore) :
By this discussion ¢his afternoon, the
House is provided an opportunity to go
into this most importang prestige public
sector project which hos an investment
of Rs. 1,000 crores, 36 per cent of the
tctal investments in thy public sector.
These three plants, controlled by Hin-
dustan Steel Ltd., Bhiiai, Durgapur and
Rourkela, are blessed by three most im-
portant countries with their technical
and financial assistance, namely, Russia,
UK and West Germany. In t¢he course
of the last twelve ycars these plants
have already incurred a loss of Rs. 120
crores. There is no improvement in
sight yet. We are faced with an immi-
nent situation by which 1968-69 may
close with another loss »f Rs. 20 crores.

The Hindustan Stet! Lid. has been
dgiscussed on the floor of the House on
various occasions in the form of de-
bates, but mostly in the form of ques-
tions, Various enquirics have been
made and reports submitted containing
useful recommendations and there had
been repeated assurances from the
Min'stry to improve the things. In spite
of those assurances that they would im-
plement those recommendations and the
wastage of so much time in investiga-
tions, reports and recommendations no
improvement is in sight and the steel
plants continue to be in the grip of seri-
ous crisis and there is labour indiscip-
line and the persons in the managerial .
cadre are unable to control the working
of the mills while the situation is de-
teriorating. According to the hon.
Minister Mr. Sethi. the situation in
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Durgapur has started deteriorating. The
labour situation has become intolerable.
There are many causes for this bad per-
formance managerial inefficiency, labour
indiscipline, production losses, idle capa-
city, excessive manpower, pricing and
revenue policy and so on. Because this
discussion is limited to one hour, I shall
confine myself to a few specific points
which had not been discussed in this
House. Before doing so, I wish to point
out that the Ministry of Steel and Mines
is funcioning more or less like a care-
taker department; it is ineffective and it
is waiting for a Minister to be appoint-
ted, regardless of whatever loss may
happen in the steel plants.

17.00 Hrs.

There are two specific points which T
wish to deal with firstly, The Ministry
of Steel had formed the habit of de-
fending the working of the HSL and
its losses by adducing the argument of
gestation period. It is now eight years
since all the three plants were commis-
sioned. Every time there is a discussion
in the House, we are told that it has a
long pestation period. Nowhere in the
world is a modern steel plant expected
to have a gestation period of more than
five years. It is already eight years; still
they say that this is gestation period. It
is fallacious because if larger investment
causes lower efficiency and losses, new
plants will always be uneconomic Mo-
dern technology and scientific methods
will continue to be uneconomical accord-
ing to the theory propounded by our
steel ministry. The results shown by the
HSL in the last seven or eight years also
indicate that the gestation period is not
the cause of inefficiency. Logic demands
that during the gestation period the
maximum losses should be in the first
few years and thereafter the losses
should continue to diminish. The story
here is the other way round. The losses
go on rising from 3.21 crores in 1959-
60 to Rs. 23.90 crores in 1962-63.
Then they start diminishing and in the
year 1964-65 there was a profit of
Rs. 432 crores. Then again all of a
sudden we find that the loss in 1966-67
is Rs. 20.10 crores and in 1967-68
Rs. 40.00 crores. If the theory of
gestation period holds good, the losses
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should have been diminishing usnd we
must have already started making profits
by now,

Whenever we take up for discussion
the low efficiency of the public sector
projects, they pick up a few weak
threads of the private sector here and
there to cover up the inefficiency of the
public sector. It completely ignores the
brighter side of the private sector. This
is entirely fallacious, By comparing like
this, you cannot convert the loss of Hin-
dustan Steel into profit. Similarly, by
comparing like this, you cannot convert
the profits of the private sector into
losses. Fact is fact, Therefore this
attempt only deceives us as to what the
fact is.

Coming to the points which 1 wanted
to discuss : let me take excessive man-
power in Hindustan Steel Limited. It
had been recognised and it has been
admitted by the Government that these
plants suffered by excessive manpower
although in spite of the recognition,
they have failed to take any positive ac-
tion by now, More than that, there are
two other things which are serious. I
we admit that there was excessive man-
power, and there is excessive manpower
in the Steel plants, how do you possibly
justify that, in spite of the excessive
manpower, we are still incurring over-
time payments to a considerable extent ?

In this respect let me quote from the
Mahatab Commiltee report. It is clearly
indicated therein that the incidence of
excessive manpower is so much that it
raised the cost of production of steel in
our country. In the case of Bhilai it is
from Rs. 3 to 4 per ton; in the case of
Rourkela, from Rs. 5 to Rs. 6 a ton
and in the case of Durgapur. from
Rs. 10 to Rs. 11 per ton. This is in
addition to the excessive manpower in
our plants. Beyond that, where is the
point, when you have excessive man-
power in your factories, of giving con-
tracts for those jobs which could be
easily handled by your departmental
labourers ? In several of the sections of
Hindustan Steel Limited, 50 per cent of
the jobs are still being done by the con-
tractors, and sc¢parate payments are
being made. This is a drain on national
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[Shri D. N. Patodia]
wealth, and in spite of excessive man-
power, we are suffering from all these
ills. The result is that our per-man
annual productivity has come to be the
lowest in the world. Let me quote some
figures.

In Czechoslovakia, it is 104 tonnes a
year; in the USSR, it is 135 tonnes a
year; in USA, it is 150 tonnes a year
and in Japan it is 187 tonnes per year,

And in India it is 57 tonnes a year. -

What a comparison? To what low
depths we have fallen in the matter of
productivity ?

The next point over which I want to
dwell is the pricing and fiscal policies.
One of the reasons why our public sec-
tor plants are inefficient is our very de-
fective pricing and fiscal policies pursu-
ed from the very beginning. It would
be interesting for you to learn that be-
tween 1955 and 1965, the increase in
the price in India had been the highest
compared to the world. Indian prices
rose by B0 per cent—an increase in 10
years, Compared to this, in Belgium,
the rise was only by eight points; West
Germany, 10 points; United Kingdom,
five points. In Japan the price in fact
came down; the prices were reduced by
20 points; whereas in India, it increased
by 80 per cent. The result was that the
Indian steel today is the most expensive
steel in the world compared to the cost
of production,

17.09 Hrs.
[MR. DEPUTY-SPEAKER in the Chair]

In this context, let me briefly deal
with the recent price rise introduced by
the Government of India. You will re-
member that a few weeks back, the
Steel Ministry announced a price rise
of about Rs. 50 a tonne. Here are two
parallel situations, On account of the
rising cost, the steel plants cannot afford
to run economically until there is a
price rise; on the other hand, if the steel
becomes expensive, then all the engi-
neering industries in India will turn un-
economically; their cost of production
will rise; their economy will be affected,
and their exports will be affected. Here
was a situation where the Government
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should have taken a judicious decision
by which on the one hand, the steel
plants should have been properly com-
pensated for the cost, and on the other
hand, the engineering industries should
be permitted to live. Here was a case
when they should have demarcated the
optimum levels of taxation, Here was a
case where the excise duties and taxa-
tion must have been reduced. This is
how productivity and growth of . this
industry or any industry, as a matter of
fact, is curbed by wrong fiscal and pric-
ing policies of the Government before
it is permitted to grow, The result is
that even the Government of India had
to revise its targets. The original target
in 1970-71 for the production of steel
was 18 million tonnes, It has now been
reduced to 8 million tons, i.e. less than
50 per cent. Apart from other factors,
one important factor for this is that you
have made steel so expensive that its
consumption has been restricted. It is
no more exportable at fair prices. It is
no more consumable. The raw mate-
rial cost has becomes high for engineer-
ing industries that they cannot expand.
This is the result of your pricing and
fiscal policy.

Then, there is utter lack of salesman-
ship. The public sector projects, which
the Hindustan Steel tops, are a living
example as to how bad salesmanship
can be in any organisation. They do not
know how to serve a customer. They
do not know what is aggressive sales.
policy. ' They have regular complaints
for bad packing and bad quality. If they
receive a complaint from a customer,
they become arrogant and stop supplies
to him rather than meet him and satisfy
him. Why do the Government not learn
from the example of their own Depart-
ments when acting as a Buyer ? The
Indian Railways are buying steel every
year from foreign countries. I know
many cases where claims have been
lodged after 12 years of supply and
foreign supplies have immediately met
those claims very satisfactorily. But in
the case of HSL, if you raise a claim
today, it takes years before the claim
gets to the proper file of the Secretary
or General Manager. Then they create
all sorts of troublés and raise légal com-
plicdtions. ~ Their sales contract is some-
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thing frightening. A customer will feel
discouraged to enter into a sales con-
tract with them. He will think what
the hell he is signing.

Another very important point is that
Hindustan Steel is suffering from vari-
ous types of production losses. It has
been subjected to criticism by various
committess and various reports but no
action has been taken. Apart from
various remarks made by these reports,
there are several other things which
have come to my notice. Firstly, fur-
nace productivity per cubic meter Blast
Furnace is very low in India. In Japan
it is 2 tons. In India it is 1.1 ton. This
eats into the profits of HSL. Secondly,
consumption of coke per ton of hot
metal is the highest in India. In Japan
it is 0.5, In India it is 0.9. The result
is, raw material cost per ton of steel
produced is possibly the highest in this
country, It is as much as 64.6 per cent
in the case of HSL where as by all
standards—national and international—
it should not go beyond 50 per cent.
Thirdly, there is complete lack of imagi-
nation in regard to product mix. They
plan their production 12 months or 2
years in advance. They do not care to
see what is likely to be the demand for
various products, Regardless of the de-
mands, they go on producing accord-
ing to their plan. The result is that the
most moving item which is the profitable
iiem is in short supply and the least
moving item is in excess. Salesmanship
demands that we should have a proper
batancing between demand and profit-
ability, We should produce only those
ieems which give us maximum profit. I
am sure if they apply their mind a little
more judiciously to these points, the
whole balance sheet of Hindustan Steel
will be converted in two years. There is
no doubt about it.

With regard to managerial and admi-
nistrative problem, this has been discuss-
ed on many occasions. The present
system of appointing General Mana-
gers, Directors, etc.—picking up one
from here, the other from there, taking
some on deputation, some on loan, some
on assignment—has completely failed.

There is no coordination at all. It has

been suggegted by various authorities to .
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form some independent institution to
make selections for senior managerial
calibrc. Many assurances have been
given. Dr, Chenna Reddy made a state-
ment, But there is absolutely no result.
Let me quote here what is the result.
As a result of selecting inappropriate
persons to these jobs in the course of the
last ten years you will be surprised to
know that as many as over hundred
persons have changed on the Board of
Directors, seven Chairmen have changed
and the head office of Hindustan Steel
has been changed five times at five diff-
crent places. This is how Hindustan
Stecl Limited has been working.

Regarding export pattern 1 will agree
with the Government of India that so
long as they want to develop export
within the available capacity of produc-
tion they may do so, but I completely
disagree with them when they justify
expansion of steel plants on the grounds
of exports. Sir, the steel industry is a
terribly capital intensive industry. For
cvery one tonne of capacity you need an
investment of nearly Rs, 2,500 out of
which Rs. 750 is in the form of foreign
exchange. As against that, one tonne of
steel in intcrnational terms will cost
about Rs. 600. The ratio of investment
to productivity is 5: 1. It is a very bad
investment,  You can select many other
industries with a very much higher ratio,
even a ratio of 1:1, Recently 60,000
tonnes of billets was sold for export to
Ceylon. Under what c.rcumstances was
that sold ? Billet is a scare jtem in this
country, We need billets for various
rolling mills who sgain in turn export
their products, We have exporied this
quantity or we are thinking of exporting
this quantity at the cost of suffering of
these rolling mills in India who also
would have earned foreign exchange. I
am not prepared to accept the rhesis that
we should export our products for which
our own industry suffer and due to
which our further exports suffer,

These are the various factors for which
Hindustan Steel Limited has been suffer-
ihg.and a very deep thinking to correct

= evils and defective working will be

‘needed ' to put this concern on a firm
‘foating. - ’
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MR. DEPUTY-SPEAKER : If I call
cvery hon. Member from every Party to
speak on this subject 1 will have to ask
them to confine their remarks to 5
minuies, I will also be very watchful
and the moment a Member goes outside
the scope of the debate I will have to
pull him up. 1 hope hon. Members
will keep this in mind and excuse me
for this. I will have to conclude the dis-
cussion at 6.00,

SHRI S. R. DAMANI (Sholapur):
Mr. Deputy-Speaker, Sir, I have very
carefully listened to the points made by
the hon. Member who spoke just now.
It is a fact that the working of Hindus-
tan Steel is not satisfactory. In this con-
nection our ex-Minister Dr. Chenna
Reddy has already submitted a detailed
report in April last showing what are the
reasons for such unsatisfactory working.

Sir, for the success of any industry it
is very essential that there shall be co-
opcration between the management and
workers, That is how in all the indus-
trially developed countries like Ger-
many, Japan, England or America the
industries have developed and that is
how their cost of production is low.
They are producing more in the indus-
trially advanced countries because there
is co-operation between the management
und labour in those countries. That is
why those countrics are successful in the
industrial field. The same thing applies
o evary industry, whether in the private
sector or the public sector. Is there any
co-operation in industry in our country ?
Can we find any co-operation between
the workers and management? Many
of the hon. Members opposite, who are
leaders of trade unions of workers of the
steel plants, if they co-operate and guide
the workers, things can be changed and
the working of the plants can be im-
proved. But it is not being done.

The reason for the higher cost of pro-
duction and lower efficiency is surplus
workers and constant labour trouble.
Whomsoever you may appoint in the
management, if he has to deal with
labour problems every day, how can he
devote time for improving production or
improving the techniques of production ?
His valuable time is lost in solving labour

disputts.  So, without the co-operation
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of the workers things cannot improve.
1 would like to inform those hon, Mem-
bers who are criticising the working or
performance of the steel plants, who arc
charging the government for the failure
of these plants, it is due to their non-
cooperation that we have to find our-
selves in this pitiable position. I want to
make this very clear.

In Durgapur those workers who were
cmpleyed for construction work, they do
not allow themselves to be retrenched.
They want to continue in employment
even though their work is over. In
Rourkela also the same thing happens.
If the steel plants have to carry with
such huge surplus labour, how can they
achieve efficiency ? Similarly, there are
strikes for every small dispute. How
much man-days are lost and how much
of production is lost due to these strikes ?
I hope the hon, Minister would enlighten
the House as to what are the actual
losses that the Hindustan Steel has suff-
ered due to strikes, surplus labour and
non-cooperation of the workers. 1 am
sure that if these factors are taken into
consideration in the accounts the result
will not be very disappointing.

All the same, T would like to say that
there arc certain directions where im-
provements can be made by the authori-
ties like sales policy and production, Shri
Punde has submitted a report in this
connection. The Administrative Reforms
Commission has also presented a report.
They should be considered and imple-
mented as carly as possible, because these
steel plants contribute to a large extent
to the exchequer and to the nation.

In the end, T would again request hon,
Members opposite to give full co-opera-
tion in the running of these units and in
implenicnting the recommendations of
ARC so that these units can function
cfficiently and produce better results.

it qW o qrw (ITEAT) : JINANH
wR1ag, ¥ &iA et F A F Av
= @ R—FaF I aR AW
gafragfome @i fs safem &
otz WET aF {1 §Y A A% ¥ a9
gfsas 9T g1, fom goeedia § oo
AT ®Y BrAET 9T aaar 8, TARY aferw
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sy & g9 9T W@ | /AT
z 1 & o) & fawer 1 o |1l &
&1 afwT arae aman €, faad 120 #7012
®GA T AFETH T 8, THE A€/ AIEH
tar g€ & 1| 37 ag qFEW AEAE A7
T q1 2W 42 FAF qFd 4 fF qE-qE
# A@AEFTI ¥ A9 F QAT AT & AT
aga-Ar T oA g E faad ae-E
¥ @ &7 731 &1 afeT 1967-68
W 40 FIIT TGT FT F1 AFATH AT 8
I99 UF 19 arfaq g1 & fd oA amae
w&T #r¢ frmAdoiee § a1 1 740 §,
forea s g7 aE 1 a1 @i g @R
UE AFATT FZAT FAT AT TR |

¥ FE AT AFAA FT IEAF g—
Z7 Wy wAar & fF 97 % daaaee
S AT 1, FIT(ZE ZrT A AGY 14T,
nfwferdee 9ET g1 aF aF H18 Y FvA
21, 912 rgFe gY ar afeerw d¥eT F Y,
TEE! TFATH QAT | 1T 3NTF FAARE
FIQTH 9 48 g—0 TT T RIIE NF
siFEE 1 Aar g, ¥ Fer fRaar gE-
T AT §—3T TTH HITHT G Grw
TR | ATE ATF STALFEH %1 Hifer
gt &, afeT 3 71 e w®E &, 9%
IAK TEGT FT TIBIW £ 1 AT
TS ITH STSTATH T HieT q_I A€,
FET SAET wigd ®1 wgfaga g
F9TH 38T fF Aifen iz 90 gl s’ &
FA™ AT F1 91 FT @ 6, I99
Iadw & g g, T faedt 7 £
AT & AT FHT FoAHT F KT AT E |
fafree wmew 7 ag warew & 41 fF 0F
AT T 2T FT IART T IATAT
AT AT FH FTH A TR T W E
afee A8 orwE § A9 FEA 93T ]
fF sl @& 59 T A% qaseg AT &0
TR

FRoHeE A1 a1 wrf agwg g
A TE ) T FAAH T qAAT ATER-
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oras 2 41 af § fF ¥ forwy wgd &
TATEE FT AT §, &I 1 I&€@ g1 q
g, ¥ uarge &7 a7 &1 o
AT T g §—ag wETAEY de
&——fF ¥ wizq § za97 wOAw w2
gl mr § fr ot a9z & s A%
SITH9A agT T TE ] | AT Ay fgd
gi—sar f§ oAl #y  foe
7 Fgr T & fF avoaw w@vE A Al ¥
17 fg== w71 arfed, AT Iawr gat
aegEfFT § ammar sa—afET 5w
T it % FrE qacog g 41 € §
T FTET AT ArHV Fd7 Y FHT AT
EURcil |

TS HTTH A T A O fEford= A
2, IORT 99 77 } B o9F arE< AF-
AF-FTHEH ¢ | NTH q87 Af@ ™
sraTaT 3¢ gt &, St Fore forewt
aRy & dmdrA, A e
Z 33 § fomsr qog ¥ Fz-sa7 fFie
gAT & A NOF AR A gET
TEAT ATEAT—T AAT ARG 3T 9T
LA 3T 1§ awear g 6 9Aw 1w
SATRT =BT a8 § g &% AT 6y
TARTT T FH T FHAT | AT TRAT GHIA
7z & fF 27 T F9E7 39T wiw,
us efmiea & fad ok gEd
Fafogw afew o ard o7 | A EE
T *1 39 i o AT Freww g
& AT AT & gAT &, 9T WO PR &
feadi fermra= §, frae feame g,
u% fgara & A SreawT FQ@ § 4
T8 | TATA g1 Ty TrEAw F X I
F AT AR T AT A IS |

gt a% ofefa=it *1 aegs 3—
7 g a9 w€ s anow i owizw &,
1T TAH AT FEAT Afgw 9T -
v fad, 9 agt 9 fewd F@r @
IE®! agt wiwd, foraeY ogi 9T Iw
g SHwY g a7 wd | aqow gt
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garfm aff d e N s afd & ¥
Fa A1 F 7, A O Srg TR
gifew 3, Ia% oxrfifa=w 51 gl
W TR Y &, (F G ¥ [F AT
grifidme $laa QAT wifgd arfe
IAHT AT T G FEATT g qH |
T a5 e aeq & aX F J+l a8
arferat 4t f& 90 7@ §x afs feae-
ATq ZEA I Ard, AfFT 10 TR
W QF A ¥ FEQ T TE 0K 17 |
T ag grar  fs oF g & &2 ails
Y feardaee wr FAY WIg HIaTr TG
ISTAT AT TG & | T AFA A BT
FAIAAWE ) gafad U R
7g #7049 § fF a7 IoF FARE A
T, 91 45K AF g1 @, IER
UK | AT AT I 1T HT T =1
gt &7 ay afsas 1 favarg—aarsr N
g fasar @ & f5 d & 5w qfems
sy T & qo3T q Tfgd—szad
& W 617 £ 3@ FTZZ AW | &
Tigar § v ar agzq ¢ | W
s faaaraag & s faed 10 @i
g7 aal ARt § 37 FAT T T
ARITEAR N

SHRI S. KANDAPPAN (Mettur_) :
Sir, Shri Patodia has done a good service
in bringing out revealing facts with re-
gard to the sufferings of HSL. The
Government, jn any business undertak-
ing, should have a clear policy as to how
they are going to manage it. But, un-
fortunately, in these steel plants, in the
past so many years there has not been
a clearcut policy even with regard to the

basic issue as to how they are going lo
manage these,

SHRI VIRENDRA KUMAR SHAH
(Junagadh) : They have a clear policy
as to how 1o mismanage these.

SHRI S, KANDAPPAN : So many
ministers have come and gone and every
minister has toyed with ‘the idea of de-
centralising the management. Another
minister has come to centralise the
management and again there is a cop-
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troversy going on. I know for certain
that between the top-level executive of
the HS.L. and the management on the
spot, there is a lot of unhealthy contro-
versy which is hampering the healthy
development of the whole steel plant.
This is a basic thing that they have not
attended to so far.

With regard to the potential created in
our steel plants, there is the need and
scope for diversification. That is not
being done, Even today, there are many
things which are being imported and
which could very well be manufactured
in our own steel plants. I would like
just by way of an example to point only
one thing, that is, the mild steel product.
That is still being imported. But I am
told it could very well be manufactured
in our own steel plants,

The third point that I would like to
stress upon is about labour frelations
which are hampering production. Much
is accounted for go-slow tactics which
had to increase in the cost of preduction.
How are you going to solve this prob-
lem ? 1 would like to blame the Govern-
ment squarely on this issue. They could
very well say it is because of the inter-
union rivalries that the work is being
held up and there is a sort of go-slow
tactics and all the kinds of tactics being
adopted. But I would like to know from
the Minister, categorically, what they
have done with regard to the promotion
of labour welfare and healthy labour re-
lation in their undertakings,

I know in some of the public under-
takings they have got a sort of intelli-
gence wing to spy on the workers. Can
any undertaking, without relying on the
workers, without depending on them,
without making a human approach to
unders:and the.r feelings and to see that
they also take a pride in the working of
the undertaking, ever hope to succeed ?
They can never succeed. You can pass
as many laws as you like. Can you
really make a man or compel a man to
work if he is bent on going slow ? So,
the whole question is about the approach
that the management has got to make
towards labour. Here I find, particularly
in all the steel plants, they have misera-
bly failed. Their whole approach was
rather mititant and they wanted to put
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them down. There was no human touch
in any of their stegl plants with the re-
sult they have taken a sort of inimical
stand towards the management and they
are considered to be, virtually, enemies
of the public sector undertakings. When
you treat the labour as your enemy or
you treat them with suspicision or you
feel you cannot rely on labour, can you
ever hope to succeed in your undertak-
ings ? I am speaking with some back-
ground knowledge in these matters,

With regard to another committec
with which I have been associated, we
had the evidence of a few General
Managers of the public undertakings.
One General Manager of a public under-
taking told us—he was not prepared to
use the word ‘spy” which I was using—
that without an intelligence wing, he
cannot manage the undertaking. Subse-
quently, on another day, there was
unother General Manager who said that
the very idea was obnoxious and humi-
liating, He said, “How can I suspect
my own men? How can I manage my
undertaking with that feeling 7" These
are some basic issues involved. Unless
Government takes them up, they will
continue to suffer losses. I believe, sim-
ply on the idealistic grounds, we cannot
justiy the losses of public undertakings

and that too in on business concern.

Unless they arc able to do something

concrete in this direction, there is no

use justifying it on idealistic grounds.

ot 9w w7 wmt (THIT) : T

Hqereg, 77 rEa A q2ifear ot & feeg-
| @ & A § fam=edt 4,
=1 fagr 91X § $HH AT F@E
o AEl F1, o9 sAar =1 s
&Y, forra SreraT = T S g, T
farvarar £ arar g1, FTaT F FyTILAT FY
T g, I9 W F feeww fwqy wwn
=ifgm | 77 foemw 7 & 18 ATt
a7 347 &, IAFT TH ATH T@AT T |
v ofeas ssefEw 1 forsw &%,
I q7 fawre T JfFT a1 ST
1 =g 7 s anfag 1 gaT afery
wrfa A e 2. SHFT AT RN
L3I8LSS/68-12
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% 7T § av JEY AW w7 wEAT G
AT AR & 1

St FAF) A= qrEMaAE ; qw A1 IR
R Gl

ot ¥/ w77 Wi : IoTeR wEET, feg-
ETTH &1 §1 T FAT TATAT, ITHT AT
srrae fiqié o), I9%T AT SRa 7 qar
grm | 39 falE F are forar gar &
fF za¥ @ aF " @ oy ar
ITF AT G2 NI 1 IF Wi o
At agme forargand 1 - - (sowaw)
* 3T 7T Qe gty o, forerd v
FCAM W, TFAT FT FCEAT @
T AT AT AT I @7 & IqF F-
| #1249 a1 o+ 7w g by fes-
T F1 OF 74) WFA a9 @I &, TF Aqp
fergmmmar wr g (sowem)

AT AT YA TH A@ A AT qGL
@ ar fer F o sodr I A
|

SqTERET HE AT, AT aF afeTw a-
EfFT F1 g+ &, 7 wwwar § Arae
gz arEl, gArafaat S anidard v
AT Y, I T ARAE R F s gy
ord | ofed® §92T F1 9 F T E,
A TR fRr gr T A A
#1E T 91 9T &, ° ofenw T
#1 ffzarea ot w31 g, nfeaal & fag
fafaee arga w1 Y fefeamem woarg
79 3 a1 #t foaar 738 A g, e
Ty € f& vaw afeaat §, sifai g,
sty €, afoat ¢ &fww o
arfagy, Sfet a1 nfemi w1 o Ot
#auw 78 & fF g ofeaw areciem
¥ & wuTT ¥ £ A AOMAT IWT
v gaafaal & gra 7 o fgrgeam o
2d | arer, ek, gaige, fegear
& 7 foarr srefew §, agaw
T fegegrars &1 ¥9 A9 fggem #,
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[sft R wrr wai]
AT Y AT AT A § I vy
grmfrgm s oAl rad e

ITEAH AENAA, Fo TIELAT ATE
& 9 ag Saen foan s g7 39 -
for & sream amm € oY o femm |
ag aw o1 {5 g7 gfmar 1 fean a=d
e fegeam & s 77 91y 7@ O
FHATE | AL T T AR QIR T
€, 3 F Arge) gf #1 o) aE § wran
& Afga are fgrgeam @9 & Fr@m
gar-gfaafar Y a2 3= v aar
RWEI NI Fe & fFaer @1
T | TF AT FUT TOAT T & AT
AT 120 FUT 1 q=T W @7
(wrwaer) - - @ A #YE aga awr
e A8 8 | TEF 919 4 TreT &1 I9-
T AE | AT ITHT I 7 W 9fgw |
ITFT FILEMT Fq 47 47 7 2720 3
st Frearar § ag fafagws 7 faaw
TF & | IEHT AT A7 ATy Ay A
qF &1 IW T T qAF(fa=T W
ferpam @ ¥ F v aga g 7 a9
qrEae JFT F1 gAriaan fergear &
§ w{ gg garfag aa AT € )

UF arq & T FFAT AEA | A
% qfeets FFGET &1 a9 & a8 A%
Qe o WY faare 7@ g ofwa ag a=
& fi e afeatss sreefamr g ¥ ofedts
F1 FIEFET I35 AT AT IHY AW FT
WA AEY R | I T I Y WA
grm

¥AF AA-6T9 W T¢ T ¢ R qE
WY gaday ¥ goaqat ) wafog &
fafreezarga ¥ T v ag @ gue
arr #1 sifrw 3 dar s Afean
e Y 7@ & & I Gfef=m
FTEAT AT §, TAHT AASAT ST TG
grar & wifn frdt smaT #Y a8 T
i frgFa i TRwT
qT AN AT A § TTH! AE TRRE
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g warag aw g fr o
aat faent qe s aifear faeae @i
4 | gafay i3 a8 gure @ i fras
AT qET AA 48 FH-A-FH I G qF
Tl @ A IEEr frda dze maded
{ = Y vt fge arfw saT 7 9ar
g1 o g% gt 7 43 & o e g
fosiardr &1

agt qx 1 uES e &1 farew o0
fera fFaa F frren t g S i @
A ag GaT TE9E waT g R aardr WY
T & o T7ema @ Ay wr g7
ag qar &Y qg0 0 qrar fF Fr ¥ A
7 e @4 9w g, frw W oav
gar o T2y AR ag s agi a
AT & AR A g mar A Frw g
F A AR FE ITOMAT? T AR AT
UF FE JAferT gl 97 =47 & | Igr
97 gg IFAT ART FATT 9T @roAH
# 1 zafag ag aga 3= ¢ v o=
T TR ¥ 7N 9, 79 AT qizEw
A AFE & FIT Qg fraeam g
Fifga ot 999 S & F7 T AT
93t sEEqT gH FAT A0l |

h Ag-H-ag I F af
T AN G [GEET AT g AT AT
T T g iR H WG AT A
&1 & g fir fafie o @ 9%
freew 9 faig &9 & & § o @R
a1 & gafaal 7 Eafeat #1 g+
T ATEHA FOE FL | HW W TE
FegHATYET & A T fedw qwT
EoE A aew 3w @ @ R g AA AR
#T IURA @ § AR T fag &
fafaeeT ggw & oot 8w fF @ 5
qfer f¥e< M (T A FHATE T
& feorg gt awer ®aw 9o |

SHRI S. M. BANERJEE (Kanpur) :
Some of the criticism levelled by Shri
Patodia are understandable. It is true

that much has to be done in public sec-
tor projects like the steel plants, Bhilai,
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Rourkela and Durgapur,
last two.

specially the

But what is the aim of such criticism.
He has not concluded that the ultimate
solution or salvation lies in denationali-
sation or handing them over to the pri-
vate sector.

SHRI D, N. PATODIA: Nobody
will accept them. Do not worry.

SHRI S. M. BANERJEE: He has said
there is inefficiency, excessive manpower
and other things. I admit that the
greatest tragedy in this country is that if
there is inefficiency in the public sector,
there is dishonesty in the private sector.
We have to weigh between inefficiency
and dishonesty. Ineffciency can be chang-
ed to efficiency, but dishonesty cannot
be changed to honesty., That is our ex-
perience of so many years with the pri-
vate sector., So naturally we have to
gear up our machinery to see that these
public sector projects, which according
to the late lamented Pandit Nehru, are
places of pilgrimage, should be cleansed
of these defects. But the whole difficul-
ty is that these places of pilgrimage are
in the hands of some renowned pandas
who take everything that is there. That
should be changed,

I agree that payment for overtime
where there is excessive manpower is
wrong. But it sometimes happens that
in a particular section—I have 20 years
-of cxperience in the work of an ordnance
factory—you have to work overtime to
produce certain jigs and fixtures for
.other sections where mass production is
on. This sometimes happens, But I
agree that extravagance should be

stopped.

There is another thing—labour rela-
tions. When Dr. Channa Reddy was
here, he had some ideas and he discussed
them with us. He was of the view that
there should be one Union for a unit or
at least the representative Union should
be granted recognition. What is happen-
ing in the steel plants in Bhilai or
Durgapur or Rourkela, There is inter-
union rivalry. On behalf of the All India
Trade Union Congress, I can declare
here that we shall be satisfied if there is
a ballot and that union which secures
more than 51 per cent or 60 or in some
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cases 90 per cent votes should be regard-
ed as the representative union for two
years, Unless that is done, I am afraid
the labour relations will not improve.

We have heard much in the House
about labour participation in manage-
ment. It is still not clear to
me why in these steel plants
we are unable to accept somebody
who knows about the labour problems as
one of the directors on the board. We
bring wrong people and put them in the
right places., Recently, one of the con-
sultants was called by the Prime Minister
to become the Dcputy Chairman of the
HSL and he said that he could become
the chairman. Onc person was already
in view and he was brought as chairman
of the steel plant. I request the hon.
Minister to throw some light on this, Is
the situation going to change? He
should not be cowsd down and bullied
by the private sector, We all really want
progress towards socialism, The day will
come when in spite of the eloquence of
Mr. Patodia and Tapuriah the public
sector will grow, But the efficiency of the
public sector must improve so that we
can ultimately nationalise those in the
private sector.

SHRI NAMBIAR (Tiruchirappalli) :
A few months back T moved a resolu-
tion on the increase in the price of steel
products, Immediately after decontrol
was told that it was all for the good of
the country. Whatever it is, it is now
clear that the excise duties and other
items of duty also contributed to the
high price, Therefore, the consumer has
developed a resistance which we find
everywhere. So far as stecl industry is
concerned, I have some difference in
approach with my hon, friend to my
right. Steel is an important industry in
the making of a nation. We are having
an industry of this magnitude in the
public sector and it is to be welcomed.
But the question is : are these steel mills
properly managed ? Everybody will agree
that the public sector undertakings are
not managed properly. We have made
an investment of Rs. 1,000 crores in this
industry. On the Railways, we have in-
vested Rs. 2,800 crores. We know how
we are managing our railways, In the
public sector undertakings, re-thinking is
necessary about labour relations, It is



2123 Hindustan Sicel

[Shri Nambiar]

not because we have a soft corner for
the labour, What is happening in every
industry ? Recently, you had trouble in
the Railways. I was connegted with an-
other public undertaking in Madras
State one of the biggest public sector
undertakings the lignitc mines. There too
we had labour trouble recently, I was
connected with Sindri fertilisers, There
we had labour trouble, T also went to
Bhilai. It is not that I go there to create
trouble. That is a misunderstanding. 1
2o there after trouble had arisen, to set-
tle it. If there is one party in Madras
creating trouble, the DMK party, that
party is not in Bhilai or Sindri...
(Interruptions). Communists arc there
everywherc. But the approach of bure-
aucracy towards labour—that is the
question. Mr. Patodia himself gave an
answer. He asked : why should you
have contract labour when there is sur-
plus manpower 7 Our bureaucracy will
not understand it. You may discuss with
them for days and weeks but bureaucracy
will say ; no. That is the way they
behave. Therefore, unfortunately, the
bureaucratic mind is to change. Here, by
some reason thcy will understand it; but
where are we to find other alternatives ?
We can change a bureducrat from the
Chairmanship or from a similar key
position, and Mr. Patodia or another
type of person can take over. We have
no objection, bur do not go there; the
private sector should not approach the
public sector with a view to running it
down and then switching it over to the
private sector.

Our difference is this, The private sec-
tor may look as if a little better for any
management for a certain reason but that
is not going to be the pattern in India.
We do not want to encourage the private
sector, the monopoly of the private sec-
tor; even if that monopoly may ‘be
brighter today, we are against it, and we
want to break it at all costs. We have
no objection to the fact that the public
sector is to be encouraged, but the pub-
lic scctor burcaucrats are to be discour-
aged. Their back has to be broken only
with :the help of labour co-operatives.
Our hon, Member from the Congress
side there said that there must be co-
operatives, Extend your hand of co-
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operation; labour will respond, but do-
not try to play politics inside, Do not
bring in the INTUC or other discredited
trade unions there, You give it to the
labour; labour will come forward to help-
you, That is the only way.
o fora qmw (FdY) < oY ardifear
S & Y AT Y G F g A
SHOU AT T 1 57 FUT T AT g7
FAFMF | F A g fr s
T wrEAT A FTET F oA wifed o
S AT § P91 g0 F1 FCA1 J1fgq |
7 2rAdt ¥ farga famme g | dwam
ST S A TR T A A 39 7 gmra
it faam av o #7791 fF 39T A A9t
FU | IAET AT S FL A6 a1 gq
TAfaaT F1 g0 SF FTAFA G | FART
Hear & &Y et | § samEr AE g
TR FH AT | a@T A5 &1 Afw
AT STURIH § TARN W gEEd FCAT
oifgd | & =g g fr fafees aem
TH HIT AN 3 |

Jureqe werEd, § dYo Ue HYo T
FraT @IE | AT A A=@fEmE F A
FIIG( AT TAT T FAAT & IAF
e oY g e 3 g FE
TTFH 339 FIATT AE AT 8, gAY
78t sAwRtaT AE T & w@ar g
fr St reafear & sasrgT frarsmg)
TR FM e ¥ AT {erafaat F
AFEA |/ GATN S F1H g1 A (=97 &1,
T AT '

g9 ¥To UFo &0 To &Hle AT Te
u‘r{'oﬁo{oiﬁa%ﬂi q T 9% 1
TR AT FH F & | Tz
AT GF | R A AT A€W
@A & § fFagad dar ¢
g ww A WAl T qHEAT
FC &1 GO & garaE Al o
TR FHA ) AR THFEAT FE@T Y
f TTTC ¥ W AR § A FAT
et g | e s ol F e

o
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a1 7w A1 A9 @ AT da g &
FRIIT WATANT g1 AT 7W TH-HY qTF 2T
FT TUST HTTAAT FL | TATE F7% g4
W Y §FMETT AP | UF AT FTEA
FEq T F7 afew faw o7 &7 AL F1
T S AT HT AT FH F7 |

zAAT &Y et fAaaa &

ol Fwwaz fag (mafar) g
TR fAm a1 9% & IR A F9 FS T2
2 ¥ fegmm =@ ¥ franm A3 @t
IATZ | T I AT FILIZIAT LN A1)
21 0% A | q€T TFAT ARATF |
o T f oad 1 fgEm S A
JYTHA TAE A FAITE | 28 faam
T AT HA 9 a7 T weA g fF 7 3y
qA aF | 97 A7 0z AT 21 TR
w7 #1 At wfaw 7 =
FFAIATSA A7 204 A7 T GAAAZ A7
FA%1 A9at AN 2, IAF ST AR
Wﬂ:gr‘na:m s
TAAT AT EHT ) F mﬁ:ﬂrms
f@ aqiA 541 & zAdT 7 77 AATEA
T E N AT TAN TZA HIT FOUUA F
TYTRA T |

§ AT g f& oF &m0 41 a=9aT
AT AT AfET Al fw 2w AR A Y AT
F1 TS F11 9 AF AHT a1 AR
aft man a7 A= * AT W@l oA
AT | A HTGF ATHA FAELW TART
T© & Aedl § | fed qEfa
FHE FY A} 79 & 3T W17 T
399 %71 & f& 9 %« e &
AT & ATL W AT ALY, 7 T &7
FEAT g | A AT KA F ATLH
Delay in Introduction of Inventory

control system : The company auditor’s
report for the year 1961-62 contains the
following observations regarding jnven-
tory control :

“There was no scientific system of

procurement and inventory control.
L38LSS/68-13

Itemwise minimum and maximum re-
order, safety insurance stock levels
having regard to the trend of issues and
cconomic sizes of order were not
determined.”

TZ TE W AT g€ @ S A g &
A & aE WY qq aF G TR AT A*
7ET AT AY sy |
qT FAT TGIEF BIAT § AT T AT §
Al AT a7 AAAGZT T VAT FY A9 ¥
g afes ag e & frga aa
g TwAfaE 2= T 2 39 97 @)
AT AN 9 AT AT | SAET ATIH
32T A ArEAT g | faeg #Y foE
2 16-6-1968 F1 | IAK ag At &
HSL lists reasons for industrial unorest :
New Delhi, May 15—The influence
of political parties on trade unions is a
major causc of industrial unrest in thc
public seclor stecl projects, says the
memorandum submitted by HSL to the
National Labour Commission,
AT TATAGT F1F AR ifefead e
¥ far 77 mgar s@a 1 0 @Er
FZIAT g 'vurRT Fni, 7 3ars’ | faq
% § SATET AR, WATHT AT ATCE AT
qZ ¥ IWS AT &, HATA AT M@V & 1
A1 71 fergram = #1811 9 qiE
TR FI O #1391 TAA AT
77 gAY HATHZ § | AT Wo U0 FIT
AW Fr TR ww faarman § 1
wfRar fea a@ 7 S99 & e A
sara 7 &) fed feudae & dedr
Z1AT 2 a0 9T AT Z1T & IFRT WA
fear AT & | ITRT TR FAAHZ FT
F4T AYAT TFAT R

nF AT AT A FEAT qRAT E | A
TEARNINMEE TN I
HIT-F-AAT W TART o7 0 ¥ faar
T e fegEara = # & A
A& &1 A@ A ATEY § TARY W T
AT | A TAS! JATAT 1t BR
FaTT T AT AT} | AT FAAAL
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[+ Frvax fag)

ZURT T_AAT qF T ag W A H1 FIAT
TEAT | HAT FY WY TEAAT 0F AT q@ AT
AR FIAT TEAT | AT W [ 97
FHEY T 7T FRT 9T | IAH AATT. ——

The committee has been critical of
the actions of the top management con-
cerned. The senior officers in mana-
gerial positions have dual roles to play.

T G TAfAEt w1 qifafewa qret
T3 34 & | fergmmma A ¥ e
F AT HWTFEH A9AA AG7 FHOE T
faar éaﬁ%ﬁ'mgz—-

The memorandum suggests that the
Government evolve a device to keep the
influence of political parties out of the
trade unions.

A% a4 2 fx gEensgarfedt #1770
sifga & frar 9 £ 7 forr g 92
AT #1241 77 74, whaw-a-afuw =7
I+, afus-a-afis A4 9914 |
T T AT AEY A AFATE | A 9T
f fAerdz #Y @z 7 A1 &IIEAT 92
#t & s 1w Gifafera @i
HeF 7 WGT AT | K[ AT FAHT § AT
faret foop aferw sizefamg w92 &1
fea & & 3997 7% am fam
s | St agafeal 9w g w =
| &7 AT A fege €W
AT 7 q7% FAA Y 9 v faw e
1 e e o F st ot g
HefT a7 HATAal § A1 WAV § q o0 A
1 WAl & AATAF A FTHFW &N T
5t fed1e § 7 wrea =t %1 smmrfet #v
A AT R TIETE |

T g @ & Wt wgeT gl e
o qET T JATH ATEE-aTE-ATRE F |
az A& g 1A ff 0F SAave wae
z frgr s W wTRET & & faam
AT | IHET HIE F AL EATE

ot fewd (dforw) : o e wRr
F § g waad mE q ommed 2

Ay amE FA S g7 §
el § W T qFTEAT F A1
7 wRaan § fr gara o 3y wfawe
# ag vl #1 a7 qvHAT F g% 8,
FAFT AHAT FH FT AR wfE R,
el g, FfeT gATt A qurEfoa frm
& IET AFEAT FI9 T {OOA a1 I
T & gAfE AT qFEeT 9§
93T i st &4
I8 HRrs.

wftandt A1 Afmare oz gAv
afgeee ufaqzs 7 22 OF 9 T q10-
frezm s Feafamea 7 w21 fr 7 oia-
FO & gA9F F, AfeA AT 3fq 7
TERFI F1 A qg=dr &, 7 s
FEAl F TIGEFI FT I ZW O
ZAT g7 o aferw dzvefRv R oS
Z3IATA A7 TA-IMIA LTF ATfZ ZAT £,
FH I ATTEMAL KT TR A% AT 2
AT IART ATH EAT | AT HIF(
arafaee 17 FFIfaez 39 a7 § fA0
Fq Zm  fF 79 ofems simetaw |
fa A am § fau ssfega zq @7
Tra 21, agi At arfa 2 ar ga
Fre@m@l #1 @ A g fefr gz
tfmaszt i fva oo =g
Z, wfpa, EmEw o dEr A
TEIAE |

vk aferw siwvEfeon & dawie,
TrrRaEd T 41 AR F 07 AW ER
£ faqar o<dmsr 7 favaw A8
Zrar &1 3w faw 3 Y adEE w5
HTET 3 £ | AT g9 IH a9 7 a9
war ar f =2z Zfen st w1 ST
aza nF F37 fafawadw av | fom i
#1 wdraFor § fawarw @) g, ¥ ofemw
FTEFT FT GA97E OF @ T 47
T AFA S ! TEEIW & faq S wT-
A azem, of R, ol oz firg-
a2 fafage &1 we yafeqa fear
& gy faAy ofeng siz@fam & S

v
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dn & o frafe @ 9, @ ]|
qfeqd sTETHT % THL & AG A9
[T, FEIE TAHT TEAH A A
fradi g form st w1 T AT
ofeaw sisfam & fawmm & a8 &,
¥ A1 S GaR T FT A8 | ¥ fAg
¥ AT A1 37 o<1 9% fraE adf s
Srfgw |

T ¥ THE & @Oy A
gat afyeer ofadze 9T sgmeT Hame-
TAY FTH A FT AW @ 6
wfawy § g sEEr 7 gsfeaw
z @ o FraifE mis g 7 s
¥ oY 7g famet Fe€w fv Sadq i
IEET ATfe JamEeT( & 937 9¢ 0F
arii & faafe £ o, foaer -
F07 9T R faves @ |

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P, C. SETHI) :
Mr. Deputy-Speaker, Sir, I am thankful
to Shri Patodia and other hon, Members
of the House who have shown a keen
interest in the affairs of Hindustan Steel
Limited, With the scarce and important
resources of the country having been in-
vested in Hindustan Steel it is quite legi-
timate on the part of Parliament Mem-
bers as well as other persons in the
country, the Press and other people, to
show a keen interest in the affairs of
Hindustan Steel. ¥rom this point of
view I really express my deep thanks to
the hon. Members for the various sug-
gestions they have made and for the
shortcomings that they have pointed out.

18.04 Hrs.

[SHRT VASUDEVAN NAIR in the Chair]

Sir, as far as Hindustan Steel is con-
cerned I would only beg of the hon.
Members of the House to look at the
picture in its entirety and its proper pers-
pective. From this point of view, I would
like 1o go into a little background, so I
would crave the indulgence of the hom.
Members for some time in giving this
background,

L38LSS/68—14
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First of all, I would like to say that
the entire price structure of Hindustan
Steel Limited, as was envisaged by the
Tariff Commission Report in 1962, was
a little different. It is well-known to all
the hon. Members of this House that the
gross block of Hindustan Steel Limited
is Rs, 2,500 per ton, as compared to
Rs. 950 for Indian Iron & Steel and
Rs, 1,250 for TISCO. The Tariff Com-
mission went into this aspect, They were
to go into this aspect from the point of
view of arriving at standard cost. Instead
of arriving at a standard cost, thdy
arrived at a standard steel mill and for
that purpose they picked up the Tata
steel mills and they provided that the
steel price should be fixed on the basis
of gross block of Rs. 1,300 per ton.
Naturally, this was a very hard thing for
Hindustan Steel, If we consider the
price structure of Hindustan Steel Limi-
ted and the other steel plants, the prices
which are given to H.S.L. are Rs. 170
less per ton if we calculate it on the
figure of Rs, 2,000 and not on Rs. 2,500,
there could have been a formula and a
retention price could have been given
separately to each steel plant and this
could have worked, But, unfortunately,
this was not adopted. Not only that,
Rs. 1,300 gross block was accepted and
ultimately by an order of government it
was later on reduced to Rs, 1,176 with
the result that the price structure today
is more favourably managed in favour
of the private sector steel plants as com-
pared to Hindustan Steel Limited,

Now in this debate I would certainly
not defend Hindustan Steel by merely
saying that it is only because of the long
gestation period, as the hon. Member,
Shri- Patodia, said, There is another
factor which I would like to bring to
the notice of this House. We are now
required to provide 7 per cent deprecia-
tion, It is true that “according to the
recent enactment 7 per cent deprecia-
tion has to be provided by the industries.
But the 7 per cent advantage is given to
the industry in order that they may save
in income-tax. But, as far as Hindustan
Sicel is concerned, we have hardly any
saving at the moment and, therefore,
this 7 per cent depreciation is hitting us
hard. In the year 1964-65, on account
of the increase in depreciation from 3
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per cent to 7 per cent, we had to provide
Rs. 8 crores more; in 1965-66 we had
to provide Rs. 9 crores more; in 1966-
67 we had to provide about Rs, 11.5
crores more with the result that only on
account of 2 per cent increase in depre-
ciation that has to be provided, in the
case of Hindustan Steel the total en-
hancement on this account alone is
round about Rs. 25 crores,

So far as steel mills are congerned,
the straight line method could be adopt-
ed for ‘depreciation and the rate could
be fixed at 5 per cent, We are making
efforts in this direction, we are preparing
a paper and we are approaching the con-
cerned Ministries in this respect with
the request that Hindustan Steel may be
aliow=d to provide 5 per cent deprecia-
tion, although there would be a book
ad]ustment in order to bring about a
better picture, so far as Hindustan Steel
is concerned.

SHRI D. N, PATODIA : What is the
percentage prescribed by, TISCO and
others ?

SHRI P, C. SETHI : They are provid-
ing 7 per cent but they are getting bene-
fit in the matter of income-tax.

SHRI D. N. PATODIA : If you make
profits, you will ‘also get that benefit,

SHRI P. C. SETHI : That is true, but
at present. ..

SHRI D, N. PATODIA: Do you
mean to say that you conclude that for
all time to come Hindustan Steel will be
able to earn only if they have a higher
price as compared to TISCO ?

SHRI P. C, SETHI: If a block of
Rs, 2,000 had been accepted, the picture
would have been entirely different. From
1962 to 1967 Hindustan Steel has shown
a loss of Rs. 44 crores. If the gross
block of Rs, 2,000 had been accepted
for the prices, instead of a loss of Rs, 44
crores we would have shown a profit of
Rs. 77 crores. That is the big difference.

AN HON. MEMBER : Jugglery of
figures.

SHRI P, C. SETHI: If the pnce
structure was only Rs. 2,000, not

speak of Rs, 2,500, even then the pic-
ture would have been different.
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The other two or three points that I
would like to bring to the kind notice
of the House are, firstly, that we have
an alloy steel plant at Durgapur—it is
certainly in the gestation period if not
the other mill steel plants—which has as
yet shown a loss of Rs, 7 crores. Be-
sides this, we have the fertiliser plant in
Rourkela and that also is running into
trouble. On the fertiliser plant we have
lost about Rs. 9 crores as yet.

Besides this, I would also like to men-
tion that we have provided amenities,
welfare facilities and townships in all
the steel plants costing about Rs. 70
crores. The overall picture of these
townships and amenities that have been
provided to labour and the residents of
the townships is that each township is
making a net loss. In the year 1966-67
the township account made a loss of
Rs. 5.2 crores and in the year 1967-68
the loss was Rs. 5.9 crores. This is also
an additional burden on the steel plants,
that the steel plants have been loaded
on account of these township facilities
that arc provided.

But because the public sector steel
plants were constructed on green sites,
it wus absolutely essential for them that
they should provide these facilities to
Jabour. Therefore we had to do that.
Fven after doing this we have been able
to provide houses only to 70 or 75 per
cent of the labour; still we have to pro-
vide more houses to some of the labour.
As an ideal employer the public sector
steel plants are expected to provide more
facilities and to thaj extent certainly we
do not grudge it; but, at the same time,
as far as accounting is concerned, it is
a matter for thought whether these
township accounts should be put sepa-

rately and not be loaded on the steel
plants. This is a matter for further
consideration.

Apart from this, many other points
have been raised by hon. Members.
Certainly the question of product-
mix is very important. But the

ic sector steel plants were
woven round Government demand be-
cause they were expected to produce
according to the planned economy and
the growth of the country. For example,
I would like to cite only one example
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and not take much tims of the House.
It has been said here that the figure of
steel production by 1970-71 was expect-
ed at the rate of 18 million tonnes. Al-
though it was not 18 million tonnes—it
was about 14 million tonnes—it is true
that the steel demand has gone down
and by 1970-71 we will be round about
the figure of 9 or 10 million tonnes.

As T said, the present steel plants were
woven round Government demand. For
example, the Bhilai steel plant can now
produce 5 lakh tonnes of rails. This
was done because we were given to
understand and it was the plan pro-
gramme that the railways would be re-
quiring that much of rails. Naturally on
account of the Plan pause, recession
and so many other factors the railway
demand came down.

st wwvT fog - e wERE,
oF a1 qH T9A Fet g | fend &
A AT A & THH A1 A gfew dwT
T F2Y #Y 7oz & fF ot femmd ¥ 3
T & e wI foe 8 o 2
W AR § welt wgEy 77 w14y wgan 7

SHRI P. C. SETHI : That is a side
issue.

oft wrva fag : sz g AR g7
w3 wETE, T8 A T, TS T FAT
#ifag |

SHRI P. C. SETHI : 1 will come to
it later on.

As far as rail production is concern-
ed, the railway demand has come down
to 1,50,000 tonnes. Although we are
trying to export rails, but the require-
ment of other countries is in other
dimensions and, therefore, we had to
make changes in the bay of rail-making,
with the result that we were able to pro-
duce more rails for export.

SHRI NAMBIAR : The Railways say
that they provided for more capacity
thinking that steel will be produced
more and they are unable to use the
siding capacity. That is what exactly
the Railways say. You see the contra-
diction,

SRAVANA 22, 1890 (SAKA)

Ld, (Dis.) 2134

SHRI P. C. SETHI: This is a well
known fact that as far as Bhilai is con-
cerned, they have got an installed and
production capacity of 5 lakh tonnes of
rails per year while the demand of the
railways has gone down to the tume of
1.5 lakh tonnes. This year we were able
to export rails to Sudan and Iran and
we are trying in other countries also.
This is only one example that I have
given.

There is very little scope in these
plants for diversification, but wherever
there is scope we are trying to do it
Therefore I would beg of the House to
consider that it is not as if we do not
want to diversify when we can do it and
we want to produce only what is not
being sold in the market. These plants,
as 1 have said, were mostly considered
and woven round Government demand
and oneaccount of the recession and
plan pause, certainly to that extent, these
plants have been the most hard hit;
while the private sector steel plants
were conceived and constructed earlier
and they came into the market much
earlier, Therefore, it is true that their
sales organisation is comparatively
better. They are producing products
according to the requirements of market.
From that point of view, to that extent,
they are, certainly, in a better position
than the Hindustan Steel Ltd. But, at
the same time, ] would say that the
sales organisation in the Hindustan Steel
Ltd., certainly, is being geared up and
we are making all endeavours in this
direction. We have asked the Board to
consider how best we can gear up both
our export market as well as our inter-
nal 'market,

Apart ‘from this, the hon. Members
have also mentioned about labour trou-
bles and the management problems. It
is true that the situation in Durgapur
is, certainly, causing us anxiety and con-
cern. In Rourkela it is not as bad. In
Rourkela, of late, it has improved and,
in Bhilai, it is considerably better. But
in Durgapur, it is, certainly, causing us
concern.
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MR, CHAIRMAN : You cannot go
on asking questions while the Minister
is making a speech. If the Minister
yields, you can ask a question. It is left
to the Minister.

oft s fog - ivT w1 A1 AA
T I oag R

SHRI P. C. SETHI : I would request

him to ask questions after I finish.
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SHRI P. C. SETHI : 1 would like to
cite certain examples. In the year 1967,
for example, in Durgapur, there were
95 gheraos; there were 5 strikés; there
were 41 demonstrations; there were 57
days of stoppage of work and there were
167 days of goslow tactics. This is the
position.

As far as the inter-umion rivalries or
Government playing politics is concern-
ed, I would like to bring to the notice of
the House that it is absolutely left to
the State Governments to recommend
recognition of a particular union be-
cause it is the Labour Department of the
State Government which verifies the
membership, The former Minister even
offered that, instead of the State Gov-
ernments verifying it, let some indepen-
dent authority be created so that some
independent authority which is of a
semi-judicious nature can go into this
problem of recognition of the unions
and that they can enquire into the mem-
bership. In Rourkela, we did not re-
cognise the INTUC, After the State
Government recommended the HMS
union, we immediately recognised that.
Therefore, it is not from our point of
view that we are trying to help a parti-
cular type of union. We are prepared to
abide by the recommendation of the
State Government and, to that extent,
we leave it to the State Government. If
there is any possibility of creating an
independent authority which could judi-
ciously look into the problem of mgem-
bership and recognition, certair y, we
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will be prepared to accept that point of
view. But no decision could be arrived
at, as you are also aware, because some
unions were pressing for a secret ballot
while the other unions were not pre-
pared for a secret ballot. On account
of this factor, no particular decision
could be arrived at as far as this is
concerned.

Now, with regard to the productivity
also, 1 would like to say it is true that
the productivity in our country, as com-
pared to USA, UK. and Japan, is low.
It is not as low as the hon. Member,
Mr. Patodia, has said. He has given a
figure of 59. In our expanded pro-
gramme of Rourkela, Durgapur and
Bhilai. our productivity would reach
somewhere between 75 to 89. But to-
day it is, certainly, in the range of 60 to
65. To that extent, as compared to
USA and UK, it is, certainly, low. But
here also we cannot say our productivity
is completely low. If we are able to
touch a figure of 89 and if you com-
pare with 102 of UK., then, certainly,
we would be considerably improving the
situation, But ] would admit that to-
day our productivity is low. There is
the scope for improvement. To that ex-
tent, our efficiency and productivity has
to be improved.

Recently, we got a study conducted
in regard to the work-force of Bokaro.
According to the study, it has come to
our light that for 1.7 million stage, we
would be requiring the work-force of
13,000 to 14,000 persons. Now in the
one million stage of Durgapur, for
example, we have got inside the peri-
meter of the plant and the factory about
18,000 people employed. From this
point of view it will be realised that
certainly the working force in the plants
arc more, but we have no idea of re-
trenching these people, Therefore, we
advocated the idea that whenever ex-
pansions take place—and expansions do
take place; for example, in Durgapur
from 1 to 1.6 million tommes, in Rour-
kela from 1 to 1.8 million tonnes and
in Bhilai from 1 to 2.5 million tonnes
and now from 2.5 to 3.2 million ton-
nes—we would be prepared to absorb
the surplus labdur in the capa-
city that is created. But now certain
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demands ars being put up by certain
unions that they would not start or
commence work on the expanded unit
unless we accepted the work-force dic-
tated by them. I am afraid, as far as
the management of Hindustan Steel is
concerned or even the management of
the plants separately is concerned, it
would be very difficult for them to
accept the work-force dictated by the
Union, which is not based on any scien-
tific study done by industrial engineers
or any other competent authority. There-
fore, to that extent, certainly we will
have to take care and it would be diffi-
cult for the management to yield to
this that they would be accepting the
work-force figure of the union. . . .

SHRI NAMBIAR : Did you call all
the unions in a conference and discuss
the subject ?

SHRI KAMESHWAR SINGH : They
would never do that.

SHRI P. C. SETHI ; I will be glad
to do it.

1 would like to cite one example in-
stead of bothering the House with more
details. For example, in the Durgapur
Steel Plant, an additional lime-stone
capacity was created. The old unit of
this lime-stone carrying capacity, the old
conveyor, was out of order and, there-
fore, the work-force which was working
for this unit was asked to work in the
new unit. They said, “We would not
work in the new unit because it is in the
expanded capacity and unless accept the
work-force of this unit as well as that
unit, we will not work”. This is the
type of difficulty that we are facing, but
we are certainly trying to meet the situa-
tion, But it is not a fact, and T would
completely repudiate the charge, that we
are averse to the labour situation or
that we are not sympathetic to them or
that we are inimical to them. It is not
so. As far as the public sector is con-
cerned, the labour is as much responsi-
ble and they are as much a part and
parcel of the industry as the managerial
people or the management. Therefore,
from this point of view I would like
to stress that certainly, as far as we are
concerned, we are not behaving in that

SRAVANA 22, 1890 (SAKA)

Ld, (Dis.) 2138

way or in that fashion towards the la-
bour.,

Having said all this. T would certain-
ly admit that it is not as if cverything
is bright in Hindustan Steel Limited.
But certainly there is one bright aspect
and T would certainly call it a silver
lining as far as Hindustan Steel is con-
cerned, and that is with regard to ex-
port. Hon, Member, Shri Patodia, said
that we should not construct or build
capacity in our country only for export
purposes. That is not so. The NCAER
has conducted a study and we arc hav-
ing a realistic picture of the situation,
But to the extent the demand for a
particular commodity is not here, we are
trying to export. We are not trying to
put up a factory only for export pur-
poses. But we have to balance between
certain things and it is from this point
of view that we are taking up the cons-
truction of Bokaro; it is because we are
short in sheets and plates, and even the
NCAER study shows that by 1970-71
we shall be short in sheets and plates
by 1.2 million tonnes. Therefore, Bokaro
is being built, If we do not build
Bokaro, we shall be importing sheets
and plates to the tune of RS. 90 crores
a year in our country. Therefore, it is
not only for export purposes that we
are building. We are building for meet-
ing the indigenous demand, but at the
same time whatever is surplus, we are
trying to export it. I am glad to say
that the performance of the Hindustan
Steel, as far as exports are concerned,
has been considerably good. In the
year 1965-66, they had done only
Rs. 2.5 crores, but in the year 1966-67,
they did Rs. 9 crores and in the year
1967-68, they have done Rs. 30 crores.

SHRI D. N. PATODIA : Whal about
export of billets to Ceylon ? (Interrup-
tions).

AN HON. MEMBER :
nes ?

SHRI P. C. SETHI : It is not 60,000
tonnes. We have made a contract for
80,000 tonnes to Ceylon. 1 am very
happy. The situation is this. There was
a time when units were not being lifted.
To that extent, we have ocertainly im-
proved the situation. Now the market

60,000 ton-
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[Shsi P. C. Sethi]
s picking up. When the grades were
not being sold, we tried to export them.
Therefore, an order for 80,000 tonnes
has been booked for Ceylon and as yet,
shortage is not being felt.

SHRI D, N, PATODIA: Will he
check up again? This is not correct.

SHRI P. C. SETHI : This is my in-
formation. If there is any shortage of
billets in this country, to that extent we
would certainly try to restrict exports.

We agree that with regard to many
of these items, they were fiot being
lifted and there was consequently a huge
stock lying in the mills. Now that
we have started exporting, perhaps the
fear is expressed that we may be faced
with some shortage. That will be taken
care of,

Therefore, as [ was saying, the export
of HSL has improved. But 1 would
certainly admit that there are certain
deficiencies which have to be gone into.
For example, the Pande Committee
brought to our notice the fact of poor
maintenance. From this point of view,
the steel plants have to be geared up.
It has also been shown by several
inquiries and committees that our
inventory is comparatively high. This is
because we had a turn.key job in our
steel plants on account of this factor,
we were asked to import certain spares,
both in the insurance category and such
categories which we required every
year. We had appointed a committee
to look into this. Their report is avail-
able. Now we are trying to fix certain
norms and estimates and based on that
we try to reduce the inventory to the
extent possible. So we are certainly
looking into this aspect.

SHRI N. K. SOMANI : They are re-
peating the same thing in Bokaro. They
are getting it on a turn-key basis.

SHRI P. C. SETHI: If we receive
the drawings for spares, to that extent
we shall be depending on our own work-
shops and to that extent, we shall not
have have to import; to that extent, our
inventory shall be in control

Then there is another malady also.
The Pande Committee and other com-
mittees have brought out the fact that
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certain technical imnowvations havé taken
place. We have te introduce them.

Shri Patodia mentioned the high con-
sumption of coking coal in our blast
furnaces. It is true that the consump-
tion i% comparatively high compared to
Japan. But I would request him to com-
pare like with like. In Japan, they are
using coking coal with 6-7 per cent ash
content while we are using coking coal
with blends which have got anything bet-
ween 25 and 28 per cent ash content.
With the result that we have to have the
coal washed in our washeries, and even
after that the ash content remains 16-17
per cent. Therefore, our coke rate is
certainly high. But certain technical
improvements have come to our notice.
For example, by using the sinter, we
can reduce the coke rate by 100. To
that extent we are trying to introduce
more sinters in our use.

There are many other things which
have been pointed out. For example,
oxygen injection and oil injection in the
operation of blast furnaces. All these
things have come to our notice and re-
medial action is being taken so that we
improve upon our productivity. From
this point of view, any valuable sugges-
tions not only from Shri Patodia but
any other persons or body of persons
will be welcome and we would certainly
consider them for introduction and thus
improve upon our technical efficiency.
We are moving in that direction.

Something has been said about the
management of the plants. It is true
that as far as technical are
concerned, we have created a lot of
technical personnel in our country, but
as far as the managerial capacity is con-
cerned, we do not have experienced
managerial personnel in our country for
managing such huge steel plants.

AN HON. MEMBER : Question.

SHRI P. C. SETHI: We have to
draw 'from various sources persons hav-
ing administrative ability.

SHRI KAMESWAR SINGH : Like
Shri Chandy ?

SHRI P. C. SETHI : I would like to
rdpudiate completely what Shri Kame-
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shwar Singh said that we have taken in
Shri Chandy under certain pressure from
the Prime Minister or anybody else.

SHRI KAMESWAR SINGH : He is
a Bar-at-Law.

SHRI P. C. SETHI: He is an able
administrator. He joined on the 29th
May. It is only two or three months
since he has joined and it is too early
for Shri Kameshwar Singh or anybody
for that matler to judge about his per-
formance. He has administrative capa-
city and he was associated with the
Food Corporation. He has graduated
from the London University. From all
points of view, he has administrative
capacity. Therefore, he has been select-
ed. It is true we were lacking mana-
gerial capacity and that has been one of
our shortcomings. That is why we were
trying to find personnel here and there.

The structure of the board of direc-
tors was referred to. It is true that in
1963, the then Minister Mr. Subrama-
niam introduced a change and thereby
demolished the functional directors, But
later on the reports of the Administra-
tive Reforms Committee and the Pandey
Committee also referred to these points.
One hon. Member said that the meetings
were thinly attended; sometimes the
directors did not take that much interest
and therefore it was thought proper to
change the management again. That is
why the then hon. Minister who was in
charge of this portfolio Dr. Chenna
Reddy announced in the House some
changes. We have again announced
that we shall have functional directors
in the board of management. That is
why we are going in for functional
directors. We shall be having two de-
puty chairmen and a full-time chairman.
These are the structural changes that
will take place according to the an-
nouncement of the former Minister. As
soon as they come imto being, the type
of management would change.

With regard to the division of powers
between the plant and the management,
certainly we shall again go into that
aspect in consultation with the chairman
of the HSL and we shall try io improve
those things,
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The hon. Member Mr. Patodia asked
why the surplus labour could not be
used for construction. [f the surplus
labour force is in the perimeter of the
plant, it is difficult to use it for cons-
truction purposes. We have the very
sad experience of doing construction
work departmentally in Bhilai. Wher-
ever the construction work is done by a
contractor, when the work is finished,
the labour force goes away and the con-
tractor is not asked any question. In
Bhilai we got the construction work
done departmentally and now that the
work is coming to an end, we find it
difficult to retrench these people. There
are all pressures from all sides to ab-
sorb this labour in the main steel works.
It is difficult to do so because the main
steel works are already overstaffed.
Therefore, we shall have to take a clear
decision that wherever the construction
work is done, we shall not keep that
force or bring that labour force on the
regular muster rolls. It was from that
point of view that the Hindustan Cons-
truction Corporation was started so that
work could be taken up by them and
the work forces could acquire the re-
quired experience in construction work.,
In the initial stages, it was envisaged
that we should have onc steel plant
every year. But now that is not the posi-
tion. As I said the Hindustan Cons-
truction Company was envisaged from
this point of view. But that is not possi-
ble at this stage.

1 think I have answered all the points
raised by the hon. Members, 1 again
thank all the Members for taking part
in this debate. ... (/nrerruptions.)

MR. CHAIRMAN : The Minister
made a promise that he would answer
a question by Shri Kameshwar Singh at
the end. That promise was made to
one Member. So, I will only allow
him, Mr, Kameshwar Singh, to put his
question. (Interruption) Please listen
to me. I am sorry [ cannot accommo-
date more Members.

AN HON. MEMBER ; The Minister
is willing.

MR. CHAIRMAN : Even if he is
willing, there should be a limit. And
we should be satisfied with the debate
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[MR. CHAIRMAN] ~.
that we have had already. If. Mr.
Kameswar Singh wants to ask a ques-
tion, he can put a very brief question
and a very brief reply can be given.
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SHRI P. C. SETHI : I have not come
across the report. We do not want to
bring in any political party, but it is a
well-known fact that in the steel plants,

on account of the inter-uniom rivalries.
there are many troubles.

18.37 Hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
August 14, 1968/Sravana 23, 1890
(Saka).
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